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LOK SABHA DEBATES 

LOKSABHA 

w ....... " Febru.ry 24, 111I1Ph.lllun. 5,1120 (S.IuI) 

rha Lok Sabh. met at 
Eleven o( the Clock 

[MR. SPeAKeR In the Cha/l1 

[English) 

... (Inte"uptlons) 

DR. SUBRAMANIAN 5WAMY : Sir, question No. 32 is 
very Important in the national interest. Maybe, we should tau 
up que.tion No. 32 first. It Is about extradition of Shrl 
Prabhakaran. The Congre •• Party seems to have forgotten 
about It. 

MR. SPEAKER: Let us tau up question No. 21. 

11.0~ hi'll. 

ORAL ANSWERS TO QUESTIONS 

Crop Inaur.nee Scheme 

*21. SHRI M. SELVARASU : Will the PRIME MIN-
ISTER be pleued to atate : 

(a) the details of funds allocated by the Union 
Government lor implementation 01 the Crop Insurance 
Scheme during 1996-97; 

(b) the lunds sctually utilized for this purpose so 
far; 

(c) whether the Government propose to compen-
a.te the paddy cultivators whose cropa were deatroyed by 
natural calamities like floods in the year 1996-97; 

(dl If so, the details thereof; and 

(e) It not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
to (e) A statement Is laid on the Table of the Sabha. 

Statement 

(a) and (b) An outlay of Ra. 11043.00 lakh wu made 
during 1996-97 for implementation of Comprehensive Crop 
Insurance Scheme. Against this, the Government relea.ed 
funds to the extent of Rs. 11042.00 lakh. 

(c) and (d) Indemnity claims to the tune of Rs. 15032.32 
lakh arlling due to failure of paddy crop as a re.ult of natural 
c.lamlllea during 1996-97 have already been aettled. State-
w •• detaOa of clalma .ettled are enelo •• d a. annexure. 

(e) Does not arise. 

State 

Andhra Pradesh 

A & N Islanda 

Assam 

Bihar 

Goa 

Gujarat 

Karnataka 

Ketala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Orissa 

Pondicherry 

Tamil Nadu 

West Bengal 

Total 

Annexure 

Claims Paid (Ra.1n L.Iche) 

6666.11 

0.01 

1.99 

161.94 

0.06 

202.46 

406.04 

202.40 

914.46 

499.93 

1.48 

4449.21 

4.79 

1408.48 

114.98 

15032.32 

SHRI M. SELVARA5U : Sir, during the period of the 
United Front Government, the implementation ot the Com-
prehensive Crop Insurance Scheme for the years 1996-97 
and 1997-98 has taun place. Under the Scheme, the pre-
mium was collected trom the tarmera by the cooperative and 
nationalised banks. The farmers have paid the premium to 
the cooperative and nationalised banka Which, in turn, have 
.ent It to the Insurance companies. But till now, the In.ur-
ance claim. have not been settled to the termers. Th. Is the 
pre.ent situation. So, I would like to know 'rom the Govern-
ment or India whether any action has baan taun by tha Min-
istry of Agriculture. 

SHRI SOMPAL : Sir, under the Comprehenalve Crop 
Insurance Scheme, the hon. Member la right when he ob-
serve. that the premium has been paid only by the Ioanee 
farmers who have taken loans upto Rs. 10,000 and, after 
that, the claims are tiled by the State •. A. the Information 
has been provided, the claims have been aettled to the tune 
of Rs. 15,032.321akh during 1997-98. Now, there is no claim 
pending; aU the claim. which had been .ettled with the Statel 
have already been paid. 

SHRI M. SELVARASU : Due to delay In Implemantetlon 
or the Scheme by the Government ot Indll during the yelra 
1996-97 and 1997-9B, the cooperative loin. tlken by the 
farmers have grown in terml of Intarelt on capital and penal 
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Interest. It laa burden on the farmers. So, I would like to 
know whether the Government of India has any proposal to 
write off the cooperative loans. 

SHRI SOMPAL : This question is on claims for insur-
ance. The hon. Member wants to know about the wlrte 
off loans. This Is not within the ambit of the question 
..... (Interruptions) 

MR. SPEAKER: It Is an Important question and I will 
allow you all. 

SHRI N. JANARDHANA REDDY: Sir, this Government 
has assumed the Office In April last, that Is, one year ago. I 
do not know whether It Is a good omen or a bad omen, but 
the moment they assumed the Office, the East Coast, Cal-
cutta, and the Western Coast, Gularat, have been lashed 
with cyclon •. We can call the hon. Miniser as an Academic-
Agriculture Minister'. Shri Sompal has assured the House 
that the Comprehensive Crop Insurance Scheme would be 
modified and that he would come belore us within two or 
three months. It Is already one year now and we do not know 
as to what has happened. He has assured that It would be 
for non-loa nee also, It would be for all crops, the unit would 
be changed and the premium would be technically fixed. 

Sir, he has also assured that the Indemnity system will 
be changed. What are the salient features of this modified 
Comprehensive Crop Insurance Scheme by adopting 
which the House may be benefited and the country may be 
benefited? In this regard which way the Government Is think-
Ing? Just like In' the General Insurance, are the private con-
tract people also being Introduced in this Scheme? What about 
the. premium of marginal and small farmers? These are the 
things. about which naturally the people are Interested to know. 
So, I would like to know from the hon. MinISter about the 
saKent· features of this modified Comprehensive Crop Insur-
ance Scheme. 

. SHRI SOMPAL ; Mr. Speaker, Sir, the hon. Member 
Shrl.Reddy Is right In opservlng that we had undertaken to 
come out with a modified Crop Insurance Scheme. Consul-
tatlo.ns with the. Insurance Division 01 the Economic Affairs 
Ministry, Finance Ministry, General Insurance Corporation 
01 India and with various agencies and also with States have 
already been undertaken. A Workshop to discuss the subject 
In detail was held In New Dalhl on 12th December, 199B. 

;.·:.Then, a small Group comprising NABARD, the Reserve 
Ba.nk of India, National Sample Survey Organisation, Indian 
B~~~ Association,General Insurance Croporation, Depart-
ment 01 Agrl-=ulture Cooperation and Insurance Division of 
Economic Affairs had been constituted. This Group has rec-
ommended that the proposed modified Crop Insurance 
Scheme may have some features which were not available 
under the present CCIS or ECIS. 

n,e features proposed are that it should cover all-
farmers-both loa nee farmers and non-loa nee farmers. 

The scheme be available for Implementation to all the 
States and Union Territories In the country. 

The level of Indemnity, that is, 60 per cent, 80 per cent 
and 90 per cent, should be decided by the implementing 
States. 

The scheme should be voluntary in the States as well 
as Union Territories. Whichever States or Union Territories 
want, they can have It. 

Then, It will identify two components. One is the loa nee 
component of farmers. For Ioanees, It will be made compul-
sory and for non-Ioanees, It will be kept optional or voluntary. 

Then, In addition to the crop covered under the CCIS, 
all such crops such as commercial crops, horticulture crops 
should also be covered but only lor those about which the 
crop data is available. For the other crops to be covered in 
luture, the data would be generated and created. 

Then, In order to have reflection 01 realism, It will be 
based on the premium paid by the larmers. 

So, far as the marginal and small farmers are con-
cerned, they will be asked to pay a concesslonal charge and 
the difference will be borne by the State and the Central Gov-
ernment. 

Then, to administer the scheme, a separate Corpora-
tion is sought to be set up a subsidiary 01 the General insur-
ance Corporation 01 India, and this is being included in the 
Ninth Plan proposal. 

Then, the NCCIS will be 01 multi-Ieral scheme, and it 
will include all calamities including localised feral such as hail-
storm landslide. 

However, loans arising out of the war and nuclear risks 
and malicious doing:. will be excluded. 

As I said, a separate Implementing agency is Just sought 
to be set up. This premium will be dependent on the risks 
which a crop or the area runs. It will be decided In consulta-
tion with the States and these agencies. Fifty per cent of the 
premium lor the marginal and small farmers will be shared in 
the ratio 01 1:1 between the States and the Centre, and the 
management 01 expenses 01 Implementation of the scheme 
will be dec\cled In consultation with the Government and the 
Statel. 

So, there are the basic modalities. But there are a 
number 01 other details which lor want of them, I WOUld not 
like to go into .... (lnterruptions) 

SHRI N. JANARDHANA REDDY : But it is already 
one year over now. When are you going to Implement It ? 
..(Interruptions) 
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SHRI T.R. BAALU : Mr. Speaker, Sir, the hon. Minister 
Shrl Sompaljl has just now said that tha premium for tha 
marginal and small farmers will be shared in the ratio of the 
1:1 between the States and tha Cantre. I want to know what 
the ratio Is between the States and the Centre aa far aa tha 
rlak factor Is Involved. 

The second point Is, In the United Front Government 
the ratio was 88:20. It was good for Investment for the pre-
mium as well as risk capital. The hon. Minister has said that 
there Is a proposal to establish an Insurance Corporation 
separately for the purpose of crop Insurance and that it will 
be Included In the Ninth Plan. The Ninth Plan has not 
been finalised as yet, It seems. Till such time, what Is the 
modus opersndl to see that crop Insurance Is given to the 
agriculturist? 

SHRI SOMPAL :The new scheme Is being proposed to 
be made available from kharlf, 1999 onwards and till then 
CCIS will be In operation. 

[Translation] 

SHRI BHAJAN LAL : Mr. Speaker, Sir, the Government 
Is going to modify this crop insurance scheme at present, 
you will modify It. I would like to know from the hon'ble Minis-
ter whether It will cover the Individual farmers? At present 
some percentage of compensation Is given to every block for 
their losses under your scheme. You belong to a farmer's 
family and I also belong to the same.Therefore, I would like 
to urge upon you that the farmers should be covered Indi-
vidually under this modified scheme. If thay will be coverad 
then what will be the premium? I would like to know only 
these two points from the hon'ble Minister. 

SHRI SOMPAL : Mr. Speaker, Sir, hon'ble BI.ajan Lal JI 
is a farmer, there Is no doubt In It. Ha has been the Chief 
Minister of a very Important State I.e. Haryana for the last 
several years which plays an Important role in agriculture. He 
has suggested that the farmer should be provided compen-
aation by considarlng him as a unit, It Is a mattar of consid-
eration. So far as your comment on the earlier scheme Is 
concerned, the assessment of their average production, 
whether It Is on Panchayat Land or block level or taluka level, 
Is being done through crop cutting experiment. The States 
have been given relaxations to consider either a block or taluka 
or village as a unit. 

SHRI BHAJAN LAL : A village shOUld be considered as 
a unit. 

SHRI SOMPAL : First, let me conclude my pOint, It may 
satisfy you. I am saying that ultimately which should be con-
sidered as a unit, It all depends upon the administrativa ca-
pacity and the resources of tha States. We want that a vil-
lage should be taken as a unit. And for compensation, a farmer 
will be considered as a unit and his premium will be takan 
from him. 

SHRI BHAJAN LAL : What will be the amount 01 pre-
mium? 

SHRI SOMPAL : I have already said that the premium 
will be decided according to the crop and the area. 

SHRI LALU PRASAD : Mr. Speaker, Sir, I am not ask-
Ing any question. Shri Shajan Lal jlls a leader of farmers. He 

has ploughed but since when the hon'ble Minister became a 
farmer? He has never ploughed. 

[English] 

SHRI p. SANKARAN : The devastating floods which took 
place last year destroyed the standing crops including cash 
crops and plantation crops of Kerala. I want to know whether 
the Government will give an assurance In this House that 
plantation of crops and crops of Kerala will be covered by 
crop insurance. 

SHRI SOMPAL: I have already said that for the time 
being the horticultural crops and plantation crops are not 
covered and In the Insurance scheme, that Is, the modified 
crop Insurance scheme we do propose to cover horticultural 
crops, but only those crops In. respect of which tha data are 
available. In respect of which tha data are not availabla, we 
will try to generate the data so that in future we can cover 
them as soon as possible. For the time being, I cannot say. 

SHRI P. SANKARAN : Data are available for all the crops 
in Kerala. 

SHRI SOMPAL : Ultimately the idea is to cover all the 
crops. But the constraint is that data are not available and if 
the data are not available, we will see that data are collected. 

SHRI P. SANKARAN : I understand the State Govern-
ment has given the data ragardlng the crops. 

SHRI THAWAR CHAND GEHLOT : Mr. Speaker, Sir, 
in reply to the question the hon'ble Minister has stated that 
an amount of Rs. 15032.32 lakh was allocated to 15 States 
but It was not stated that what was the demand made by the 
different States to the Central Government and the amount 
allocated to those States by the Government. Since Madhya 
Pradesh has suffered maximum, losses, the State Govern-
ment had damanded more allocation than othera but they 
were allocated only Rs. 9t4.46 lakhl. 

(English) 

MR. SPEAKER: It Is already available in the statement 
that the Minister has given. You may go through the state-
ment. 

[Translation] 

SHRI THAWAR CHAND GEHLOT : Mr. Spaaker, Sir, I 
am asking the sama point because tha hon'ble Minister has 
not givan information about tha demand made by the States. 
I would like to know the details about the amount sought and 
allocations actually made. If the hon'ble Minister Is unable to 
give details State-wise, he can tell tha total only and he should 
provide the details regarding Madhya Pradesh separately. 

(English) 

MR. SPEAKER: Mr. Minister, would you like to lay 
something? 

[Translation] 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, the 
amount, which hss been allocated, Is ridiculous. The Prime 
Minister had visited Madhya PradeSh and we had urged upon 
him. 

SHRI SOMPAL : Mr. Speaker, Sir, as the hon'bla Mem-
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bar has said, the details of the indemnity amount have been
given in this statement. When these claims are settled, all
these claims are settled down by the General Insurance Cor-
poration and the States and definitely there is some differ-
ence in them. This detail is not available now but the details,
which have been given, are already in the statement.

[Translation]

Scheme for Crop Protection

+
"22 SHRI RAMPAL SINGH:

SHRI RAJENDRA AGNIHOTRI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government have formulated any
scheme to implement the "crop protection" programme
effectively to increase the production;

(b) if so, the details thereof; and

(c) the quantum of production likely to be increased
on account of implementation of the Crop Protection Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c)
A statement is laid on the Table of the House.

Statement

(a) and (b) Various scheme are being implemented for
crop protection by the Central and State Governments. The
Government of India are implementing the following five Cen-
tral Sector Schemes as a measure of crop protection:

i) Integrated Pest Management.

ii) Locust Control and Research.

iii) Implementation of Insecticides Act, 1968.

iv) Expansion of Plant Quarantine Facilities in
India; and

v) Training in Plant Protection.

The main plank of Government's policy on crop protec-
tion is Integrated Pest Management (IPM) which inter-alia
includes adoption of cultural and mechanical practices, con-
servation and augmentation of biological control agents, use
of neem based pesticides as well as other biopesticides and
judicious use of chemical pesticides. The IPM is being imple-
mented by the Central and State Governments under vari-
ous crop based schemes to reduce the use of chemical pes-
ticides in the crop protection programme. Funds are also re-
leased to the State Governments for setting up of biocontrol
laboratories and strengthening of State Pesticides Testing
Laboratories under the above schemes.

(c) Losses in production are caused by pests and
diseases which vary from crop to crop. Protection of crops
from pests and diseases is, therefore, an obvious way of in-
creasing production.

To Questions

SHRI RAM PAL SINGH: Mr. Speaker, Sir, this year all
the crops have been damaged due to pests and diseases.
The paddy crop in eastern districts of Uttar Pradesh which
was remained safe in the outer portion of the fields, has been
completely destroyed due to this disease.The pesticides were
used but were of no use. Whether any provision is being made
by the government to provide compensation to those farm-
ers whose crops have been damaged? Whether the Gov-
ernment will tell us the details of the farmers crops damaged
due to this disease this year and the loss of amount thereof?

SHRI SOMPAL : Mr. Speaker, Sir, the hon'ble Member
have asked about the losses to the crops caused by the dis-
eases, pests and other things. So far as the compensation is
concerned, some amount is provided for it through compre-
hensive Crop Insurance Scheme or National Calamity Relief
Fund. So far as its detail is concerned, it is not available now.
Regarding its protection, the Government does constant ef-
forts to provide integrated pest management facility, better
quality of pesticides and parasites to the farmers, training to
the instructors and conduct surveillance.

SHRI RAMPAL SINGH: Will the hon'ble Minister be
pleased to state the provisions made by the Government
in every districts to ensure availability of agro-scientists serv-
ices so asto prevent the crops from the diseases. If so, what
was the outcome?

SHRI SOMPAL : Mr. Speaker, Sir, in this regard, about
26 Agriculture Universities, 1 Central University and 261
Agro-Science Centres are working in the country under
Indian Council for Agricultural Research where few projects
and other research centres are available. Some States have
also made provisions for it. Every state has its crop pesti-
cides control department and the Union Government pro-
vides services of scientists to the farmers through it.

SHRI RAJENDRA AGNIHOTRI: Mr. Speaker, Sir, the
efforts are being made by the ICAR to prevent the crops
from the diseases, but we are not able to prevent them with
the use of pesticides for the last ten years. Will the hon'ble
Minister be pleased to state the reasons for non-implemen-
tation of the suggestions or recommendations made by the
scientists of ICAR so far and the names of the States which
have actually followed your instructions to implement
them. I

SHRI SOMPAL : Mr. Speaker, Sir, it is a general ques-
tion. I have said that several measures have been taken to
prevent the crops from damages caused by these pests and
diseases and agricultural scientists play an important role
therein. Whatever research make or develop technical tech-
nology, they provide it to the farmers directly and through the
States and for it, necessary directions are also given, assist-
ance is also provided, central schemes as well as centrally
sponsored scemes have also been implemented. The States
also make provisions for it in this budget. The States are con-
stantly consulted in this regard and in our view, their imple-
mentation is satisfactory.

SHRI RAJENDRA AGNIHOTRI: My question is whather
the State Governments are ready to accept the suggestions
made by the agricultural scientists to the Governments?

SHRI SOMPAL : None of the States has denied its ac-
ceptance. All of them are agreed.
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[English]

SHRI K. BAPIRAJU : Sir, the hon. Minister is trying to
explain how he can protect the agricultural system hsrs. My
question to the hon. Minister is regarding the chemicals and
the pesticides that they use. If there is any adulteration, what
action exactly is taken to avoid the use of that particular chemi-
calor pesticide? This is the first question.

MR. SPEAKER: You can ask only one question. You
cannot ask the second one.

SHRI K. BAPIRAJU :Then, I request you to kindly treat
the second question as the priority question. This is regard-
ing the insurance scheme which comes under 'protection'.
The hon. Prime Minister was very clear and he admitted that
insurance scheme was inadequate. He further wanted to
modify the insurance system. So, I would like to know the
reaction of the hon. Minister. He also promised that he would
come up with a new scheme during this Session. I want the
hon. Prime Minister to react to this.

SHRI SOMPAL : The latteral part of the hon. Member's
question has already been answered during the reply to the
first question. Iwould like to repeat that the latteral part of his
question has already been answered during the reply to the
first question.

MR. SPEAKER: You need not go into the first part of
the question. You have to answer the second part of the ques-
tion only.

SHRI SOMPAL : Sir, the first part of his question is
regarding reduction of chemicals, pesticides, insecticides,
fungicides and weedicides. We are trying to reduce the de-
pendence on chemicals. Therefore, we have evolved a multi-
pronged strategy known as Integrated Pest Management
which will lay emphasis on mechanical controls and also con-
trols through predators and pests which can eat the harmful
insects. There are certain other measures also. It is a whole
strategy; and we are trying to reduce dependence on the
poisonous substances as chemicals, pesticides and insecti-
cides.

[Translation]

SHRI SURENDRA SINGH: Mr. Speaker, Sir, the hon'ble
Minister has said that they are helping the farmers by adopt-
ing several measures for crop protection. I would like to know
from the hon'ble Minister that though he can suggest the
measures for protecting the crops from the pests, some dis-
ease or locust, but what about the low holding farmers in the
country who possess only five acres, seven acres or maxi-
mum ten acres of land today. There are many areas in
Haryana where flood comes now and then since 1995 and
the land has become futile and useless due to water logging
and salinity. Whether the 'Government will help those farm-
ers whose crops are damaged due to water logging and
salinity by giving loan for installing deep tubewells so as to
remove water logging by siphoning off the waters through
channels or underground sewer? Whether the hon'ble Minis-
ter has any scheme to help the farmer by reclaiming the land?

To Questions

[English]

SHRI SOMPAL :This problem of salinity and water log-
ging is assuming dangerous proportion, and the estimate
suggests that more than eight million hectares of our culti-
vatable land has been affected adversely by it. There are
scheme to make conjuctive use of this water logging through
digging shallow tube wells and throwing this water back into
the canal channels and reclaiming the land.

We are also undertaking certain other measures like
evolving crop pattern, plantation and also applying chemi-
cals for reclaiming the land. This is one of the major pro-
grammes under the Ninth Plan being undertaken by the Min-
istry of Agriculture.

SHRI SURENDRA SINGH: You should also give some
subsidy for this.

SHRI SOMPAL : Schemes have to be forwarded by the
States and that can be considered.

SHRI V.V. RAGHAVAN : Speaker, Sir, for the last 50
years the ICAR and its scientific units in Kerala have been
trying to contain the dreadful disease of root will affecting the
coconut cultivation and they have now succeeded in this task.
May you personally take interest and send some experts to
find out the cause of the disease and to contain it? Please
save the coconut cultivation of Kerala and thus save the State
of Kerala.Our agricultural economy is mainly dependent on
coconut cultivation. Coconut cultivation is the backbone of
our agricultural economy and half of the cultivation is affected
by this dreadful disease. Will you take personal interest and
send some expert scientists to find out the cause of the dis-
ease?

SHRI SOMPAL: I am in full agreement with the hon.
Member that the coconut cultivation is an important economic
activity in Kerala and also, Sir, that root wilt disease is a very
obstinate disease. The scientists are working on it but unfor- .
tunately no break through has so far been achieved. The only
alternative which we have found so far is the replacement of
plantation and we are tying to have a series of nurseries in
consultation with the scientists, the research system as well
as the Government of Kerala and other Southern State Gov-
ernments. This disease is most prevalent in the ,State of
Kerala. A large number of tree population has been affected.
The only way out so far, I would like to repeat, is the replace-
ment ofthe plantation. We are trying to find the cause of it.

Some of the possible causes identified so far, not
really identified but which are being thought of, are deficiency
of certain nutrients in the soil and maybe some fungal dis-
ease which is endemic to the agro-climatic conditions of
Kerala. We are trying to find it out.

So far as my personal interest is concerned, I would
like to inform the hon, Member as well as the House, through
you, that I have visited Kerala twice. Recently, last month I
had gone there. We are taking it on top priority in the re-
search system as well as in the Ministry of Agriculture and
are having continuous consultations with the States which
are engaged in the cultivation of coconut.
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SHRI V.V. RAGHAVAN : May I expect liberal assistance 
from the Central Government·? ...... (Int."uptlons) 

[Translation] 

SHRI BALAAM JAKHAR : Hon'ble Minister, perhaps 
you .re aware th.t the cotton crop Is being dam.ged con-
tlnuoualy for the I.at two yearaln Punjab, Haryana, R.jasthan, 
Karn.t.k., Andhra Pradesh, Maharashtra,GuJarat and 
Madhya Pradesh. The major Issue Is that this Is the only cash 
crop of the farmers. I am watching it for the last two years. 
You can aeethe altuatlcn of Rajasthan, Punjab and Haryana, 
yourself. I h.ve vlalted Karnataka .nd Andhra Pradesh, thou-
sands of farmers hive committed suicide there, but their prob-
lem could not be lolved. Have we found out any measure to 
solve It? It is • genetic work and we can combat it with the 
genetic research only. You talk about termlnater seed, ball 
guard but I would like to ask only one thing that whether you 
have asked your Iclentlsts to consult and discuss them and 
find out lomethlng new with their cooperation. If you won~ 
do It , then the entire area will be ruined. We do not have land 
lor sowing another crop, hence we will become dependent 
on only one crop and everything will be washed out. You should 
start this system and see how It can be saved. At lirst, our 
scientists should conduct joint research programme with those 
people to ascertain whether it can be done or not, otherwise 
everything will be washed out. You should also decide about 
the terminator gene. Everyday a dispute arises about the 
duplicacy-olthe ball guard which is coming. Our country has 
said that whether terminator gene has come or not or it does 
not exist or It haa not been developed so far, It is an outside 
matter. We will develop It, we should not say wrong things 
like this, It Is not good. 

SHRI SOMPAL : Mr. Speaker, Sir, the Iormer Minister 
01 Agriculture 01 India. Dr. Balram Jakhar ..... (lnt."uptions) 

SHRI RAJVEER SINGH: He remained Minister 01 Ag-
riculture lor five years, what happened during his tenure, 
pleaSe tell us about that ..... (Interruptions) 

SHRI BALAAM JAKHAR : What has happened in my 
tenure, Is a record. 

SHRI SOMPAL : Mr. Speaker, Sir, perhaps, Shrl Balram 
Jakhar jl, the only person who has been awarded the title 01 
Krishl P.ndlt .nd Udyan Pandit both. He knows evsrything. 
.bout .grlculture ...... (lnt."uptlons) Shrl Ralveer Singh JI had 
jUlt m.de • comment that wh.t has he done. Though he 
wanted to do much more but due to some compulsions 01 
that Government he was not able to do so. So far as the 
queatlon of damage caused to the cotton crop is concerned, 
I would like to Inform the hon'ble Speaker that I am fully 
agreed with him that the crops of the larmers in Andhra 
Pradesh, Maharashtra, Tamil Nadu, Gujarat, Punjab, Haryana 
and Rajasthan .re almost being damaged for the last two but 
lor tha last three yaar. continuously. About half of the areas 
have been producing less quantity of crops and there ars 
soma areas and placas where almost hundred per cent crops 
have baan damaged and the farmers ara facing hardships 
thare. It Is a fact that many farmers have committed suicide 

In Andhra Pradesh, Maharashtra etc. due to this situation, 
for which the entire Nation Is distressed. So far as Its solution 
is concerned, I have seen that there are such people who 
spray pesticides 25-25 times, even then they can not save 
tha crops. There is one difficulty in using pesticides that with 
tha contlnuoua use 01 pestlcldas, tha pests develop, their 
Immunity against the chemicals and they do not die. So we 
have chalkad out an alternative strategy where a substance 
01 pheramona drops is used in integrated Pest Management 
in which the insacts are trapped by attracting towards Its fra-
grance and then die. In addition to It, some parasites are 
experimented In the laboratory and they are len In the fields 
so that they can kill tha enemy pests. Similarly, there are 
soma other such Insects which are called Poly Hydrus worm 
and which do control heliosis dlsease.Besldes, for 'Gulabl 
Soondl', 'American Soondl" and 'Spotted Soondl' and ball 
worm, etc. diseases which develop In the roots fungus based 
pesticides have been developed and for this We are going to 
set up a blo control laboratory. 

You might have remembered that I convened a confer-
ence ot farmers in your Abohar and Fazllka areu .. 'ast year. 

Mr. Speaker, Sir, this year again, we are going to con-
vene a conference 01 farmers in the month of April in three 
States i.e. Rajasthan, Punjab and Haryana. Similarly we are 
thinking of convening a conference in Maharashtra also, so 
as to provide the latest inloramtion about It to the larmers 
and parasites and blocontrol products should be produced In 
sullicient quantity lor bio control so that the larmers could be 
able to get better quality products in sutlicient quantity. 

So lar as the question o(hereditary, genetic research, 
terminated gene's research is concerned, though this does 
not come under this question, but since the former hon'ble 
Minister 01 Agriculture has asked this question, therefore I 
would like to reply In this regard that alter great considera-
tion, we have decided not to allow terminated genes in India. 
All the agencies, units related to its import either these are at 
the port or on the ground, have been directed to make 
provision for Its scientific control and test. Therefore, the 
question of Its entry In the country does not arise. 

So far as the ball guard, which is a bacteria named 
Basiless Thlangesls Is concerned, we can destroy insects by 
spraying this bactarla. Mr. Monsento has had the opinion that 
the species of this bacteria can be developed through Im-
plentalion In the cotton plants experimental purposes we are 
producing this new kind of bacteria in 40 cotton fields and 
alter asseSSing Ihe possible Impacts ot this experiment on 
envlronmant as well as other crops, we will decide whether 
permission should be given or nol. There Is no confusion or 
doubt or any misunderstanding as such in this regard. 

[english} 

SHRI K. YERRANNAIDU : Mr. Speaker Sir, the hon. 
Minister may be aware that lor protection 01 crops, good pes-
ticides and Insecticides are required but throughout the coun-
try, spurious pesticide seees are available which casue fail-
ure of crops and great hardship to the Indian farmers. Alter 
the suicide committed by the farmers and gaining axperlence, 
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Andhra Pradesh Government suggested some amendments 
to the Act. The Insecticides and Pesticides Act, 1966 Is 
helpful only to the business men and traders and not the 
farmers. So, the Gov.rnm.nt of Andhra Prad.sh had pro-
pos.d some amendments and for a y.ar, my party has been 
pursuing them. But so far the Bill has not b •• n Introduced In 
spite of the promise made by the hon. Minister. I would like 
to know from the hon. Minister as to when he would bring the 
Bill for consideration and passing. 

SHRI SOMPAL : Mr. Y.rrannaldu Is ewar. of the 
progress made but stili lowe an answer on the floor of the 
House. 

It has already been discussed with the State Govern-
ment of Andhra Pradesh and all the amendments that had 
been proposed by the Stat. Government have been taken 
Into conSideration. Consultations were held not once but thrice 
with the officials of the State Government and also with the 
hon. Chief Minister of Andhra Pradesh, Shri Chandrababu 
Naldu who"" been personally taking very keep Interest In 
amending the Act ... (lnterruptions) 

SHRI N. JANARDHANA REDDY: I can not understand 
the purpose of the Central Act when we have already booked 
the culprhs under the present Act ..... (lnterruptions) 

SHRI K. YERRANNAIOU : He is stating only the reality. 

MR. SPEAKER: I have allowed only the Minister to 
reply and not anybody else. 

SHRI SOMPAL : What I have stated is only the fact and 
I wish to repeat It. Not once but several times the hon. Chief 
Minister of Andhra Pradesh had approached m. and per-
sonally discussed all the provisions and amendments that 
he had proposed. I see a very .arnest wish on his part to 
make It very stringent so that quality can be ensured. The 
draft of the Bill has already been prepared; the Cabinet Is 
likely to take It up and It will b. brought very soon. 

[Translation} 

SHRI CHETAN CHAUHAN : Honourable Mr. Speaker 
Sir, I would IIka to draw your attention toward a serious prob-
lem of the farmers. Many wild animals live around our forests 
and sanctuaries. The farmers grow their crops with hard la-
bour and 'Mahe', blue bulls, deers, beers and monkeys in 
cluster destroy the crops of the farmers. A notification re-
garding blue bulls has recently been Issued that it can be 
killed with the permission of collector but no one gives such 
permission. Thousands big has of land are being destroyed. 
Not only Uttar Pradesh but the whole of the country also Is 
facing this problem. I would like to know from the honourable 
Minister whether he Is making any dialogue with the depart-
ment of forest so that some arrangement may be made 
to catch those animals which wander near the torest and 
deatroy the crops. 

SHRI SOMPAL: Honourable Mr. Sp.aker Sir, the point 
raised by honourable Chetan Chauhan Is very important .We 

are receiving such complains from farmers of all the states 
and areas that the number of blue bulls have been Increas.d 
more than the requlr.ment. The policy of the Ministry of En-
vironm.nt that the animals should b. protected and the 
numb.r of such animals should b. kept In limit. For this, the 
d4clslon was taken, that the power of p.rmlsslon should be 
given to the district magistrate who is the head of the district 
administration. In this regard a unanimity Is r.qulr.d In the 
whole of the country as well as In this Hous. because It 
Involves two Issues, one Is regarding environment and the 
other one Is our friend animals, which are becoming the part 
of our culture; we want, that they should not be killed' In such 
a manner thafs why we are trying. Other measure Is the 
battery operated phase. A light current flowing wire is con-
nected which keeps away the animals.we are trying to use 
this type of measure and we are In constant touch with the 
Ministry of Environment to formulate this policy. 

PROF. PREM SINGH CHANOUMAJRA : Honourable 
Mr Speaker Sir, the Mlo Agriculture has told about the meas-
ures relating to pesticide and insecticide for crop protection 
but he should tell about measurs to stop the adulteration, 
how many cases have been come In notice and what punish-
ment has been given to them. Please give these figures. I 
would like to know that many times When the farm.rs bring 
their ready crops to mundi, it spoils there as it had happened 
last year In Punjab and Haryana where crops of crores of 
rupees were spoiled in mundis. The proposal was made to 
give compensation to the farmers of Punjab and Haryana 
but so far the farmers could not get the same. I would like to 
know from the honourable Minister that as a permanent 
measure; what measures have been taken to make shades 
under the new agriculture policy so that the farmers may be 
saved from the losses. Other thing Is that whatever stagna-
tion has come in agricultur. in form of reduction in yield p.r 
acr.s what steps have been taken to Incr.ase the yield. Is It 
not a fact that 0.01 per cent expenditure of GOP Is Invested 
on agriculture research work. 

{English} 

MR. SPEAKER: Prof. Prem Singh Chandumajra, please 
put your supplementary question. 

[Translation} 

PROF. PREM SINGH CHANOUMAJRA : It Is very less. 
What measures have been taken to Increase this? 

SHRI SOMPAL : Honourable Mr. Speaker Sir, Shrl 
Chandumajra jl have asked about tour things In one ques-
tion but I will try to reply In brief. Firstly, he wants to know that 
what measures have been taken to introduce the Ins.cticlde 
Act to ensure the quality and how many adulteration c .... 
have been detecteci-At present these figures are not avail-
able with me. The State Govt. administers It. These figures 
will be available with your state Govt., you may consult them. 
He has asked the other question that aft.r the crop, this ready 
crop is damaged due to lying open In mundls and In op.n 
godowns. He has suggested himself Its solution that shade. 
should be made. If the State Govts. pres.nt such type of 
scheme; the Central Govt. will certainly con.lder It. We are 
also trying under the new Agriculture Policy that this type of 
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godowns should be constructed so that the crops do not get 
apolled atter cultivation, In transaction snd In tha market. We 
are trying to take measures and this Is the Important part 01 
the n_ agriculture policy. 

Thirdly, you have asked about the re.earch. Recently 
expert eommmee 01 Indian Council 01 Agriculture Research 
has found that the areas of green revolution, which have 
played a great role In Increasing agriculture productivity and 
production In India. The Punjab State has played a great con-
tribution in that, not only the whole country but the whole 
would agree with this. Some places It has been noticed that 
the fertility of the land has reached to a limit and the produc-
tivity has also reached to a certain limit. However It is In the 
notice of the Govt. It is creating two adverse effects-Firstly 
the Investment, at present we are using more lertlllzers be-
cause the organic matters in the soli have been reduced, Its 
productive power has been reduced, secondly some micro 
nutritive elements are also decreasing and many types 01 
chemical and physical Imbalances are taking place In the 
shape of the soli. For that whatever scientific measures the 
Govt. Is going to take, the list of that Is very broad. If you 
want, I can discuss with you on this. As far as the question of 
compensation Is concerned, there Is no arrangement to give 
compensation so far, but the measure should be taken In 
this regard. 

{Eng/Ish] 

Indo-US Talt. 

+ 
·23. PROF. P.J. KURIEN : 

SHRI MOHAN SINGH: 

Will the Minister 01 EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether high level talks were recently held 
between India and United States of America; 

(b) /I so, the details thereol alongwlth the leaders 
of both the countries who took part In the talke; 

(c) whether the discussion centred around CTST, 
lifting 01 sanctions, fissile material cut-off treaty, export con-
trol regime, missile teelS and delence posture; 

(d) If so, the details 01 agreement reached between 
both the countries; 

(e) the specific stand taken by Indian Government 
on signing CTST; 

(I) 

(g) 

the subjects on which disagreement persists; 

the venue decided lor next round 01 talks; and 

(h) the steps taken/proposed to be taken to re-
solv. all the outstanding issues within a definite tim. frame? 

THE MINISTER OF EXTERNAL AFFAIRS AND MIN-
ISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (e) and (b) India and the US have been 

engaged In a hlgh-Ievellntanslve dialogue alnce June 199B. 
The latest round 01 Indo-US talks was recently held In New 
Delhi from January 29-31, 1999. 

The Indian side was led by Shrl Jaswant Singh, Exter-
nal Affairs Minister. The US delegation was led by US Deputy 
Secretary 01 State, Mr. Strobe Talbott. Tha main Interlocutors 
have been designated to conduct the dialogue 88 repre-
sentatives 01 the Prime Minister of India and the President of 
USA respectively. A compact taam 01 officials Irom both sidee 
assisted the two leaders. 

The talks were conducted over three days In plenary 
sessions as well as smaller groups 01 deSignated officials. In 
addition, Mr. Strobe Talbott also called on the PM, RM and 
leaders 01 soma political parties. 

(c), (d) and (I) As on earlier rounds of bilateral talks, tha 
security perspectives of the two sides were further elabo-
rated and clarified with a view to harmonising perspectives. 
Both delegations expressed satisfaction at the progress made 
in tha last round of talks. Tha talks will ba conffnuad. 

The talks ara being conducted on the basis 01 compre-
hensive proposals that India put forward on disarmament and 
non-proliferation matters, namely a unilateral moratorium on 
exploslva nuclaar tests,wlllingness to discuss converting It 
into a de jure obligation, decision to enter into constructive 
negotiations on the FMCT and reaffirming our policies on 
stringent control on export 01 sensitive technologies. 

The discussions with the United -States have narrowed 
and are now locussed on lour Issues related to security, dis-
armament and non-proliferation namely CTST, FMCT, Indian 
Defence Posture and Export Control issues. 

it has been decided that Indian-US expert level teams 
will meet In March for follow-up talks on expert controls. The 
leaders of the delegations will also remain In contact. While 
thasa talks continue, both sides will endeavour to create a 
positive atmosphere for advancing their relations. 

(e) The indian position regarding CTST remains 
as stated by the Prime Minister in UNGA in September, 1998 
"India, having harmonlsed Its national imperatlvu and secu-
rity obligations and desirous 01 continuing to cooperate with 
the International community is now engaged in discussions 
with key interlocutors on a range of issues, including the CTST. 
We are prepared to bring these discussions to a successful 
conclusion, so that the entry Into force of the CTST Is not 
delayed beyond September 1999. We expect that other coun-
tries, as indicated in Article XIV of the CTBT, will adhere to 
this treaty without conditions". 

(g) The next round 01 the talks is envisioned towa-
rds the middle of the year, the dates and venue to be deter-
mined in consultation between this two sidee. 

(h) There Is no time-frame Ilxed for conclusion 01 
these talks. It is the Intention of both countries, that a stable 
understanding should be reached on the remaining Issuee 
at an early date. This would provide lurther momentum to 
bilateral relations, which Is desired by both countries. 
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PROF. P.J. KURIEN : Mr. Speaker, Sir, I have gone 
through the atatement of the hon. Minister very carefully. It 
Iooka as If mountalnoua labour has produced a mouse. Eight 
rounds of talks have been held between my good friend Mr. 
Jaawant Singh, the flamboyant Foreign Minister of lhis Gov-
ernment and the Deputy Secretary of State Mr. Strobe Talbott 
of United States. But we have not moved even an inch for-
ward. If I can use a coinage In Malayalam, It says: 

·Vanchl /ppozhum Thlrunakkara Thanne.· 

It means that the boat II 'till at Thlrunakkara jetty. The 
boat man rode the whole night to find to his dismay that the 
boat II It III In the .ame jetty and not moved an Inch. That Is 
What I have understood after seeing his atatement. However, 
It hal been reported In the Press that he has agreed to sign 
the C.T.B.T. before September, 1999. 

Sir, It has been the conHnsua atand of this country 
that the C.T.B.T., In the present form, Is discriminatory and 
we will not agree to sign It In this discriminatory form. I would 
like to know whether he has agreed to sign the C.T.B.T. In the 
preaent form. If ye., It means a dilution of our consensus 
atand. What Is the reason for this dilution, If any? 

DR. SUBRAMANIAN SWAMY : It Is not dilution; It Is 
negation. 

PROF. P.J. KURIEN : All right. So, what Is the reason 
for this dilution? Is there any condition attached to that, es-
p~lally the condition of lifting the sanctions Imposed unjustly 
by the US Government? If that Is so, please take the House 
Into confidence In these matters. 

SHRI JASWANT SINGH: Mr. Speaker, Sir, thera ara 
"aentially two parts to this question. Has thare been any 
movement and haa the Government conaented to the algn-
Ing of the Comprehensive Test Ban Treaty? To the second 
pan, the answer Is clear, explicit and unambiguous. No; the 
Government has not agreed to sign It. The Governmant's 
stand on the C.T.B.T. remains what It has been, what It has 
atated In the House, what the Prima Minister he. stated In 
the UN General Assembly and what Is contelned In the state-
ment. 

More than that, thara is not an iota of truth In whatever 
the Press reports the hon. Member Is citing. 

On the firat part which is an observation relating to 
movement In talka, I refer the han. Member only to some 
aspects like P-5 Resolution or G-8 Statements and compara 
those Resolutions and State manta to the IlSuea on which 
the talka had now got confined to. So, there ara 12 to 13 
descriptive Itams, and the issues on which wa ara now con-
fined are just four. That In Itself Is an arithmetical measure-
ment of the movement that had taken place. 

PROF. P.J. KURIEN : Thank you Mr. Mlntater for your 
candid answer. Now you have aaid that four Issues are being 
identified. Of course, you had mentioned them In the written 
answer also. But I do not know whether the queatlon of a 
minimum nuclear deterrence Is Impllclts in these four Issues 

or whether you have taken up the aame qu .. tion aaparataly. 
It Is because this coinage Ia doing the round for a long time 
in thla country and I am sure, you must have taken up thl. 
Issue with your U.S. counterpan. But no mantton Ia made In 
thia reply about the question of minimum nuclaar deterrent. 
If the Government Is conalderlng that queation to be tak8nup, 
then I would like to know whether your perception about the 
minimum nuclaar datarrent Is taking Into account tha India's 
total aecurlty concarn in tha whole region or It Is taking Into 
account only our security concarn vis-a-vis Pakistan. I would 
like to enlighten us on this point. 

SHRI JASWANT SINGH: Sir, the Government has re-
peatedly made It clear that tha country's nuclear programme 
Is not our nuclear programme, Is not country-apaclfic. It has 
also been made clear that In the outlines that have bean de-
fined already by hon. the Prime Minister In the rapeated dla-
cuss Ions here, they are based on a fundamental pramlse 
and that Is that India shall define Its own requirements and 
parametera of nuclaar deterrent on the basis of our aas .. s-
ment of what our aacurlty raqulramanta and conalderatlons 
are. This Is a sovereign function. Either through suggestion 
or through Intrusive measures or In any other aspect, the 
country shall not and the Government, 01 cour.e, will not 
accept any aspect that attempts to explain to India or sug-
gest to India what Ita minimum nuclear deterrent ought to be. 
It has also been made clear that minimum nuclaar dalerrent 
Is the enunciation of a policy framewor-k within which the .. -
curlly concerns of the country shall be met and It Is, of couraa, 
subject to review and alterations In accordance with the al-
ternative security requirements. 

[Trans/ation} 

SHRI MOHAN SINGH : Honourable Mr. Speaker Sir, 
the Honourable Minister of External Affairs has said In his 
wrlttan answer and also In his supplimentary answer that 
whetever talk Is being hald between US and USA, Is limited 
to four Issuas. 

[English} 

'non-prollfaration, namaly CTBT, FMCT, Indian detence 
posture and export control Issues." 

[Trans/ation} 

After these four Issues It Is said : 

[English} 

'That a ltable understanding should be reached on the 
remaining issuea at an early data." 

{Translation} 

It mana both the countrlaa have been agreed on lOme 
Issues and have not been agreed on rest of the laauas. 

I would like to know from the honourable Minister that 
out of these disputed four Issu .. , on which Issues both the 
countries have been agraed, and what are the iliUM left, on 
which they have to agree. In regard to minimum atomic 
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preventive capacity whether any talk has been pending, on 
which the Govt. of India have to be agree with USA? 

SHRI JASWANT SINGH: Mr. Speaker Sir, In regard to 
tour Issues Whatever, honourable, member has mentioned, It 
Is not so that all the issues have been agreed or consensus 
have been reached on all the four Issues. The Honourable 
Member might have definitely seen that the Govt. of India 
have raised these isseus; nobody has raised this Issues, with 
India, I have mentioned It Is my speech. The progress have 
been made on all the Ideas. The progress has been made on 
India's view. It means there Is control on export. I have told In 
my first statement In this regard. The record of India Is more 
better than other countries. It Is ever better than P-5 coun-
tries. So, It Is not necessary that some one should teach us 
regarding export control. More progress has been made on 
export control than other Issues. There are differences on 
lome Issues as defence posture, America has made sug-
gestions on FMC T that we should put unilaterally some 
restrictions In fissile material, It was not agreed by us, we did 
not agree with this. We have clearly said that whenever con-
ference on disarmament will take place In Geneva on F M 
CT, India will take positive attitude and we are doing that. 
Whenever adhoc committee will be formed, India will take 
part In that, this was our suggestion. As regard to minimum 
deterrent, my reply will be the same what ever I have replied 
earlier. India will decide Itself, India will not do It In compul-
sion. 

SHRI MULAYAM SINGH YADAV : Deputy Foreign Sec-
retary of America had said several times that India do soli-
tary talks, talk confidentially, It should talk publicly. What is 
the aim of deputy Foreign Secretary of America behind this, 
what Is cooking there, what statement do you give In Parlia-
ment and In public, clarification of this very much essential. 

SHRI JASWANT SINGH: Mr. Speaker Sir, whatever 
Deputy Foreign Secretary of America has said, It Is his own 
responsibility. I am responsible to my Govt. and to the Parlia-
ment. I would like to assure Mr. Mulayam Singh that what-
evar I say hare, there Is no ambiguity In that, there Is no 
secret. This Govt. Is clearly committed to tell about Its policy 
to Parliament, therefore there Is no secret talk which I have 
not told in Parliament. 

[English} 

SHRI RUPCHAND PAL : Mr. Speaker Sir, immediately 
alter the latest round of talks, an impression has been given 
by the chief interlocutor of the United States that the eco-
nomic sanctions on India are being slackened In view of the 
fact that India has agreed to certain conditions which till that 
date India has not agreed. 

MR. SPEAKER : Unless your supplementary is brief, 
you will not get a reply. 

SHRI RUPCHAND PAL: May I know from the hon. Min-
Ister whether this Is true or not? 

SHRI JASWANT SINGH : Not true, Sir. 

DR. SUBRAMANIAN SWAMY: I have a very short 
question. Has the United States In the talks rejected India's 
claim to be considered as a nuclear weapons' power? 

SHRI JASWANT SINGH : It has been made clear to 
the United States that facts cannot be dlslnvented. India Is a 
nuclear weapon State. That is a fact. You cannot dlslnvent 
facts. 

WRITTEN ANSWERS TO QUESTIONS 

Hike In Price of Uree 

°24. DR. T. SUBBARAMI REDDY: 

SHRI GEORGE EDEN : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have recently hiked the 
price of Urea; 

(b) if so, the reasons and justification thereof; 

(c) the Impact thereof on the farmers particularly 
on marginal farmers; 

(d) whether such an increase will result in rise of 
prices of all commodities; 

(e) whether the Government propose to review Its 
decision; 

(f) if not, the reasons therefore; 

(g) whether prices have been increased to bring 
down the subsidies on fertilizers; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a), (b), 
(g) and (h) The price of urea has been Increased from Rs. 
3660 per MT to Rs. 4000 per MT with effect from 29th Janu-
ary 1999. The Increase was warranted both from the point of 
view 01 fiscal sustalnability and balanced nutrient application. 

(c) and (d) The Impact of the price Increase on the cost 
of cultivation is likely to be less than one per cent while the 
impact on the general price level would be negligible. 

(e) and (f) As the urea price rise was warranted both 
from fiscal and agronomic considerations and as It Is not likely 
to have any significant adverse effect, It Is not proposed to 
review the decision. 

Demand and SuPPly of Fertilizera 

°25. SHRI K.D. SULTANPURI : Will the PRIME 
MINISTER be pleased to state: 

(8) the per hectare consumption of fertilizers in 
different States; 
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(b) tha datalls of Uraa and other fartlllzars mada 2 3 
available to various States during the last 10 months, State-
wi .. ; 5. Bihar 89.11 

(c) whether the Urea and fertilizers were supplied 6. Chandigarh 100.25 
to each State according to tha damand raised; 

7. Dadra and Nagar Haveli 36.81 
(d) if not, the. raasons tharefor; and 

8. Daman and Diu 74.00 
(a) tha steps being taken by the Government to meet 

tha demand? 9. Deihl 363.24 

THE MINISTER OF STATE IN THE MINISTRY OF 10. Goa 39.92 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 11. Gujarat 91.47 
to (a) A statement-I Indicating the State-wise per hectare 
consumption of fertilizers in nutrient terms during 1997-98 Is 12. Harayana 144.09 
enclosed. 

2. The details regarding the assessed/projected 
13. Himachal Pradesh 36.52 

reqUirement, availability and sale of major fertilizers lor the 14. Jammu and Kashmir 56.12 
period 1.4.1998 to 31.1.99 are indicated in statement-II. 

3. Urea is the only fertilizer which is controlled and 15. Karnataka 90.02 

for which assessment 01 season-wise requirement and allo- 16. 
cation are made. The supply of urea in the country Is ad-

Kerala 74.77 

equate to taka care of the demand and no shortage. have 17. Lakshadweep 40.00 
been reported. 

4. In the case of fertilizers other than urea which 
18. Madhya Pradesh 51.63 

are decontrolled, GovelOment do nol make any allocation 19. Maharashtra 73.40 
nor control their movement. Due to low level of Imports dur-
Ing Kharil 1998, localised shortages 01 Muriate 01 Potash 20. Manlpur 49.68 
(MOP) were reported in some parts of the country. Even 
though the over-all availability was adequate to meet the de- 21. Meghalaya 15.00 
mands, localised shortages of Oi-Ammonium Phosphate 
(DAP) were reported in some North Indian States during 22. Mlzoram 10.18 
October-November, 1998 mainly due to bunching 01 Imports. 
Mora availability to these areas was ensured by priority 23. Nagaland 4.28 
berthing of DAP vessels In ports, quicker movement by rail 
and aiso by special Import 01 55,000 MT 01 OAP. 24. Orissa 35.53 

5. At present, there Is no shortage of any of the 25. Punjab 175.78 
major fertilizers in the country. 

Statement-I 26. Pondicherry 526.30 

Estimated State-wise Per Hectare consumption of 27. Rajasthan 39.53 
fertilizers In nutrient terms during 1997-98 

28. Slkklm 5.79 
Kgslha 

51. No. StatefU.T. 1997-98 29. Tamil Nadu . 135.64 

1 2 3 
Tripura 29.28 30. 

1. Andhra Pradesh 131.99 
31. Uttar PradeSh 118.32 

2. Andaman and Nicobar Islands 7.76 

3. Arunachal Pradesh 2.19 32. West Bengal 118.51 

4. Assam 21.93 Total - All India 87.45 
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Statement·1I 

Sr~iemenr showing assessecJ/projsct requirement, availability and 
.ales of majorfertllisers during 1.4.1998 to 31.1.99 

UREA CAP 

st. StatllU.T. 
No. 

Aaauaad AvallablUty ... SaIe Projected Availability 
Requirement Requirement 

,. Andhra Prlldaah 1702.10 1864.64 1714.18 821.70 674.50 618.38 

2. AndIIman .nd 
NIcobar lalanda 1.03 

3. ArUMChaI Praduh 0.85 

4. Alum 100.00 

6. BItler 1300.00 

II. CNndIgwh 0.110 

7. OIIdra lind Nagar 2.08 
Hall .. 

II. Daman lind DIu 0.35 

8. DelhI 39.00 

10. Goa 5.87 

11. Gujaral 10&6.00 

12. Haryana 1240.00 

13. Himachal P ...... h 411.00 

14. Jwnmu lind Kaahmlr 104.50 

16. Karnalllka 828.00 

111. KarM 124.76 

17. L.IIIcaIIadweap 0.00 

18. MacIrta Prlldaah 1340.00 

18. Maharuhlra 1612.50 

20. Manlpur 211.85 

21. ~ 4.110 

22. MIzoram 0.74 

23. Nagaland 0.87 

24. Orla.. 425.00 

25. Punjab 15110.00 

211. Pondcherry 18.84 

27. Rajasthan 1100.00 

211. Slkklm 0.85 

a. TamM Nadu 795.00 

30. Tripura 20.50 

31. T .. Board (NE) 60.00 

32. Utiiii' Prlldlah 44211.00 

33. Weat BeneaI lIII0.00 

1btaI All India 11121 I .08 

0.l1li 0.88 

1.34 0.09 

115.09 59.19 

1585.211 1196.76 

0.77 0.76 

0.84 0.84 

0.20 0.20 

35.68 31.83 

0.62 

0.21 

53.94 

360.00 

0.04 

0.93 

0.21 

10.90 

3.50 3.50 0.55 

1144.66 1052.89 435.00 

1427.13 1151.52 390.00 

49.62 44.15 0.70 

81.15 68.50 . 42.40 

918.79 1107.08 307.37 

133.55 100.63 7.12 

0.02 0.02 0.00 

1396.35 1166.43 830.00 

1706.52 1482.12 412.50 

29.82 25.37 4.32 

4.27 3.89 1.15 

1.88 0.00 1.28 

1.56 0.08 0.89 

518.14 290.64 63.50 

2077.28 1788.13 570.00 

18.78 18.04 5.27 

1167 .70 889.71 400.00 

1.48 0.20 0.57 

851.38 728.23 188.00 

14.70 14.24 2.00 

29.05 28.a 0.00 

6180.20 4210.13 810.00 

945.53 888.83 300.00 

21 •. 71 17541.18 5721.17 

0.00 

0.00 

17.81 

355.57 

0.00 

0.00 

0.00 

2.33 

0.00 

0.00 

11.95 

279.66 

0.00 

0.00 

0.00 

2.33 

0.62 0.42 

581.33 429.97 

409.53 340.74 

0.00 0.00 

33.19 211.62 

359.93 335.24 

11.21 8.34 

0.00 0.00 

513.62 428.36 

441.09 377.68 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

87.31 58.68 

684.00 Il00.46 

6.88 5.47 

361.98 294.58 

4.57 4.54 

247.78 196.64 

0.00 0.00 

0.00 0.00 

1067.82 822.98 

412.72 338.04 

8243.68 5181.06 

(In '000 tonneI) 

MOP 

Projacl8d Availability Sale 
Requirement 

125.40 152.81 I a.1S 

0.20 

0.10 

52.97 

125.00 

0.01 

0.03 

0.10 

0.20 

0.80 

70.00 

7.20 

2.60 

9.28 

174.45 

123.97 

0.00 

73.08 

195.00 

1.40 

0.23 

0.88 

0.21 

84.00 

32.00 

5.88 

6.70 

0.20 

300.00 

3.50 

20.00 

138.50 

220.00 

1751.77 

0.00 

0.22 

15.159 

87.34 

0.00 

0.00 

0.00 

0.87 

0.00 

0.22 
10.33 

74.52 

0.00 

0.00 

0.00 

0.87 

2.18 0.98 

88.03 75.37 

3.34 3.34 

'2.83 2.83 

1.51 1.51 

163.04 127.77 

89.78 57.71 

0.00 0.00 

48.34 41.35 

183.56 153.83 

0.34 0.34 

0.23 0.21 

0.00 0.00 

0.00 0.00 

65.38 56.89 

40.47 23.l1li 

5.14 4.63 

6.20 5.84 

0.00 0.00 

288.77 265.12 

0.15 0.15 

0.00 0.00 

167.08 1OS.71 

243.45 214.80 

1837.84 1350.l1li 
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Dr. A"gh Committee 

·28. SHRIMATI SURYAKANTA PATiL : Will the PRIME 
MINISTER be pl.asad to state: 

(a) whether the Government have studied the main 
recommendations of the Dr. Alagh commltt .. ; 

(b) if so, whether the Government have taken any 
decision on these recommendation.; 

(c) whether the Government have dlacuued the 
recommendations with the Chief Ministers of the concerned 
States; and 

(d) if so, the action proposed to be taken by the 
Government to Implement the recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (d) 
Ministry of Water Resources appointed an Expert Group on 
2nd January, 1996 for In on the spot assessment of the 
Status of Stendlng Crop. In the Mettur Ayacut area of Tamil 
Nadu and Couvery Ayacut In Karnataka, In connection with 
suit flied by Tamil Nadu In Dec. 1995 In Supreme Court for 
release of 30 TMC of water. 

The Expert Group comprised the follOWing Members : 

1. Dr. Y.K. Alagh 

2. Dr. Bharat Singh 

3. Shri S.P. Caprlhan 

Vice Chance nor, Jawaharlal 
Nehru University, Naw Delhi 

Vice Chancellor (Retd.), 
Roarkee University, Roorkee 

Engineer-in-Chlef (Retd.), 
Govt. of Madhya Pradesh 

The terms of reference of the Group were as follows : 

i) To visit the Mettur Ayacut In Tamil Nadu and 
Cauvery Ayacut in Karnataka. 

Ii) To ...... the types and extent of the standing 
crops affected and likely to be affected for want of water In 
the above ayacuts. 

Iii) To as.ess the quantity of water required to save 
the crops In Mettur Ayacut area of Tamil Nadu from Withering 
away and to protect the standing crops of Karnataka Ayacul. 

The Expert Group submitted Its report on 19th Jan. 
1996 to Ministry. of Water Resources. The main recommen-
dations interalia contained in the report ere as below: 

I) Keeping in view, the shortage of water in both 
Stages, Karnataka must ensure availability of 1 1.4 TMC of 
water as due to Tamil Nadu from January to May. 

II) How_r, to mltlgate the problem of shortage in 
Tamil Nadu particularly In the months of January, February 
and March when the demand will be at peak, the availability 

during these months may be augmentad eo as to enhance 
availability at Mettur Dam of an additional 2.5 mc which 
may be adjusted from the releases due In April and May. The 
timing of such rlleases is very critical. 

Prime Minister conveyed the main recommendatlona 
of the Expert Group on 2.2.96 to Government of Karnataka 
with a copy to other Cauvery basin States. 

(Trans/ation] 

Production of Baematl Rice 

·27. SHRI RAMSHETH THAKUR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Indian Council of Agriculture Re-
search has formulated a new policy to boost the production 
of Basmatl Rice; 

(b) II so, the details thereof; 

(c) whether the Government contemplate to make 
seeds easily available to the Bas mall growing marginal and 
small farmers of the country particularly In the coastal areas 
of Maharashtra and also to provide them financial assistance; 
and 

(d) n so, the delails thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) The 
Indian Council of Agriculture Research mandated to develop 
agro-production technologies have developed high yielding 
Basmati type varieties and their matching productlon-protec-
tlon technologies, and undertakes breeder seed production 
for the large scale cultivation so as to enhance bumatt rice 
production. 

(b) The Improved varieties Includes Pus a Bumatl-
1, Haryana Basmati-1, Ranblr Basmatt and Kasturl. These 
varieties have higher yield potential and shorter plant height 
than traditional varieties, namely Taraori Bumati and Bumati 
370. 

Intensive re.earch is underway to develop still better 
varieties and production technologies under the aegla of AU 
India Co-ordianted Rice Improvement Project which has 
acllve re.eerch programmes on Sumali ric. at Kapurthala 
(PunJab), Kaul (Ha,yana), Pantnagar (Uttar Pradesh), New 
Delhi and R.S. Pura (Jammu & Kashmir). 

(c) Yes, Sir. concerted eflorts are being made to 
make the quality seed of improved varieti .. available to mar-
ginal and small farmers where Basmatl rice Is grown. The 
Basmatl rice Is, however, not cultivated In coastal areas of 
Maharashtra. 

(d) Department of Agriculture and Cooperation Is 
Implementing Integrated Cereals Development Programme 
under which assistance Is provided for the distribution of cer-
tified seeds of location specific crop varieties. It Is also Im-
plementing Rice Seed Minlklt Programme under which seed 
of newly released varieties Is distributed in mlnlklts. 
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Krl.hl Vigyan Kendra. 

·28. SHRI JAGDAMBI PRASAD YADAV : 

SHRI RAVINDRA KUMAR PANDEY: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of Krishl Vigyan Kendras set up In 
the country so far, State-wISe; 

(b) funds allocated and released for smooth func-
tioning of these Kendra. during the last three years; State-
wille; 

(c) present criteria laid down for setting up of Krlshi 
Vigyan Kendra; 

(d) whether the Government propose to open such 
Kendras particularly in remaining districts, backward areas 
and hilly regions of the country; 

(e) the details of the achievements mada by these 
Kendras; and 

(f) the action taken to remedy the shortfall. H any, 
by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) Sir, so 
far 261 Krlshl Vlgyan Kendras (KVKs) have been get-up In 
the country by the Indian Council of Agricultural Research. 
The Statewlse number of KVKs is given In Statement-I. 

(b) During the last three years (1995-96 to 1997-
98) an amount of Rs. 118.35 crores were allocated and 
released. The details are given in Statement-II. 

(c) 

I) 

II) 

III) 

The criteria for setting up of KVKs InClude: 

backwardllribaVhilly/coastaVaridlralnfed areas, 

availability of 50 acres of cultivable land prefer-
ably located at the centre of district, 

availability of basic amenities like health, educa-
tion, market and communication etc, 

iv) strong research extension linkage, 

v) experience In Implementing agricultural devel-
opment programme and 

vi) willingness of the host Institution to provide ex-
Isting building and other related infrastructure 
free of cost on long-term basis. 

(d) The Indian Council of Agricultural Research has 
submitted a comprehensive proposal to the Planning Com-
mission for availability of additional funds to establish KVKs 
In the remaining districts including backward and hilly regions. 

(e) During 1997-98, KVKs have organised: 

I) 

Ii) 

11,365 training programmes benefiting 2.57 
lakhs farmers, 

1,095 training courses benefiting 22,838 
extension functionaries, 

iii) front line demonstration on 4400 hectares In 
order to demonstrate production potential of 
important oilseed and pulse crops. 

jyl 2299 extension activities such as field days, 
klshan melas, gosthles and exhibitions and 

vI published 21,573 extension literatures. 

(fl These KVKs prepare their annual action plans 
In consultation with the council and meet the target. 

Statement-I 

Number of Krlshi Vigyan Kendras (KVKs) 
in different States 

51. No. States/UTs Number Of KVKs 

2 3 

1. A & N Islands 

2. Andhra Pradesh 16 

3. Arunachal Pradesh 

4. Assam 4 

5. Bihar 21 

6. Delhi 

7. Goa 

8. Gujarat 10 

9. Haryana 1~ 

10. Himachal Pradesh 

11. J&K 4 

12. Karntaka 1· 

13. Kerala 

14. Lakshadweep 

15. Madhya Pradesh .!o 
16. Maharashtra 23 

17. Manlpur 

18. Meghalaya 

19. Mizoral'(l 2 

20. Nagaland 
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21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

West 8engal 

Total 

3 

12 

2 

10 

31 

16 

2 

30 

9 

261 

Statement-II 

Grant released to Krishi Vlgyan Kendras during the 
last three years (1995-96 to 1997-98) 

(State-wise) 

51. No. StateslUTs 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11, 

12. 

13. 

14. 

15. 

16. 

17. 

2 

A & N Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Deihl 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

J&K 

Karntaka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

(Amount In Rs. Lakhs) 

Total 

3 

81.64 

734.71 

37.07 

237.88 

719.91 

64.84 

65.83 

445.37 

553.96 

338.56 

164.11 

505.80 

498.00 

0.00 

811.75 

1425.27 

43.61 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

[English} 

2 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar PradeSh 

West 8engal 

Total 

India-China Talke 

3 

74.15 

48.34 

37.04 

452.50 

51.34 

393.15 

1350.04 

37.76 

624.95 

79.66 

1560.04 

398.02 

11835.10 

·29. SHRI TATHAGATA SATPATHY : 

SHRIMATI JAVANTI PATNAIK : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the main reasons for the growing difference 
between India and China; 

(b) whether any efforts are being taken by the 
Indian Government to remove the mlsunderstsndlng and 
improve bilateral relation with China; and 

(c) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND MIN-
ISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT .sINGH) : (a) to (c) During my meeting with the 
Chinese Foreign Minister in ManUa on July 27, 1998, the 
Chinese side reiterated their view on our nuclear tests. We 
conveyed our position and rationale for our nuclear tests. At 
the meeting, both sides reaffirmed their commitment to 
Panchsheel, and lis continuing relevance to the development 
of 900d neighbourly and friendly relations belWeen the two 
countries. 

2. India and China have agreed to hold Foreign 
Office level consultations In BeiJing, on February 25 and 26, 
1999. These consultations will be the first In the framework of 
the Protocol on Co-operation between the Minlltry 01 Elder-
nal Affairs 01 India and the Ministry 01 Foreign Affairs 01 China, 
concluded In August, 1997. 
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3. Government In taking necessary steps to Im-
prove our ralatlons through resumption of dialogue. We seek 
good relations with all our neighbours, Including China. We 
remain commttted to tha development of frlandly, co-opera-
tlve, good nelghbourly and mutually benellclal relationship 
with China. 

mans/atlon} 

Minimum Nuclear Daterranca 

'30. SHRI MOTILAL VORA : 

SHRI SADASHIVRAO DADOBA MANDALIK : 

Will tha Minister of EXTERNAL AFFAIRS be 
pleased to .tate: 

(a) whether United States of America Is pressing 
India to spell out Its need for minimum nuclear deterrence; 

(b) If so, the datalls theraol; and 

(c) the stand of the Indian Government thereto? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) India has declared that It 
shaD maintain a minimum cradlble nuclear detarrent. Tha US 
and othar Intarlocutors are Interested In understanding our 
position and our policies bettar. 

(c) Government has conveyed that India's approach 
Is not derived from Cold War doctrines and is based on our 
own assassments. India Is not engaged In an arms race. 
Indla'a minimum deterrent Is not a fixed quantification; It Is a 
policy approach dictated and determined In the context of 
our security environment. Government have also conveyed 
that matters relating to defence postures are sovereign func-
tions and, tharafora, not aubjeclS to negotiations. 

Production. of Soyab.an 

'31 . SHRI SUSHIL CHANDRA VARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether soyabaan is being procured at a lower 
rata than the prleellxed by the Government at various places 
resulting In a heavy loss to the farmers; 

(b) If so, the details thereof and the steps taken by 
the Government to safeguard the interest of the farmers; 

(c) whether there has been an increase In the price 
of aovabean 011 In tha raeent past; and 

(d) If so, tha reasons of decilna In the price of 
aoyabean seed? 

THE MINISTER OF STATE IN THE MINISTRY 
OF AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The Government 01 India has fixed tha Minimum 
Support Price (MSP) for Fair Average Quality (FAQ) of yellow 

soyabean at Rs. 795 per quintal and for black at 705 par 
quintal for purchases under the price support scheme. Na-
tional Agricultural Cooperative Marketing Federation (NAFED) 
through Its cooperative agencies ara undartaklng procura-
ment of soyabean as and when prices rule at MSP and FAQ 
stocks are onered at MSP lavel of the prescribed grade speci-
fications. As a central nodal agency, NAFED has procured 
2230 tonnes of soyabean under the MSP during tha current 
season. 

(c) No, Sir. 

(d) The main reasons attributed to tower prices of 
soyabean seed are higher production of soyabean In the coun-
try and lower International price. of soya da-olled cake. 

[English} 

Extradition of V. Prabhakaran 

'32. DR. SUBRAMANIAN SWAMY: Will the Minister 
of EXTERNAL AFFAIRS ba pleased to atate: 

(a) whether the Government of India have taken 
any steps to secure the extradition of the accused No. 1 In 
the RaJiv Gandhi assassination trial, Mr. Prabhakaran, leader 
of the LTTE; and 

(b) whether the Prime Minister has raised this mat-
ter In his meeting with the Sri Lankan counterpart during the 
last one year? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) A formal request for tha 
extradition of Shrl V. Prabhakaran, leader of the LTTE was 
made to the Government of Sri Lanka In June 1995. The 
Issue has been discussed since then with the Government of 
Sri Lanka from time to time and they have been made fully 
aware of our position. The Government of Sri Lanka have 
informed us that the request is receiving their due considera-
tion and that tha extradition, If agraed to, would hava to await 
completion 01 trial and legal processes in Sri Lanka. 

Incraaa_ In Amount under MPLADS 

'33. SHRI ARJUN SETHI: 

SHRI P.C. THOMAS : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the amount under MPLADS has been 
increased from Rs. ona crora to two crores per year; 

(b) if 50, the details thereof; and 

(e) tha specific steps taken to enaure tha implemen-
tation 01 the schemes/projects under MPLADS In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) An 
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announcement was made by the Government In both the 
HouMa of Parllllment on 23.12.1998 conveying the decision 
to Inc ..... the allocation of MPLADS funds from Rs. 1 crore 
to Re.2 croras per UP par year from the year 1998-99. 

(c) Guidelines on MPLADS stipulate that as far as 
possible all sanctions for works should be accorded within 45 
days from the date of receipt of proposal from concerned 
MP. All the Collectora have also been asked to stipulate a 
time limit for the Implementing agencies to complete the 
given work in a specific time frame depending upon the na-
ture of work and take strict action against the Implementing 
aganclea In case of failure. 

Tubewells 

·34. SHRI MAOHAV RAO PATIL : 

SHRI D.S. AHIRE : 

Will the PRIME MINISTER be plened to state: 

(a) whether any survey has been conducted by the 
Central Ground Water Board for digging deep tubewells in 
seve,.1 parts of the country; 

(b) If so, the details thereof alongwith the outcome 
of the survey made, State-wlse; and 

(c) the details of future plan of the Government to 
provide sufficient water In the State. for Irrigation purpo .. ? 

THE MINISTER OF STATE IN THE MINISTRV OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRV 
OF WATER RESOURCES (SHRI SOMPAL) : (a) Vee, Sir. 

(b) The Central Ground Water Board has drilled 
13946 wells in different States and Union Territories of the 
country. State-wise number of wells drilled uplo March, 1998 
is enclosed as Statement-I. The results have been used In 
making assessment of the quality and quantity of ground 
water. Based on survey and exploration, the ground water 
resources of the country have been ass .... d .. 43.2 million 
hectare metre as per the details Indicated In Statement-II. 

(c) The Utilisable Irrigation Potential from ground 
water Is &Ssessed as 64 million hectare. The potential 
created uptc. the end of VIII Plan 18 about 48 million hectare 
and potential utilised Is around 42 million hectare. The target 
for creating additional irrigation potential during IX plan is 10 
million hectare. 

The overall strategy for Irrigation development and 
management for the Ninth Plan has baan chalked out as given 
In Statement-III. 

Statement·1 

SI. State 
No. 

2 

1. Andhre Pradesh 

2. Arunachal~h 

3. Assam 

4. Bihar 

5. GuJarat 

6. Goa 
7. Haryana 

8. Himachal Pradeeh 

9. Jammu & Kaehmlr 

10. Karnataka 

I 1. Kerela 

12. Madhya Pradesh 

13. Matlaruhtra 

Exploratory Wells Constructed by Central Ground Water 80am 
sInce inception upto 31st March, 1998 

EW· OW" SH·" PZ· .. • 

3 4 5 fj 

763 642 14 146 

18 4 

190 8& IS 36 

287 19o 13 16 

495 302 20 224 

58 18 14 

334 232 22 130 

73 4 

In 82 8 20 

805 448 7 207 

175 59 16 112 

764 495 7 89 

607 265 gs 

Total 

7 

1585 

23 

327 

508 

1041 

90 

718 

78 

287 

1485 

382 

1325 

971 



35 Written An.wert February 24, 1999 To Quaatlona 36 

2 3 <4 5 6 7 

14. Manlpur 25 11 36 

15. Meghalaya 48 15 2 66 

16. Mlzoram 3 3 6 

17. Nagaland 11 3 14 

18. Orissa 530 162 21 72 785 

19. Punjab 101 143 18 71 333 

20. Rajasthan 663 351 92 245 1371 

21. Slkklm 31 9 40 

22. Tamil Nadu 506 226 13 70 815 

23. Tripura 48 18 4 70 

24. Uttar Prade.h 440 365 35 69 909 

25. West Bengal 177 94 11 124 406 

Total 7349 4205 321 1714 13589 

Union Territories : 

1. Andaman & Nlcobar 46 13 60 

2. Chandlgarh 7 17 2 7 33 

3. Dadra & Nagar Haveli 12 13 

4. Deihl 64 31 10 81 186 

5. Daman & Diu 3 3 

6. Lakshadweep 

7. Pondlcherry 30 20 5 7 62 

Total 159 82 18 98 357 

Grand Total State + UT 7508 4287 339 1812 13946 

• EW • ExpionIlory Well 
- OW • C)bMrvallDn We .. 
-SH . 81m Hole 
--PZ·PIR_ 

Statament·1I 2 3 

Ground Wate, Resource of India 3. Assam 2.47192 

SI. StataslUTa Total Replenlshable 4. Bihar 3.35213 
No. Ground Water 

Resources (mhamlYr) 5. Goa 0.02182 

8. Gujarat 2.03787 
2 3 

7. Haryana 0.85276 
1. Andhra Prtd .. h 3.52916 8. Himachal Pradesh 0.03660 
2. Arunachal Pradash 0.14385 9. Jammu & Kashmir 0.44257 
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2 3 

10. Karnataka 1.61857 

11. Kerala 0.79003 

12. Madhya Pradesh 5.08892 

13. Maharaahtra 3.78673 

14. Manlpur 0.31540 

15. Meghalaya 0.05397 

16. Mlzoram 

17. Nagaland 0.07240 

18. Orissa 2.00014 

19. Punjab 1.86550 

20. Rajasthan 1.27076 

21. Slkklm 

22. Tamil Nadu 2.63912 

23. Trlpura 0.06634 

24. Uttar Pradesh 8.38210 

25. West Bengal 2.30923 

Total States 43.14769 

Union Te"itorles 

1. Andaman & Nlcobar 

2. Chandlgarh 0.002966 

3. Dadar & N. Haven 0.004220 

4. Daman & Diu 0.001300 

5. NCT Deihl 0.029154 

6. Lakshadweep 0.000243 

7. Pondlcherry 0.002877 

Total UTI 0.040760 

Grand Total 43.18850 

Statement-III 

The core eomponentll for the overall strategy for the 9th 
Plan for I"'gatlon Development & Management 

(a) To Improve water use efficiency by progres.lve 
reduction In conveyance and application 10 .... , 

(b) To bridge the gap between the potential created 
and lis utilisation by str.ngthenlng the Command 
Area Development Programme CCADP), Instltu-

tlonal relorms and promoting larmer's InvolVe-
ment in Irrigation management, 

(e) To complete an the ongoing projects, particularly 
those which were started during pre-Flfth and 
Flftn Plan period as a tim. bound programma to 
yield benefits from the inve.tments already 
made. 

(d) To restore and modern Is. the old Irrigation .ys-
tem. which w.re executed during pr.-Independ-
.nce period and 25 years ago. 

(e) To Introduce rational pricing of irrgatlon water, 
based initially on 0 & M cost and then to en-
courage higher level of water us •• fflci.ncy, 

(I) To take concrete steps towards comprehensive 
and Integrated development of natural water 
resources ,taking into account the possibility 
of Inter-river-basin transfer of surplus water. 
and 

(g) To promote adaptive research and development 
to ensure more cost-elf.ctive .nd .fflcient .x-
ecutlon and manag.ment of Irrigation systems, 

(h) To promote PartiCipatory Irrigation Management 
(PIM) with full involvement of the water user com-
munity, which will be at the centre stage of the 
implementation 01 above .trategle. of the Ninth 
Plan, 

(I) To encourage and Implement the conjunctive u.e 
of ground and surface w.ters towards optimal 
utilisation of water resources and to have Its de-
velopment environmentally sustainable ai w.ll. 

(j) To accelerate the developm.nt and utilisation of 
ground water, particularly In the eastern region 
on sOIJnd technical, environmental and economic 
considerations along with prop.r r.gulatory 
mechanisms. 

Crop Insurance Scheme 

'35. SHRI NARESH PUGLIA: 

DR. SHAKEEL AHMAD: 

Will the PRIME MINISTER be pleased to stat.: 

Ca) whether the modified crop insurance scheme 
pr.pared by a core group has since been submitted to the 
Government; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government for 
the Implementation of the scheme? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c) 
The Small Group which was set up to fine-tune the views of 
the Stata Governments and other agencies on the proposed 
Modified Comprehensive Crop Insurance Scheme (MCeIS) 
has since submitted Its recommendations. The main recom-
mendations of the Group comprise coverage of all farmers 
(both loanee end non-loa nee) and more crops including some 
cash/horticultural corps subject to the availability of yield data; 
charging actuarial premium rates; providing premia-subsidy 
to small and marginal farmers; implementation of the scheme 
at a smaller unit area; setting up a separate implementing 
agency, etc. 

Based on the recommendations of the Group, the Gen-
eral Insurance Corporation of India (GIC) has submitted a 
draft Scheme which is presently under examination of the 
Government. 

Pa •• port Adalat. 

·36. SHRI A. VENKATESH NAIK : 

SHRI RAMPAL UPADHYAY : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether aavaral complaints are being received 
trom pa.sport applicants regarding difficultie. being faced by 
tham; 

(b) If .0, the action taken by the Governm.nt to ra-
aolYa thaae complalnta; 

(c) whether the Government propose to organls. 
puaport ada lata tor the redressal of grl.vances of passport 
a •• k.ra; 

(d) If ao, the locations identified for the purpose; 

(e) the number of passport applications pending with 
each regional passport offices as on February 1, 1999; and 

(f) the st.ps being taken by the Government for 
early clearanc. of these applications? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (f) In the last one year, the public 
grievance redressal mechanism has been coslderably 
strengthened. The passport officer meets the public every-
day at a deSignated hour. All passport officers have been 
advised to maintain complaint registers. In addition to the 
public gri.vance redr.ssal m.chanism operating in all pass-
port offices, a Central Public Grievance Redressal Cell at 
the CPO Headquarters In New Oelhl was established in 1996. 
This Cell is mannad by two Public Relations Officers and works 
under the direct supervision of Chief Passport Officer. Sapa-
rate telephone snd fax lines have been provided to this Cell 
for .asy accessibility. 

2. The passport officers are considering holding of 
parlodical passport adalats. The Passport Offlc., Hyderabad, 
has already started holding passport adalats on ari experl-
m.ntal basis and the other passport offices would also start 
holding these adalats bas.d on the a ..... m.nt of public 
r.sponse r.ceived from such adalats ataned by Pa .. port 
Office, Hyderabad. 

3. A statement showing the appllcldlona PMdlng with 
each passport offlc. as on February 1, 1999, Is encloeed. 

4. Ev.ry effort is being made to expedite diapoaal 
and clear backlog of p.ndlng applications. . 

5. The procedures for Issue of passporta are also 
being simplified and streamlined. Among the measures taken 
to expedite proc.sslng of passport applications are: compu-
terisation of processing procedures, opening of new pass-
port offic.s and collection centres, enhancing validity of pass-
ports to 20 yeara, provision tor dispatch of passport by speed 
post, additional staff to clear the backlog of pending cases, 
etc. 

Statement 

Numbe, of Passport Applications Pending with 
Passport Offices as on 1.2. 1999 

----------------------------------
51. No. Passport Office Applications Pending 

2 3 

1. Ahmedabad 17129 

2. Bangalore 38096 

3. Barellley 23856 

4. Bhopal 3477 

5. Bhubaneshwar 4861 

6. Mumbai 27211 

7 Calcutta 12167 

B. Chandigarh 2B491 

9. Cochin 9489 

10. Delhi 25143 

11. Ghaziabad 6610 

12. Guwahati 2875 

13. Hyderabad 30883 

14. Jaipur 29129 

15. Jalandhar 34117 

16. Jammu 7804 

17. Kozhlkode 29018 
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2 3 

18. Lucknow 22881 

19. Chennal 29840 

20. N.gpur 1-'43 

21. Pan.JI 861 

22. P.tna 7395 

23. Pune 1257 

24. Srlnagar 2641 

25. Thana 1597 

28. Trlchy 59489 

27. Trlvandrum 7331 

28. Vlskhapatnam 4532 

Underground w.t ... 
"37. SHRI RAM NARAIN MEENA : Will the PRIME 

MINISTER b. pl.a •• d to .tat.: 

(.) wh.th.r the Gov.rnm.nt h.v. con.tltuted • 
Commltt •• for •••••• m.nt of .v.ll.billty of ground w.ter 
re.ourc.s In the country; 

(b) II so, the d.t.11s th.reof; 

(c) wheth.rth. Governm.nt hav.launched any plan 
to fill the underground water .rtilicially; 

(d) II .0, the total are .. of land covered under this 
plan, Stat.-wls. and Iocatlon-wlse; 

(e) the totalfunds apent ther.on during thela.t three 
ye.rs, Stat.-wls.; and 

(f) the future plan of the Gov.rnm.nt regarding 
scarcity of underground water? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRV OF WATER RESOURCES (SHRI SOMPAL) : (a) and 
(b) V .. , Sir. Th. Central Government had con.tituted a Com-
mitte. In Nov.mb.r, 1995 to review the m.thodology for es-
timation of ground water resource. and to look Into .11 the 
related Issu ••. The Committe. submitted na report In June, 
1997. Gist of recommendation. contained In the report is 
glv.n In Statem.nt I. The recommendation. of th. Commlt-
t •• were acc.pted by the Government and cop Ie. of the 
report were clrculat.d to ground water organisations of the 
State Government for use In estimating ground water re-
.ourc •• ba.ed on revised methodology. 

(c) to (.) The Government had started a Central Sector 
Sch.m. on pilot basis in 1994-95 for studies in artificial re-
charg. of ground w.ter In Andhra Pradesh, Karnataka, K.reIa, 
Madhya Pradesh, Maharaahtra, Tamil Nadu, Weat Bengal, 
NCT of Deihl and Union Territory of Chandlgarh. The studies 
w.r. compl.ted In 1997-98 at a tot.1 cost of Rs. 3,29,69,676. 
Stat.-wls. br.ak-up 01 the amount apent on these studlea 
during lut three years Is given In Stat.m.nt-II. Basad on the 
re.ults of th •••• tudle., the Gov.rnment have r.cently 

decided to extend this scheme for studlas of Andtua Pradesh, 
Bihar, Guiarat, Haryana, Karnatak., Madhy. Prad.ah, 
M.h.rashtra, Punjab, Rajasthan, T.mll N.du .nd Uttar 
Pradesh at an estimated cost 0' Rs. 25 crore during the 
Ninth Five Vear Plan. 

(f) The Government h.ve .Iso formulated a Cen-
tr.lly Sponsored Scheme to Aaslat the State. In Artlflcl.1 
Recharge 01 Ground W.ter.t.n •• tlm.t.d coat of Ra. 101.50 
cror •. Thla ach.m. la et consultallon .t.g •. In addition, Gov-
ernment have prepared and clrculat.d a Manu.I on Artlflcl.I 
Recharge of Ground water to StateslUnlon Territories to en-
abls them to formulate area .pecilic artificial rechargeschem •. 

Statement-I 

Gist of the recommendations of the Commin •• (7997) 
Ground Water Resouff:" Estimation. 

The revised methodology as recommended hu incor-
porated a number 01 changes as compared to the IKOmm.n-
datlons 01 Ground Water Estimation Committe. 1984. In thla 
methodology, watershed has been adopted as the ... eeam.nt 
unit In h.rd rock .reas. Ground W.ter ...... m.nt haa to b. 
made .eparataly lor non<ommand .nd command .r ... and 
.re .. 01 poor quality 01 ground water hava to be treated aapa-
rately Ground Water recharge haa to be ...... ad sep.rat.1y 
for monsoon and non monsoon ".lOna. An .ltern.tIve meth-
odology has baen provided for a.timation of specific ylsld baaad 
on application of ground watar balanc. In dry season which 
would b. applicable In th. non command part of hard rock 
areas. Norms for return flow lrom Irrigation are now baaed on 
the source of irrigation i.a. ground wat.r or surfac. water, type 
of crops, and dapth to water table b.low ground leval. An ex-
plicit provision Is not Introduced on recharge due to watar con-
servations structures. Ground water levels have b.en mad. 
an Integral part of ground water a .... sm.nt and catagorlsa-
tlon 01 aresas for gorund water development 18 now baaad on 
the staga 01 ground watar davalopment and long term trand of 
thasa levels. 

Statement-II 

State-wise and year-wise break-up of Expendhure on the 
Central Sector Scheme of StudJ .. In Artificial 

Recharge of Ground Wat.r 
(AnIounlln RupeM) 

51 Name oIlhe 1994·85 1995-l1li 11181-87 1l1li7·l1li Tolal 
No. SlaleIUT 
1 Andh... - 2,12.000 - 2.12.000 

Pradeeh 

2. Karnatalca 38.411,458 16.111.857 13.114,1180 11.110.265 71.311.371 
3. _ 

4. Madhya 
~ 

5. _ ........ 57.114.000 

6. TamIINadu 

7. WulIIengId .. NCToI DelhI 2.12.000 

8. UTo/ 
c ..... dIgIIIh 

T ..... 111.25.458 

- ..... 27:1 24.36.000 31.23.2l'3 

- 7.12.500 4.114.000 11.71.500 

42.26.280 10.82.1133 2.20.8021.13.04.015 

- •• SO.OOO 6.SO.000 15.00.000 

111.2110 31.260 1.37.100 

35.41.257 28,64.3l1li 5.12.311 71.30.017 

- 2.22.000 5.21,000 7,50.000 

114.211,484 11,08.045 55.08.17.3.28.88.171 
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Growth Rate in Ninth Plan 

*38. SHRI ABHAYSINH S. BHONSLE : 

SHRI MADAN PATIL : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have lowered growth 
rate target In Ninth Plan; 

(b) II so, the extent the. ,,('>1 and the reasons 
therefor; and 

(c) the Plan outlay and bu;!getary allocation ear-
marked for major seclors such as agriculture, education 
rural development, power etc. for the Ninth Plan giving the 
figures of allocation made for these sectors in previous Plan? 

THE MINISTEFl OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) and (b) The Dralt Ninth 
Five Year Plan, 1997-2002, approved at internal meetings 01 
the Planning Commlulon was released on March, 1, 1998 
by the then Deputy Chairman, Planning Commission. Sub-
sequently, the Government reviewed the Draft so as to suit-
ably reflect the altered priorities. as enunciated in the Na-
tional Agenda for Governance. Detailed action plans on the 
above guidelines were prepared and suitably incorporated 
Into the existing Draft. The revised document based on a 
target growth rate of GOP 01 6.5"10 per year as against 7% 
per year envisaged In the earlier draft has been approved by 
the National Development Council on 19th February, 1999. 
The Planning Commission recommended this lowering 01 the 
target rate growth of GOP over the five years 01 the Ninth 
Plan In order to take Into account the actual realisation 01 
5.0 per cent growth during 1997-98. (i.e. the Ii TIt year 01 the 
Ninth Plan) and expected realisation 01 5.8 per cent growth 
during 1998-99 (i.e., the second year 01 the Plan). Implicit in 
this target Is more than 7% 01 average growth during the 
remaining three year. of the plan. 

(c) Sectoral outlay and Budgetary allocation as per 
the Ninth and the Pravlous plan are given the enclosed statement. 

Bletement 

Public Sector Outlay by Major Heads of Development 
In the Eighth and Ninth Plan 

Agriculture & Allied$ 

Rural Development 

Special Programme 

Energy 

Industry & Minerals 

Eighth Plan 
(1991-92 prj 

2 

54992.50 

34425.36 

6750.16 

115561.09 

46921.75 

Ninth Plan 
(1996-97 prj 

3 

93144 

73439 

3649 

215545 

69972 

2 

Transport 55925.57 

Communication 25109.98 

S & T & Environment 9041.69 

General Economic ServicesO 6360.00 

Social Services 79011.90 

Total 434100.00 

$ Includes Irrlgalion and Flood Control 
o Includes General services 

[Translation} 

Flood Control 

*39. DR. SUSHIL INDORA : 

DR. CHINTA MOHAN: 

3 

121324 

47616 

25529 

26978 

182005 

859200 

Will the PRIME MINISTER be pleased to state: 

(a) the total cultivable land affected due to floods 
in the country during 1998; 

(b) whether the Government propose to formulate 
a water policy to check the flood havoc In future; 

(c) il so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the total lunds earmarked for the Ninth Five 
Year Plan by the Union Government to each State to control 
the flood? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Cultivated area of 7.519 million hectares was affected in the 
country during the floods 011998. 

(b), (e) and (d) Government of India had adopted a 
National Water Policy In 1987. A revised draft national water 
policy, formulated In 1998 has been considered and final· 
ised by the National Water Board In Oct., 98. 

The revised National Water Policy emphasises the need 
for a Master Plan for flood control and management for each 
flood prone basin. It suggests prOVision 01 adequate flood 
cushion In storage reservoirs wherever possible and formu-
lation of sunable reservoir regulation policy to accommodate 
flood control in highly llood prone areas. The policy also lays 
stress on non-structural measures such as flood forecasting 
and warning, flood plain zoning and flood proofing Water-
shed management through soli conservation, catchment 
area treatment, preservation of forests and construction of 
check dams to reduce the intensity of floods ara tha othar 
suggestions embodied in the Policy. 

(e) Agreed outlay for Ninth Plan, for each State 
and Union Territory In flood control Bub-sector Is given in the 
enclosed statement. 
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Statement 

Statewlse Agreed Outlay In Flood Control Sector (or the 
Ninth Five Year Plan (1997-2002) 

SI. Name of State & U.Ts. Flood Control 
No. (Rs. in erore) 

2 3 

1. Andhra Pradesh 127.41 

2. Arunachal Pradesh 69.52 

3. Assam 120.24 

4. Bihar 400.00 

5. Goa 6.46 

6. GuJarat 10.00 

7. Haryana 60.41 

8. Himachal Pradesh 20.00 

9. Jammu & Kashmir 85.00 

10. Karnataka 50.00 

11. Kerala 88.00 

12. Madhya Pradesh 4.67 

13. Maharashtra 2.70 

14. Manipur 36.0U 

15. Meghalaya 18.00 

16. Mlzoram 0.00 

17. Nagaland 5.37 

18. Orissa 20.00 

19. Punjab 409.70 

20. Rajasthan 51.16 

21. Slkklm 30.00 

22. Tamil Nadu 0.00 

23. Tripura 28.00 

24. Uttar Prade.h BO.OO 

25. West Bengal 32B.44 

Total State. 2051.08 

26. A & N Islands 4.23 

27. Chandlgarh 0.00 

28. 0& N Havell 0.00 

2 3 

29. Daman & Diu 2.19 

30. Deihl 120.00 

31. Lakshadweep 17.36 

32. Pondlcherry 21.50 

Total U.Ts. 165.28 

Tolal Siaies & UTs. 2216.36 

[English] 

InJegrated Water Plan tor Development 
of Water Re.ouree. 

'40. SHRI NRIPEN GOSWAMI : Will Ihe PRIME 
MINISTER be pleased to state: 

(a) whether an Integreted water plan for develop-
ment of waler resources for drinking Irrigation, Industrial, flood 
conlrol and olher uses has been prepared as suggested by 
the national Commission for Integrated Water Resources 
Development Plan; 

(b) If so, whether modalities for transfer of surplu. 
water to water-deflclt basin by Inter-linking of rivers has been 
Implemented; 

(c) the details thereof; and 

(d) the details of the Important on -going projects 
with their present status? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
to (d) Ministry of Water Resources has set up a National 
Commission for Integratad Water Resources Development 
Plan on 13.9.96. The terms of reference of the National Com-
mission Interalia Include to suggest modalities tor transfer of 
surplus water to waler deficit basin by Inter-linking of rivers 
for achieving the Objective of preparing an Integrated water 
plan for development of water resources for Drinking, Irriga-
tion, Industrial, Flood Control and other uses. The Commis-
sion has not .ubmittad its report. 

We.t Flowing River. 

233. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased 10 state: 

(a) the number of rivers flowing into Arabian sea 
in the country, particularly in the State of Kerala; 

(b) whether the Union Government have takenl 
propose to take some elleclive measures to harness and 
utilise the waters 01 these rivers; and 

(c) If so, the details of such projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : 
(a) Thera are about 90 small and big W.st Flowing Rivers 
llowlng Into the Arabian Sea In the country. 01 thase, 41 riv-
e,. are In the State of Karala. 

(b) and (c) Irrigation is a Stata subject and Irrigation 
projects are planned, funded and executed by the State 

. Govemments themHlves according to their own priorities. 

GSLV-D-1 

234. SHRI SURESHWARPUDKAR : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to conduct 
first test firing of GSLV (GSLV-D-1) aiongwith G-Sat-1 during 
the current year; . 

(b) 

(c) 

If ItO, the time Irame worked out therefor; and 

the iallent leatures of this test-Ilrlng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) and (b) The flrat Oeveiopment Illght of Geo-synchronous 
Satellite Launch Vehicle-Dl (GSLV-Dl) is targeted for the 
last quarter 01 1999 alongwlth GSAT-l spacecraft on a 
success oriented schedule. . 

(c) The main objective of this flight is to evaluate 
the vehicle systems In Ilight and Inject GSAT-l Into Geo-ayn-

Name of the Scheme 

chronous Transler Orbit (GTO). The Developmental flight will 
give valuable data for the first time on new vehicle systems 
such as cryogenic stage, liquid strap-ons and vented 
Interstage as well as on vehicle and mlaeion a.pacta. 

{Translation} 

Production of Cash Crops 

235. SHRI MITRASEN YADAV : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have formulated any, 
plan to Increase the production of cash crops In different 
States of the country; 

(b) If 80, the details thereof, State-Wise; and 

(c) the amount of assistance provided or likely to 
be provided by the Government under this plan during the 
last three years and current yaar also? 

THE MINISTER OF STATE IN THE MINISfRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY O~ WATER RESOURCES (SHRI SOMPAL) : (a) Yes, 
Sir. 

(b) A statement is enclosed. 

(c) The following amount have been provided to 
States for the Centrally Sponsored Schemes on caah crops 
during last three years and the current ybr; 

(Rs.ln lakh) 

1995-96 1996-97 1997-98 1998-99 

. 1. I.C.D.P. Cotton 1016.73 1156.60 1396.35 1441.00 

2. S.J.D.P. Jute 187.21 312.14 373.66 316.00 

3. SUBACS Sugarcane Scheme 3026.08 1228.88 1105.08 1600.00 

4. OPP-Oliseed Production Programme 8820.00 10569.00 10456.00 8950.00 

Statement 

The following Centrally Sponsored Schemes on the development of Cash 
Cropa ara being Implemented by the Government of India 

S. Scheme 
No. 
1. I.C.D.P.-Cotton 

2. Se~ial Jute Deveiopment 
Programme (SJDP) 

3. Suatalnable Development of 
of Sugarcane Based C~opping 
System (SUBACS) 

4. 011 S.ed ~uctlon Programme 
(OPP) 

States in which implemented 

Andhra Pradesh, GUlarat, Haryana, Karnataka, Madhya Pradesh, 
Maharashtra, Orissa, Punjab, Rajasthan, Tamil Nadu and Uttar Prade.h. 

Andhra Pradesh, Assam, Bihar, Meghalaya, Orissa, Tripura, Uttar Pradesh 
and Wast Bengal. 

Andhra Pradesh, Assam, Bihar, Goa, Gujarat, Harvana, Karnataka, Kerala, 
Maharashtra, Madhya Pradesh, Nagaland, Orissa, Punjab, Pondlcherry, 
Rajasthan, Tamil Nadu, Unar Pradesh, West Bengal, Mizoram and Manlpur 

Andhra Pradesh, Arunachal Pradesh, As,am, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kaahmlr, Karnataka, Kenala, Madhya Pradeah, 
Maharashtra, Manipur, Meghalays, Nagaland, Orl .. a, Punjab, Rajasthan, 
Slkklm, Tamil Nadu, Trlpura, Uttar Pradesh and Weat Bengal. 
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[English] 

Government Employeee on Ma •• Ca.ual La."e 

238. DR. SAROJA V : 

SHRI T. GOVINDAN : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the emptoyaas 01 Union Government 
went on· mas. casual leave during January, 1999 In support 
of their demand.; 

(b) If 10, the details of their damands; 

(c) the view_ of tha Governments In regard to their 
demands; 

(d) whethar the Government propos. to rutore 
the casual leave of the employeas on account of the maas 
agitation; and 

(a) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAM8UR M. R. JANARTHANAN) : (a) to (c) There has 
bean no Instance In January, 1999 when the Central Govern-
mant 'employees, numbering more than 38 lakhs, had col-
lectlvety procaeded on mass casualleava. 

(d) No, Sir. 

(e) The restoration of casual leave would decre-
.. e the number of working day. of Central Governmant 
employ .. ~. 

PrIv ... irrigation Pro/ecta 

237. SHRI NRIPEN GOSWAMI : Will tha PRIME 
MINISTER be pleased to state: 

(a) whether the Central Water Commission has 
received any Irrigation Schema from tha State Governmants 
of North-East, particularly from the State Government 01 
Auam under the Private Irrigation Programma lor drought 
affected areas; 

(b) If so, the details thereof; and 

(c) the action taken.by the Union Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) No, Sir. 

(b) and (c) Do not arise. 

aarrage Pro/ecta 

238. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER ba pleased to state : 

(a) whether any monitoring cell ha. been eltab-
lished by the Govarnment to look alter the progr.as 01 work 
01 varlou. Barrage Project. in West 8engal; 

(b) If so, the details thereol alongwlth the outcome 
thereof; and . 

(c) the tima by which said projectlara likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c) 
Some salected major and medium Irrigation projectllncluct-
ing Barraga projects are monitored by Central Watar Com-
mission. At present 3 major and 4 medium proJects of Wut 
aangal ara baing monitored by Central Water Oommlulon . 
which Include critical review 01 progress and programme of 
project componantl, idantlflcation 01 bot!leneckalshortfalla and 
suggesting remedial measuras for early completion 01 
projects. However, the completion of projecta depends upon 
the priority attached to them by tha State Government. 

Indiane in Oman 

239. SHRI CHENGARA SURENDRAN : WUI the 
Minister '01 EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government 01 Oman has de-
clared that they propose to send back 3,60,000 Indiana work-
Ing In their country; 

(b) II so, the details thareol; and 

(c) the staps taken by the Indian Government In 
this regard . 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) No, Sir. 

(b) and (c) Do not arise. 

~ndlnt ProJecta o~ Kam ..... 

240. SHRI C. P. M. GIRIYAPPA : Will the PRiMe 
MINISTER be plaa.ed to .tate : 

(a) whether tha Union Govarnment have received 
a numbar 01 projactl from tha Governmant 01 Kamataka tor 
approval and ara lying pendings; 

(b) If so, the details thereof alongwlth the reasons 
tharafor; and 

(c) the time by which a decision II Dkely to be taken 
on theae projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) No,SIr. Plan-
ning Commission have no projectl pending for cIHrallC8. 
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Pending Scheme. 01 Mahara.htra 

241. SHRI MOHAN RAWALE : Will the PRIME 
MINISTER be pleased to state: 

(a) the details of schemes received from 
Maharashtra Government and are lying, pending with the 
Union Government for clearanca/approval; 

(b) the present status of these schemes; and 

(c) the time by which a decision on these schemes 
Is likely to be taken by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) to (c) No scheme per-
taining to the State of Maharashtra is pending at present 
with the Planning Commission for its clearance. 

Poverty Alleviation Programma 

242. SHRI NRIPEN GOSWAMI : Will the PRIME 
MINISTER be pleased to state: 

(a) whether a steering Group on Poverty Allevia-
tion and Area Development In Rural India was set up by 
Planning Commission for the Ninth Five Year Plan to sug-
gest various measures to strengthen, improve and stream-
line the poverty alleviation programm6; 

(b) If so, whether the Steering Group came out 
with specific recommendations in this regard; and 

(c) If so, the salient features of those recommen-
dations and how far those recommendations have been Im-
plemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) to (c) The Steering 
Group on Poverty Alleviation and Area Development In Rural 
India the Ninth Plan suggested various meabures to 
strengthen, Improve and streamline poverty alleviation 
programmes.The main recommendations/observations of the 
Steering Group are: 

(I) Continuation of poverty alleviation programmes, 
namely, self-employment and wage employment programmes 
with greater vigour in the Ninth Five Year Plan, but with 
changes in content, design and scope. 

Ru,., Self Employment Programme 

(II) There Is need to make a strategic shift Irom an 
Individual beneficiary approach to a group/cluster approach 
under the sell-employment programme of Integrated Rural 
Development Programme (IRDP). 

(Iii) At the Individual level attempt should be made 
to consolidate and extend the Implementation of the Family 
Credit Plan (FCP) to other districts of the country, In an 
attempt at raising the level 01 per family Investment under the 
IROP. 

(Iv) Under the grOUp/Cluster approach viable project 
profiles would have to be formulated through an organisa-
tional apparatus, which could organise the poor Into homog-
enous groups, preferably within viable spatial clusters and 
Identify and synthesize their capability and skills with the 
local resource endowment and marketability of the venture. 

(v) Recognising that the level of Investment is the 
most crucial variable In determining the Incremental Income 
generated through IRDP activities, it was suggested that the 
average level of investment for the Ninth Plan could be around 
Rs. 24,000 per family depending on the estimates of the 
poverty line and the income gap. 

(vi) A Management Information System (MIS) 
should be developed through which Important training insti-
tutes of relevance for Training of Rural Youth for Self Employ-
ment (TRYSEM) throughout the country be Identified and 
networked. This would give some Idea of the areas deficient 
In training Infrastructure and where Investment should flow 
during the Ninth Plan. In those blocks where there Is a con-
centration of unemployed youth and wt,ere there are no re-
puted Institutes In the vicinity, mlnl-lTIs could be set up, but 
only very selectively. 

(vii) State Government should take up the task of 
promoting development of appropriate toolkits for rural arti-
san groups. They must Interact with the Department of 
Science & Technology, National Small Industries Corporation 
ITls for the "development" of appropriate technology and 
designs for Improved toolkits for various artisan groups. 

(viii) To make Development of Women and Children 
In Rural Areas (OWCRA) groups more effective, the empha-
sis should be on setting up of homogenous groups, spon-
soring 01 viable activities, providing adequate financial as-
sistance and necessary Inlrastructural support with lorward 
and backward linkages. 

Rural Wage Employment Programmes 

(ix) it was suggested that funds allocated for wage 
employment schemes i.e. Jawahar Rozgar Yojana (JRY) and 
Employment Assurance Scheme (EAS) should basically be 
used for purposes of employment generation (as reflected in 
60:40 wage ratio). Another view expressed was that one of 
these scheme should be specially directed towards empioy-
ment generation while the focus 01 the other scheme be 
distinctly on asset creation and development of rural Infra-
structure. 

(x) In addition, In the context of JRY and EAS the 
following suggestions were made : 
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a) Urbanised and developed blocks/districtsl 
States would have to be excluded from the purview of this 
scheme. A suitable criterion for this would have to be evolved; 

b) The national allocations to the States should 
be on the Incidence of poverty. A criterion would have to be 
specified for further allocations to districts or blocks. Alter-
natively, this devolution of funds to districtslblocks could be 
left to the State Governments; 

c) It would be necessary to protect the flow offunds 
to the village panchayats, (at least at the present level), In 
order to ensure that they would be able to take up small works 
according to the felt-needs of the people. Additional alloca-
tions can be distributed between biock and district levels; 

d) No contractors should be involved, Panchayats 
should implement these programmes. Activities could be 
selected on the basis of priorities as reflected in the district 
plans. 

xi) Voluntary Organizations (VOs) and Panchayall 
Raj Institutions should play an important role in empowering 
the poor through advocacy, ~awareness generation and so-
cial mobilization. As social animators and rural organisers 
they should help the poor to form self help groups In order to 
take advantage of the policies and programmes of the gov-
ernment for their economic betterment. 

xii) There Is a critical need to determine and ap-
propriate mechanism for facilitating a greater integration of 
the poverty alleviation programmes with area development 
schemes and sectoral programmes within the framework of 
a district plan. 

xiii) Within the State there In a need to Identify 
areas/pockets which have a concentration of poverty and 
unemployment for more focussed attention. 

These recommendations/observations made by the 
Steering Group have been largely Incorporated In the Ninth 
Plan. 

Expenditure on Education 

243. SHRI A. GANESHAMURTHI : Will the PRIME 
MINiSTER be pleased to state: 

(a) percentage of Expenditure incurred on Educa-
tion out of total G.D.P. at present; 

(b) the percentage increase in the Cost of Educa-
tion during 1992-97; 

(c) whether the proposal for budget allotment of 6 
per cent of G.D.P. for Education has been Implemented; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The percentage 
of Expenditure incurred on Education out of the total 
G.D.P. 

(Rs. In Crores) 

1996-97 (Budget Estimates) 1996-97 
G.D.P. FC 
All India 
(At current 
Prices) 

Percentage of 
Education Exp. 
of the total 
GOP 

Total 
(Centre+State/UTs) 
(Plan+Non Plan) 

Education 
Department 

36529.29 

Budget Provision for Edn. by 
(Revenue Account) 

Other 
Departments 

6883.15 

Total 

43412.44 

(b) The percentage Increase In the cost of Education during 1992-97 

Total Education 
Expenditure 

(Centre+StateslUT] 
(Plan+non Plan) 

1992-93 (Actualll) 

1996-97 (B.E.) 

Budget Provision for Education 
By (Revenue Account) 

Education 
Dept. 

20952.97 

36529.29 

Other 
Depts. 

4077.33 

6883.15 

Total 

25030.30 

43412.44 

Quick Estimate 

1149215 3.78 

(Rs. in Crores) 

Percentage of 
Increase In the cost 
of Education 

1992-93 to 1996-97 

57.66 
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(c) The propoaal for budget allotment 018 per cent 
of GOP for Education has not yet been Implemented. H'lW-
ever, efforts are being made to Increase the Governmental 
'Pending on Education gradually from existing level of about 
3.7% to 8% of the GDP, to provide education for all. 

(d) the question does not arise. 

Anl'd to Indian Scientist 

244. SHRI MADHAVRAO SCINDIA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the nawsitem captioned 'NASA Calls Space 
Station Chandrasekhar' appearing In lIle Indian Express dated 
December 23, 1998; 

(b) whether the Government propose to confer any 
pc»thumoua award to this great Indian Scientist; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) Yea, Sir. 

(b) Presently there is no such proposal. 

(c) Does not arise. 

[TraM/allon] 

Houses for Fishermen 

245. SHRI DADA BABURAO PARANJPE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Fisheries Department of Govern-
ment of Madhya Pradesh has forwarded a scheme valuing 
Rs. 50.50 lakhs for constructton of houses lor fishermen un-
der the National Welfare Fund Scheme lor Fishermen for 
the approval of the Union Government; 

(b) If so, whether the decision/approval has been 
accorded to the scheme; and 

(c) If not, the reasons therelor and the time by 
which a decision Is likely to be taken on the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE AND MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI SOMPAL) : (a) Yes, Sir. 

(b) and (c) No, Sir. Under the Development 01 Model 
Fishermen Villages component 01 the National Welfare 01 Fish-
ermen .cherne, a total number of 460 houses, 23 tubawells 
and 3 community halls for fishermen were sanctioned in vari-
oua villages of Madhya Pradesh during the period 1989-90 
to 1993-94 and an amount of Rs. 29.37 lakhs was released 
for the said purpose. However, the prograsa of utilisation of 
funds by the State Government is slOw and even funds sanc-
tioned during 1989-90 have not been fully utilised so far. 
Approval for the present scheme submmad by the Govern-

ment 01 Madhya Pradesh would be accorded after satisfac-
tory progress Is achieved by the State Government. 

Vacant Posts 

246. SHRI AMAN KUMAR NAGRA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether a number of posta of dllf8rent cat-
egories of employees are lying vacant In the various Mlnta-
tries for a long time; 

(b) if so, the details thereof, Mlnistry-wlse; 

(c) whether the Government propose to flD up the 
vacant posta during the current year; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN): (a) Yes. The total 
number of posts lying vacant In the MlnistrlesIDepartments 
Is estimated at 3.2lakhs as on 31.3.1997. 

(b) As per statement enclosed. 

(c) and (d) The process of filling up of vacant posts Is a 
continuous one and action In thle regard Is required to be 
taken by the administrative Ministries /Departments con-
cerned with due regard to the Instructions on the subject is-
sued from time to time. This is also contingent upon the avail-
ability 01 eligible peraons to be appointed against general 
vacancies as of those reserved for SCISTIOBC etc. and 
completion of recruitment action. In some casea It may aleo 
Involve consultation with axternal agencies like Staff Selec-
tion Commission. Union Public Service Commleslon etc. 

St.tement 

Name of Estimated number 
Mlnlstry/Deptts. of vacant post 

.s on 31.3.97 

2 

1. Agricutlure and Cooperation 1324 
and Animal Husbandary and 
Dairying. 

2. Agri. Res. & Education 2 

3. Atomic Energy 4352 
4. Bio-technology 38 

5. Cabinet Sectt. 13 

8. Chemicals & Petrochemlcale 47 

7. Civil Aviation 279 

8. Civil Supplies, Consumer Affalra 
and Public Distribution. 88 
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9. Coal 

10. Commerce 

11. Company Affalra 

12. Cultu,. 

13. Defence (Civilian) 

14. Economic Affalra 

15. Education 

16. Electronica 

17. Environmenta & Foru .. 

18. Expenditure 

19. External Affairs 

20. Fertilizers 

21. Food 

22. Food Proceaalng Induetr •• 

23. Health & Family wena,. 

24. Heavy Industrias 

25. Home Affairs (Including Ju.tlce) 

26. Indian Audit and Accounts Deptt. 

27. Industrial Policy & Promotion 

28. Information & Broadcutlng 

29. Labour 

30. Legal Affairs 

31. Legislative Deptt. 

32. Min .. 

33. Non ColWtlntlonal Energy Sourc .. 

34. Ocean Development 

35. Parliamentary Affairs 

36. Parsonnel, Public Gr.ances 
and Penalona 

37. Petroleum and Natural Gu 

38. Planning Commiaalon 

39. Foa .. 

40. Power 

41. Preeident Sac:It. 

Pha~una 5,1920(Saka) To Questions 

2 

B1 

442 

328 

983 

77920 

3026 

333 

220 

B09 

230 

657 

22 

190 

111 

3196 

2 

26184 

8180 

808 

7644 

1243 

176 

57 

3364 

95 

62 

42. Prime Miniate", Office 

43. Programme Implementation 

44. Public Entarprlla •. 

45. Railways 

48. Revenue 

47. Rural A,. •• & Employment 

48. Selence & Technology 

49. Space 

50. SSI, Agro and Rural Industries 

51. Statiatica 

52. Steel 

53. Supply 

54. Surface Tranaporl 

55. Telecommunications 

56. Textile 

57. Tourism 

58. UPSC 

59. Urban Affairs and Employment 

60. Vice.p,e.ident'. Sactt. 

81. Wule Land Development 

62. Wa .. , Reeource. 

63. Wanare 

64. Woman and Child Development 

65. Youth Affairs and Sporta 

[Eng/ish] 

2 

55 

19 

29 

122772 

92&9 

334 

2629 

1149 

1323 

566 

13 

627 

659 

15725 

511 

41 

151 

2231 

11 

8 

2070 

25 

63 

15 

247. SHRI RAMKRISHNA BABA PATIL: 

1075 SHRI V.V.RAGHAVAN : 

33 

1178 

17815 

264 

29 

SHRIMATI GEETA MUKHERJEE : 

Will the Mlnllte, of EXTERNAL AFFAIRS be 
pleased to atate : 

(a) whether image of the country ha. fallan _ 
the increa.ing violence and atrocllla. agalna' Chriltlana In 
the country; 

(b) " 10, the detaII8 thereof; 

51 
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(c) whether the Prime Minister had to cancel his 
Germany tour because of the atrocities on the Chrl~'ians; 
and 

(d) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND MIN-
ISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) India's tradition of religious 
tolerance and secularism In the framework of a pluralistic 
society Is well recognised.The Government of India has em-
phasised India's strong and continuing commitment to main-
taining this tradition. Attention has also been drawn to the 
statements of the President and Prime Minister 01 India con-
demning the recent Incidents, the universal public condem-
nation In India of such occurrences, as well as Government's 
prompt action In fully investigating and proceeding under 
the law against all such acta of violence. Foreign Govern-
ments, public opinion and international media have been 
fully sensitised to the above facts. Our Missions and Posts 
abroad have been duly Involved in this effort. These meas-
ures have helped to reassure the international community of 
Government's seriousness of purpose. Understanding has 
been shown for India's position, and In particular of the fact 
that these incidents are es."entialy aberrations due to the ac-
tions of criminal elements. 

(c) and (d) No, Sir. The visit could not take place for 
reasons connected with scheduling. 

Underground Water 

248. SHRI SANAT KUMAR MANDAL : 

DR. SUSHIL INDORA : 

PROF. PREM SINGH CHANDUMAJRA : 

SHRI CHANDRAMANI TRIPATHI : 

DR. ULHAS VASUDEO PATIL : 

SHRI ARVIND KAMBLE : 

SHRI ADITYANATH : 

Will the PRIME MINISTER be pleased to state: 

(a) the annual average downfall In the level of 
Ground Water In different parts of the country during the last 
three years; 

(b) the scientific measure taken by the Govern-
ment to store rainy water In the country, so far; 

(c) whether the Union Government sought and 
received any foreign assistance for the purpose; 

(d) If so, the details thereof; and 

(e) the total funds provided by the Union Govern-
ment to each State Government to increase ground water 
\evel during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-

TRY OF WATER RESOURCES (SHRI SOMPALI : (al As per 
the observations made by the Central Ground Water Board, 
average decline of 2 to 3 metres in the level of ground water 
has been observed during last three years In different parts 
01 the country. 

(b) The scientific measures taken by the Govern-
ment to store rain water in the country include watershed 
development, afforestation and water conservation works, 
construction of percolation tanks, injunction wells, check 
dams, water spreading basins and roof-top rain water har-
vesting. 

(c) and (d) A statement Indicating foreign-assisted 
projects is enclosed at Statement-I. 

(e) The Union Government has not provided funds 
to state Governments to increase ground water level. How-
ever, the Government had started Central Sector Scheme 
on pilot basis in 1994-95 for studies In artificial recharge of 
ground water in Andhra Pradesh, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Tamil Nadu, West Sengal, NCT of 
Delhi and Union Territory of Chandigarh, The studie, were 
completed In 1997-98 at a total cost of Rs. 3,29,69,676/-. 
State-wise break-up of the amount spent on these studies 
during last three year is given In Statement-II. Sased on the 
results of these studies, the Government have recently de-
cided to extend this scheme for studies in Andhra Pradesh, 
Bihar, Gujarat, Haryana, Karnataka, Madhya Pradesh, 
Maharashtra, Punjab, Rajasthan, Tamil Nadu and Uttar 
Pradesh at an estimated cost of Rs. 25 cronl during the Ninth 
Five Year Plan. 

Statement - I 

Details of Externally Aided Projects under the Programme 
of Watershed Management being Implemented by 

Department of Agriculture and Cooperation 

EXTERNALLY AIDED PROJECTS 

WORLD BANK AIDED PROJECTS 

Integrated Watershed Development Project !WOP (Plains) 

With the overall objective of minimiSing ecological deg-
radation by promotion sustainable and replicable rain water 
conservation measures and diversified production system, 
the World Bank aided (Plains) was initiated in 1991 with a 
project lile 01 7 years (ending March, 1998) in the States of 
GUjarat, Rajasthan and Orissa. The project life has been ex-
tended by one more year and now will be implemented upto 
31-3-1999. The performance of the States is qu~e satisfac-
tory. The cumulative achievement uplo 1997-98 was 3.491akh 
ha. Incurring an expenditure of Rs. 210,08,20 thousand 
against the target of 3.60 lakh ha. and outlay of Rs.265,89,OO 
thousand. 

During 1998-99 an amount of Rs. 44,30,00 thousand 
has been approved to cover an area of 53,992 ha. States 
have spent an amount of Rs. 176000 thousand by October, 
1998 to cover an area of 30,000 ha. It is expected that entire 
target will be achieved. The cumulative credit disbursement 
under the project upto October, 1998 Is US$ 55280 thou-
sand. 

Integrated Watershed Development Project (Hills) 

The Project was designed to address to Integrated 
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development of hilly areas specially of ecologically degraded 
Shivallk, Karewas rang .. In Haryana, HP, J & K and Punjab 
for a period of 7 years now extended for one more year upto 
March, 1999. 

By the end of 1997-98 states have spend RS.2354350 
thoussnd to cover an area of 1.731akh ha. against the project 
target of Rs. 2922670 thousand to treat 2.21 lakh ha. 

The outlay for 1998-99 was Rs. 530200 thousand to 
treat 33700 ha. States have spent an amount of Rs. 190430 
thousand by October, 1998 to cover an area of 14000 ha. It 
is expected that the entire target will be achieved by the end 
of the project period. 

The cumUlative credit disbursement upto October, 
1998 is US S 58600 thousand. 

TheWorld Bank funded Agricultural Development Project 
(ADP) 

The multi-sectoral ADPs are presently being Imple-
mented In the states of Bihar, Rajasthan, Tamil Nadu and 
Assam for creation of basic Infrstructure for multi-sectoral 
activities. The Tamil Nadu ADP Is going to close during 
Dec.1998. 

The projects have been progressing satisfactorily in 
Bihar and Rajasthan. However, in case of Assam, there is a 
slippage. The state is being constantly monitored to speed 
up implementation of various activities envisaged under the 
project. The UPDASP project has been launched during cur-
rent financial year. 

EUROPEAN ECONOMIC COMMUNITY ASSISTED PROJECT 
Doon Valley Project 

The objective of the project is to arrest and as far as 
possible reverse ongoing degradation of Doon Valley Envi-
ronment. The project was launched in April, 1993 for a 
period of 9 years and will be corr,pleted by Dec. 2001. The 
project has 37400 ha. as treatable area with an outlay of As. 
82950 thousand (ECU 237.00 lakh). An amount 01 As. 38720 
thousand has been spent upto March, 1998 to treat an area 
01 8506 ha. The programme lor 1998-99 is for Rs. 20230 
thousand. The expend~ure during 1998-99 upto October, 1998 
is Rs. 6440 thousand. 

SWISS ASSISTED PROJECTl:> 

People'a action for waterahed development Initiativ.a 
(PAWDI) Rajaathan 

This project has been taken up in Rajasthan with its 
3 years project period (1996-99). An area of 15.000 ha. In 
the districts of Chlttorgarh and Alwsr has been taken up for 
treatment at a cost of As. 153390 thousand. Two NGOs have 
been engaged to facilitate in the community organisation for 
planning and execution of dille rent programme approved 
under the Project. An area of 1728 ha. has since been devel-
oped by August, 1998 with an expenditure 01 Rs. 28337 
thousand. 

Indo-Swi.a Participative Waterahed Development Project 
Karnataka (ISPWD-K) 

The Swiss Development Corporation supported Indo-
Swiss participative Watershed Development Project Is under 

implementation since December, 1995 and would last upto 
March, 1998. The total estimated cost 01 the project is Rs. 
207300 thousand. An erea 0130,000 ha. hes been tergetted 
for development under this project upto March, 1998 an 
area 01 15370 ha. has been treated at a cost of Rs. 85570 
thousand. 

GERMAN (KAEDITANSTANT FOR WIDDERAUFABAU) 
ASSISTED PROJECT 
KFA Aa.lated Waterahed Management Project-
Karnataka 

KFW assisted Integrated Watershed Management 
Project with total project cost 01 Rs. 550750 thousand (OM 
24 million) ia being Implemented In Karnataka to treat an area 
01 53633 ha. The programme Is being is Implemented since 
August, 1996 with the active participation of sIX NGOs to run 
up to the year 2002. 

KFW assisted Watershed Development in Maharashtra 
is being implemented through NABARD since April, 1992. 
The total cost of the project is Rs. 197000 thousand with 
KFW assistance of OM 12 million. The project Is being imple-
mented with active participation 01 NGOs. 

A project on Capacity Buildln!j through NGOs lor 
replication 01 Watershed Development with the total project 
cost 01 Rs. 251000 will be implemented alter signing 01 the 
agreement. The project will create Instltutionallramework for 
watershed management in cooperation with NGOs. 

DAN IDA AIDED PROJECTS 

Comprehenaive Watershed Development Project-
Tlrunelvell, Tamil Nadu. 

This project was launched in 1990-91 with the assist-
ance Irom DAN IDA. The objectives of the project are to ar-
rest further erosion 01 badly degraded lands and to develop 
sustainable and cost effective utilisation 01 several types 01 
land to create long term employment opportunities lor larm-
ers not able to cultivate their own land as well a8 additional 
employment opportunities lor marginal farmers and landless 
agricultural labourers. The main components of the project 
are survey, extension and frainlng, planting 01 shelter belts, 
establishment of demonstration plots, study tours etc. Keep-
ing in view the successlull project at a total cost of Rs. 41 ,7200 
thousand (with DANIDA assistance 01 Rs. 31 ,7200 thousand 
has been started). So far, an amount of Rs. 16,2800 thou-
sand has been spent in the second phase. 

Comprehensive Wstershed Davalopment Project-
Ramanathapuram,Tamii Nadu 

The project was launched in 1994·95. The objectives 
of the project are to enable land users In priority watersheds 
to practise dry land agriculture range management, horticul-
ture and lorestry Including conservation and use 01 natural 
resources on a sustainable basis. The main project compo-
nents are lormulation 01 village project committee leaders In 
community organisations, training In nursery raising and 
borewell maintenance. ploughing, development, estsbllshment 
01 shelter beits, soil and moisture plots, etc. The total project 
cost is Rs. 130000 thousand. So far, an amount of Rs. 507000 
thousand has been spent. 
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Comprehenalve Waterahad Development Project, 
Kernatau 

This project _s launched In 1990-91 with assistance 
from DANIDA involving a total cost of Rs. 133500 thousand. 
The main objectives of the project are to develop an appro-
priate land use system through soil and moisture conserva-
tion activities and tree plantation in order to Increase the over 
all production In the area and to Improve the living conditions 
of landless, sman holders and specifically rural women, by 
Increasing production of fodder, wood and minor forest prod'-
ucts on _steland. This prolect Is being Implemented In the 
districts of Belgaum and Dharwar In Karnataka. The major 
components are soil and _ter conservation, afforestation, 
training, survey, studies and research. Total expenditure un-
dar phase-lis Rs. 104350 thousand. Keeping In view the suc-
cessfullmplementation, DANIDA has agreed for a second 
phase of this project which started from 1997 at a cost of Rs. 
210000 thousand. 

Comprehenalve Watershed Development Project-
Koraput, Orissa 

This project was launched In 1993-94. The objectives 
of the project are to establish sustainable and locally 

acceptable land use system which are sustainable 
and ecologically sound. The land use system would 
enable the poorer rural communities to Improve their 
living conditions and their supply of food, fuel and 
other essential without exploiting the natural resource 
to harmful stress. The main components of the project 
are soli and water conservation measures, mix tree planta-
tions like horticulture, cashew plantation, sisal cultivation, 
training and demonstration etc. The total cost of the project 
was Rs. 132500 thousand. The total expenditure so far Is 
Re.93650thousand. 

Comprehensive Watershed Development Project, Madhya 
Pradeah 

The DANIDA Board has approved the project 
on 11 Sep. 1996. It Is being implemented from March, 
1997 or a period of five years at total cost of 
Rs. 131530 thousand.The project covers about 34000 
ha. area In Jhabua, Dhar, Rallam districts of Western 
Madhya Pradesh. 

Statement-II 

State-wise and Year-wise break-up of Expenditure on the Central 
Sector Scheme of studies In Artificial Recharge of Ground Water 

(Amount In Rupees) 

51. No. Name of the 1994-95 1995-96 1996-97 1997-98 Total 
StatalUT 

1. Andhra Pradesh 2,12,000 2,12,000 

2. Karnataka 39,49,459 16,61,957 13,64,690 6,60,265 76,36,371 

3. Kerela 6,88,273 24,35,000 31,23,273 

4. Madhya Pradesh 7,12,500 4,64,000 11,78,500 

5. Maharashtra 57,64,000 42,26,280 10,92,933 2,20,802 1,13,04,015 

6. Tamil Nadu 8,50,000 6,50,000 15,00,000 

7. West Bengal 99,250 38,250 1,37,500 

8. NCTof Deihl 2,12,000 35,41,257 28,64,399 5,12,361 71,30,017 

9. UT of Chandlgarh 2,22,000 5,28,000 7,50,000 

Total 99,25,459 94,29,494 81,06,045 55,08,678 3,29,69,676 

[Translation] 

irrigation Projecta 

249. SHRI HARIBHAI CHAUDHARY: 

SHRI KANTILAL BHURIA : 

Will the PRIME MINISTER be pleased to state: 

(a) the financial assistance made available to each 
Slate by the Asian Development Bank, the International Mon-
etary Fund and the World Bank during the last three years 
for the implementation of Irrigation proJects; 

(b) the details of such projects Implemented so far 
and the amount Involved In each project, and latest position 
thereof, State-wise; and 

(c) the time by which these projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND. MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
to (c) During last three yeara only the World Bank has 
provided financial aaaistance, for Irrigation projects, the State-
wise details are as under :-
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sl. Name Of the St.t. O.t. of 
(US $ Million) 
Assistanc. ASSiStanc. AssIStance Dillli.a aurlna 

No.Project Signing Amount Utilised upto 1996-97 1997-98 1998-99 
Cioling 31.12.98 

1. Maharalhtra Mahar.shlra 05.12.19851 187.752 187.752 11.151 
Compollt. Irrigation 31.12.1996 
Project 

2. Upper Krlshn. K.rnataka 16.06.19891 167.498 167.498 167.486 
Phase II Irrlgallon 31.12.1996 
Project 

3. Punjab Irrigation & Punjab 09.02.1990/ 161.679 156.748 29.175 16.402 07.239 
Drainage Project 31.07.1998 

4. Haryana Waler Haryana 06.04.19941 258.900 101.602 30.863 28.441 10.035 
Resources 31.03.2002 
Consolidation Project 

5. Tamil Nadu Waler T.mll Nadu 29.04.19951 282.900 18.268 02.064 01.9390 01.826 
Resources 31.03.2002 
Consolidation Project 

6. Orissa Waler Orissa 05.01.1998/ 290.900 91.535 20.019 40.787 18.542 
Resources 30.09.2002 
Consolidallon Project 

7. Andhra Pradesh III Andhra 03.06.1997/ 325.000 60.252 58.831 01.415 
Irrigation Projecl . Pradesh 31.01.2002 

[English} Construction of Dams larly from the State Government of Ker.la for the construc-
tion of a dam In the State; and 

250. SHRI RANJIB BISWAL : Will Ihe PRIME 
MINISTER be pleased 10 slale : 

(a) the number 01 major .nd medium daml In Ihe 
country It presenl and the number out 01 them which .ra 
under construction; 

(b) the det.1I1 01 loc.tlon, estlm.ted cost .nd 
progress of work of each dam as on dale category-wise and 
Slala-wlsa; 

(c) whether the Union Government have received 
.ny proposal recently from the State Governments, particu-

(d) H 50, the det.11s th.reof and the declBlon t.ken 
by the Union Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (.) 
and (b) State-wise number of ongoing major/m.dlum 
Irrigation projects during IX Plan alongwlth Ihelr lat.lt 
estimated cosl cumUlative expendltur. upto .nd of VIII Plan 
is givan in Iha Stalemenl anclosed. 

(c) and (d) Project Report of 35 numb .... of dam projects 
including 3 of Kerala hava been rec.ived from various Stata 
Governments during last 3 ye ..... 

St.tement 

SI. State No. of ongoing Latest Estel. Cum. Expdr. No. 01 L.test Cum. R.marks 
No. major projects cosl (RI. Cr.) upto end ongoing Estel. Exp. Upto. 

during IXIh of VIII medium cost and of 
Plan Plan (As. Cr.) projects (RI. Cr.) Vilith PI.n 

(Antd.) during (RI. Cr.) 
IXth Plan (Antd.) 

2 3 4 5 6 7 8 9 

1. Andhra 12 10130.44 4754.95 20 623.34 323.51 -I.S. Project 
Pradesh 

2. Arunachal 
Pradesh 
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2 3 4 5 6 7 8 9 

3. Assam 4 432.82 211.48 9 155.92 99.72 

4. Bihar 15(-1)· 7365.53 2105.27 29 1065.18 429.37 

5. Goa 2(-1)" 678.59 258.65 40.00 2.40 

8. GuJarat 9 23300.92 6522.47 9 337.53 260.02 

7. Haryana 5 1013.51 725.67 NIL 

8. Himachal 150.76 7.47 11.30 11.26 
Pradesh 

9. Jammu & 151.18 122.84 9 223.55 55.88 
Kashmir 

10. Karnataka 14 11190.19 5131.64 15 943.67 510.72 

11. Kerale 7 1879.50 942.41 5 478.93 150.58 

12. Madhya 
Pradesh 25(-2)' 10729.55 3131.15 32 1012.09 733.15 

13. Maharashtra 36 12958.17 5374.43 66 2076.06 1021.98 

14. Manlpur 2 491.65 225.85 2 66.58 56.~0 

15. Meghalaya NIL 17.81 8.14 

16. Mlzoram NIL NIL 

17. Nagaland 111.02 2.95 NIL 

18. Or.lssa 6(-1)' 4953.85 1156.55 10 499.95 410.23 

19. Punjab 1 (-1)' 3379.53 2704.93 88.49 0.20 

20. Rajasthan 8(-2)· 4692.81 2346.01 6 240.24 12.22 

21. Sikkim NIL NIL 

22. Tamil Nadu NIL 2 103.75 29.53 

23. Trlpura NIL 3 154.00 92.96 

24. Uttar Pradesh19(-1)" 7539.44 3339.74 2 54.81 39.99 

25. YVest. BengaI4(-1)' 2037.41 938.83 17 90.42 60.78 

Total 172 103186.89 39003.29 240 8283.62 4424.12 
-10' 
162 

'DIHIuc1ion for Inter Slat. Pro/«:fII counted more than OIl.,.. 

Departmental Inquiries (b) H 10. the ,.easona therefor; 

251. DR. BIZAY SONKAR SHASTRI: Will the (e) the steps taken/proposed to be taken to get 
PRIME MINISTER be pleaaed to state: the pending Inquiries fianlised In a tlme-bound programme; 

and 
(a) whelher Inoldinate delays are taking place in con- (d) the number of departmental Inquiries pending 

duelln9 departmental inquiries In the Government Departments~ lIS on date alongwlth the period of their pendency? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUF; M R. JANARTHANAN) : (a) to (c) Normally 
disciplinary proceedings are concluded In a time bound man-
ner. However, some of them get delayed mainly for the fol-
lowing reasons. 

(I) these proceedings being quasi Judicial In na-
ture, Inquiry Officers have to comply with the requirement of 
natural justice. Accordingly, Inquiry Officers have to allow 
perusal of additional documents sought for by the charged 
officers, besides granting adJournments. 

(Ill the dlsclpflnary proceedings are challenged in 
the Court of Law. 

The need for eliminating delays and finalisatlon of de-
partmental proceedings In a time bound manner have been 
reiterated to the MinlstrleslDepartments. The Minlstrles/De-
partments are required to monitor such cases on a 
regular basis. 

(d) Details of the disciplinary proceedings are 
maintained by the concerned Disciplinary Authorities for the 
various categories of Government servants and this Infor-
mation is not centrally maintained or monitored. Ministry of 
Personnel, Public Grievances and Pensions are concerned 
with the disciplinary cases of lAS officers serving In the Cen-
tral Government and the Grade I and above officers of the 
Central Secretariat Service. In so far as the officers of the 
Indian Administrative Service working in the Central Gov-
ernment are concerned, there are six officers who are facing 
departmantallnqulrles as on date. Thirteen Grade I and above 
officers of the Central Secretariat Service are also facing de-
partmental Inquiries. 

Foreign Tour 

252. SHRI HANNAN MOLLAH : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the countries visited by the Prime Minister and 
External Affairs Minister since 23rd December, 1998 till date; 

(b) the Issues discussed during these visits in each 
country; and 

(c) the final outcome of these visits? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) The Prime Minister vlated Trinidad 
and Tobago from February 8-9, 1999; Jamaica !rom Febru-
ary 9-12, 1999; and Morocco from February 13-14, 1999. 
The Minister of External Affairs visited the UK from February 
2-7.1999 and Jamslca from February 7-12,1999. 

(b) and (c) 

Trinidad and Tobago 

Among the Issues discussed during Prime Minister's 
visit t9 Trinidad and Tobago were economic and technical co-
operation In a wide range of areas and strengthening of the 
close cultural links between the two countries. A Double Taxa-
tion Avoidance Agreement was Signed to provide a fresh im-
petus to the flow of investment, technology, trade and 
'Services between the two countries. A Memorandum of 
Understanding of Low Cost Housing Support Centre In Port 
of Spain and laid the foundation stone of the Mahatma 
Gandhi Institute for Cultural Cooperation. The Institute Is In-
tended as a Centre for teaching 01 Indian dance. music and 
the Hindi language. 

jamaica 

Prime Minister's visit to Jamaica was In the context 01 
the G-15 Summit. The meetings addrsssed extensively the 
Issues 01 concern to developing countries, Including the cur-
rent international economic situation In the light 01 the ongo-
ing linancial crises, establishment of a fair and equitable rule-
based multilateral trading system under the WTO, reform 01 
the International monetary and IInanclal architecture, South-
South and Intra G-1s cooperation and prospects of under-
taking a G-IS - G-B dialogue in these malters. The Summit 
also called lor enhanced regional and International coopera-
tion to combat the menace of terrorl.m. India's offer to host 
a G-15 meeting at an appropriate level in preparation lor the 
Third WTO International Conlerence was welcomed by the 
participants. They also endorsed India's proposal which sug-
gested adoption ot a strategic sectors approach lor South-
South Cooperation focussing on core areas like blo-technol-
ogy, informallon technology and Inlrastructure development. 

Morocco 

Views were exchanged on Important global and regional 
issues, and on ways and means to further expand and diver-
sify bilateral cooperation. During the viait, a Bilateral Invest-
ment Protection Agreement, a Tourism Cooperation Agree-
ment and an Agreement between Press Trust of India (PTI) 
and Meghreb Arab Pressee (MAP) lor mutual profeSSional 
cooperation were signed. Prime Minister's visit also helped 
to sensilise Morocco to our concerns. 

UK 

Discussions were held by the Minister of External 
Affairs on a wide range 01 Issues Including, Inter-alia, bilat-
eral cooperation. regional developments, nuclear disarma-
ment and non-proliferation. These discussions have promoted 
mutual understanding and have contributed to overcome 
the hiatus, which had developed in the bilateral relationship 
after May, 1998. 

[Translation] 

Irrigation Schemee 

253. SHRI MOHAMMAD ALI ASHRAF FATMI : Will 
the PRIME MINISTER be pleased to state: 
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(a) whether the Union Government propose to 
Implement n_ irrigation schemes for the benefit of small 
and marginal farmers of the country; 

(b) If ao, the detaHe thereof and the steps takan by 
the Government for their amooth implementation; and 

(c) the total Central funds allocated to the State 
Governments for the purpose during 1996-97 and 1997-98, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c) 
A n_ Centrally Sponsored Scheme namely Ganga Kalyan 
Yojana wei launched by the Ministry of Rural Areas and 
Employment In all the districts of the country with effect from 
1.2.1997. During 1996-97, the scheme was operated es sub-
scheme under Integrated Rural Development Programme 
(IRDP). From the beginning of the financial year of 1997-98, 
this scheme has been made an Independent scheme with 
separate budgetary allocation. Under this scheme, central 
assistance Is given to the States on 80:20 basis to provide 
irrigation through exploitation of Ground water (borewells and 
tUb_ells) to Individuals and groups 01 beneficiaries belong-
Ing to small and marginal farmers living below the poverty 
line other than those who have already been assisted under 
any minor irrigation programme of the State or Central Gov-
ernment. During 1996-97 and 1997-98, Central Allocation 
under the Scheme was Rs. 9082.00 lakh and Rs. 9999.50 
lakh respectively. State-wlse Central allocation of the funds 
for the years 1996-97 and 1997-98 Is given In the enclosed 
Itatement. 

Statement 
Central funds allocation under Ganga Ka/yan Yojana (GKY) 

during 1996-97 and 1997-98 
(Rs. In lakhs) 

StatelUTs Central Allocation 
1996-97 1997-98 

2 3 
Andhra Pradesh 743.60 780.15 
Arunachal Pradesh 55.53 56.670 
Assam 244.95 426.220 
Bihar 1445.87 1531.150 
Goa 13.03 12.895 
Gujarat 273.23 286.590 
Haryana 65.34 68.850 
Himachal Pradesh 21.74 22.485 
Jammu & Kashmir 82.00 90.820 
Karnataka 498.66 524.105 
Kerala 181.80 190.655 
Madhya Pradesh 941.79 989.160 
Maharashtra 810.05 850.980 
Manlpur 40.28 40.870 
Meghalaya 42.47 43.410 
Mlzoram 0.00 18.345 

2 3 
Nagaland 29.43 30.515 
Orlasa 603.16 833,225 
Punjab 48.79 48.980 
Rajasthan 390.89 410.990 
Slkklm 5.48 5.085 
Tamil Nadu 0.00 257.950 
Trlpura 70.00 112.980 
Uttar Pradeah 1809.85 1846.790 
West Eengal 868.30 699.575 
1.& N Islands 0,00 0.000 
Dadra & Nagar Havell 0.00 2.725 
Daman & Diu 0.00 5.085 
Lakshadweep 0.00 1.270 
Pondlcherry 0.00 10.550 
Total 9082.00 9999.500 

[English] 

Welfa,. of AgricuHural WorD 

254. SHRI AMAR PAL SINGH: Will the PRIME MIN-
ISTER be pleased to state: 

(a) the name 01 the Stales who have sent any new 
proposal to the Union Government tor the wellere of Agricul-
tural Workers; and 

(b) If so, the details thereof and the declalon taun 
by the Union Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES(SHRI SOMPAL) : (a) and (b) 
No luch proposal has been received from State Government 
lor approval. However, Ministry Of Labour, Government of 
India, propose to enact comprehensive Legislation tor Agri-
cultural Workers to provide for regulation of employment and 
working conditions of service and extend certain welfare 
measures to them. 

[Translation] 

Satellita Launching 

255. SHRI CHETAN CHAUHAN: 

DR ASH OK PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether an Internationally renowned sateAlte 
company 01 Russia hai offered tor cooperation in the field of 
aatilite keeping In vi_ the hurdles being created in thla ..... 
by 80me countries after Pokharan nucle.r teats; 

(b) If so, the details thereof; and 

(c) the dactsion taken by the GoIIernment thel8Of'l? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) No, Sir. 

(b) and (c) 00 not arise. 

{English} 

Drip Irrigation 

256. SHRI VITHAL TUPE : 

SHRI ASHOK NAMOEORAO MOHOL: 

SHRIBHARTRAHARIMAHTAB: 

SHRI MADAN PATIL : 

SHRI NRIPEN GOSWAMI : 

Will the PRIME MINISTER be pleased to state? 

(a) whether any target has been fixed and finan-
cial asaistance provided to Maharashtra tor setting up of drip 
irrigation system during the iast three years; 

(b) whether the State Government has sent any 
proposal to the Union Government to raise the target and 
provide !lddltlonal financial assistance for drip irrigation; and 

(c) If so, the details thareof and the reaction of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUTLURE AND MINiSTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : 
(a) The details of target fixed and financial assistance 
provided to the Government of Maharashtra during the last 
three years under the Centrally Sponsored Scheme on Use 
of Plastics in Agriculture, which include. drip irrigation is given 
below:-

(Rs. in Crora) 

Year Financial target Assistance provided 

1996-97 10.22 20.11 

1997-98 19.56 24.47 

1998-99 28.19 28.19 

(b) and (c) The State Government had requested for 
providing additional fund. to the tune of Rs. 100.00 crores 
during 1997-98. Ba.ed on the budgetary ailocatlons under 
the scheme and the performance 01 the State, during 1997-
98 the State was provided an assistance of Rs. 24.47 crores 
against their original target R •. 19.56 cror ... During 199B-
99, against the financial allocations of Rs. 28.19 crores the 
State had demanded an additional Rs. 40 crores. During 1998-
99, allocations to Maharashtra has already been stepped up 
from Rs. 24.47 crores in 1997-98 to Rs. 28.19 croresln 1998-
98 and the entire allocations of Rs. 28.19 crore. for 1998-99 
has been released to the State. 

lSI Actlvltle. 

257. SHRI ASHOK NAMDEORAO MOHOL: 

SI=lRI MADAN PATIL : 

Will the Minister 01 EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the Government are aware that the 
agenta of Pakistan'. inter-Service. Intelligence and .ome 
fundamentalist groups are using Nepal as a base for their 
operations In India; 

(b) If so, whether the Government have dlscul8ed 
the issue with the Nepal Government; 

(c) If so, the outcome of the discussion; and 

(d) the steps being taken by the Government to 
stop the lSI's activities In that country? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) Yes Sir. Government have aeen 
reports of Pakistan's Inter-Services Intelligence and some 
fundamentalist groups misusing Nepalese territory for their 
operations in India. 

(b) to (d) Yes Sir. Government have taken up the matter 
with the concerned authorities of His Majesty'. Government 
of Nepal and have received assurances at the highest leveis 
that Nepalese territory will not be used for activities Inimical 
to India's Interests.The Government 01 Nepal have b .. n ax-
tending their cooperation In curbing such undesirable activi-
ties. 

lSI Training Centre. In Bangl.de.h 

258. SHRI BRAJA KISHORE TRIPATHY : 

SHRI VIJAY GOEL : 

DR. CHINTA MOHAN: 

PROF. PREM SINGH CHANOUMAJRA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the training campa have been eatab-
lished by Pakistani Intelligence Agency (lSI) In Banglad •• h 
for Intrl:lsion of trained terrorists in variou. parte of the coun-
try; 

(b) if so, the locations of thas. campa In 
Bangaldesh; 

(c) whether the Government have held any tallea 
with the Government of Bengladesh in thla regard; and 

(d) if so, the response of the Government of 
Bangladesh thereto? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (d) Reports Indicate that agenclaa 
inimical to India's intere,ta, Including the 151, ar. mlaualng 
the territory of Bangladesh for their antl-lndla activltlaa. Gov-
ernment have been apprising the Government of BangladHh 
regularly about this. 
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This subject Is also part of the agenda at meetings of 
the Border Security Force, Joint Working Group on Border 
Management & Security and Home Secretary level talks that 
India has with Bangladesh. During the Home Secretary level 
talks with Bangladesh In Dhaka on 20-22 November 199B, 
both sides reafflrmad thalr resolve to not allow undarslrabla 
alamants to use their territories for action prejudicial to tha 
security Interests of the other. Both sides agreed to share 
relevant Intelligence towards this end. 

[Translation) 

Nucleer Control System 

259. DR. ASHOK PATEL: 

DR. RAMKRISHNA KUSMARIA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to stata: 

(a) whether Pakistan has agreed to set up nuclear 
control system with India; 

(b) If so, tha details thereof; and 

(c) the reaction of the Indian Government thereto? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) During the recent visit of the 
Prime Minister to Lahore, India and Pakistan have agreed to 
take Immediate steps for reducing the risk of acc.~dental or 
unauthorised use ot nuclear weapons, discuss concepts and 
doctrines with a view to eleborating measures for confidance 
building In the nuclear and conventional fields aimed at pre-
vantlon of conflict. The two sides have also agraed to notify 
each other immediately In the event of any accidental, unau-
thorised or unexplained Incident that could create the risk of 
a fallout with adverse consequences for both sides, or an 
outbreak of a nuclear war between the two countries, as well 
as to adopt measures aimed at diminishing the possibility of 
such actions, or such Incidents being misinterpreted by the 
other. The two sides shall identify/establish the appropriate 
communication mechanism for this purpose. 

(c) Government welcome these measures in-
tended to promote and environment of peace and security 
between the two countries. 

{Eng/Ish] 

Production of Kesari Dal 

260. SHRI U.V. KRISHNAMRAJU : 

SHRI JAYARAMA I. M. SHETIY : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the production of Kesarl Dalls harm-
ful for the human balngs; 

(b) If so, whether ICAR have conducted any sur-
vey In this regard: 

(e) If so, the details thereof; and 

(d) the reaction of the Government on the use 01 
Kesarl Dal In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS' 
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) In cer-
tain areas Khesarl is produced and consumed by human 
baings. Consumption 01 Khesan dal has been reported to be 
associated with the crippling paralytic disease known as 
Lathyrism as per published reports. 

(b) and (c) A survey about production, consumption 
pattern and harmful effect 01 Khesarl Dal on human health 
was conducted In a sample of vlllagas In Chattlsgarh raglon 
of M.P. by Indira Gandhi Agricultural University, Raipur in 1996. 
The major findings of survey are summarized as follows:-

Families surveyed involved marginal, small and medium 
farmers. It was found that most families use Khesarl as dal 
and some use It in the form of basan and braad. It Is re-
ported that those wllo used Khesarl in bulk quantities as food 
during 1974-75 food deficit period have suffered due to 
lathyrism. As per report of survey 15 people were found to 
be affected dua to lathyrism. These were cases of 1974-75 
and 19BO-8 1. About 48% people surveyed were aware of the 
harmful affect 01 Khesari dal consumption. 

It is to be mentioned that socio-epidemeiologlcal stUd-
ies conducted in many other countries suggest that there Is 
close association between consumption of Khesari Dal and 
Lathyrism in human beings. 

(d) The ban of the sale and storage for sale of 
Khesarl dal has been In operation since 1961 under Rula 
44-A of the Prevention of Food Adulteration (PFA) Act. 

Crop Insurance Scheme 

261. SHRI PRASAD BABURAO TANPURE 

DR. ULHAS VASUDEO PATIL 

SHRI S. S. OWAISI : 

Will the PRIME MINISTER be pleased to state: 

(a) the time by which modified comprehensive crop 
Insurance scheme is likely to be launched; 

(b) whether the Government have decided to send 
Its team to France, South Africa, Australia and Philippines to 
study the crop insurance system in these countries; and 

(c) If so, the details thereof and further benellta likely 
to be given to Indian farmers as compared to thosa countrl .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) It is 
proposed to launch.the modified Comprehensive Crop Insur-
ance Scheme (MCCIS) from the Kharlf, 1999 season. 

(b) No decision In this regard has been taken as 
yet. 

(c) Does not arise. 
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Statue Report on Electronic Induetry 

262. SHRI RAVI SITARAM NAIK : Will the Minister 
of ELECTRONICS be pleased to state: 

(a) whether the Government have prepared a sta-
tus report on electronic Industry In India; 

(b) 

(c) 

If so, the sailent features thereof; and 

the action proposed to be taken thereon? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : <a) and (b) The Department of Electron-
Ics regularly monitors the performance of electronic Industry 
In India. The production profile of electronic industry Is regu-
larly published In the Electronics Information and Planning 
journal of the Depertment for wider circulation. The Depart-
ment of Electronics has also brought out the 1999 edition of 
the 'Guide to Electronic Industry In India' , as the basic refer-
ence source for all Information on the Indian Electronics 
Industy. It covers a wide range of Information such as: 

1. Manufacturers DlrGctory 

2. 

3. 

4. 

5. 

Product Directory 

Export Product Directory 

Time series Data 0.1 Production & Exports 

Electronics Units In States etc. 

(c) The Depanment is examining the feasibility of 
producing a more detailed and comprehensive report about 
the status of the electronics industry In the country. 

Population Below Poverty Line 

263. SHRI BHARTRAHARI MAHTAB : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Planning Commission have received 
any representation/proposal from the Government of Orissa 
to revise the percentage of population living below poverty 
line In rural areas of States; 

(b) if so, the decision taken by the Planning Com-
mission in this regard; and 

(c) the present percentage of the population living 
below the poverty line in rural areas of Orissa? 

THE MINISTER OF STATE INTHE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK) : (a) The Government of Orissa 
has represented for adopting the national level poverty line 
for estimation of poverty In the States. 

(b) The Planning Commission after carefully con-
Sidering Ihe recommendalion of the Expert Group on Esti-
mation of Proportion and Number of Poor has taken the view 
that state-specific poverty line calculated from state-specific 
price indices be used to estimate poverty, rather than a na-
tional poverty line uniformly for all the States. 

(c) As per the latest estlmales, 48.56 per cent of 
the rural population In Orissa were below the poverty line In 
1993-94. 

{Translation] 

National Projects Construction Corporation 

264. SHRI CHANDRAMANI TRIPATHI : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the National Projects Construction 
Corporation Limited Is on the verge of closure; 

(b) If so, the details thereof; 

(c) whether the employees olthe corporation have 
not been paid their salaries for the last one and half year; 

(d) if so, the reasons therefor; and 

(e) the steps taken/proposed to be taken by the 
Government for the revival of NPCC Limited and expeditious 
payment of Its employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : No, 
Sir. 

(b) Does not arise. 

(c) Yes, Sir, NPCC has not been able to pay sala-
ries/wages to about 1100 employees, mostly posted In non-
performing Units, for varying lengths of time. 

(d) NPCC Ltd. is a sick Public Sector Undertaking 
and has been incurring heavy losses since 1989 onwards 
due to high employment cost, surplus manpower, Interest 
burden on loans, low recovery of outstanding dues from 
project authorities and Insufficient generation of funds. 

(e) A set of alternatives on future course of action 
has been prepared. This Ministry has also been providing 
loan assistance to NPCC Ltd. for meeting the statutory 
lIabUlties for payment of salaries/wagffs. 

(English] 

Ninth Plan Draft 

265. SHRI A.C. JOS : 

SHRI ARJUN SETHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have accorded 
its approval to the Ninth Plan Draft; 

(b) If SO, the details thereof; 

(c) the broed features of Draft Plan; and 

(d) ttte details of projections made In financIal 
terms In each sector during the Plan period? 
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THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK): (a) to (c) The Ninth Five year 
Plan has been approved by the National Development Council 
(NDC) in its 48th Meeting held on 19.2.1999. The Plan envis-
ag .. a target growth rate of 6.5 per cent with Public Sector 
Outlay of Rs. 859,200 crore at 1996-97 prices consisting of 
Rs. 492,221 crore for the Centre Including UTs without leg-
Islature and Rs. 366,979 crore tor States Including UTs with 
legislature. 

(d) The details of the proejctlons In each sector 
during the Plan period Is enclosed 88 statement. 

Statement 

Public Outlay by Major Heads of 
Development in the Ninth Plan 

(Figure. 88 Rs. Crore at 1996-97 prices) 

Head of Development Total Percentage 
of Ninth Plan 

Agricutlul8 and AIMed Activities 42462.41 4.9 

Irrigation & Flood Control 55420.25 6.5 

Rural Development 74685.80 8.7 

Special Programmes 3649.00 0.4 

Energy 222375.38 25.9 

Industry & Minerals 65147.99 7.6 

Tranaport 119372.52 13.9 

Communications 47280.29 5.5 

Science & Tech. & Environment 18457.62 2.1 

Gen. Economic Services 14579.74 1.7 

General Services 12496.18 1.5 

Social Servle .. 183272.82 21.3 

Total 859200.00 100.0 

L.tt .... from UP. 

266. SHRI JANG BAHADUR SINGH PATEL: 

DR. BIZAY SONKAR SHASTRI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention 01 the Gov.rnment has 
been drewn to the news Item captioned Sansad Sadasyon 
tak ke patron ka uttar dena uchlt nahl samalhtl Sarkar 
appearing In the 'Dalnlk Jagran' dated January 4, 1999. 

(b) If so, the facts of the matter reported therein: 

(c) whether the Government propose to set up a 
epectal cell to monitor correspondence between the Mem-
bare of Parliament and Government Office.; and 

(d) If 10, the d.talls th .... of? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) : (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) Yes, Sir. 
There al8 long standing instructions of the Government to 
the effect that letters received from Members of Parliament 
must be responded to promptly, within 15 days. However, 
where a final reply can not be given within that period, an 
interim reply is to be given. The need for prompt acton on 
such letters has been reiterated from time to time. The Minis-
ter of State for Personnel, Public Grievances and Pensions 
had requested the Ministers In the Government of India to 
ensure that replies to communications received from MPs 
duly acknowledged and attended to promptly. The CabInet 
Secretary has also Instructed all Secretaries to the Govern-
ment of India on 23.5.98 and again on 9.9.98 in this regard. 

(c) and (d) Guidelines exist under para 122 of the Cen-
tral Secretariat Manual of Office Procedure for keeping a 
special watch on speedy disposal of communications received 
from the Members of Parliament and a separate register Is 
maintained In each section of the MlnlstrlesIDepartments of 
the Government of India. Further disposal of such communi-
cations is also closely monitored by the Joint Secretary/ 
Director of each wing 01 a Ministry/Department. In view of 
this, setting up of a special cell to mpnltor correspondence 
between the Members of Parliament and the Government 
Offices is not proposed. 

[Translation] 

Sub.ldy on Fertilize ... 

267. SHRIINDRAJEET MISHRA : Will the PRIME 
MINISTER be pleased to state: 

(a) the amount of subsidy given at present by the 
Government on different varieties of fertilisers; and 

(b) whether the Government propose to decrea.e 
the prices of Potash and fertilizers in view of famine and floods 
and to Increase the production of crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
The rates at which concession (subsidy) Is being paid at 
present for various phosphatic and potassic fertilizers ·al8 
given below: 

Product Rate of concession 
(Rs. MT.) 

DAP (Indigenous) 4400 
DAP (Imported) 3400 
MOP 3000 
SSP 900 
Complexes 24n-4071 
In the case of urea the difference between the cost of 

productlonlimport and the statutorily fixed sale price Is borne 
by the Government as subsidy. 

(b) Government had decided not to fix the prices 
of decontrolled phosphatic and potassic fertilisers during Rabl 
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1998-99 and that they would be dictated by market foreee 
which would have resulted In some Increase In their prices. 
Keeping In view the prospects 01 lood grains production In 
the Kharlf 1998 sea80n, which was seriously allected by lloods 
and droughts In lOme parts of the country. Government have 
fixed the Maximum Retail Prices 01 these fertilisers, including 
Muriate of Potash, for Rabl 1998-99 at the levels In force 
from 1.4.1997. 

[Eng/Ish} 

VI .. Free Entry 

288. DR. ULHAS VASUDEO PATIL : 

SHRI S.S. OWAISI : 

SHRI TARIC ANWAR: 

SHRI PRASAD BABURAO TANPURE : 

Will the Minister 01 EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Hong Kong has reduced the visa free 
entry period from three months to 14 days for the people of 
South Asia; 

(b) If 80, the details of the same and main reasons 
advanced by that country; 

(c) whether this decision of Hong Kong Govern-
ment Is likely to allect a large number 01 Indians living In 
Hong Kong; 

(d) whether the Government have taken up the 
matter with that Government; and 

(.) If 80, the details th .... of and ... spons. of that 
Gov.rnm.nt th.reto? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) After Hong Kong reverted to 
Chln.se sovereignty in June, 1997, the Hong Kong Special 
Admlnlstratlv. Region (HKSAR) Government continued the 
practice, prevailing during the British rule, of granting visas 
for three months on arrival to Indian nationals. The HKSAR 
Government has now decided that, ellective from January 
18, 1999, holders of Indian passports may enter Hong Kong 
without visa for a period 01 not more than 14 days. For a stay 
of over 14 days, Indian nationals will have to obtain visa Irom 
Chin ... Embaaay or Consulate In the country of origin, or, 
through the Hong Kong Immigration Departm.nt, before 
arrival. 

The Hong Kong Government had earlier conveyed a 
review of the visa policy applicable to Indian national would 
b. Influ.nced by the fact that India does not extend a 
reciprocal facility of visa on arrival for Hong Kong passport 
holders, and by the Increasing misuse of the facility of the 
three month visa on arrival by Indian nationals by overstay-
Ing and s .. klng Illegal employment. 

(c) No, It Is likely to allect only thoBe Indian vlal-
tors who, Intend staying longer than 14 days. 

(d) and (e) Government have conveyed Its regret to 
the Chinese side and the Hong Kong Special Administrative 
Region at the revision of the visa privileges for Indian pa .. -
port holders visiting Hong Kong. We have requested that the 
earlier visa policy for Indian nationals be restored for the 
smooth development of mutually beneficial trade and 
economic relations. We have pointed out that this mova would 
adversely allect the Indian vlsliors (ov.r nln.ty-thr •• 
thousand in 1998) to Hong Kong and our bilateral trade which 
Is In excess of US S 2.5 billion. We have slso polnt.d out that 
Illegal over-staying cases are negligible. 

Pak unra. 
269. SHRI P. SANKARAN : Will the Mlnlst.r of EX-

TERNAL AFFAIRS be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the news-Item captioned 'British Mosques a 
sale haven for Pak Ultras' appearing In the Hlndustan Times 
dated January I, 1999; 

(b) If so, whether the Indian Mission In UK have 
submitted any report on the Issue; and 

(c) If so, the details thereof; 

(d) whether the Indian GoIemment haw takln up lie 
issue with the British Government to curb their 1CIIvIJn; and 

(e) if so, the deails thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) Ves Sir. 

(b) and (c) Ves, Sir. The Indian High Commlsalon have 
provided Information on activities of extremist group. which 
could be cause for concern. 

(d) and (e) There is on-going cooperation with the Brit-
Ish Government on matters relating to terrorist activities. All 
such reports are brought to the attention of the British Gov-
ernment and corroboration Is sought. 

Strengthening of UN 

270. SHRI BALASAHEB VIKHE PATIL : Will the Min-
Ister of EXTERNAL AFFAIRS be pleaaed to state: 

<al whether the attention of the Government h .. 
been drawn Ie the news-Item captioned ·Paralysls of peac.-
maker" appaaring in the Hindu dated Januery 31, "'99; 

(b) If so, the facts of the matter reported therein; 

(e) the role the Government propose to pley In 
strengthening United Nations muion as a peac.maker; end 

(d) th' stand taken by India in the reorganlaation 
of 21-member United Nations Special Commlaalon arms 
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Inspecting team and the comprehensive review 01 the extent 
of Iraq's compliance with UN resolutions? 

THe MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) The Government has seen 
the article titled ·Paralysls 01 the Peacemaker·, which ap-
peared In the Hindu dated January 31, 1999. The article 
focusses on differences within the UN Security Council with 
regard to recent air strikes against Iraq and the question 01 
rastoratlon 01 the weapons Inspection regime. Discussions 
on proposals outlining modalities 01 future monitoring and 
verification regime In Iraq are understood to be currently 
going on In the UN Security Council. 

(c) and (d) The Government supports compliance by 
Iraq with the UN Security Council resolutions in tandem with 
the lifting 01 sanctions . India Is against the use of force and 
supports amelioration of the condition of the people of Iraq. 
India Is In touch with concerned member states, including 
NAM and Security Council members In this regard and Is 
carefully following discussions in the Council. 

UN International Convention Treaty 

271. <:;HRI MANORANJAN BHAKTA: Will the Min-
Ister 01 EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has ratilled the U.N. Interna-
tional Convention Treaty against Torture and other cruel, In-
human degrading treatment or punishment; 

(b) if not, the reason. therefor; 

(c) By what time the Government propose to ratify 
treaty; and 

(d) the names 01 the countries which have not so 
for ratified the treaty? 

THE MINISTER OF EXTERNAL AFFAIRS AND MIN-
ISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (c) India signed the UN Conven-
tion against Torture and other cruel, Inhuman degrading treat-
ment or punishment on October 14, 1997. India has, how-
ever, not yet ratified the Convention because the need to 
amend our legislation to bring It in conformity with the provi-
sions of the Convention Is under examination. As soon as 
this process Is complete and the necessary amendment 01 
legislation, Illound necessary, enacted, the Government will 
be in a position to ratilly the Convention. 

(d) A list giving tne nam .. of the countries which 
have not 10 far ratilled the Convention (as on December 
05,1997) Is attached as statement. 

1. 

2. 

Statement 

List of countries which have not so far ratified the 
Convention (As on December 05,1997) 

Bahamas 

Bahrain 

3. Bangladesh 

4. Barbados 

5. Bhutan 

6. Bol5wana 

7. Brunei Darussalam 

6. Burkina Faso 

9. Central Alrlcan Republic 

10. Comoros 

11. Congo 

12. Democratic People's Republic of Korea 

13. Djibouti 

14. Dominica 

15. Equittoral Guinea 

16. Eritrea 

17. Fiji 

18. Ghana 

19. Grenada 

20. Guinea Bissau 

21. Haiti 

22. Iran 

23. Iraq 

24. Jamaica 

25. Japan 

26. Kazakhstan 

27. Lao People's Democratic Republic 

28. Lebanon 

29. Lesotho 

30. Liberia 

31. Madagalcar 

32. Malaysia 

33. Maldives 

34. Mall 

35. Marshall Islands 

36. Mauritania 

84 
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37. Micronesia 

38. Mongolia 

39. Mozambique 

40. Myanmar 

41. Niger 

42. Oman 

43. Pakistan 

44. Palau 

45. Papua New Guinea 

46. Qatar 

47. Rwan 

48. Saint Kitts and Navis 

49. Saint Lucia 

50. Saint Vincent and the Grenadines 

51. Samoa 

52. San Marino 

53. Sao Tome and Principe 

54. Singapore 

55. Solomon Islands 

56. Suriname 

57. Swaziland 

58. Syrian Arab Republic 

59. Thailand 

60. Trinidad and Tobago 

61. Turkmenistan 

62. United Arab Emirates 

63. Vanuatu 

64. Vietnam 

65. Zambia 

66. Zimbabwe 

[Translation] 
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(a) whether the Indian Council of Agricultural Re-
search and the National Corporation of .eeds have played 
an important role In the development of quality seeds; 

(b) If so, the place of India In the World market of 
seed trade; 

(c) whether the Agriculture Universities or other 
seeds generating units are working for developing the quality 
011 .eeds for crops namely soyabean, sunflower and ground-
nuts; 

(d) II 10, whether the demsnd of quality seeds Is 
likely to be more than 100 lakh tonnes In the coming two 
years; and 

(e) if so, the steps taken to meet the demand? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTRURE AND MINISTER OF STATE IN THE MIN-
ISTRV OF WATER RESORUCES (SHRI SOMPAL) : (a) V.s, 
Sir. 

(b) India Is contributing lesl than one per cent to 
the world market of seed trade. 

(c) Ves, Sir. The Indian Council of Agricultural 
Research Institute and State Agricultural Universities are 
working for developing the quality seed Including the crops 
namely soyabean, sunflower and groundnut. There are Na-
tional Research Centres and All India Coordinated 
Research Proejcts In case 01 these oilseed crops which also 
cater to the need 01 breeder seed of the oilseed crops. 

(d) No, Sir. The projected demand for cert..,.eed 
shall be 109.661akh quintals by 2001-2002. 

(e) The following major steps are taken to meet 
the demand. 

1. Creation and sllengthening of suitable Infra-
structure/'lacilities for seed production. 

2. Provision of Revolving Funds for seed produc-
tion. 

3. Sponsored breeder seed production. 

4. Involvement of National Seed Corporation, 
State Farm Croporation of India and other 
related agencies 

5. Provision of centres for buffer stocking and 
proce .. lng viz. at Indian Agricultural Research 
Institute and Its regional research station at 
Karnal. 

6. Project for Production of Breeder Seed of An-
nuel Oilseed Crops. 

7. 

Z72. DR. LAXMINARAVAN PANDEY: Will the 

State Seed Corporation, State Agricultural Uni-
versities, Indian Council of Agricultural Re-
learch Institutes, National Seed Corporation 
and State Farm Corporation of India have been 
strengthened underWorld Bank aided National 
Seed Project-III. PRIME MINISTER b. pleased to state: 
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[English] 

Ag .... ment. with Au •• Ia 

273. SHAI KRISHNA LAL SHAAMA : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has signed a number of pacts 
with Russia during the visit of Russian Prime Minister to In-
dia In the month of December, 1998; 

(b) If so, the gist of agreements signed; 

(c) whether any such agreements covers any new 
area of mutual Interest; and 

(d) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) The following bilateral documents 
were signed during the visit to India in December 1998 by 
the Prime Minister of the Russian Federation, Mr. Y.M. 
Prlmakov: Extradition Treaty; Agreement on Mutual Legal 
Assistance In Criminal Matters; Consular Convention; Long 
Term Agreement on Military-Technical Cooperation upto the 
year 2010; Joint Document on Development of Trade Eco-
nomlc,Jndustrlal Flnanleial, Science and Technoiogy Coop-
eration ; Agreement on Cooperation in the field of Communi-
cations; and Air Transport Agreement. 

(b) to (d) India and the Russian Federation have tradi-
tionally enjoyed ciose and mutually beneficial cooperation in 
diverse fields. The purpose 01 the above Agreements is to 
reinlorce the existing bilateral cooperation and to expand It 
further In the concerned fields. Accordingly the agreements 
contain specific provisions for strengthening and streamlin-
Ing cooperation In the sectors to which they relate. During 
the above visit, both sides reaffirmed their determination to 
Impart a iong term perspective to their multifaceted ties and 
actively develop them Into the 21 st century. 

[Trans/atlon] 

Production of Potato .nd Onion 

274. SHRIRAMSHAKAL: 

SHRI BASUDEB ACHARIA : 

SHRI RAJO SINGH : 

Will the PRIME MINISTER be pleased to state: 

(a) the largest producing fruit and vegetables State 
In the country; 

(b) the annual production 01 fruit and vegetables 
during the last three years State-Wise; 

(c) the details of the per capita availability of fruit 
and vegetables In the country; 

(d) whether the prlees of fruit and vegetables have 
Incr •• sad subeteotially; 

(e) If so, whether the Government have fixed the 
support price of fruit and vegetables, specially support price 
of potatoes and onions; 

(t) the name of the State sought financial assist-
ance to attain sell-Sufficiency in vegetables and fruit produc-
tion; and 

(g) the steps taken by the Government to Increase 
the production of fruit and vegetables? 

THE MINISTER OF STATE IN THE MINISTFlY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Bihar in fruits and U.P. in vegetables are the largest produc-
ers in the country as per data available for 1995-96. 

(b) State-wise annual production of fruits and veg-
etables during the last three years Is not available. However, 
data for 1993-94, 1994-95, 1995-96 are given In the enciosed 
statement. 

(c) Availability 01 fruits and vegetables In the coun-
try Is about 95.0 gm and 175.0 gm per capita per day re-
spective Iy. 

(d) Prices of Irults have not varied substantially 
during the year. However, the prlees 01 vegetables especially 
onion and potatoes had increased considerably during Octo-
ber-November due to poor harvest of onio" and potato on 
account of unfavourable weather condition. The prices have 
now declined and the wholesale prices 01 onion and potato, 
which during November-December, 1998 varied between Rs. 
1400 to Rs. 2000 and Rs. 230 to 1367 per quintal respec-
tively are now ruling between Rs. 350 to 700 In case of onion 
and Rs. 375 per qUintal In case of potato. 

(e) No, Sir. 

(f) The Kerala State had sought financial assist-
ance to attain self sufficiency in vegetables. 

(9) The Government 01 India are Implementing the 
following schemes for Increasing the production of fruits and 
vegetables: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Integrated development of tropical, temperate 
and arid zone fruits. . 

Production and supply 01 vegetable seeds. 

Development 01 root and tuber crops. 

Development of mushroom. 

Use of Plastics In Agriculture. 

Development of bee-keeping for Improving 
crops productivity. 

Schemes under National Horticulture Board for 
post harvest Infrastructu,.. 
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Statement 

State·wise production of fruits & vegetables 

Production In metric tonn .. 

81. Name of the Fruita Vallatables 
No. StateaAJTs. 1993·94 1994·95 1995·96 1993·94 1994·95 1995·96 
1. Andhra Pradesh 5022766 5161528 5469626 1420029 2341204 2444295 
2. Arunachal Pradesh 50266 50266 66392 80117 80117 80117 

3. Assam 1166423 1239064 1211643 1931874 1970007 2484536 

4. Bihar 3583817 3378162 6045390 13610198 11726318 12284700 

5. Deihl 9581 1584 3154 463897 551232 613113 

6. Goa 88260 121450 93599 65000 65000 

7. Gujarat 2243756 2447664 2068143 1869900 1729800 2089089 

8. Haryana 123300 133500 145000 1155000 1275000 1420000 
9. Himachal Prad.sh 325477 325477 311889 537800 544000 569000 
10. Jammu & Kashmir 867528 746143 790309 353706 353706 353706 

11. Karnatalea 4196935 4510728 4726421 5035203 5668400 5705142 

12. K.rala 1782949 1809796 1826057 2789555 2789555 2789555 

13. Madhya Pradesh 1320210 1118000 1143000 2551300 2241000 2353000 

14. Maharashtra 5112549 5099340 4798899 2737625 2808022 2957335 

15. Manlpur 110000 110075 110998 33000 35000 38250 

16. Maghalaya 236508 202136 239008 238071 199845 211452 

17. Mlzoram 43668 50636 71299 45102 76648 79251 

18. Nagaland 55968 72936 71855 107643 87104 67147 
19. Orlosa 1150900 1272100 1241500 7983536 7896400 8705654 

20. Punjab 727981 736802 760721 1721379 1721379 1774102 

21. Rajaethan 95005 230134 238475 363164 283357 356908 

22. 8ikklm 21557 11500 12000 46911 28792 50640 

23. Tamil Nadu 3620646 4818576 4818576 4389043 4397932 4397932 

24. Trlpura 325550 325550 400894 320850 320850 358480 

25. U.P. (Hills) 460345 492616 502200 717850 774408 790530 
U.P' (Plains) 3010529 2870534 3008838 10359928 11911660 13082540 

26. West Bengal 1458123 1219400 1282500 4858500 5340000 5391000 

27. Andaman & Nlcobar 16015 16665 16670 18872 16380 15850 

28. Chandigarh 793 8720 

29. Oadra & Nagar Havell 7100 7100 7100 13565 13565 13500 

30. Daman & Diu 3375 3375 3375 869 1029 1029 

31. LakahadwHp 478 575 677 127 132 138 

32. Pondlcharry 17047 19550 20803 23379 37075 33573 

Total 372554D5 38602962 41507011 85788713 87285917 715M5M 
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Languag •• U •• d In Competitive Exam. 

275. SHRI RAM TAHAL CHAUDHARY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government have given 
option to write answer In Indian languages In all the competi-
tive examination. for recruitment In various services; 

(b) If so, the list of all such services; 

(c) whether the resolution passed by the Parlia-
ment to this effect on 18 January, 1968 has been fully imple-
mented; and 

(d) If not, the reasons therefor and the time by 
which the Gov'lrnment propose to Implement It? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) No, Sir. The 
option to write answers In any of the languages Included In 
the Eighth Schedule of the Constitution of India Is available 
only in Civil Services (Main) Examination conducted by 
Union Public Service Commission. 

(c) and (d) An Expert Committee under the Chairman-
ship of Dr. Satlsh Chandra was asked to examine Inte, alia 
the Issue relating to Introduction of the Indian languages in-
cluded In the Eighth Schedule of the Constitution as medium 
of competitive examinations. The recommendations made by 
the Expert Committee are under consideration 01 the Gov-
ernment. In view of the importance and sensitivity of the 
matter and divergent views on the subject, the Government's 
affort is to arriva at a consensus. 

!Eng/ish} 

Cultivating Global Market. 

276. SHRI MUKUL WASNIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Government has 
been drawn towards the news-Item captioned 'Cultivating 
Global Markets' appearing In the Business India dated 
December 14-27, 1998; 

(b) If so, the details of the lacts of the matter re-
ported therein; 

(c) whether the Government have any plans to tap 
the masslv. potential available In horticulture and floriculture 
development; and 

(d If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The News Item points out that the export potential lor 
India's agricultural produce has remained untapped, Inad-
equate and primitive post-harvest Infrastructure, Insufficient 

storage and cooling facilities and lack of Immediate market 
for the perishables are the main reasons for not being able to 
tap the potential. While attempting to tap the potential for 
exports, the vulnerability of the Indian consumer due to 
Increasing population also cannot be overlooked. It has also 
been mentioned that India enjoys strong advantage In tood 
production and a growth In the food industry will bring In-
creased benefits to the economy, raising agricultural yields, 
improving productivity, creating employment and raising the 
standard of living of the large number of people. The prom-
Ise held by horticulture and floriculture has been specially 
mentioned. 

(c) and (d) The Government of India, recognising Ille 
potential of horticulture and floriculture, increased the alloca-
tion of Horticulture including Floriculture ot Rs. 1000/- crores 
during the 8th Five Year Plan. Various schemes implemented 
in this sector promote expansion 01 area under these crops, 
availability of seeds and planting material of high yielding 
varieties, improved productivity of existing plantations, devel-
opment of infrastructure for Post harvest manageme(~t, dem-
onstration and export enhancement. 

Ground Water 

277. COL. SONA RAM CHOUDHARY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether there Is constant fall In Ground Water 
level in desert districts of Western Rajasthan Viz., Barmer, 
Jaisalmer and Jalore; . 

(b) if so, whether a number of drinking water sche-
mes in said districts have become defunct due to lall 01 
underground water level; and 

(c) the detaiis thereof and the measures being 
taken by the Government to increase ground level in these 
districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) Long 
term observations made by the Central Ground Water Board 
have shown a decline of more than four metres In the level of 
Ground Water in desert districts of Barmer, Jaisalmer and 
Jalore in Western Rajasthan. 

(b) and (c) Water supply being a State subject, it Is the 
responsibility of the State Governments to plan, execute, 
operate and maintain water supply. schemes. Union Govern-
ment have not Identified any water supply scheme which has 
become defunct in the desert districts of Western Rajasthan. 
The steps taken by the Union Government to check the de-
cline In the level 01 ground water In the country, Including the 
desert districts 01 Western Rajasthan Include: 

(i) Constitution of Central Ground Water Author-
Ity under the Environment (Protection) Act, 
1986 lor regulation and control of ground wa-
ter management and development. 

(iI) Circulation 01 a Model Bill to all the StatealUn-
Ion Territories, including Rajasthan, to enable 
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them to enact suitable legislation for regula-
tion and control of ground water development. 

(III) Circulation of Manual on artificial recharge of 
ground water to the StatesJUnlon Terrltorl" 
to enable them to formulate area specific arti-
ficial recharge schemes to check the declin-
Ing trend in ground water levels. 

(IV) Implementation of a Central Sector Scheme 
on studies in artificial recharge of ground 
water in some 'over-exploited' and 'Dark blocks' 
of the country. 

[Trans/lltlon] 

Cow Smuggling and Slaughtering 

278. SHRI ADITYANATH : 

SHRI AMAN KUMAR NAGRA : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware of the 
InCidences of cow-smuggling and cow-slaugtherlng In the 
country particularly In Deihl; 

(b) whether any plan has been made by the Gov-
ernment to check the same; 

(c) 

(d) 

if so, the details thereof; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMP~L) : (a) The Cen-
tral Government has not received any report In this 
matter. The Deihl Administration has also not received any 
report. 

(b) to (d) The preservation and protection of cattle Is a 
matter in the State List In The Seventh Schedule of The 
Constitution. In view of (a) above and the position in the 
Constitution, no action needs to be taken by the Central Gov-
ernment. 

[English} 

Supply of DTH Riga 

279. PROF. CHAMAN LAL GUPTA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there Is an acute shortage of water In 
the districts of Kathua, Udhampur and Doda of J & K; 

(b) if so, the details thereof; 

(c) whether the Union Government have assured 
that DTH Rigs are to be provided to Central Ground Board, 
Jammu; and 

(d) If ao, the time by which the.e riga are11kaly to 
be provided and become operational In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) and 
(b) According to the asaeument by Central Ground Water 
Board of availability of resources, a. ,round water Is In abun-
dance In taral belt of Kathua district. Scarcity condition. are 
experienced In Kandl belt of Kathua clo.e to foothills due to 
the fact that ground water is available at re'atlYely greater 
depth. 

Th. C.ntral Ground Water Board hu carried out ground 
water survey at Udhampur and Doda districts. However, the 
exploration assessment of availability of ground water In these 
districts has not been done 80 far. 

As per Information received from the Stat. Government 
954 water supply schemel! are In op.ratlon In the districts of 
Kathua (176), Udhampur (323) and Dada (455). 

(c) Yes, Sir. 

(d) CGWB has planned for the deployment of one 
Down-The-Hole (DTH) rig In Jammu ar.a of Jammu & Kuh-
mlr during 1999-2000. 

Gro •• Dome.tic Product 

280. SHRI A.S. GAVAI : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the annual growth rate 01 GrolS 
Domestic Product Irom agriculture was lower In the country 
during the last three years; 

(b) if so, the details ther.ol, State-wl •• ; 

(c) whether the Government propose to bring the 
growth rate of Gross Domestic Product from agriculture at 
par with the population growth rate In the State.; 

(d) If not, the reasons therelor; 

(e) whether the measure taken by the Government 
to raise public Investment for building a strong farming and 
post harvest Infrastructure In the country; and 

(I) impact 01 such measure. in the d.velopmllnt 
01 Agricultural Sector? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) Thll annual growth rata of gross domastlc product 
from agriculture Sllctor at constant pricaa (1993-94) during 
1995-96, 1996-97 and 1997-98 wa. -0.1 p.r c.nt, 8.8 par 
cent and 1.3 per cent respectively. The .tate-wlse d.talls a. 
par the latest available Inlormatlon are given In the enclosed 
statement. 

(c) and (d) The growth rate of agrleutiura .ector lor the 
Ninth Flv. Ve.r Plan has bean proJect.d at 4.5% which Is 
more than the growth rate of population. 

(e) and (f) The Governm.nt .nvlsage to Incr .... pub-
lic Investment and encoura.ge prlvat. Inve.tment In a"rleul-
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ture during the Ninth Plan besides encouraging greater com-
munity participation In irrigation management. In order to 
complete long pending Incomplete rural infrastructure 
projects, RIDF Is In exlatence since 1995-96 to provide credit 
!Iow In priority .ector auch a. irrigation (major, medium and 
minor) water .hed managament, rural roads, bridge. !Iood 
protection manure. etc. On completion of the sanctioned 
projects, additional potential will be created to irrigate 3.5 
million hectares and employment of over 1 million will be 
created, Government has also launched Accelerated Irriga-
tion Benefits Programma (AIBP) for expeditious completion 
of long .pill over valley projects. 

Statement 

Annual Growth Rat. of GSDP from Agriculture Sector at 
Constant (1980-81) Price over Previous Year 

SI. StatelUT 
No. 

1995-96 
(P) 

2 3 
1. Andhra Pradesh 8.4 

2. Arunachal Pradesh 8.9 

3. Assam 1.6 

4. Bihar -12.2 

5. Delhi -41 .9 

8. Goa 2.1 

7. Gujarat -25.7 

8. Haryana -5.7 

9. Himachal Pradesh 8.1 

10 .• I&K 4.3 

11. Karnataka 3.6 

12. Kerala 2.5 

13. Madhya Pradesh 

14. Maharaahtra 

15. Manlpur 

16. Meghalaya 

17. Nagaland 

18. Orla.a 

19. Punjab 

20. Rajasthan 

21. Slkklm 

22. Tamil Nadu 

23. lWpura 

0.5 

7.9 

-6.1 

19.5 

-3.1 

-0.6 

-6.3 

-18.4 

10.3 

1996-97 
(0) 

4 
5.2 

-21.7 

2.2 

2.4 

-11.7 

9.3 

29.3 

11.2 

0.9 

3.2 

8.1 

16.9 

3.1 

5.8 

-15.6 

9.2 

25.4 

-4.7 

8.2 

(per cent) 

1997-98 
(A) 

5 
-18.9 

24.2 

-8.4 

4.1 

-4.4 

-3.3 

23.9 

2 

24. Unar pradesh 

25. West Bengal 

26. A & Nisland 

27. Pondlcherry 

All India 
GOP (Rs. Crores) 
at (1993-94) prices 

3 

0.2 

1.2 

4.5 

-9.6 

-0.1 

4 

10.4 

8.8 

-5.5 

9.6 

Repleni.hment of Fish 

5 

-5.8 

-1.3 

281. SHRI K. YERRANNAIDU : Will the PRIME 
MINISTER be pleased to state: 

(a) whether overfishing In Indian Ocean Is destroy-
ing eco-system and habitats in many areas; and 

(b) If so, the steps likely to be taken to ensure 
replenishment of fish and maintain eco-balance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) Fishing In the Indian Ocean Is moderate at present 
compared tothe Atlantic and Pacific Oceans. However, ex-
ploitation from inshore areas of majority of tile countries bor· 
dering Indian Ocean Including India has reached optimum 
level with respect to certain target spec leI/groups. 

Various steps are being undertaken to maintain eco-
balance such as optimising and ratlonalislng fishing lIeet as 
wen as the fishing efforts by area-wise deployment of differ-
ent categories of fishing vessels, making suitable regula-
tions of fishing gear and mesh size, uniform closed fishing 
season, developing deep sea fishing including deverslfled fish-
ing, undertaking projects on sea ranching, satting up of arti-
ficial reefs, etc. 

(Translation) 

Kelo Irrigation Project 

282. SHRI AJIT JOGI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Kelo Irrigation Project of Madhya 
Pradesh is pending with Union Government for clearsnce; 

(b) if so, the progress made so far in this regard; 
and 

(c) the total cost of the project and the time by 
which the work on this project is likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
to (c) The Project Report of the Kelo Irrigation Project esti-
mated to coat Rs. 57.88 crores wa. received from Madhya 
Pradesh during May, 1988. The project report wa. 88n! back 
to the State due to non-compliance of observations of the 



97 Written Answers Phalguna 5, 1920 (Saka) To Questions 98 

Central Appraillng Agenel .. by the State. The Government 
of Madhya Prad.ah aubmltted during July, 1998 updated 
eatlmate of Ra. 188.18 crorea. The State Government haa, 
however, been requeated to ellbmlt modified Project Report 
with updated COR e.tlmat .. Incorporating therein the com-
pliance. of the comments of the Centre. 

Water LOllln, 

283. SHRI HIRA LAL ROY : Will the PRIME 
MINISTER be pleased to state: 

(a) the total cultivable land affected In the country 
due to water logging during 1998-99, State-Wise; 

(b) whether the Union Government have received 
any proposal from any State Government, particularly from 
81har for draining of water in water logged are .. ; and 

(c) If so, the decision taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Information regarding areas of total cultivable lands affected 
due to waterlogging In the country during 1 998-99 is not avail-
able. However, the waterlogged areas in cultivable landi, both 
In Irrigated and unlrrlgated araas, as &I.a •• ed by tha 
Mlnlltry of Agriculture (1984-85) Is 85.26 lakh ha. The Slate-
wise delalls are given In Stalement enclosed. 

(b) and (c) Ministry of Water Resource. (MOWR) has 
b .. n receiving and project. from differant Slate Governmenls 
including Bihar for reclamation of Waterlogged areas In Irri-
gated commands covered under centrally sponsored Com-
mand Area Oevelopmellt (CAD) Programme. The Ministry 
had Issued administrative approval on mer~s from time to 
time 10 lake up reclamallon works. 

Statement 

Extent of Waterlogged Are.1 a. Estimated by 
Ministry of Agriculture (1984-85) 

51. No. Name of State Waterlogged areas 
(In lakh ha.) 

2 3 

1. Andhra Pradash 3.39 

2. Assam 4.50 

3. 8lhar 7.07 

4. Gularat 4.84 

5. Haryana 6.20 

tI. Jammu & Kuhmlr 0.10 

2 3 

7. Karnataka 0.10 

8, Kerala 0.81 

9. Madhya Pradesh 0.57 

10. Maharashtra 1.11 

11. Orissa 0.60 

12. Punjab 10.90 

13. Raja.than 3.48 

14. Tamil Nadu 0.18 

15. unar Pradesh 19.80 

16. West Bengal 21.80 

17. Oalhi 0.01 

Total 85.26 
m.ha. 8.53 

irrigation Projacte 

284. SHRI PRA8HASH CHANDRA TIWARI :WIII tha 
PRIME MINISTER ba pl •••• d to .tat.: 

(a) the number 01 Irrigation projects proposed to 
be constructed In the country during the Ninth Five Year Plan 
period, State-wise; 

(b) the number out of them completed so lar; 

(c) tha t.rgat fixed for the Irrlg.tlon c.pr.clty .nd 
achieved by the Government during the last Five Year Plan 
period; and 

(d) tha percentage of Irrigation capacity actually 
utlll.ed during the parlod? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES: (SHRI SOMPAl) : 
(al and (b) Stale-wise delalls of Ihe ongoing and new Major 
and Medium Irrigation Projacta under con.truction during IX 
Plan II given in the enclo.ad I1ltement. 

(c) A target of 5.08 milion hectare. through MafDt 
Ind Medium Irrigation Projects wa. fixed during Eighth Five 
V.ar Plan period of which 2.08 mHllbn hectare. wa. craated. 

(d) Agalnat a target of 4.25 millon hectare. for utl-
illation of created potantial,'2.0S million hectar .. (48%) wa. 
utilised during 11th Five Y .... Plan. 
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Statement

Number of Irrigation Projects in Ninth Plan

To Questions 100February 24, 1999

SI. No. Name of Statel
Union Territories

No. of Projects
spillover from
previous plan

No.of New
projects proposed

in IX Plan

Major Medium Major Medium

States

1. Andhra Pradesh 12

2. Arunachal Pradesh -

Assam3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.
):,0

I·r•

15.

• 16~

17.

18.

Bihar 14

Goa

Gujarat 9

Haryana 5

Himachal Pradesh

Jammu & Kashmir

Karnataka 14

Kerala 7

Madhy~ Pradesh 23

'Maharashtra 36

Manipur~ - . .

Mlzorarn '

Nagaland

Orissa

19. . Punjab
" I

20. Rajas,tl;an .r :."., ..' 6

21. Sikkim
22. Tamil Nadu '

23.' ··Tripura,

24. Uttar Pradesh 18

25. ,West Bengal

4

2

5

3

;.

20 12 3

6

7 30

9

29

9

9

15

5

32

66 11

4

7

5

8 8

2

10

6 ,6

2

7 20

2

3

2

17

.7

6 4

16

2

3 14

6 18

Total 162 240 78 139

{English]

Crop Insurance Scheme

285. VAIDYA VISHNU DATT : Will the PRIME
MINISTER be pleased to state:

(a) whether the Crop Insurance Scheme has been
implemented by the Union Government;

(b) if so, the details thereof;

(c) whether the farmers of Jammu & Kashmir
State have been benefited under the Crop Insurance Scheme;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) and
(b) A Comprehensive Crop Insurance Scheme (CCIS) is al-
ready under implementation in the country since kharif, 1985.
All farmers who avail crop loan from rural financial institu-
tions viz., cooperatives, Commercial Banks and Regional
Rural Banks for growing wheat, paddy, millets (including
maize), oil seeds and pulses are eligible for insurance cov-
erage under the scheme. The sum insured is equal to the
crop loan disbursed subject to a maximum of Rs. 10,000/-
per farmer. The insurance charges 'payable are 2% (for wheat,
paddy and Millets) and 1% (for oilseeds and pulses) of the
sum insured. 50% of the premium payable by small and mar-
ginal farmers is subsidized jointly by the Central and State
Governments .on SO:50basis. Th,9 scheme ,is voluntary in
nature and the States are free to .~ptin favour of it.

(c) to (e) Jammu & Kashmir has partlclpatsdln the
Scheme during Rabi1986-87, Kharif 1987and Rabi 1987-88
-seasons only. 'During these seasons 54;586 farmers were.
covered for a sum insured of Rs. 789.48 lakh. The total claims
amounting to Rs. 65.20 lakh were paid during these sea-
sons.

(Translation]

Horticulture and Fisheries

286. SHRI JAYSINHJI CHAUHAN: Will the PRIME
MINISTER be pleased to state:

(a) the names of the schemes implemented in the
field of horticulture, fisheries etc. during each of the last three
years;

(b) the funds made available by the Government
during each of the last three years and current year also to
each State;

(c) the amount actually utilised by each of the State
Government during the said period; and

(d) whether the' State Government have sought
additional funds during the current year?



5. Development of Cocoa.

6. Development of Root and Tuber Crops.

7. Development of Baakeeplnq in India for in-
creasing the production of Horticulture crops.

8. Development of Mushroom.

9. Integrated Programme for Development of
Spices.

10. Programme for Development of Cashew in .
India.

11 . Promotion of Use of Plastics in Horticulture.

12. * Development of Beetelvine.

13. * Development of Arecanut.

Fisheries
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRYOF WATER RESOURCES (SHRI SOMPAL) : (a) A
listof schemes implemented for development of horticulture and
fisheriesduring the last three years is given at Statement-I.

(b) and (c) State-wise release/utilisation of funds during the
lastthreeyears and current year under Horticulture and Fisheries
schemesare given at Statement.-II and III respectively.

(d) Details of the Additional Funds sought by State
Government during the current year are given below:-

Scheme State Outlay
1998-99

Additional Fund
sought during

1998-99

(Rs. Lakhs)

Use of Rajasthan 384.90
Plastic in Andhra
Agricutlure Pradesh 1410.75

Tamil Nadu 1060.00

100.00

1000.00
2400.00

Statement-I

List of Schemes implemented in the field of
Horticulture and Fisheries

Horticulture

1. Development of Tropical, Temperate and Arid
Zone Fruits.

2. Production and Supply of Vegetable Seeds.

3. Development of Commercial Floriculture.
• Dropped in Ninth Plan.

4. Development of Aromatic and Medicinal Plants.

Statement-II

To Questions 102

1.

2.

3.

Integrated Coastal Aquaculture.

Development of Coastal Marine Fisheries.

Providing Fishing Harbour Facilities at Major
and Minor Ports and Fish Landing. ,

, .

REL.
97-98

UTI.
97-98

Development of Freshwater Aquaculture.

Strengthening of Infrastructure for ·Inland Fish
Marketing.

National Welfare of Fishermen.

4.

5.

6.

7.

8.

Development of Inland Fisheries Statistics.

Training and Extension.

State-wise Release & Utilisation of Funds during Last Three Years and
1998-99 under Horticulture Schemes

REL.
95-96

UTI
96-97

(Provisional Rs. In Lakhs)

UTI.
95-96

REL.
96-97

Name of
State

Release Expend.
of funds during
98-99 as 1998-99 as on
on 30.9.98 30.9.98

2 3 4 5 6 7

Andhra Pradesh 466.0B B06.59 3045.9 1265.2 130B.49 1770.9B

Arunachal Pradesh 115.13 127.39 93.49 BB.92 142.15 190.06

Assam 39.26 43.53 17.BO 17.BO 43.51 23.B4

Bihar B.BB 11.47 150.67 154.09 127.B2 168.65

Goa 140.44 119.91 145.55 12B.69 46.90 141.B8

Gujarat 54.45 104.B4 44.12 243.50 206.55 1B2.53

8 9

847.57 1245.13

161.09 0.00

41.75 0.00

168.15 0.00

110.75 101.92

177.36 3.79



103 Written Answers February 24, 1999 To Questlona 104 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Maghalaya 

Mlzorall'l 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttar ~ .. h 

Wa.t Bengal 

Sikklm 

A& N 'flands 
Chendlgerh 

Dadra" N Havall 

Daman & Diu 

Delhi 

Lakshadwaap 

Pondicherry 

2 3 

177.81 173.50 

38.25 141.86 

533.74 360.59 

1486.0 1801.5 

1801.7 2527.3 

497.09 229.13 

2722.3 2178.2 

162.69 87.55 

75.42 62.20 

70.88 88.13 

101.29 128.46 

381.47 281.70 

211.43 134.12 

147.82 244.95 

1222.4 947.37 

53.61 31.08 

113.36 99.51 

37.57 32.83 

4111.28 119.85 

15.28 15.28 

0.00 0.00 

0.65 0.65 

0.00 0.00 

37.00 9.50 

11.97 11.97 

16.62 8.84 

10780 10930 

4 

126.06 

53.10 

799.92 

2262.8 

2176.7 

19.75 

2522.8 

209.83 

58.33 

129.08 

140.10 

621.46 

238.56 

231.76 

1286.7 

29.29 

0.00 

25.31 

103.51 

16.18 

6.00 

11.43 

11.33 

11.42 

11.87 

11.80 

14615 

·ExchJcIIng~ be/lll1 ",.".",.,.'IKI <IrecI~by CDBlNHB. 

' .. tament-III 

Funds rele •• ed· to States and U. Ts. for 
schem .. re'atlng to fisheries 

(Rs.lakhs) 

Sla .. 1116-" 1S1118-V7 1997-18 1998-99 

2 3 4 

1. AncIII'a Prllduh 35tU! 314." *.71 

2. Arunahcal Pradesh 2.00 26.00 24.00 

(ProvisiOlllll) 

5 

3.50 

1.00 

5 

257.53 

131.69 

715.37 

2684.9 

2184.1 

484.51 

3053.5 

272.80 

66.14 

94.97 

141.18 

590.59 

94.34 

288.17 

1210.8 

75.94 

70.92 

76.12 

112.13 

16.18 

0.00 

0.00 

0.00 

18.44 

11.87 

4.98 

14553 

6 7 8 9 

132.07 141.92 298.15 133.55 

37.00 122.46 106.27 41.00 

825.91 897.25 262.00 0.00 

2752.18 2705.38 2283.33 1019.84 

1904.24 1763.22 1345.08 161.31 

297.66 230.98 233.64 63.00 

3263.05 3120.36 1999.91 0.00 

300.12 137.56 81.62 40.00 

64.46 1.13 86.00 0.00 

109.26 134.22 88.05 73.39 

188.24 90.84 84.00 82.40 

739.30 554.65 223.00 0.00 

103.00 292.08 146.97 0.00 

443.53 457.83 301.97 192.85 

883.29 381.44 1086.10 353.08 

69.58 19.52 53.10 3.03 

128.74 230.10 34.50 100.08 

110.00 51.41 35.50 36.00 

142.85 114.76 149.25 88.19 

34.62 16.08 19.40 6.21 

12.50 0.00 1.00 0.00 

13.30 0.00 2.50 0.00 

14.80 0.00 7.50 0.00 

57.00 16.53 83.47 1.53 

15.40 7.95 10.00 0.00 

10.50 3.00 13.13 0.00 

14514.04 13998.61 10542.11 375e.17 

2 3 4 6 

3. Alsam 26.20 

64.10 

5.19 

59.18 

35.75 

35.51 

41.50 3.50 

4. BIhar 127.80 

5. Goa 108.77 23.111 

6. Gujara\ 692.94 808.54 642.05 644.87 

7. Harv- 66.25 30.116 26.42 22.00 

8. Himachal Pr ... h 32.21 2.13 
48.62 

1 •. 158 

75.87 

16.00 

V. Jammu & Kalhmlr 44.40 

10. Kernatllka 288.24 213.24 1144.44 511.17 
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11. I<8nIIa 

12. MecIIya Pr .... h 

13. Mat.uhlra 

14. ManIpu' 

15. MeghaIaya 

16. Mtzorarn 

17. NagaIInd 

16.0rl ... 

18. Punjab 

20. A .... than 

21. SIkIcIm 

22. Tamil NaIl.! 

23. ltlpura 

24. Uttar PradHh 

26. Weat Bengal 

28. A & N IsllII'Ids 

27. Chandgam 

28. Dadra & Nagar 
Havel! 

29. Daman & DIu 

30. DeIhl 

31. Laskhadweep 

32. Pondicherry 

2 3 

883.33 1,229.08 

201.7V 186.13 

316.48 780.04 

44.. 28.02 

52.00 2.00 

5.83 14.50 

33.00 105.00 

181.04 423.21 

51.50 42.00 

36.00 25.60 

5.00 2.00 

1,055.13 848.22 

263.76 258.75 

237.00 365.02 

348.00 287.73 

0.34 1.47 

13.42 48.22 

0.83 0.86 

1,027.52 

285.78 

1,012.83 

30.24 

35.60 

9.50 

41.12 

284.02 

65.01 

21.38 

6.00 

5 

399.00 

203.00 

359.57 

14.85 

40.00 

16.36 

3.00 

636.17 509.13 

33.76 13.40 

362.15 123.50 

483.34 245.50 

7.93 o.go 

go.oo 

0.50 

Total 5,361.76 6,200.76 6,416.29 3,099.36 

{English] 

Price. lind AVllIlabIlKy or Fertlllzara 

287. SHRI RAM NARAIN MEENA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have forumlated any 
policy to regulate the prices and availability of fertilizers; 

(b) If so. details thereof; 

(c) tha reasons for making change In regard to 
subsidy on fertilizers; 

(d) whethar the detay In formulating the policy on 
fertilizers especlelly DI-ammonlum Phosphate has adversely 
sffected there availability during the Kharll Crop of 199~; 
and 

(a) If 80, the NalOns tharefor? 

THE MINISTER OF STATE IN THE MINISTERY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) Uraa Is the only controlled fertilizer and Ita max/mum 
farm gate price Is fixed by Government and the availability Is 
ensured through statewlse and manufacturewlea allocatlons 
/n every season under the Fertiliser (Control) Order 1985. In 
the case of decontrolled phosphatic and potaaelc fartillHrs, 
the Government Indicate a Maximum Retail Prlca and 
bear, the subsidy required to keep the price. at that leval. 
Government do not make any allocations of the decontrolled 
fertilisers, nor control their movement. 

(c) The subsidy on fertilisers depends on their cost 
of sales and the prices fixed Indicated by the Government. 
Keeping in view the changes in the cost of sales and prices 
from time to time the quantum of subsidy also undergoe. 
change. 

(d) 

(e) 

No, Sir. 

Does not arise. 

Indians in Foreign Jans 

288. SHRI T. GOVINDAN : Will the Minister of 
EXTERNAL AFFAIRS be pleased to .tate: 

(a) the number 01 Indians In jails of various coun-
tries for alleged offence; and 

(b) the action taken to get their relea.e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNOHARA RAJE) : 
(a) According to Information available with the Government. 
there are at present 5116 Indians imprilioned In varioua tor-
eign countries. 

(b) As soon as an Indian diplomatic Mi •• 'onlPost 
is apprised about the arrest of an Indian national, a raqua.t 
Is made to the host government for seeking consular accass. 
An officer of the Mission/Post visits the detainee and 
ascertains the circumstances leading to his arrest. Where 
necessary, the Mission/Post tllkes up the matter with host 
government for speedy and fair trial and alto for review of 
the sentence. The prisoners are normally rel .... d on 
completion of their sentences. However, In des.rvlng casa., 
our Missions/Posts have often succeeded In obtsinlng 
remission or reduction 01 sentences. 

Fishery Harboura 

289. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased to atate : 

(a) the number of fishery harbours functioning at 
present In Ihe country, Slate-wise; 

(b) the number and location of fishing harbours 
on which work Is in progress, State-wise; 

(c) whether a number of proposals are pending 
for setting up fishing harbours; 

(d) II so, the details thereof, State-wle.; and 

(e) the time by which the pending proposals are 
Hkely to be cleared? 
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THE MINSITER OF STATE IN THE MINISTRY 
OF AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The detalle are given In the enclo.ed Statement. 

(c) to (e) Two proposals for setting up of fishing har-
bours at Okha In Gujarat at an estimated cost of Rs. 21.60 
crores and Diamond Harbour In West Bengal at an estimated 
co.t of R •. 4.73 crore. received by the Ministry of Agriculture 
Juring January 1999 are under examination. 

Andhra 
Pradesh 

Gujarat 

Kerala 

Karnataka 

Statement 

Fishing Harbours 
Completed! 
Commissioned 

1. Kaklneda 
2. Nizamapatnam 
3. Bavanapadu 
4. Visakhapatnam 

1. Veraval 
2. Mangrol 
3. Porbundar 

1. Vizhlnjam stage-I 
2. Puthlappa 
3. Munambam 
4. VlZhlnjam stage-II 
'5. Neendakara 
6. Cochln 

1. Karwar 
2. Honnavar 
3. Tadri 
4. Mangalore 
5. Malpe stage-I 

Maharashtra 1. Ratnagiri 
2. Sassoon Dock 

Fishing Harbours 
In Progress 

1. Machilipatnam 

1. Jakhau 
2. Mangrol stage-II 

1. COOmbal 
2. Mopla Bay 
3. Kayakulam 
4. Vizhlnjam 

stage-III 
5. Thangassery 

1. Malpe stage-II 
2. Mangalore stage-II 
3. Karwar stage-II 

1. Agrao 

Orissa 1. Gopalpur 1. Dhamra stage-II 
2. Dharma 
3. Naugarh (Astrang) 
4. Paradlp 

Tamil Nadu 1. Tuticorln 1. Chinnamuttom 
2. Mallipatnam 
3. Kodlakaral 
4. Vallinokkam 
5. Taondl 
6. Pazhyar 
7. Madras 

We.t Sengal 1. Fraser Ganj 1. Dlgha stage-II 
2. Dlgha stage-I 
3. Roychowk 

Pondlcherry 1. Pondlcherry 

A & N Islands 1. Phoenix Bay 

[Trans/ation} 

NAFED 

290. SHRI MOTILAL VORA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Government have 
been drawn towards the news-Item captioned "NAFED" may 
vayapak sthar par dhan ka thruyupyug-jaanch samltl ney 
Khulasa klya" appearing in ·'Rashtrlya Sahara", dated Janu-
ary 6,1999; 

(b) if so, the details of the facts reported therein; 
and 

(c) the action taken by the Government against 
the guilty officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPALj : (a) 
to (c) : One news-items appeared In the "Rashtrlya Sahara" 
dated 6.1.99 regarding alleged misappropriation of funds In 
NAFED. Basad on an enquiry conducted by the Department 
and some other complaints received in the matter, the case 
was referred to C.B.1. for further Investigation. The C.B.I. has 
registered a case against certain officials of NAFED In con-
nections with the alleged Irregularities. 

{English} 

ISRO Branch at liT, Kharagpur 

291. SHRI SURESH WARPUDKAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Indian Space Research Organisation 
has set up its branch at liT, Kharagpur for conducting 
research pertaining to satellite communication; 

(b) if so, the details of jobs entrusted to this branch; 
and 

(c) the achievements made by this branch during 
the last one year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNOHARA RAJE): 
(a) Under the aegis of the Space Technology Cen (STC) and 
the Sponsored Research Programme (RESPOND) of the 
Department of Space at liT, Kharagpur, a few Research and 
Development activities relating to the field of Satellite Com-
munications have been undertaken. 

(b) Research and Development projects in the 
Satellite Communications are as per details below have been 
Initiated. 

(I) Analysis, Design and Development of GTEM 
celli.: 

The project will Design and Develop Gega Hertz 
Traverse Electro Magnetic (GTEM) cen for 
measurement of radiated emission to deter-
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mine Electromagnetic Interference, Compatibil-
ity and Magnetic pulsing standards of Com-
munication satellites. 

(II) Study on interplay 01 source and channel coder 
parameters for use In digital satellite commu-
nications. 

(III) Dwalopmanl beam brmlng network analysis soft-
ware for multi-fad contouAld beam antennas. 

(c) The project Indicated at (I) above has reached 
the stage of completion of Development of GTEM Cell. The 
various cell parameters have been measured and tested and 
full fabrication of GTEM cell has been accomplished. The 
project Indicated at (II) above has carried out survey on the 
cO'neepts of channel coding schemes, source coding schemes 
for digital wireless communication Including satellite based 
fixed and mobile communication systems. The project Indi-
cated at (iii) above has just commenced In January, 1999. 

{Translation] 

Allocation for Marine Products 

292. SHRI RAMSHETH THAKUR: Will the PRIME 
MINISTER be pleased to state: 

(a) The amount of financial assistance provided 
by the Union Government to Maharashtra for the implemen-
tation of the Centrally Sponsored Schemes to boost the pro-
duction of marine products during the Ninth Five Year Plan, 
Year-wise; and 

(b) the number of fishermen benefited from the 
Scheme and the quantum of marine production increased as 
a results thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The Government of Maharashtra was provided with 
Rs. 343.44 lekhs In 1997-98 and Rs. 332 lakhs In 1998-99 
(till 15.2.1999) as central share for the component Reimburse-
ment of Central Excise Duty on high speed diesel oil 
purchased by machanlsed IInlshing boats 01 below 20 meter 
lenght under the Centrally Sponsored Scheme "Development 
of Coastal Marine Fisheries". About 6000 small mechanised 
fishing boats are benefited per annum under the programme 
and the Scheme Inter-alia has helped in Increasing the fish 
production from 3.88 lakh tonnes In 1992-93 to 4.53 lakh 
tonnes in 1997-98. ' 

{English} 

Teesta Barrage 

293. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) the percentage 01 work completed In respect 
of Teesta Barrage Project In West Bengal and the total area 
being Irrigated by this project as on date; 

Cb) whether the progress of completion work of this 
project is quite slow; and 

(c) if so, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUTLURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) Pres-
ently, first SUb-stage of Stage-I of Phase-I of Teesta Barrage 
Project Is under execution. The percentage completion of 
various components of this Project as on December, 1998 
are as below:-

Components Percentage completion 

Barrages 

1. Teesta Barraga 100% 

2. Maharashtra Barrage 100% 

3. Dauk Barrage 100% 

Canals 

1. Teesta Mahananda Link Canal 100% 

2. Mahananda Main Canal 100% 

3. Dauk Nagar Main Canal 79% 

4. Teesta Jal Dhaka Main Canal 73". 

Potential craatad under this project Is 91.81 Th. ha. up 
to 6198 

(b) and (c) The progress of project works has been alow 
mainly because of land acquisition problem. 

{Translation} 

Indian Rar. Earth Limited 

294. SHRIMATI JAYANTI PATNAIK : Will the PRIM~ 
MINISTER be pleased to state: 

Ca) the number of projects launched by the Indian 
Rare Earth Ltd. during the last three years alongwlth the allo-
cation made for each project; and 

(b) the target fixed for production and actual pro-
ductions during the last three years, year-wise and the project 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
Ca) and (b) The details of projects launched by the Indian 
Rare Earths Ltd. (IREL), a public sector undertaking 01 the 
Department of Atomic Energy, during the laat three years 
alongwlth fund allocation, production capacity and status 01 
production !Implementation are as under: 
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SI. Location 
No. 

1. Chavara, 
Kollam, 
Karala 

2. Manavalakurlchl 
Tamil Nadu 

3. Alwaya, Karala 

Description 
01 the 
project 

Minerai 
recovery 
Plan-II 

Additional 
recovary 01 
zircon/rutile 

Production 
of 95% pure 
Neodymium 
oxide In lirst 
staga and of 
99% purity In 
second stage. 

4. Chavara 
Kollam, 
Kerala 

Zircon 
grinding 
(fine) 

Living !Mandard of Farmer. 

295. SHRI RAMPAL SINGH: 

SHRI MAHESH KANODIA : 

SHRI ANAND RATNA MAURYA : 

Capital 
cost 
(Rs.ln 
lakh) 

2100.00 

656.00 

892.00 

548.00 

Will tha PRIME MINISTER ba pleased to stata: 

(a) whether the Government p~e to formulate 
a new Agrlcutlure Policy to Improve tha living standard of the 
farmers; 

(b) If so, the details thereof; and 

(c) tha tlma by which the said Policy Is likely to be 
bnnulatad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c) 
A National Policy on Agriculture is In the Iinal staga 01 draft-
Ing. It seeks to promote environmentally non-degradlng, tech-
nically sound, economically viable and socially acceptable 
Improvement of natural resources to promote sustainable 
development 01 agriculture. The Policy will, to this end, 
aNk to make optimal use of new opportunities amerglng as 
a r .. ull of aconomlc liberalisation and adVancement of 
aclenca and technology. Tha farmers will be the principal fo-
cus 01 attantlon In the National Policy, both as tha mainspring 
and the beneficiarIes of agrlcutural development. 

{English} 

Lifting of Sanctlona 

296. PROF. P.J. KURIEN : Will the Minister of 
EXTERNA,L.AFFAIRS ba pleased to state: 

Production 
Capacity 
(in metric 
tonnes-MT) 

1.70 lakh 01 
concentrate 

1040 of 
zircon 
374 of rutile 

80001 
3 micron 
size zircon 
powder 

Status 

In production Iince September, 
97. Production of 1,18,908 MT 
in 1997-98 and 1 ,27,253 MT In 
April-Dec:. , 98. 

Under implementation. 

First stage completed. 
Second staga undar 
Implamentation. 

In production since June 97. 
Production of 123.5 MT In 
1997-98 and 145.3 MT 
In April-December, 98. 

(a) whether the countries which Impoaed sanctions 
on India after the nuclear test have relaxed the sanctions; 

(b) if so, the datails thereof; 

(c) whether the Government are talking to those 
countries so as to 11ft the sanctions totally; and 

(d) If so, the result achlaved so far and by what 
tlma does the Government think that the sanctions will be 
Jlfted In total? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHAI 
JASWANT SINGH) : (a) and (b) Tha US had Imposed cartaln 
restrlctlva economic maasuras undar Its Nuclear Prolifera-
tion Prevantlon Act of 1994. The raatrlctlva maasures Imposed 
by the other countrlas ralate mainly to developmental assist-
ance or concasslonal Ioana. Soma of theae countrlas have 
variously axemptad assistance relatad to humanitarian, 
poverty alleviation, food and basic human needs from thele 
measuras. Tha G-8 countries had Indicated that they will 
not oppole tha World Bank loans meant to meet ballc 
human needs. The US has announced partial relaxation of 
tha measures. 

(c) and (d) Whlla It may not be possIble to Indicate a 
definite timelrame by which the economic measures Impoaad 
against India will ba lifted In totality, India Is engaged In a 
continuous dialogue with key interlocutors related issuas. 

297. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be pleased to state : 
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(a) wh.th.r a thr.e-day International Exhibition 
was h&ld recently In New Delhi to discuss the water and 
water resources management; 

(b) " so, the details thereof, and 

(c) the outcome of the International Exhibition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES: (SHRI SOMPAL) : (a) 
to (c) Yes, Sir. A three-day International Exhibition titled 
-Water Asle-1999 ·wal h.ldln New Deihl during the period 
January 19-21, 1999. It was a focus.d ev.nt on Wat.r, wast. 
water and corrosion Industry. Around 47 companl.s partici-
pated and 1800 visitors vlslt.d the .xhlbitlon. Th. ev.nt was 
purely commercial In nature and was Intended to create 
awarene •• and to showcase the products and technologies 
svallable in the water, wast. water and corrosion industry. 
There was aIao a conference h.1d simultaneously along with 
the exhibition where experts from the water sector and in-
dustry dlscusaed the technologies. 

Natural Calamitl.a 

298. SHRI K.D. SULTANPURI : 

OR. SUBRAMANIAN SWAMY : 

SHRI T. GOVINDAN : 

SHRI HARiBHAI CHAUDHARY: 

OR. RAM LAKHAN SINGH : 

SHRI SOHANVEER SINGH: 

SHRI A.C. JOS : 

SHRI MITRASEN YADAV : 

SHRI INDRAJEET MISHRA : 

SHRI CHINMAYANANO SWAMI: 

SHRI ADITYANATH : 

Will the PRIME MINISTER b. plaaaad to atata: 

(a) the ext.nt of tha los. of 11f., prop.rty and the 
damage caused to standing crops due to heavy reins, hall 
Itorms, bursting of clouds and cyclon.s In various Statas 
during each of the last three yaars and particularly during the 
last 10 months, State-wise; 

(b) the details of the C.ntrsl t.ams •• nt to .ach 
of the aff.cted State to assess the losses, damage caused 
to standing crops; 

(c) 
th.reon; 

the findings thereof and the action takan 

(d) the financial and other assistance sought un-
d.r various heads, allocat.d and actually r.l.aled to .ach 
affected Stat.; and 

(.) the r.asons for low allocatlona and d.lay In 
r.I .... of financial and other assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
On the basis of the Information supplied by the Stat. Gov-
arnm.nts, the d.talls of cropp.d araa and hous.alhuta dam-
aged, loss of human Ilfa and animals. during 1995-96 to 1997-
98 and during 1998-99 (so far) due to h.avy ralnsJIlooda, 
cyclon.s, landslides and hailstorms are Indicated below:-

'Iller cropped housasl human ani".. 
ar_damaged hWdamaged IIwe \Nt \Nt 
(lakh hB.) (lakha) (Iakhl) (lakhl) 

1995-96 79.84 22.16 0.03 I.OS 

1996-97 57.14 24.02 0.04 2.1» 

1~7-98 41.52 11.49 0.02 0.32 

1998-~ 75.18 15.63 O.OS 1.1» 

(b) to (a) 15 Cantral T.ams w.re deput.d In 1995-98, 
17 In 1996-97, 14 In 1997-98 and 1410 far during 1998-99 
for ass.ssment of tha Iltuatlon In the wake of natural calaml-
tie. mentioned abova. 

Funds are allocated to all the Stat. Governm.nll every 
y.ar under the Calamity Rall.f Fund (CRF) to undertake , .. -
cua, reliaf and rahabilltatlon m.asurel for the people af-
f.cted by natural calamltl.s. Th. C.ntral and Stat. Govern-
ments contribute to this Fund In the raito of 3:1. Th. Central 
Ihar. Is releas.d In four aqual quarterly Inatalments. 
Statements Indicating total allocation, C.ntral ahare and 
State share under CRF for the years 1995-96 to 1998-99 are 
enclosed herewith (Statemants I, II, III). 

In addition to CRF, assistance is provided to the States 
from the National Fund for Calamity ReU.f (NFCR) in the 
lIIIent of calamiti.s 01 rare severity, after following the estab-
lished procedure. It Is the National Calamity Reli.f Commit-
te. (NCRC) which ultimately decides on the quantum of aa-
Iistance, If any, to be provided to the Stat .. from the NFCR 
after considering In detail all relevant aapects. Statements 
indicating tha asslstanc. lought by the State Governmenll 
and provided by the Central Governmant during 1995-&8 to 
1998-99 In the wake ot above mentioned natural calamities 
ar •• nclosed herewith. (Statements-IV, V, VI, VII). 

Statement·, 

CalamIty Relief Fund for 1995-9610 1998·99 

(Rs. Lakhs) 

State Calamity R.llef Fund 

1995-96 1996-97 1997-98 1998-89 

2 3 4 5 

Andhra Pradesh 11721 12419 13105 13773 

Arunachal Pradesh 664 704 743 781 

Assam 4720 5001 5277 5547 
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2 

Bihar 4904 

Goa 101 

Gulanat 13176 

!:Iaryana 2365 

Himachal Prade.h 2544 

Jammu & Kashmir 1860 

Karnataka 3949 

Kerala 5229 

Madhya Pradesh 4821 

Maharashtra 6437 

Man~ur 235 

Meghalaya 263 

Mizroam 120 

Nagaland 160 

Or~a 4625 

Punjab 5111 

Rajasthan 16899 

Slkklm 444 

Tamil Nadu 5602 

Trlpura 424 

Uttar Pradesh 11809 

West Bengal 4844 

3 4 5 

5196 5483 5763 

107 113 119 

13960 14731 15483 

2505 2644 2779 

2895 

1971 

2844 

2079 

2989 

2184 

4185 4418 4641 

5540 5847 6144 

5108 5389 5665 

6820 7197 7564 

248 261 275 

279 295 309 

127 133 140 

171 180 188 

4901 5172 5436 

5415 5715 6005 

17904 18893 19856 

471 497 523 

5935 6263 6583 

449 475 499 

12512 13203 13876 

5132 5416 5692 

Total 113026 119755 126371 132815 

Statement·1I 

Centre's Share In Calamity Rellsf Fund 
during 1995·96 to 1998·99 

(Rs lakh) 

State 1995·96 1996·97 1997 ·98 1998·99 

2 

Andhra Pradesh 8791 

ArunachalPradesh 498 

Aaaam 3540 

3 

9314 

528 

3751 

4 5 

9829 10330 

557 586 

3958 4160 

Bihar 

Goa 

Gujarat 

Haryana 

2 

3678 

76 

9882 

1774 

Himachal Pradesh 1908 

Jammu & Kashmir 1395 

Karnataka 2962 

Kerala 3922 

Madhya Pradesh 3616 

Maharashtra 4828 

Manlpur 176 

Meghalaya 197 

Mlzroam 90 

Nagaland 120 

Orissa 3469 

Punjab 3833 

Rajasthan 12674 

Sikkim 333 

Tamil Nadu 4201 

Trlpura 318 

Uttar Pradesh 8857 

West Bengal 3633 

Total 84771 

3 4 5 

3897 4112 4322 

80 85 89 

10470 11048 11612 

1879 1983 2084 

2021 

1478 

2133 

1559 

2242 

1639 

3139 3312 3481 

4155 4385 4608 

3831 4042 4249 

5115 5398 5S73 

186 196 206 

209 221 232 

95 100 105 

128 135 141 

3676 3879 4077 

4061 4286 4504 

13428 14170' 14892 

353 373 392 

4451 4897 4937 

337 356 374 

9384 9902 10407 

3849 4062 4269 

89815 94778 99611 

Statement·1II 

State's Share In Calamity Relief Fund 
for 1995·96 to 1998·99 

(Rs lakhs) 

State 1995·96 1996·97 1997 ·98 1998·99 

2 

Andhra Pradesh 2930 

Arunachal Pradesh 166 

Assam 1180 

3 

3105 

178 

1250 

4 

3276 

188 

1319 

5 

3443 

195 

1387 
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Bihar 

Goa 

Gujarat 

Haryana 

2 

1226 

25 

3294 

591 

Himachal Pradesh 636 

Jammu & Kashmir 465 

Karnataka 987 

Kerala 1307 

Madhya Pradesh 1205 

Maharashtra 

Manipur 

Meghalaya 

Mlzroam 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

West Bengal 

Total 

1609 

59 

66 

30 

40 

1156 

1278 

4225 

111 

1400 

106 

2952 

1211 

28255 

3 

1299 

27 

3490 

626 

674 

493 

1046 

1385 

1277 

1705 

62 

70 

32 

43 

1225· 

1354 

4476 

118 

1484 

112 

3128 

1283 

29940 

Statement-IV 

4 

1371 

28 

3683 

661 

711 

520 

1104 

1462 

1347 

1799 

65 

74 

33 

45 

1293 

1429 

4723 

124 

1566 

119 

3301 

1354 

5 

1441 

30 

3871 

695 

747 

546 

1160 

1536 

1416 

1891 

69 

77 

35 

47 

1359 

1501 

4964 

131 

1646 

125 

3469 

1423 

31593 33204 

Status of Requests for Assistance from N.F.C.R. 

SI. Sta18 
No. 

2 

1995-96 

Calamity 

3 

(Rs. In crore) 

Assistance Assistance 
sought provided 

4 5 

1. AncIva Pradesh FloocVCyclont 293.20 
Flood 582.06 21.00 

2. ArunIIChaI Pradesh Flood SO.SO 10.00 

3. Bih8r Flood 1102.28 21.00 

2 3 

4. Haryana Flood 

5. Himachal Pradesh Flood 

6. Jammu & Kashmir Flood 

4 

588.09 

481.96 

211.08 

5 

39.41 

12.49 

18.17 

7. MeghaJaya FIoodIlandsUde 41.13 10.00 

4.71 8. Mizoram 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Uttar Pradesh 

13. West Bengal 

Flood 

Cyclone 

Flood 

Flood 

Flood 

Flood 

Statement-V 

59.S; 

264.00 25.75 
300.00 5.00 

658.00 16.16 

235.99 21.00 

357.40 

631.99 21.00 

Status of Requests for Assistance from N.F.C.R. 

1996-87 

(Rs. In crore) 

51. Slate 
No. 

CaJamlty Assistance Assistance 
sought provided 

2 

1. Andhra Pradesh 

3 4 

i. FloodICyclone 125.74 

ii. Flood/Cyclone 5SO.63 

6 

Iii. Flood/Cyclone 2143.00 142.00 

3. Assam Flood 

4. Bihar Flood 

5. Gujarat Flood 

6. Haryana Flood 

7. HimacllaJ Pradesh Flood 

8. Jammu & Kuhrnlr Flood 

9. Karnalaka Flood 

10. K8rala Flood 

11. Madhya Pradesh 

12. Rajasthan 

13. Slkkim 

I.Flood 

Flood 

Flood 

110.53 

415.91 

168.92 

282.01 

102.00 

458.37 

273.97 

621.00 

342.00 

55.00 

321.00 

43.92 

14. Tamil Nadu CycIonaIFIood 621.55 

15. Utw Pradesh Flood 589.90 

16. W.st Bengal Flood • 309.00 

03.00 

21.00 

07.00 

10.56 

5.52 

25.00 
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Statament-VI 2 3 4 5 

St.tu, of RequNts for Assiltanc. from N.F.C.R. 5. Gujarat Cyclone 610.65 
Floods 200.00 

1997-18 6. Haryana Untimely 757.29 

(R8. In crore) 
FIMII 

7. Himachal PrlldMh Rllinalftoodl 268.08 
81. StUt c.IamIty Aaslatance Aaalatance 
No. lought provtded 8. Kownataka Ralnsllloodl 1352.13 

1. AncIIr. Pradesh Hallstorm 82.11 Nil II. Karala Ralnanloods 982.13 
Cyclone 168.00 Nil 

10. Maharashtra FIoodI 152.26 
2. Arunachal Pradesh Flood 105.15 

11. Punjab Untimely ralna 1140.60 
3. Bihar FIood/Hallstorm 428.82 10.00 

12. Sikkim FloodsI 141.41 
4. Gujarat Flood 664.33 86.90 landslides 

5. Himachal Pradesh Flood 609.78 24.80 13. 'nlpura Floods 3011 

8. KaraIa FIoodIlandsIida 1108.26 12.91 14. Uttar Pradaah Hailstormsl rains 114.81 
FIoodII 2138.411 

7. Madhya Pradesh Flood 121.38 22.50 landslides 
Hailstorm 129.16 Nil 
Heavy FlaIM 2103.75 $ 15. West Bengal Thunder 98.83 
Hailstorm 158.09 Squalls 

Landslldesl 705.60 
8. Maharashtra Drought, 1Iood, 158.78 Roods 

Hallstrom a. 
U.T.Ralns • Under various slage8 01 prooass . 

II. Manlpur Flood 59.13 •• No! considered .. s C-.nIIy 01 r ... _1Iy. 

.- Under conlldarlllion. 
10. Orilla HeavyR.ms 151.50 

{Translation] 
11. Punjab Flood 175.72 Nil 

12. Sikklm LAndslide 107.311 
D.nlal of Via. 

7.00 

13. Uttar Pradesh Heavy Raina 242.117 Nil 299. SHRI JAGDAMBI PRASAD YADAV : Will the 

FloodILancIslida 323.10 Minister of EXTERNAL AFFAIRS b. plea.ed to state: 

14. Wast Bengal Flood 1n.00 NU (a) whether US administration has sent back a 

$ Undar conlldaration 
number of sclentlats working on various American reaearch 
projects; 

Stat.ment-VII (b) If 10, the details th.reof; 

Status of Requests Received during 1998·99 (c) whether the US administration also refused visa 
for Assistance from NFCR to Indian Scientists propo.lng to v'-'t America In connection 

(R •. In crore) with various conferenc.s and other assignments; 

51. State Calamity AsSistance Aasi.tance (d) If so, the details thereof; and 
No. sought providld 

(e) the Government's reaction and re.ponse there· 
2 3 4 5 to? 

1. Andhra Pradesh RainsJfloodl 500.00 THE MINISTER OF EXTERNAL AFFAIRS AND 
Cyclone 100.00 MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 

2. Arunachal PrlldMh RaIn" 200.23 JASWANT SINGH): (a) to (.) In July 1998, eev.n Indian 
IIIndsIidN Iclentilts working In the US National Institute 01 Standards 

and Technology (NIST) Gaith.rsburg, Maryland, USA, were 
3. Aa"", Floode 1001.118 uk8d to wind up their work and I.ave the US. Similar action 

4. BIhw' FIoodI 1003.75 
wa. not taken In the case of the remaining 23 aclentlatl trom 
India wor«lng at NIST. 

! 
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The US Government stated that the decision asking 
Indian Scientists to leave had been taken under Section (D) 
of the US Nuclear Proliferation Prevention Act, 1994 (Glenn 
Amendment) which seeks to deny "other financial assistance" 
to India and Pakistan. A "Facts" document was Issued by US 
Department of Energy (DOE) on July 23, 1998 elaborating 
the measures to be taken In this respect. 

US Spokesman subaequently stated that this action was 
not an across the board restriction on scientists from India, 
but on researehers from Institutions which, the US believed, 
were involved with India's nucle.r and missile programme. 

Dr. R. Chidambaram, Chairman, Atomic Energy Com-
mission and Secretary, Department of Atomic Energy, who 
was Invited, In his capacity as Vice-President of the Interna-
tional Union ot Crystallography (IUCR), to attend the Annual 
Executive Meeting ot the IUCR to be held at Arlington, USA, 
in July 1998, was not granted a US visa by the US authori-
ties. 

Subsequently on July 16, 1998, the US Embassy In 
New Deihl gave the following press statement: 

"Dr. R. Chidambaram applied for a visa on 29th June. 
His passport and application fee were returned to him on 
July 9 and he was told that this was not a good time to make 
such an application and this did not technically constitute a 
refusaL" 

The International Crystallography Union protested the 
denial of visa to Dr. Chidambaram. The American Physical 
Society which has a membership of 41 ,000 also protested 
and warned that this might set a dangero'us precedent. US 
Congressman, Frank Pallone wrote a letter to US Secretary 
of State, MadelUne Albright questioning the State Depart-
ment'. decision to revoke the vl.a of .even Indian scientists. 

Government cons Ide ... US decision to deny visa and 
terminate research projects ot certain Indian scientists as 
unwarranted. We do not agree with any targeted policy of 
denying and revoking visas particularly those which come in 
the way ot scientific exchange and interaction. The matter 
regarding Dr. Chldambaram and other scientists has been 
taken up with the US Government. GOI position is that coer-
cive and unilateral measures whether in the economic or 
technology field are counter-productive. 

(English) 

Hlrakud Dam 

300. SHRI TATHAGATA SATPATHY : Will the PRIME 
MINISTER be pleased to state: 

(a) whether any crack has been developed in 
Hlrakud Dam recently; 

(b) II so, the steps taken by the Government to 
repair the cracks; and 

(c) the amount spent on the repair and mainte-
nanc. work of the dam during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) Yea, 
Sir. 

(b) The works of under water mapping and sam-
ple testing of the material at fresh crack are. has alraady 
been taken up on the suggestion ot Hlrakund Dam Crack 
Review Panel and Dam Safety Review panel. 

(c) An expenditure of Rs. 3.94 croras has ba.n 
Incurred upto 31.12.98 for under water mapping survey and 
traatment of cracks. 

Mullaperiyar Dam 

301. DR. SUBRAMANIAN SWAMY : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have reaolved 
the dispute between the State Governments of Kerala and 
Tamil Nadu In the matter of water level height ot MuUaperiyar 
dam; 

(b) II so, the details thereof; 

(c) whether any meeting of the Chief Mirlsters and 
officials of the two States have taken place during the la.t 
three years to resolve the Issue; 

(d) II so, the details thereof; and 

(e) the outC:lme thereof of these meetings? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAL) : (a) to (e) It II a 
matter batween the Govarnment of Kerala and Tamil Nadu 
and they should settle the matter amicably. However, the 
Central Government had made attempts to bring about an 
amicable settlement. An official level ma.tlng wa. held In the 
Ministry 01 Water Resources on 25.6.98 with tha olllca" 01 
Government of Tamil Nsdu and Kerala. Subsequently the rap-
resentatives of the two States had been meeting to diseuse 
the issue. 

Talka on Bordar .. au. 

302. SHRI NARESH PUGLIA : 

DR. SHAKEEL AHMAD: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether China has stalled tha next round 01 
tha Joint Working Group meeting on the Bordar Issue by ra-
luslng to lix a date for tha talks; 

(b) If so, the r.asons why China has refused to 
have furthar tallea on this Issue; 

(c) the datalll of talks held betw.en both the ooun-
trlea during tha last on. yaar 'on this lI.ue and owtooma 
thereof; and 
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(d) the further steps Government propose te take 
to solve the Issue? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (c) The India-China Joint Working 
Group (JWG) on the Boundary Question was formed In 1988 
to seek a fair, reasonable and mutually acceplable settle-
ment of the boundary quesllon. The JWG Is headed by Vice 
Foreign Minister on Ihe Chinese side and Foreign Secretary 
on the Indian side. The JWG has mel ten times so far, the 
lasl being in Deihl In August, 1997. The 11 th meeting of the 
Joint Working Group (JWG), scheduled to meet in Beijing in 
1998, was not convened by the Chinese side. 

It had been proposed that JWG-11 be convened in the 
last quarter of 1998. The Chinese side, howevar, suggested 
that a "preparatory" meeting be cGnvened, before convening 
of the JWG could be considered. It has since been agreed 
that Foreign Office Consultations, In the framework 01 the 
Protocol on this subject, concluded In August 1997, be held 
In Beijing on 25-26 February, 1999. 

(d) We seek good relations with all our neighbours 
Including China. We remain committed to the process of dia-
logue to resolve outstanding differences and to the deVelop-
ment 01 friendly, co-operative, good neighbourly and mutu-
ally beneficial relationship with China. 

Irrigation Projects of Ksrnataks 

303. SHRI A. VENKATESH NAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether a number of medium and major 

irrigation projects In Karnataka have witnessed abnormal 
escalation in terms of time and cost over-runs; 

(b) If so, the details thereof, project-wise aiongwlth 
Its original cost; 

(c) the main reasons for such high escalation; 

(d) the present status, revised cost and time sched-
ule for their completion, proJect-wlse; and 

(e) the funds made available during the year 1999-
2000 and earmarked for the Ninth Five Vear Plan for the com-
pletion of these projects? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRV OF WATER RESOURCES (SHRI SOMPAl) : (a) to (e) 
Irrigation being a State subject, irrigation projects are taken 
up for implementation by the State Governments themselves 
out of their own resources as per their own priorities. The 
normal completion period Is 10-15 years in respect of major 
projects and 5-10 years in respect of medium irrigation 
projects. This period and increase in estimated cost of a project 
depends on various lactors such as Its size, availability of 
land, clearance from various appraising agencies, geological 
conditions, etc. Equally important are the funds allotted by 
State Governments to individual projects. At present there 
are 11 on-going major projects and 12 ·on-golng medium 
projects in Karnataka. A slatement Indicating their names, 
approved cost, lalesl eslimaled cost, expendilure 10 Ihe end 
of VIII plan, expenditure during Annual plan 1997-98, outlay 
as recommended by Working Group of Planning Commis-
sion during IX Plan and revised schedule of completion Is 
enclosed. Oullay during the year 1999-2000 is not available 
as Ihe Annual Plan 1999-2000 has nol yet been finalised. 

Statement 

Project Lagging Behind Schedule-Kama taka 

SI. Name of 
No. Project 

2 

On going Major Project 

1. Bhadra 

2. Tungabhadra Dam 
&lBC 

3. Tungabhadra 
Right Bank High 
level Canal 

4. Kablni (NP) 

5. Malaprabha 

Started 
In Plan 

3 

\I 

II 

III 

Cost 
Approved 

4 

31.93 

33.41 

2.57 

UA 

19.91 

Latest 
estimated 

5 

155.23 

230.33 

62.93 

1251 

603.56 

-:-_..;.E~x;:;.pe.:.:n.:.:.d~it.:::ur~e,--.__ Cumulative 
to end of during Expenditure 
VIII Plan & 1997-98 10 end of 3198 
3197 (97-98) 

6 7 8 

143.06 7.11 150.1.7 

203.69 12.51 216.2 

43.33 2.31 45.64 

301.07 17.41 318.48 

427.04 41.41 468.45 

Outlay 
IX Plan 
Rec. by 
working 
Group 

9 

17 

27 

10 

190 

Revised 
Completion 
Schedule 

10 

1998-99 

1998-99 

1998-99 

2002 
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2 3 4 5 6 7 8 9 10 

8. Harangl(NP) III UA 310 229.65 18.14 247.79 

7. Hemavattll (NP) AP 66-69 UA 2484.73 1092.79 134.32 1227.11 

8. Uppar Krishna IV 58.2 3785.46 2457.07 7B4.B7 3241.94 1450 2000 
ST·I 

9. Karanja V 98 284.92 162.58 21.55 184.11 98 2002 

10. Bennlthore V 73.25 153 74.02 25.58 99.6 B5 1998-99 

11. Hlppargi V UA 524.21 21.19 4.89 26.08 200 BayondlX 

MNium Project 

1. Manchanbale IV o.n 57.5 47.36 7.89 55.25 12 1997·98 

2. Iggalur (NP) IV UA 70 30.21 4.38 34.59 

3. Votehole V 2.05 47.5 34.02 1.32 35.34 4 

4. Am.rja V 5.7 79.25 54.28 11.07 85.35 24 1998-99 

5. Lower Manamarl V 8.37 100 59.63 16.84 76.47 37 1998·99 

6. Maaklnala V 3.11 25.28 12.96 5.21 10.17 13 1997·98 

7. F.C. Nanlkera V UA 9.19 8.9 0.29 9.19 0.35 

B. ChuUdnala (NP) V 3.8 53.5 33.47 10.75 44.22 20 1998-99 

9. Arkavathl V UA 106.5 40.03 5.5B 45.61 

10. Chfcklihole (NP) AP 78-80 UA 17.35 16.25 0.59 16.84 

11. Uduthore AP 78-80 UA 144.1 76.25 6.53 82.78 
Halla (NP) 

12. HlrehaJla VI 6.35 90 67.52 17.12 84.64 23 1998-99 
Nola : N.P. . Non·PIIIn ProjKIa In C8IMIry BasIn. 

OUl" 11M noI been ptOVIdad by Planning CommIuIon. 
U.A.· ~. 

[Trans/atlon1 computerlsatlon leading to faster screening and 
procesalng of applications; 

Pae.port Fee 
(b) self-atteated documents being accepted. 

304. SHRI HARIBHAI CHAUDHARY : 

SHRI MOHAMMAD ALI ASHRAF FATMI : 
(c) Issue of passporta on poat-pollc. v.rlflcatlon 

basis In cases where police raporta are not 
Will the Minister of EXTERNAL AFFAIRS be received during the prescribed tlme-llmlt of four 

pleased to state: weeks; 

(a) whether there is Increase In passport fee; (d) a thought scrutiny of application at the accept-
ance stage Itself to check their cornpleteneas 

(b) If so. the details thereof; In aJl reapects; 
(c) whether the Government propose to stream- (e) augmentation of ata" strength to reduce and 

line the system of Issue of passport; and clear pendencies; 
(d) If so. the detalla thereof? (f) prOVision of Isaue p .. aporta In e .... of apecl-
THE MINISTER OF STATE IN THE MINISTRY OF fied emergencl.. on out of turn b .... on the 

EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : strength of Verification C.rtlflcate .sued by 
(a) No. Sir. Th. last rlll/ision of puaport feas _s done in 1993. authorised officials; 

(b) Queatlon does not arise. (g) expansion 01 the list of oIIlela.. alolthorlsed to 
(c) and (d) Streamlining the system of Issue of pass· sign Verification Certificates; 

POT! Is an ongoing process. A number of steps have (h) introducHon of passports valid for 20 years; and been taken to simplify and streamline the procedures for 
8ICpedltiou. iuue of puaport. wblch. int ... ·.Iia •• r.; (i) automatic r.!a.u, 0/ pa •• port. on .xplry on 

(a) upgraclatlon of office facilities including post-police verification buls. 
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[English} 

Information Technology Report on Hardware 

305. SHRI ABHAYSINH S. BHONSLE : 

SHRI VITHAL TUPE : 

Will the PRIME MINISTER be pleased to state: 

(a) whether some quarters have raised any ob-
jections on the outcome of some key recommendations of 
the Information Technology Report on hardware; 

(b) if so, the details thereof; and 

(c) the remedial measures being taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) The Perlpheals Manufacturers Association had 
sent comments regarding manufacture of monitor In the coun-
try. A Labour Union had sent comments relating to Labour 
Laws. 

(c) The comments received were general In 
nature and did not call for any action. 

Scarcity of Water and Electricity 

306. SHRI RANJIB BISWAL : Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government are aware of the severe 
scarcity of water and electricity in the National Capital 
Region; 

(b) If so, the steps the Government propose to 
take to remove the scarcity for these items; and 

(c) the time limit fixed to ensure the regular supply 
of electricity and water for the National Capital Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) to (c) Information Is 
being collected and will be laid on the tabla of the House. 

National River 

307. DR. BIZAY SONKAR SHASTRI: Will the 
PRIME MINISTER ba pleased to state: 

(a) whether the Government propose to declare 
the river Ganga as a National River; 

(b) If so, the details thereof; ancj 

(c) if not, the reasons tharafor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL): (a) 
to (c) As per existing Constitutional provisions "Water" being 
a State subject, there Is no proposal to declare any river In 
the country as National River. However, the Ganga-
Bhaghlrathl-Hooghly river system from Allahabad to Haldla 
has been declared as National Waterway with effect from 
October, 1986. This waterway Is being developed for ship-
ping and navigation by providing Infrastructural facilities such 
as navigational channel by way of bandafling and dredging, 
channel marking, pilotage, 24 hours navigational aids and 
terminals at selected locations. 

CTBT 

308. SHRI MADHAV RAO SCINDIA : 

SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have spell out cer-
tain conditions for signing of Comprehensive Test Ban Treaty 
(CTBT); 

(b) If so, the precise conditionS spelt out by Gov-
ernment; 

(c) the response of the US and other Nuclear pow-
ers thereto; and 

(d) the time by which India is likely to sign CTBT? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (d) Government's position on the 
CTBT has been placed on record before Parliament. On 
December 15, 1998, Prime Minister had stated that "India is 
now engaged in discussions with key interlocutors on a range 
of Issues, Including the CTBT. We are prepared to bring these 
discussions to a successful conclusion, 80 that the entry into 
force of the CTBT is not delayed beyond September 1999. 
We expect that other countries as indicated in Article XIV of 
the CTBT, will adhere to the Treaty without conditions. That 
remains our position. For the successful conclusion of the 
talks, creation of a positive environment by our interlocutors 
is a necessary ingredient". Our statement has elicited a posi-
tive response and has been seen as a constructive step 
forward. 

[Translation} 

Per Capita Income 

309. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the PRIME MINISTER be pleased to state: 

(a) whether the difference in per capita income In 
Increasing continuously between the rural areas and urban 
areas; 
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(b) If so, the reasons therefor; snd 

(c) the steps being taken by the Union Govern-
ment to mitigate the difference? 

THE MINISTER OF STATE INTHE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) and (b) The estimates 
of income In rural and urban areas worked out by the Central 
Statistical Organisation (CSO) In terms of Net Domestic 
Product (NDP) for the years 1970-71, 1980-81 and 1990-91 
(Provisional) are as follows: 

1. Rural 

2. Urban 

Per Capita Net Domestic Product 

(Rs.IYear at current prices) 

1970-71 1980-81 1990-91 (P) 

529 

1294 

1245 

2888 

3510 

3. Urban -Rural 
Disparity (2)/(1) 

2.4 2.3 

9579 

2.7 

The per capita Income between urban and rural areas 
at current prices had shown a narrowing of the disparity from 
2.4 times in 1970-71 to 2.3 times in 1980-81. However, the 
corresponding ratio in the provisional estimate for 1990-91 is 
2.7. 

(c) The reduction in urban-rural disparities, par-
ticularly in income and consumption is targetted to be achieved 
through a greater focus on agriculture and other rural activl-
tiss. One of the Important objectives of the Ninth Plan Is to 
give priority to agriculture and rural development with a view 
to provide adequate productive employment and eradication 
of poverty. 

[English] 

Attacks on Christians 

310. SHRI U.V. KRISHNAMRAJU : 

SHRI JAYARAMA I.M. SHETTY : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government's attention has been 
drawn to the news Item captioned "MEA steps In late to con-
trol international damage" appearing in the Statesman dsted 
January 13, 1999; 

(b) If so, whether attacks on Christians In the coun-
try are damaging the Image of the Government In the world 
particularly Christians of Indian origin in abroad; and 

(c) if so, the steps taken by the Government In 
this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) Yes Sir. 

(b) and (c) India's tradition of religious tolerance and 
secularism In the framework of a pluralistic society Is well 
recognised. The Government of India has emphaSised In-
dia's strong and continuing commitment to maintaining this 
tradition. Attention has also been drawn tothe statemants of 
the President and Prime Minister of India condemning the 
recent Incidents, the universal public condemnation In India 
of such occurrences, as well as Government's prompt action 
In fully Investigating and proceeding under the law against all 
such acts of violence. Foreign Governments , public opinion 
and International media have been fully sensitised to the above 
facts. Our Missions and Posts abroad have been duly 
Involved in this effort.These measures have helped to reas-
sure the Internallonal community of Government's serious-
ness of purpose. Understanding has been shown for India's 
position, and In particular of the fact that these Incidents are 
essentially aberrations due to the actions of criminal elements. 

Strategy to Improve Foodgraln Production 

311. SHRI PRASAD BABURAO TANPURE : 

SHRI S. S. OWAISI : 

Will the PRIME MINISTER be pleased to state: 

(a) whether ASSOCHEM has suggested multi-
pronged strategy for Increasing the production of foodgraln; 
and 

(b) If so, the details thereof and the deciSion taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHAI SOMPAL) : (a) 
and (b) The Associated Chambers of Commerce & Industry 
have in their document entitled "Strategic Plan for Indian 
Agriculture Sector, July, 1995" analysed varlouR Issues 
concerning Indian Agriculture including measures to reach 
the target of 500 million tonnes of foodgralns production 
by 2020. The suggestions include modifications in land lease 
norms, harneSSing of ground water resources, making avail-
able bank finance for minor Irrigation projects, greater 
Involvement of private sector and contract farming. The 
suggestions made by the Chamber will be considered while 
formulating strategies for the development of the agriculture 
sector In the Country. 

Interest of Coconut Farmera 

312. SHRI P.C. THOMAS : Will the PRIME 
MINISTER be pleased to state: 

(a) whether coconut farmars are the worst suffer-
ers due to fall in price, disease to trees and lack of proper 
manure and irrigation; 

(b) if so, the details thereof; and 

(c) the steps taken' or proposed to be taken to 
safeguard the interest of the coconut farmers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUTLURE AND MINSITER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHAI SOMPAL) : (a) 
No, Sir. 

(b) Do.s not arise. 

(c) In order to saleguard the interest 01 coconut 
farmers, Iollowlng steps are taken:-

(i) Minimum Support Price (MSP) lor copra is fixed 
to ensure remunerative prices to the farmers. The MSP 
fixed for 1999 Season at As. 3100/- per quintal for milling 
copra and Rs. 33251- per quintal for ball copra are As. 2001-
per quintal higher than for the previous year. 

(iI) In order to letch higher prices the larmers 
are provided Iinancial assistance limitad to 10,000/- or 50% 
the cost lor Installation 01 modern copra dryers for produc-
tion of quality copra. 

(III) For promoting product diversilicatlon, the 
Coconut Development Board has developed technologies 
for various coconut products. 

(Iv) For control 01 pests and diseases, assistance 
is provided to larmers 0 As. 200/- per palm for cutting and 
removal of dlsaased/senlle palms; Rs. 8/- per palm lor 
promoting use of plant protection chemicals and fertilizers ; 
and As. 2001- per ha. for adoption 01 multi-species cropping 
und.r the project "Integrated farming In coconut holdings for 
productivity Improvement." 

(v) Parasne breeding laboratories are established! 
maintained for bUogleal control of leal eating caterpillar in 
coconut: 

(vi) A .. lstance is provided lit Rs. 6,0001- per ha. 
In 3 annual Instalments for area expansion with package of 
practices. 

(vii) Farmers ara supportad to the extent 01 
Rs. 25,0001- per ha. lor Installations 01 drip irrigation units. 

China, India and Russia Axla 

313. SHRIBHAATRAHAAIMAHTAB: 

SHRI C.P.M. GIRIYAPPA : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government subscribe to the idea 
propagated by Prime Minister 01 Russian Federation, Mr. 
Prlmakev to Iorm an axis between China, India and Russia; 

(b) /I so, the specific points mada by the Govern-
ment and the Russian counterpart's reaction to it: 

(c) whether the Government Is aware about the 
rHctlon of Chinese Government to it; 

(d) If so, the details thereof; and 

(e) the follow up steps taken for the confidence 
building measures vis-a-vis Russia and China? 

THE MINISTEA OF EXTERNAL AFFAIAS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHAI 
JASWANT SINGH) : (a) No such formal proposal was made 
by the Prime Minister of the Russian Federation Mr. Y.M. 
Primakov during his official visit to India on 20-22 December 
1998. However, while responding to the media on 21 
December 1998, Mr. Prlmakov referred in general to the IdH 
of such trilateral cooperation, nothing that "much in the re-
gion depends on the policies pursued by Aussia, India and 
China", and adding that "it will be good for security and sta-
bility in the region." 

(b) Does not arise. 

(c) and (d) During his visit to Egypt on January 3-5, 
1999, the Chinese Foreign Minister Mr. Tang Jiaxuan, report-
edly stated in response to a press query Irom AI Ahram, a 
prominent Egyptian dally - on the relerence to an India-Chlna-
Russia strategic alliance by Russian Prime Minister Prlmakov 
in New Deihl - that Russia had not consuned China before-
hand on this "proposal", nor was It necessary for China to 
enter any alliances. 

(e) Does not arise. 

{Translation] 

aanaagar Irrigation Project 

314. SHRI CHANDRAMANI TRIPATHI : 

DR. LAXMINARAYAN PANDEY: 

Will the PRIME MINISTER be please to state: 

(a) when the construction work on Bansagar In-
ter-State Irrigation Project was started; 

(b) the estimated cost at the inception of the 
project and total expenditure incurred thereon till date; 

(c) the latest pOSition of the project at prasent 
and measures being taken by the Government lor Ita expedi-
tious completion; and 

(d) the time by which the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATEA RESOUACES (SHAI SOMPAL) : (al 
The construction work on Bansagar Inter-State Irrigation 
Project was started in the. year 1978. 

(b) The estimatea cost at the Inception 01 thlt 
project in the year 1978 was Rs. 91.3 cror.. and the total 
expenditure was Rs. 556.1 0 crores on Bansagar Dam Project 
upto December 1998 Including for land acquisition and reha-
bili1&tlon. 
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(c) The masonry work is 97,6°;" complete and 
concreting Is 78% complete. 

This Is an Inter-5tate Irrigation Project being funded 
by Madhya Pradesh, Uttar Pradesh and Bihar, However, the 
Union Government has also provided Central Loan Asslst-
anca for this proJect for early completion under Accelerated 
Irrigation Benefits Programme. The year-wise releases are 
Rs. 23.25 crores in 1996-97; Rs. 65.50 crores In 1997-98 
and Rs. 37.50 crores In 1998-99 respectively. 

(d) The completion date for project is dependent 
on the priority fixed for this project by the party States and 
the funds provided by them. 

{English} 

Indo-Japan Relation. 

315. SHRI A. GANESHAMURTHI : Will the Minister 
of EXTERNAL AFFAIRS be please to state: 

(a) the steps the Government propose to take to 
nonnallee bilateral relations between India and Japan; 

(b) the conditions put forth by Japan to ease the 
restrictions on loans for ongoing projects; 

(c) when the last Official talks betw .. n India and 
Japan took place; 

(d) whether the ungolng proJects funded by Japan 
are at halt; and 

(e) If so, from when and further steps the Govern-
ment proposed to take to carry on these projects? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (e) We value our ralations with 
Japan. We balleve that a composite dialogue encompassing 
various aspects of our multifaceted relatlon8 is to mutual ben-
efit. Since the beginning of this year, a series of official level 
meetings have been held. This include : Foreign Secretary 
level talks (January 17-21,1999). Trade talks (at Commerce 
Secretary level. February 5-6, 1999) and MEA-MIT! dialogue 
tat Secretary level, February 22, 1999}. Other meetings are 
being scheduled. 

In regard to Iosns for on-going projects, Japan has said 
that It would review such projects case by case. Japan would 
like India to take some ·posltlve' steps on the nuclear non-
proliferation issue in order to enable positive consideration. 

The Japanese Government have frozen Yen-loan pro-
gramme and grant aid for new projects except grant aid for 
emergency, humanitarian and gross root projects. Disburse-
ments for the ongoing projects (both loans and grants) con-
tinue. During 1998-99, there will be no Impact on disburse-
ments. They will, however, be affected from 1999-2000, " 
these restrlcltve measures continue unaltered.Second and 
SUbsequent tranch .. for the ongoing projects are to be com-
mlllad by the Government of Japan on a case by case basis. 

[Translation} 

Development of Hortlcunure end FlorlcUIIuN 

316. SHRI MOHAN RAWALE : 

SHRI K. PARYMOHAN : 

SHRI MUKUL WASNIK : 

SHFlI CHINMAYANAND SWAMI : 

SHRI C.P.M. GIRIYAPPA : 

SHRI RAM PAL UPADHYAY : 

SHRI MADAN PATIL : 

Will the PRIME MINISTER be pleued to atete: 

(a) whether the Government have prepared any 
action pl8n for the development of horticulture and floricul-
ture in the country; 

(b) If so, the financial allocation made for the de-
velopment of horticulture and floriculture during the last three 
years and also for the current years, State-wise; 

(c) whether there Is any system to record output 
to the above crops; 

(d) whether the Government have eatimated the 
annual loss of revenue from fruits, vegetables and naw. .. 
which perish or suffer during the post harvest handling; 

(e) whether the Governmentaought help to bocat 
the production from other countries ilka larael; 

(f) If 80, the details of tne .. alstance aought; 

(g) whether any pilot project for the deve~t 
of horticulture and floriculture In backward areas of the coun-
try Is under the consideration of the Government; and 

(h) the steps taken by the Government to pro-
mote horticulture and floriculture In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Horticulture development has received focus alnce VIII Plan 
and strategies for achieving accelerated growth In area ex-
pansion, production and productivity, through central aectorl 
centrally sponsored horticulture schemea have been final-
Ised. These schemes cover horticulture cropa of fruita, veg-
etables, root and tuber crops, mushrooms, flowers, spices, 
cashew, coconut, cocoa, medicinal and aromatic plants, bee 
keeping, use of plastics in agriculture and programme. of 
National Horticulture Board. 

(b) The States have been provided uslatance to 
the tune 01 Rs. 504.51 era res under various horticulture 
schemes of the Department of Agriculture and Cooperation 
Including floricubure during the period Irom 1995·98 to 1998-
99. (Details furnished in tne statement enclosed). 
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(c) For a large number of horticulture crops, with 
major share in the value of output, the system of generating 
production estimates exists. 

(d) It Is estimated that approximately 25-30% of 
the production of fruits, vegetables and flowers are lost due 
to inadequate Infrastructure for post harvest handling and 
marketing, which Is approximately valued to be about Rs. 
5,000/- crores per year. 

(e) and (f) The Department of Agriculture and Coop-
eration have not sought assistance from countries such as 
Israel for boosting production. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Development of Commercial Floriculture, 

Integrated Development of Spices, 

Development of Cashew and cocoa, Develop-
ment of Medicinal and Aromatic Plants, 

Promotion of 8ee keeping 

Use of Plastics In agriculture and 

Programmes of NH8 

Programmes of CD8. 

(g) During the IX Plan It Is proposed to start a new 
Initiative for Tribal and 8ackward Areas Development which 
Is yet to be approved. 

Important components under these schemes are: 

(h) The Department of Agriculture and Coopera-
tion provide. assistance to StateslUTs for the following Hor-
ticulture Schemes: 

1 . Development of Fruits in Tropical, Temperatre 
and Semi Arid Zones, 

2. 

3. 

Development of Vegetables Including root and 
tuber crops, 

Development of Mushroom, 
Statement 

a) Expansion of area under different crops 

b) Improving availability of seed/planting material 
of HYVs 

c) Impriving productivity of existing plantations 

d) Development of Infrastructure for PHM and 
Marketing 

e) 

f) 

Transfer of Technology and demonstration 

Export Enhancement 

Horticulture Division 

Scheme-wIse release of funds during last three years 

(1995-96, 1996-97 and 1997-98) 

(Rs. In lakhs) 

Name of State ReI. ReI. ReI. AIIoc. Release 
95-96 96-97 97-98 98-99 of funds 

during 
1998-99 

2 3 4 5 6 7 

Andhra Pradesh 466.08 3045.9 1308.49 2107.55 847.57 

Arunachal Pradesh 115.13 93.49 142.15 253.07 181.09 

Assam 39.26 17.80 43.51 142.29 41.75 

Bihar 8.88 150.67 127.82 446.20 168.15 

Goa 140.44 145.55 46.90 234.83 110.75 

GuJarat 54.45 44.12 206.55 461.84 177.36 

Haryana 2 177.61 126.06 132.07 387.87 298.15 

Himachal Pradesh 38.25 53.10 37.00 29.1.22 106.27 

Jammu & Kashmir 533.74 799.92 825.91 785.37 262.00 

Karnataka 1486.0 2262.8 2752.18 3232.29 2283.33 

Kerala 1801.7 2178.7 1904.24 1936.98 1345.08 
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Madhya Pradash 

Maharashtra 

~anlpur 

Maghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradash 

West 8engal 

Sikkim 

A & N Islands 

Chandlgarh 

Dadra & N. Havell 

Daman & Diu 

Delhi 

Lakshadweep 

Pondlcherry 

"'Total'" 

2 

8 

6 

8 

8 

9 

o 
o 
o 
o 
o 
o 
o 
5 

3 

497.09 

2722.3 

162.69 

75.42 

70.88 

101.29 

391.47 

211.43 

147.92 

1222.4 

53.61 

93.36 

37.57 

49.28 

15.28 

0.00 

0.65 

0.00 

37.00 

11.97 

16.62 

10780 

4 

19.75 

2522.8 

209.83 

58.33 

129.08 

140.10 

621.46 

238.56 

231.76 

1286.7 

29.29 

0.00 

25.31 

103.51 

16.18 

6.00 

11.43 

11.33 

11.42 

11.87 

11.80 

14615 

5 

297.66 

3263.05 

300.12 

64.48 

109.26 

169.24 

739.30 

103.00 

443.53 

883.29 

69.58 

128.74 

110.00 

147.85 

34.62 

12.50 

13.30 

14.80 

57.00 

15.40 

10.50 

14514.04 

6 

623.18 

4032.48 

261.84 

216.60 . 

154.64 

224.90 

959.17 

287.68 

640.42 

1648.86 

161.89 

307.27 

234.91 

239.03 

36.19 

2.50 

13.71 

15.56 

122.70 

19.95 

59.21 

20542.50 

7 

233.64 

1999.91 

81.62 

86.00 

88.05 

84.00 

223.00 

146.97 

301.97 

1088.10 

53.10 

34.50 

35.50 

149.25 

19.40 

1.00 

2.50 

7.50 

83.47 

10.00 

13.13 

10542.11 

Note: Theaeligures arellXcluslve of the program mas 01 Coconut Development Board and National HO)rticulture Board 
(English] (c) whether Indo-Sri Lanka Free Trade Agreement 

was signed In New Deihl; 
Trade Relation. wHh Sri Lank. 

317. SHRI 8ASUDEB ACHARIA : 

SHRI M. BAGA REDDY : 

SHRI RAVI SITARAM NAIK : 

DR. RAVI MALLU : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Prime Minister of Sri Lanka vis-
Ited India recently; 

(b) " so, the bilateral and multllaterallasues dis-
cUssed by har with Indian leadars and tha outcome thareof; 

(d) 
mant; 

II so, the terms and conditions of thla agre8-

(e) whether India also propose to accord Sri Lanka 
the most favoured nation status to help boost bilateral trad,; 
and 

(f) II so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (I) No, Sir. 

At the Invitation of the President of India. Mrs. Chandrlka 
Banaaranalke Kumaratunga, President of Sri Lanka, paid a 
State visit to India from 27-30 December, 1998. 
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During her visit, P .... ldent Kumaratunga called on the 
President, Shrl K.R.Narayanan and held talks with the Prime 
Minister, 8M A.B. ValPayee. The talks between the two lidel 
covered the full range of bilateral relations and several re-
glonaland international matteAl of mutuallntefllst. SeIth sldel 
expressed g .... t satisfaction at the excellent state of bllat.ral 
relations and the warmth and understanding that exist be-
tween the two countrie., A Memorandum of Understanding 
on the slllttng up of an India-Sri Lanka Foundation was signed 
by the External Affal,. Minister and the Sri Lankan Foreign 
Minister. The Foundation will promote bilateral exchanges In 
the field of art, culture, trade, commerce, and science and 
technology. 

During the visit, the Prime Minister, Shri Atal Blhari 
Vajpsyee and the President of Sri Lanka, Mrs. Chandrlka 
Bandaranalke Kumaratunga Ilgned an agreement to estab-
lish a Free Trade Area between India and Sir Lanka. The tr .. 
trade arrangement II expected to lead to expansion of bilat-
eral trade and Investment through graduated reduction of 
tariffs. India will phase out tariffs on Sri Lankan goods in three 
years; Sir Lanka will take eight years to remove tariffs on 
Indian goods. The Agreement has built-In safeguards to pre-
vent market disruption In sen.ltlve domestic sectors on both 
sides. 

As founder membe,. of the General Agreement on Tar-
Iffs and Trade (GATT) and the World Trade Organisation 
(W.T.O.), india and Sri Lanka have already been according 
Most Favoured Nation .tatul to each other. 

[Translation} 

31-8. SHRI MITRASEN YADAV : Will the PR1ME 
MINISTER be pleased to atata: 

(a) whether leveral dams across the different 
rivers In U.P. have been destroyed due to floods; 

(b) If so, the details thereof; and 

(c) 1he detalla of annual amount allocatad by the 
Union Government to the Government of U.P. for mainte-
nance of clame during the laat three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Several flood embankmen1a on rivers Raptl, Gandak and 
Ghaghra In Uttar Pradelh were partly damaged due to floods 
during monsoon of 1998. 

(b) DetaUs of the damaged embankments are 
given In the encloled Statement. 

(c) Irrigation and flood control being States sub-
ject, maintenance of daml and embankments Is done by the 
respective State Governments out of State's non-plan fund •. 
Union Gov.mment doe. not provide specific financial assist· 
ance for such activity. 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

To a~8tions 

Statement 

Details of the Flood Embankment Damaged in 
una, Pradesh during 1998 

Name of the Name of 
Embankment the Fiver 

2 3 

Madarhawa - Ashokgaya Burhi Rapti 
(Sidhartha Nagar) 

Gobardhanpur (Sidhartha Nagar) Kura 

Mohammad Nagar (Sidhartha Budhlar Naia 
Nagar) 

Uttara Lakhanpur (Sldhartha Kura 
Nagar) 

Gora Dhowaha Jamindari Rapti 
Bandh (Sidhartha Nagar) 

Bansl Dumarlaganj Rapt! 
(Sidhartha Nagar) 

Bansi Panghatiya (Sidhartha Burhl A8pti 
Nagar) 

Kakarhi Gohna (Sldhartha . Buml Raptl 
Nagar) 

Karlram MalaUlI (Gorakhpur) Raptl & Ann-
confluence 

Bardi Path (Gorakhpur) Gurra 

Binha Ring Bandh (Gorakhpur) Rapti 

Kan ... ur KhutbharRIng Bandh Rapti 
(Gorakhpur) 

Baswanpur Ring Bandh Raptl 
(Gorakhpur) 

Belsar Rlgaull (Gorakhpur) Raptl 

Rlgauli Sadhya (Gorakhpur) Rapt! 

Malonl Bandh (Gorakhpur) Rapt! 

Vistuiya Ring Bandh(Gorakhpur) KuanoJleft 

Vilvarl Gunnl Bandh (Gorakhpur) RaptVleft 

Bakhrlya Ring Bandh (Gorakhpur) Raptilleft 

Badhaya Kotha (Gorakhpur) RaptVleft 

Nuasad Kalani (Gorakhpur) RaptVleft 

Sahajnava Dumarlya. Bandh Raptllleft 
(Gorakhpur) 

Nagva Chapra (Oeoria) Raptl 

Pallya Chapra (Deorla) Q4.arra 

1'40 
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2 3 

25. Tighra Marachl (Deorla) Gurra 

26. Madanpur KlIYatllya (Deorla) Rapti 

27. Kevatliya Mohan (Oeorla) Raptl 

28. Turttpar Churiya (Deoria) Ghaghra 

29. Plpra Piprasl (Kushi Nagar) Gandak 

30. Ayodhaya Bliva Hari Ghat Ghaghra 
(Falzabad) 

31. Nalthla (Murad Nagar) Yamuna 

32. PraJapati Pur Kalyan Patti 
(Sant Kablr Nagar) 

Kuano 

/English] 

Fenn .... W.If .... Fund 

319. SHRI BALASAHEB VIKHE PATlL: 

SHRI CHAMAN LAL GUPTA: 

Will the PRIME MlN1STER be pleased to state. 

(a) wh .... r the Gover"", .. t have fiICeived any 
proposal from the Government of Maharashtra and other 
State Governments to set up Farmers WeHare Fund for 
providing compensation to farmers in case of crop failure; 

(b) If so, the details thereof alon9wlth the amount 
demanded for thepurpoae, State-wiaa; and 

(c) the decision taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAl) : (a) to (c) 
Proposal from the Government of Karnataka and some other 
Stat.s have been received by Department of Agriculture and 
Cooperation for the creation of Farmers Welfare Fund for 
compensating the farmers in case of crop failures. 

The matter has been considered and the Central Gov-
ernment is already preparing a modified Crop Insurance 
Scheme under which the farmers will be duly compensated 
for failure of crops. In addition, the National Calamity Relief 
Fund Is already there from which assistance is provided to 
State Governments for giving financial assistance to the farm-
.rs In case of crop failures due to natural calamities. In view 
of this, creation of a separate Farmers Welfare Fund is not 
considered necessary. 

[TranNtlonj 

KGna, irrigation Project 

320. SHRI RAVINORA KUMAR PANDEY: Will the 
PRIME MINISTER be pleased to state: 

(a) the latest pOSition of the Konar Irrigation 
Scheme of Bihar; 

whether there Is any dispute ovar the said 

(c) if so, whether the Union Government have 
resolved the dispute; 

(d) H not, the reasons therefor; and 

(e) the measures taken by the Union Government 
to resolve the issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (e) 
Konar Irrigation Project lor irrigating 61923 ha. annually In Glddlh 
and Hazarbagh Distts. of Bihar was considered by the T.chni-
cal Advisory Committee of the Ministry of Water Resources In 
March 1984 for an estimated cost of Rs. 93.61 crorell. The 
Project was not accepted due to Inter-state Issu.s. The ex-
penditure up to March, 1998 on the project is As.93.31 crores. 
The outlay proposed by the State Government for the y .. r 
1998-99 for this project is Rs. 12.33 crore •. Bihar Government 
has not submitted the project prop08als as per the decisions 
taken in the inter-state meeting on 5.12.97. 

Employment to Ten Crore Unemployed. 

321. DR. LAXMINARAYAN PANDEY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have prepared a 
scheme to generate employment for ten crore. unemployed 
during the next ten years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIl-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINSITRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK) : (a) and (b) As a toIlow-4.Jp otlhe 
announcement made by the Hon'ble Prime Minister In his 
Independence Day address on 15th August, 1998, the Gov-
ernment have set up a Task Foree to sugg881 sntegles of 
employment generation for .chlllYlng the target of provldirlg 
employment opportunities to ten crore people _r the next 
ten years. This imp6811 etrategles for pllOlViding employmMt op-
portunities to one crore on an average per year. The Task 
Force lIet up by the Planning Commission ill already engaged 
in this work. 

Contribution ot State. In GOP 

322. DR. CHINTA MOHAN: 

PROF. PREM SINGH CHANDUMAJRA : 

Will the PRIME MINISTE R be pl.ased to alate: 

(a) whether Gov8f'nment have made ...... ment 
of the contrtbutlon madaby State. In Gro.. DomeatIc PIod-
uct (GOP) In the country; 

(b) If so, the contribution of .ach State In the ()rosa 
Dom88l1e Product; 

(c) the States whoa. contribution in 1M ()rou 
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Oomes\lc Ptoduct has Incteased dutlng the las\ three years; 
and 

(d) the name of Stales whose contribution has 
continuously decreased during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) The estimates of Gross 
Domestic Product (GDP) for the total economy are 
complied by the Central Statistical Organisation (CSO), as 
the sum total of goods and services produced In economy as 
a whole. The estimates of the State's Gross State Domestic 
Product (GSDP) are compiled by the respective State Gov-
ernments. Contribution of activities of military, para-military 
and High Seas, etc. are taken into account In the GDP of the 
economy but not In the GSDP. 

(b) The share of each State's GSDP In the GDP 
of the total economy Is given in the statement enclosed. 

(c) Haryana and Maharashtra. 

(d) Assam, Bihar, Himachal Pradesh, Karnataka 
and Kerala. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Statement 

Contribution of States (Percentage. Share) In 
Gross Domestic Product 

State/U.T. 1994-95 1995-96 1996-97 

2 3 4 5 

Andhra Pro 7.2 7.4 7.3 

Arunachal Pro 0.1 0.1 0.1 

Assam 1.9 1.B 1.7 

Bihar 4.8 4.1 4.0 

Goa 0.3 0.3 0.3 

GuJarat 6.7 6.0 6.2 

Haryana 2.8 2.8 3.0 

Himachal Pro 0.6 0.5 NA 

J&K NA NA NA 

Karnataka 5.1 5.1 4.9 

Kerala 3.1 3.2 3.2 

Madhya Pro 5.7 5.5 5.6 

Maharashtra 14.3 14.7 14.7 

Manlpur 0.2 0.2 0.2 

Meghalaya 0.2 0.2 0.2 

. Mizoram 0.1 0.1 NA 

2 3 

17. Nagaland 0.2 

1B. Orissa 2.4 

19. Punjab 4.1 

20. Rajasthan 4.0 

21. Slkklm neg. 

22. Tamil Nadu 7.0 

23. Tripura 0.2 

24. Uttar Pradesh 10.4 

25. West Bengal 6.9 

26. Delhi 2.7 

27. Pondicherry 0.1 

Nola: Inlormallon -uabIe lor laIall Ihr .. yll8l'1l 
NA· NoI ava_ 

4 

0.2 

2.4 

4.0 

3.8 

neg. 

6.7 

0.2 

10.1 

6.8 

2.7 

0.1 

nag.- nagligllle connolaa a conlrbliion leu !han 0.1 % 

[English} 

5 

NA 

2.2 

4.0 

4.1 

NA 

6.8 

0.2 

10.3 

6.B 

2.5 

0.1 

323. COL. SONA RAM CHOUDHARY : Will the 
PRIME MINISTER ba pleased to stata: 

(a) tha tlma by which tha Indira Gandhi Cenal 
Project In Rajasthan Is likaly to ba completed; 

(b) the funds provided by the Union Government 
for this project during the last three years and the fund pro-
posed to be increased for the current! financial year; 

(c) whether the construction of canal In command 
areas are likely to be completed within the stipulated time; 

(d) it so, the details thereof; and 

(a) it not, tha raasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) The 
canal works of Indira Gandhi Canal Project are proposed to 
be completed by the year 2005. 

(b) The Central assistance provided for this project 
during tha last three years is as under: 

Year Caniralllll8lllB11C8 Cenlral Loan AuI8Ianca Total 
under Border Area under Acceleralad 
DowaIopmanI IfTtgaIIon Bana'. 
Progr ....... (BADP) Progranvne (AIBP) 

1995-98 Ra. 110 cror. Ra.IIOCroraa 

19118-87 Ra.1IO c_ R •. IIO Croraa 

1887·98 R •. lIOcroraa Ra.38Croraa Ra.98Cror. 
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For the current financial year 1998-99, Rs.30 crores 
under Border Area Development Progarmme has been 
agreed as Central assistance against which the first Instal-
ment of Rs. 15 crores has already been recommended for 
release, a Central Loan Assistance of Rs. 40 crores under 
Accelerated Irrigation Benefit Programme has been approved 
01 which Rs. 20 crores has been released. 

(c) As per programme, canals in command areas 
are proposed to be completed by the year 2005. 

(d) and (e) Against an estimated 9180 km. of lined ca-
nals of distributary system In two stages, a length of about 
5930 km. has been complete till the end of VIII Plan. It Is 
proposed to completed 1941 km. length In the IX Plan and 
the balance 1309 km.length in the first three years of X plan. 

[Translation} 

easlc Amenities tor Every Citizen 

324. SHRI ADITYANATH : Will the PRIME MINISTER 
be pleased to slate: 

(a) whether the plans of the Government have 
failed to provide basic amenities to every citizen of the coun-
try after fifty years of Independence; 

(b) If so, the reasons therefor; 

(c) whether the Government are considering to 
solve these problems on priority basis; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) It has 
been the endeavour of the Government to provide basic 
amenities to all the people In the country since the beginning 
of the planning process. While substantial progress has made 
towards fulfilling this objective, the goal of achieving full cov-
erage for the entire population has not been realised. 

Great strides have been made to ensure access of all 
to primary education, primary health care and safe drinking 
water. As per the latest available information, 83% of the to-
tal habitations in the country w~re served by a primary school 
within 1 km. of walking distance. As compared to only 37.8% 
of the 6-11 age group children (called the Gross Enrolment 
Ratio) who had access to primary education in 1951,104.3% 
of this age group children have been covered by the year 
1995-96. Access to Primary Health Care has also witnessed 
Significant achievements. At the All India level, the objective 
of setting up a network of Sub Centres (SC's) and Primary 
Health Centres (PHC's) has been fully achieved as per norms. 
The Improved situation In the provision of Primary Health Care 
Is reflected In marked Improvement In health Indices; Crude 
Death Rate (CDR) has declined from 25.1 In 1951 to B.9 In 
1996, Infant Mortality Rate (IMR) has declined from 146 in 
1951 to 72 In 1996 and Life Expectancy has risen from 32 
years in 1947 to 61.1 years In 1991. Conslderale progress 

has also been made Insofar as access to Safe Drinking Wa-
ter is concerned. In respect of Water Supply to rural areas, 
as on 1.4.98, 74.1% of all habitations had access to Safe 
Drinking Water, 21.9% of all habitations had partial access 
to Drinking Water with only 4% of the habitations lacking 
aCCess to Safe Drinking Water. In Urban areas, 85% of the 
total Urban population as on 31.3.93 had access to Safe 
Drinking Water as per norms. 

(c) and (d) Keeping In view the objective of achieving 
full access of both rural and urban population to basic ameni-
ties, the Basic Minimum Services (BMS) programme was 
launched In 1996. Seven Basic Services were identified for 
priority attention. The Services are Safe drinking water for 
all, Primary health service facilities for all, Unlversallsatlon of 
primary education, Provision of Public Housing Assistance 
to ell shelterless poor. Nutrition to certain disadvantaged 
Sections, Provision of connectivity to all unconnected villages 
and habitations and Streamlining of the Public Distribution 
System with a focus on the poor. 

In addition to the provision of funds for BMS made in 
the Plans of the States and Union Territories (UTs) and funds 
routed through the Centrally Sponsored Schemes, In 1996 
the Centre Introduced a system of Additional Central As-
sistance (ACA) to States/UTs exclusively for BMS. In 1996-
97, the Centre allocated Rs.2244 crore as ACA for BMS to 
States and UTs which was Increased to Rs. 2970 crore In 
1997-98 and further enhanced to Rs. 3410 crore In 199B-
99. The distribution of ACA among States Is based on the 
relative gaps in the BMS infrastructure in the States. The 
total BMS outlay of the States/UTs is earmarked in their 
Annual Plans so that no diversion to non-BMS sectors is 
possible. States and UTs have full freedom and flaxlbillty to 
spend ACA among the seven BMS areas as per their own 
priorities. The Implementation of the BMS programme rests 
entirely with the State& and UTs. 

Special Action Plan have been drawn up for the BMS 
sectors of Safe Drinking Watar, Primary Health Care, Pri-
mary Education and Housing for the Shelterless Poor in the 
Ninth Plan. 

[English} 

Agricultural University 

325. SHRI CHAMAN LAL GUPTA: 

SHRI PRABHASH CHANDRA TIWARI: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of Agricultural Universities function-
Ing In the country, State-wise; 

(b) the existing criteria adopted for providing grants 
to Agricultural Universities of various States by the Indian 
Council of AgricuHural Research (ICAR); 

(c) the details of grants provided to Agricultural 
UniversHies during each of the last three years, State wise; 

(d) whether the (Government propose to sat up 
Agricultural University in Jammu & Kashmir; and 
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(e) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
There are 28 State Agricultural Universities and one Central 
Agricultural University In the country (enclosed statement). 

(b) In view of the mandatory role of the Council 
for regulating Agricultural Education, the Council Is support-
Ing universities for developing and strengthening educa-
tional programme In the universities over the years. Council 
hal provided substantial support for development of vari-
ou. academic activities in different State Agricultural Uni-' 
veralties. During IX Plan, major emphasis Is on skill devel-
opment for which commensurating support as per the 
revised guidelines for the scheme on "Development and 
Strengthening of State Agricultural Universities" is being pro-
vided. 

(c) enclosed statement. 

(d) There is already one State Agricultural Univer-
sity for Jammu & Kashmir State by the nama of Sher-E-
Kashmir University of Agricultural Science and Technology. 

The Central Government will not establish second 
Agricultural University In Jammu. Agricultural Education Is a 
State subject and the State Government has been requested 
to establish a separate Agricultural University In Jammu. 

(e) It has been agreed in principal by Planning 
Commission, ICAR and State Govt. to establish a State 
Agricultural University at Jammu. The Government of Jammu 
& Kashmir has to Issue gazette notification In this context. 

The Council as well as Planning Commission will 
provide support during IX Plan for establishment of the 
University. 

Statement 

StIIte Agricultural Universities and Central Agricultural 
University and details of the grant provided 

during the last three years 

SI. Name 01 the 
No. Stete 

2 

1. Andhra Pradesh 
Anclhra Pradesh 
Agricultural University 
Hydarabad 

2. Au.", 
As ..... Agricultural 
UniverSity, Jorhat 

(Rupees In lakhs) 

1995-96 1996-97 1997-98 Total 

3 4 5 s 
146.00 eo.OO 226.00 

88.76 270.00 358.76 

a. SIhar 20.24 30.00 70.00 120.24 
Flajendra AgrIoUltural 
University, PUN, 
Samaatlpur (Bihar) 

2 3 5 8 

4. Blr .. Agricultural 146.74 95.00 241.74 
University, Kanlce 
Ranchl 

5. Gujar.t 128.86 66.04 85.00 269.00 
Gujarat Agricultural 
University, Banukantha 

6. Himachal Pradesh 80.00 84.00 82.00 208.00 
Himachal Prash 
Krishl, Vlawa 
Vldyalaya, Palarnpur 

7. Dr. V.S. P.,mar al.00 n.'2S 99.00 257.'2S 
University 01 Horticulture 
& Foreslry, Solan 

8. Haryana 73.00 35.00 71.00 179.00 
CSS Haryana 
AgricUltural 
Universlty,Hls., 

g. Jammu & KMhmir 10.00 109.78 80.00 199.78 
Shar+Kashmir University 
01 Agrlcullural Scianou 
and Technology, Jammu 

10. KMaIa 57.93 15.24 70.00 143.17 
Karala AgricUltural 
University, Thrlsaur 

". KarlllltBlr. 17.93 49.31 80.00 147.24 
Uni __ sity of Agriculture 
Sciences, 8angaIora 

12. University of 24.99 105.37 60.00 190.36 
Agricultural Scienc .. , 
Oharward 

13. MahaluhtnJ 18.81 56.71 75.00 160.32 
Konkan Krl.hi 
Vidyapaath, Dapoll 

14. Mahatma Ph. Krl.hl 86.45 49.80 72.00 188.25 
Vldyapaath, Rshurl 

15. Marulhwada 55.00 30.53 88.00 153.53 
Agricultural 
University, Parbhani 

16. Dr. Punjabrao 
Oe.hmukh 
Krishi Vldyapaath, 
AkoIa 

85.25 33.95 57.00 176.20 

17. Madhya Pradesh 90.00 115.36 108.00 313.36 
Jawaharlal Nehru 
Krishi Vishwa Vidyalaya, 
Jabaipur 

18. Indra Gandli Kri.hi 
Vldyaillya, Ralpur 

43.87 36.28 69.00 146.85 

19. Ori... 221.00 70.00 291.00 
Orissa Unlvwrelty of 
AgrIcultura & TechnGIogy, 
Bhu~ar 
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2 3 • 5 fI 

20. Punje 57.00 70.00 127.00 
Punjab~ral 
Um-IIty, LId*Ia 

21. ~than 239.25 51.00 150.00 440.25 
Rajasthan Agricullursl 
UnIversity, Bikanar 

22. 7iImI N«Iu 17.93 67.88 SS.OO 130.82 
TamH NaIll Agricultural 
UniVllrslty, CoimIIIIIIn 

23. '1MIII Nadu \ARIrinwy 15.00 fI·l.00 60.00 138.00 
and Anlmal Sclenoes 
University. ChIIr1MI 

2 •. UtIlIrPradNh 78.22 63.00 141.22 
Chandra Shekhar Azad 
University of AgrIouHure 
& Tac:hnology, Kanpur 

25. Govlnd BaHabh Pant 82.00 G.70 95.00 206.70 
University of AgricultUre 
& Technology, Pantnagar 

211. Narendra Dava 58.00 SS.OO 113.00 
University 01 AgrIculture 
& Technology, Falzabad , 

27. West 8iIngIII a.l0 153.65 61.00 257.65 
SIcilian Chandra Kriehl 
Vishwa Vldyalava, 
Mohanpur 

28. We.t Bengal UnIverIIty 25.00 60.00 86.00 
of Animal and FilhaI'y 
Sclancel, CaIcut1a 

TOTAL 5598.50 

29. Central Agricultural 300 360 500 1160 
University, Imphal 

Utlll.atlon of Int.Mt Accrued under MPLADS 

326. SHRI R. S. GAVAI : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have taken special 
mealures for utlli .. tlon of Interest accrued on the grsnts 
under MPLADS; 

(b) " so, the details thereof; and 

(c) whether any rel/iew of progresa made In the 
Implementation of the Scheme has been done by the Gov-
ernment recently; 

(d) II 10, the details thereof; and 

(e) the manner In which the Government propose 
to utlliH the Interest amount? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAtRSAND MIIHSTER OF STATE IN 

THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) (b) and (e) Th. 1nt ..... t 
acrrued on MPLADS funds may be used for the same pur-
pose for which the basic amount of MPLADS funds has been 
aHocated. 

(c) and (d) The review of Implementation of MPLAOS 
by the Government Is a continuous process. As on 31.1.1999, 
the Government has released an amount of Rs. 3398.38 
crores under the Scheme. As per the Information received 
from the concerned Collectors, works for an amount of Re. 
2940.6B crore. have been sanctioned while the actual 11K. 
penditure is reported to be Rs. 2208.39 cro .... out of the 
releases made by the Government. 

{Translation/ 

Indian Managemen, Syatem 

327. SHRI AJIT JOGI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Madhya Pradesh Government has 
sent a proposal to the Union Government for setting up of 
Indian Management Centre for Watershed and Farming in 
the State; and 

(b) If so, the time by which It Is likely to be 
approved by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
No, Sir. No proposal to set up Indian Management Cent,. 
for Watershed and Farming has been received from Gall· 
ernment of Madhya Pradesh. 

(b) Does not arise. 

[English] 

MI •• ne Sa" to Pak 

32B. SHRI C.P.M. GIRIYAPPA : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the attention 01 the Government hu 
been drawn to the news-Item captioned "US get new data 
on China's missile tech sale to Pak" appearing In the Hlndustan 
Times dated December B. 199B; 

(b) II so, the facts of the matter reported therein; 
and 

(c) the steps taken by the Government to mHl 
the threat posed by the transler 01 mlaalle technology to 
Pakistan? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) Yes, Sir. Government had 
noticed the news·item of the WUhingtonTlmes'. This item 
reports, by quoting US rntelligenc. and national security 
officials, who claim to possesl!l new Information regarding 
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China's missile technology transfers to Pakistan for Its me-
dium range missile known as the 'Shaheen', that the transfer 
included telemetry equipment that could be used in the test-
Ing of medium range missiles. 

(c) India has consistently highlighted in various fora 
the continuing support to Pakistan's missile programme de-
spite the existence of multi-lateral export control regimes, 
also unl-Iateral daclaratlons of restraint and supply restric-
tions by supplier countries. Government remains fully 
committed to effectively safeguarding the country's security 
Interests. 

Indlane In Foreign Jalle 

329. SHRI MULLAPALLY RAMACHANDRAN: Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the number of Indians languishing in various 
jails In the Gulf countries as on 31 December, 1998; 

(b) whether capital punishments have been awar-
ded to certain detainees; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF EX-
TERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : (a) 
As per the Information available with the Government there 
are 2605 Indians detained In various Jails In Gulf countries as 
on 31st December, 1998. 

(b) and (c) Yes, Sir. There are 14 cases In which capital 
punishment has been awarded. In most of the cases, the 
detainees were Involved in serious crimes such as murder, 
rape and drug trafficking. 

Diseases In Coconut Trees 

330. PROF. P.J. KURIEN : Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the coconut trees are getting destroyed 
due to various diseases In different parts of the country and 
particularly In Kerala; 

(b) If so, the details thereof alongwith the annual 
loss suffered by the farmers; and 

(c) the effactlve steps being taken by the Govern-
ment stem the diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINSITER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The following diseases are affecting coconut traes in 
different parts of the country including Kerala:-

I) Bud rot, stem bleeding and leaf spot 

II) 

iii) 

Iv) 

Root wilt 

Ganoderma wilt 

Thattlpaka 

As per Central Plantation Crops Research Institutes 
(ICAR), Kasargod, Kerala, tha details of the extent 01 dam-
age caused by these diseases are is under:-

Bud rot: The disease occurs during the monsoon spo-
radically. It can casua upto 40% loss. 

Stem Bleeding : A very limited survey conducted In 
Kannur and Kasaragod districts of Kerala show that the inci-
dence can go upto 80% In certain localities as proper crop 
loss estimates ara not available. 

Root wilt : A survey conducted by Coconut Develop-
ment Board on production loss due to this disease In Kerala 
during 1984-85 revealed the annual loss as naarly 1000 
million nuts. 

Ganoderma : A survey conducted in Tamil Nadu indi-
cated 0.6 to 4.9% incidence in various regions and estimates 
01 crop loss are not available. 

Thattlpaka : Nearly 25,000 palms are allected In Andhra 
Pradesh. 

(c) Reply to part (c) of the question is given in the 
enclosed statement. 

Statement 

The effective steps being taken by tha Government to 
stem the disease are as under:-

Bud rot: Spraying the crop with 1 % Bordeaux mixture 
at the on-set of monsoon. Removal and destruction of all the 
affected tissues followed by treatment of wound with 10% 
Bordeaux pastes or Mancozeb slurry and then covering 
wound with plastic sheets. 

Stem Bleeding: Removal of affected tissues and dress-
Ing with hot-coalter or Bordeaux paste, avoiding any mechani-
cal Injury to the stem and to fill the holes with cement or mUd. 

Root wilt : Removal of all coconut trees giving less 
than 10 nutslper annum and proper manuring and manage-
ment to improve the health and natural resistance of coco-
nut trees. Mixed farming to improve the growth and general 
conditions 01 coconut trees is recommended. 

Thattipaka : Eradication 01 affected palms to contain 
the disease is recommended. 

Ganoderma : Management practices to control the 
disease include eradication of dead trees, application of ad-
equate fertilizers and organic matter with 5 Kg neem cake, 
root feeding with 5 % Tridemorph. 

Leaf spot : To imrove the general condition of coconut 
palms, proper manuring and management is recommended. 

The Coconut Development Board, Cochln Is also Im-
plementing a scheme viz. Integrated farming In coconut hold-
Ings for productivity Improvement to arrest the spread 01 
the disease and to improve the productivity 01 the disease 
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aff.cted gard.n. Und.r this programma financial Incentlv. 
Is provld.d to farm.rs lor <a) cutting and r.moval 01 dis.as. 
advanc.d s.nll. and unproduclv. palms 0 Rs. 200/- p.r 
palm <b) replanting with quality s •• dllngs 0 Rs.51- per se.d-
ling (c) fertilizer application and plant protection meas-
ures 0 Rs. 8/- per palm and (d) adoption of munispecles 
cropping 0 Rs. 200/- per ha. 

Nuclear laaue 

331. DR. T. SUBBARAMI REDDV : Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

<a) wh.ther United Nation have made th.lr Inten-
tion cl.ar on the nuclear Issue; 

(b) If so, the details thereof; 

(c) whether US has conveyed to India that they 
will not accept India as a nuclear power; 

(d) If so, the main reasons therefor; and 

(e) the number of countries who have so far agreed 
to recognise India as a nucl.ar power? 

THE MINISTER OF EXTERNAL AFFAIRS AND MIN-
ISTER OF DEPARTMENT OF ELCTRONICS (SHRI 
JASWANl SINGH) : (a) and (b) The UN Gen.ral Assembly 
adopted a resolution on Nuclear T.stlng on 4th Dec.mb.r 
1998, 'strongly d.plorlng the nucl.ar t.ats conducted In South 
Asia' by 117 votes In favour, 9 against and 34 abstensions. 
India voted against the resolution. The text of the resolution 
and the voting chart are enclosed as statement. 

(c) to (.) Government are aware of reports quoting US 
officials that India cannot b. accepted as a nuclear-weapon-
Stat. because 01 the I.gal d.finltlon contain.d In the 1968 
Non-Proliferation Treaty (NPT).lndla's dialogu. with the United 
Stat.s Is based on the premise that India Is a State possess-
Ing nucl.ar w.apons and Is committed to maintaining a 
minimum cr.dlbl. nuclear d.t.rr.nt In accordance with its 
own asaesam.nt 01 national security requlr.ments. US Is 
.ngaged In dlalogu. with us on this basis, as are oth.r coun-
tries, thus Indicating their acceptance of this reality. 

Statement 

Nuclear T.atlnll 

Co-sponsors (23) " Australia, Canada, Malta, Baham •• , 
Bslglum, Bolivia, Congo,Costa-Rlca, Ecuador, FIji, 
Hungary, Ireland, Kazakhstan, Lat/va, Lesotho, Lithuania, 
MongOlia, New Zealand, Norway, Portugal, ROK Solomon 
Islands and Uruguay 

The General Assembly, 

(1) Reaffirming that the cessation of all nuclear testing 
will contribute to the non-proliferation of nuclear weap-
ons In all Its aspects, to the process 01 nucl.ar dlsar-
mam.nt I.ading to the ultlmat. obJ.ctlv. of the com-
plete elimination of nuclear weapons and th.refore to 
th. further enhancement 01 International peace and 
security. 

(2) Alao reaffirming Its commitment to and the crucial 
Importance of the Treaty on the Non-Prolif.ratlon of 
Nuclear Weapons and the Comprehensive Nuclear-
Test-Ban Treaty to the International regime on the non-
proliferation of nuclear weapons and as asaentlalloun-
dations for the pursuit of nuclear disarmament. 

(3) Convinced that all States that have not yet done so 
should adhere to th" Treaty on the Non-Proliferation 
of Nuclear Weapons and sign and ratHy the Compre-
hensive Nuclear-Test-Ban Treaty without delay and 
without conditions. 

(4) Sharing alarm expressed Internationally, regionally 
and nationally, at recent nuclear tests. 

(5) Recalling United'Nations Security Council Resolution 
1172 adopted unanimously on 6 June 1998. 

1 . Express grave concern over and strongly deplores 
the recent nuclear tests conducted In South Asia. 

2. Notee that the States concerned have d.clar.d 
moratoria on furth.r t.stlng and have said that they 
are willing to .nt.r Into I.gal commltm.nts not to con-
duct any lurth.r nucl.ar t.sts, and reiterate. the 
need lor such I.gal commltm.nts to be expr •••• d In 
legal form by Signing and ratifying the Compr.hen-
slve Nuclear-Test-Ban Treaty. 

General Ass.mbly 
Fifty-Third Session 

PI. nary M •• ting : 79 
Item: 71 
Symbol : A/53/584 
Draft Resolution G 

SubJect: Nuclear Testing 
y Alghanlstan 
V Albania 
A Algeria 
( Andorra 

Record.d Vote 

Resolution 53177G 

N Angola 

N Antigua-Barbuda 

V Argentina 

V Armenia 

Adopted Dat.: 4D 
Time: 11 
Vot.: 9 
V.s: 117 
No: 
Abstain: 

V Australia V Bahrain 

V Austria A Banglad.sh 

V Azerbaijan V Barbados 
y Bahamas y B.larlla 
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Ethiopia 

Fiji 

Finland 

France 

Gabon 

Gambia 

Georgia 

Germany 

Ghana 

Greece 

Grenada 

Gautemala 

Guinea 

Guinea-Bissau 

Guyana 

Haiti 

Honduras 

Hungary 

Iceland 

India 

Indonesia 
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Iraq 
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St Vlncent-GI 

Samoa 

San Marino 

5 Tome Prince 

Saudi Arabia 

Senegal 

Seychelles 

Sierra Leone 

Singapore 

Solovakla 

Slovenia 

Solomon Isla 

Somalia 

South Alrlca 

Spain 

Sri Lanka 

Sudan 

Suriname 

Swaziland 

Sweden 

Syrian AR 

Tajikistan 

Thailand 

TFVR Macedonl 

Togo 

Trlnidad-Toba 

Tunisia 

Turkey 

Turkmenistan 

Uganda 

Ukraine 
UA Emirates 
United Kingdom 

URTanzanla 

United States 
Uruguay 

Uzbekistan 

Vanuatu 

Venezuela 

Viet Nam 

Yemen 

VugosJavia 

Zambia 

ZImbabwe 
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[Translation] 

Fund. tor R •••• rch Work 

332. SHRI JAGDAMBI PRASAD YADAV : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are providing suffi-
cient funds for conducting agricultural research work to en-
sble our scientist t" compete the World's scientist; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAL) : (a) and (b) In 
so far as Department of Agricultural Research and Educa-
tion Is concerned, the plan funds Investment In agricultural 
research Is between 0.3 and 0.4% of Agricultural Gross Do-
mestic Product. However, the total Investment including plan 
and non-plan will be around 0.66% of Agricultural Gross 
Domestic Product. 

The adequate allocations to support agricultural re-
search have not been possible on account of resource con-
straints. However, our scientists are doing their best within 
the limited resources. 

Crop Insurance Scheme 

333. SHRI A. VENKATESH NAIK : 

SHRI D.S. AHIRE : 

SHRI ABHAYSINH S. BHONSLE : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have provided any 
amount to the farmers of the country under the Crop insur-
ance Scheme during the last three years; 

(b) 

(c) 

If so, the details thereof State-wlse; 

the number of farmers benefited therefrom; 

(d) whether any amount of claim is outstanding 
with the Union Goverllf':'ent; and 

(e) If so, the details thereof and the time by which 
the amount Is likely to be paid? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINiSTER OF STATE iN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) A statement Indicating State-wise details of claims 
paid during the last three years under Comprehensive Crop 
Insurance Scheme (CCIS) Is given in statement-/. 

(c) A statement indicating State-wise details of 
number of farmers benefited under CCIS during the iast three 
years Is given In statement-II 

(d) and (e) All the admissible claims pertaining to the 

last three years have been approved by the Government of 
India except those relating to the Kharif 1997 season in 
raspect of Madhya Pradash where ttJ. Implementing .gency 
was having some reservations and will be settled soon. 

Claims In respect of soml Stata. I.e. Andhra Pradesh, 
Karnataka, Maharashtra, Orissa and Wist 8engal ara pend-
Ing with the Implementing agency i.e. General Insurance 
Corporation of india (GIC) on account of non-receipt of 1/ 
3rd share from the concerned State Governments. These 
claims would be settled on receipt of the required contribu-
tion from the State Governments. 

Stat.m.nt-I 

(Ra. Lakhs) 

S.No. State/UT 1995-98 1996-97 1997-98 

1. Andhra Pradesh 1859.72 8272.42 8197.76 

2. Assam 0.66 2.00 0.57 

3. Bihar 347.59 228.11 210.19 

4. Goa 0.12 0.06 0.02 

5. 

6. 

7. 

Gularat 8422.20 389.42 172.42 

Himachal Pradesh 0.08 0.26 0.00 

8. 

9. 

Karnataka 

Kerala 

Madhya Pradesh 

10. Mahara.hlra 

11 . Meghalaya 

12. Orissa 

13. Tamil Nadu 

14. Trlpura 

367.82 489.45 

33.75 202.39 

0.00 

64.95 

479.89 1081.69 363.10 

1405.85 513.37 2738.17 

0.22 1.48 0.00 

759.30 4431.81 0.00 

766.22 1438.77 210.97 

0.00 0.00 0.00 

15. West Bengal 423.77 114.98 0.00 

1.35 16. Andaman & Nicobar 0.00 0.01 

17. Pondicherry 0.00 4.79 11.29 

Total 

S.No. StatllUT 

1. 

2. 

3. 

2 

Andhra Pradesh 

Assam 

Bihar 

14867.19 17151.01 11970.79 

StatamenNI 

1995-96 1996-97 1997 -9f 

3 4 

163964 321424 38835! 

78 90 10 

34409 23587 1236 
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2 3 4 5 

4. Goa 82 57 5 

5. Gujarat 384318 29848 24997 

6. Himachal Pradesh 8 246 0 

7. Karnataka 48981 54306 0 

8. Kerala 5874 10945 8980 

9. Madhya Pradesh 134956 220148 46692 

10. Maharashtra 130250 61562 417873 

11. Meghalaya 194 559 0 

12. Orissa 109243 296417 0 

13. Tamil Nadu 46775 62530 16645 

14. Trlpura 0 0 0 

15. West Bengal 112BB7 25575 0 

16. Andaman & Nlcobar 0 6 BB 

17. Pondicherry 0 715 807 

Total 1172019 1107995 916912 

(Engl/ah) 

Crop Forec.stlng System 

334. SHRI RANJIB BISWAL : Will the PRIME 
MINISTER be pleasad to state: 

(a) whether the Government propose to set up 
Crop Forecasting Centres at the Centre as well as State level; 

(b) If so, the details thereof alongwlth salient fea-
tur .. of the Crop Forecasting Centres; and 

(c) 
regard? 

the steps Viken by the Government In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) to (c) 
The Government has set up a National Crop Forecasting 
Centre (NCFC) In the Ministry of Agriculture to strengthen 
the process of decision making and management of agricul-
ture sector. The NCFC has started functioning with effect 
from 3.12.9B with a small professional team, carved out of 
existing resources of the Department of Agrlcutlure and 
Cooperation. 

To begin with the focus of tracking the crop prospects 
Is prlorltlsed to thrlteen major crops viz. Rice, Wheat, Maize, 
Bajra, Tur, Gram, Groundnut, Rapeseed and Mustard, 
Soyabsan, Sugarcane, Cotton, Potato and Onion. 

The mandate for NCFC Is to prOVide effective and unl-

fled Institutional framework for the entire crop forecasting 
system Involving data flow from different sources and Its 
assimilation analysis using state-of-the art-methods and tech-
niques. 

The State Governments have been asked to nominate 
a nodal agency for Integration and real-tIme flow of datalln-
formation on a computerised network. Human resource de-
velopment Is also made part of this endeavour. 

Recommendation. of Shukla Commla.lon 

335. SHRI NRIPEN GOSWAMI : Will the PRIME 
MINISTER be pleased to state: 

(a) whether a Central Pool of Resources for Im-
plementation of various recommendations contained In the 
report of the Shukla Commission for the North-Eastern States 
has been set up; 

(b) If so, the resources collected under this Cen-
tral Pool; and 

(c) the funds allocated for each of the specUle 
projects In the North Eastern States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) A non-
lapsable Central Pool of Resources has been constituted for 
assisting development projects, Including the Infrastructure 
sector, in the North East and Slkklm. The funds being cred-
ited by various Union MlnlstrlesIDepartments to the Pool 
are expected to enable meeting the Initial requirements In 
the current financial year. 

2. Project proposals relating, Inter-alia, to the 
recommendations of the Shukla Commission, are envisaged 
to be /dentUiad, from time to time, for assistance, on merits, 
from the Central Pool for Implementation through appropri-
ate CentraVStata agencies. Aeleases amounting to Rs. 93.1 0 
crore have so far been made for the projects in the North 
East. 

(Translation) 

Milk and Milk PIoduct. 

336. SHAI SADASHIVRAO DADOBA MANDLIK : 

SHRI BASUDEB ACHARIA : 

Will the PRIME MINISTER be pleased to state: 

(a) the quantum. of milk production In the country 
annually and the annual requirement of milk In the country; 
State-wise; 

(b) whether the shortage of milk In several States 
Is due to Improper distribution of milk and milk products de-
.ph .. Its adequate production; 
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(c) "so, the reasona therefor and the steps being 
taken to meet the requirement of milk and milk products 
Including the Central aaslstance being provided to the deficit 
States for the purpose; and 

(d) the datalls of the import and exports of milk 
and Its products during the lut three years? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAl) : (a, The quan-
tum of milk production and requirement in the country during 
1997-618, Statawlse Is given In the Statement-l. 

(b) No shortage of mHk and milk products has been 
reported by any State. 

(c) Ooes not arise. 

(d) Details of Import and exports 0' milk and 
Ita producta during the last three year. are given In 
Statement-II. 

Statement-I 

Production and requirement of milk 
during 1997-98 

SI.No. State. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Andhra Pradesh 

ArunachalPradeah 

Auam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Milk Requirement. 
Prod. (Prov.) of milk 
(000 MT) (000 MT) 

3 

4510 

44 

775 

3475 

39 

4860 

4062 

707 

4 

5968 

62 

2065 

7975 

107 

3723 

1518 

9. Jammu & Kashmir 938 

471 

715 

10. Karnataka 3970 

11. Kerala 2348 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalay. 

111. Mizoram 

5378 

5193 

62 

20 

3980 

2557 

6035 

7196 

172 

168 

68 

2 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. TamN Nadu 

23. Trtpura 

24. Uttar PradHh 

25. West Bangal 

U.Ts. 

26. A & N Islands 

27. Chandlgarh 

28. 0 & N Haveli 

29. Deihl 

30. Lakshc:tweep 

31. Daman & Diu 

32. Pondicherry 

Total 

3 

46 

670 

7165 

5500 

35 

4000 

47 

12934 

3415 

22 

43 

4 

266 

36 

70645 

4 

120 

2860 

1791 

4039 

40 

251 

12505 

8080 

29 

88 

13 

952 

5 

9 

74 

71428 

Oa..d on nuIIIIOIIIII .... _1I of 220 gIWM 1* capIa per dI¥ • _ 
IIW1dId ~ 11M IncIIM CouncIl of MedaI~. 

Statement·1I 

Details of Imports and expOrfl of milk and milk productl 
(In Value terms during 1995-96 to 1997-9B) 

81. Name of 
No. Commodity 

2 

A. 

1995-96 

3 

1. Skimmed Mill 807.8 

2. Milk and cntam 2513.0 
PowcIer 

3. Milk tor babln 20.2 

1998-97 

4 

1911.4 

0.' 

~.7 

(Rs. in Lakhs) 

1997-98 

5 

412.1 

3.' 

H.O 
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2 3 4 5

4. Butter/butter oiV 2489.6
Melted Butter

162.4 2200.2

5. Cheese of all
kinds

6. Others

B. Exports

1 . Skimmed Milk

2. Whole fvlilk

3. Milk/Milk food
for babies

4. Butter/M elted
Butter

5. Cheese of all
kinds

6. Others

{English]

72.6 64.495.6

292.7 29.4 193.2

1538.3 250.0 790.0

6,6.6 107.2 ,85,5

37.9 142.9 7.3

660.5 528.5 318.6

1.8 63.7 24.3

268.1 103.6 54.7

Curb on Infiltration

337, SHRI u.v KRISHNAMRAJU :

SHRI JAYARAMA I.M. SHETTY :

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) 'whether any bllatsral talks With Bangladesh
were held on issues of exchange of enclaves; "

, ,

(b) if so, the details in this regard and outcome
thereto: and

(c) the steps taken to curb infiltration and smug-
gling along the Indo-BangIa borders?

THE MINISTER OF EXTERNAL AFFAIRS AND
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI
JASWANT SINGH) : (a) and (b) There are 111 Indian en-
claves in Bangladesh and ,51 Banqladeshl enclaves in lndia,
records pertaining to all of which have been jointly recon-
ciled by the Survey authorities of the two countries.The
exchange of these enclaves isdirectly linked to ratification of
the 1974 Land Boundary Agreement, which will follow com-
pletion'of the damarcatlon of the boundary betWeen India
and Bangladesh for which work is going on. Government
are fully committed to an early settlement of all boundary-
r.elated issues with Bangladesh. '

To Questions

(c) The problem of infiltration and smuggling along
the Indo-Bangladesh borders has been discussed between
tile Governments of India and Bangladesh. Both countries
have agreed to cooperate to curb the menace of smuggling
and infiltration and have underlined the need to take appro-
priate measUres by involvinq the civil administration and the
local police, At the Home Secretary level talks with Bangla-
desh in November 1998, the Bangladesh side assured the
Indian side that measures would bs.taksn to strengthen se-
curity at the border, to prevent illegal bordercrossinq. ,

{Trans/ation]

Use of Bio-Fertilizer

338. SHRI CHANDRAMANI THIPATHI: Will the
PRIME MINISTER be pleased to state:

,(a) whether the Government have evolved any
programme to encourage production and' use of bio-fertiliz-
ers in' place of chemical fertilizers;

(b) if so, the outcome thereof;

(c) whether the Government are aware of the ad-
verse affects of the chemical fertilizers and pesticides on
the health of the people; and

(d) if so, the facts thereof and the steps being
taken by the Government to provide its substitutes?

THE MINISTER OF STATE IN TKE MINISTRY OF
AGRICULTURE AND MINI~TER OF STATE IN THE
MINISTRY OF WATER RESOURCES (SHRI SOMPAL): (a)
and (b) To encourage the use of biofertilisers as a supple-
mentary source of nutrients to the crops, Government of
India' is implementing a Central Sector Scheme on Devel-
opment and Use of Blotertllis ers. Under this scheme,
Government gives grants to encourage the production of
blofertilisers, .Field demonstrations/ farmers fair and train-
ing for Extension workers and dealers are organised under
the scheme to create widespread awareness about impor-
tance and use of biofertilisers among farming community,

Annual production capacity of biofertiliser units is about
16300 tonnes in the country. Details are given in the state-
ment enclosed.

(c) and (d) The average consumption of plant nutri-
ents through chemical fertilisers was about 87.0 Kg per ha.
during 1997-98. This level of consumption is not considered
high enough for causing adverse affects on soils/crops. How-
ever, the Govt. encourages Balanced and Integrated Use of
Chemical Fertilizers, Organic manures and biofertilisers for
achieving optimum results.

To safeguard against the possible harm due to the use
of chemical pesticides, Integrated Pest Management prac-
tices are being popularised among farmers. Further, the ef-
fective implementation of the Insecticides Act, 1968, pesti-
cides, within safety limits - to human beings, animals and the
environment.
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Statement

Units financed by GOI Others

Unit Capacity Funds Unit Capacity
(mt) Released (mt)

(Rs. in Lakhs)

2 3 4- 5

Andhra Pradesh

1. MFL, Vijayawada 75 13.00 1. A.N.G. Ranga 70
Agri Univ.,
Amaravathi, Guntur '

2. APAU, Hyderabad 75 13.00 2. Regional Soil 7
Testing Lab,
Hyderabad

3. GFL, Secunderabad 100 13.00

Assam

1. Assam Agro Ind., Corpn., 150 20.00
Guwahati

2. HFC, Namrup 75 13.00

3. HFC, Silchar 150 20.00

Bihar

1. SCADA 150 20.00 1. Birsa Agric. Univ., 11
Ranchi

2. PPCL, Amjhore 75 9.83

3. HFC, Sindri 75 13.00

4. HFC, Barauni 75 13.00

Gujarat

1. KRIBHCO, Surat 225 32.50

2. Gujarat State Coop., Mktg. 125 10.50
Fed., Ahmedabad

3. GSFC, Vadodara 475 53.00

4. Gujarat State Agro Ind. 150 20.00
Corporation

Haryana

1. CCS HAU, Hisar 75 13.00

2. RBDC, Hisar 50 DAC

Himachal Pradesh

1, Dept. of Agri., Shimla 75 11.16

Karnataka

1. Karnataka Compost Dev. 150 20.00 1. Azo Fertilizers Pvt. 375
Corporation Ltd., Mysore

2. Karnataka State Agro Ind. 150 20.00 2. KCD Corpn., 150
Corporation Bangalore
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2 3 4 5 

3. RaDC, a.ngalonl 50 CAe 3. UAS, Dharwad 5 

4. NFL, 81.lor. 75 13.00 4. UAS (GKVK), 50 
Blngalor. 

S. Kadur Agro, 100 
Myla.andu, 
Bangalore 

Kwala 

1. Dept. of Alrle., Patlambl 75 7.83 

2. ~, 'frawftoore 150 20.00 

~ ~""'h 

1. NFL,lndore 100 12.50 

2. M.P. Agro Ind. Corpn., 450 29.30 
Bhopal 

3. HFC, Gwallor 75 13.00 

4. HFC, Bhopil 75 13.00 

5. NAFEC Biolertillaer, 200 13.00 
Indora 

6. M. P. Ollaeed Corpn., 150 17.70 
Dhar 

7. RBDC, Jabalpur SO CAC 

Maha",.ht", 

1. BAIF, Pune 1000 12.60 1. Indian Organic 300 
Chemicals, 
Khopoli, Raigadh 

2. RCF, Chembur 75 12.50 2. Kumar Krlahi 2400 
Mnra Pvt. Ltd., 
Puna 

3. RBDC, Nagpur SO DAC 3. Ajay Biotech 1500 
(India). Pune 

4. MPAU, Puns 36 

5. MAIOC, 300 
Chlnchwad, Puna 

6. K-Fertl 60 
Laboratorlel, Nanded 

Man/pur 

1. RBDe, Imphll 50 CAe 

MIzo",m 

1. Dept. of Agrlc., Alzlwl 75 13.00 

Nag,land 

1. D.pt. 01 AgrIc., Nagaland 150 10.00 
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2 3 4 5 

Orissa 

1. CAlC, Bhubaneswar 75 13.00 

2. OAIC, Sambalpur 150 20.00 

3. CAlC, Rayagada 150 20.00 

4. HFC, Cuttack 150 20.00 

5. RBOC, Bhubaneswar 50 DAC 

Punjab 

1. PAIC, Ludhlana 75 11.83 1. PAU, Ludhlana 3 

Rajasthan 

1. RAIC, Jalpur 75 13.00 1. RCL-Dept. 01 50 
Agrlc., 
Durgapura 

2. SFCI, Suratgarh 150 20.00 2. Raj. College of 2 
Agrlc., Udaipur 

3. Jalpur 1000 
Biofertillaer, Jalpur 

ramll Nadu 

1. MFL, Chennai 75 13.00 1. Luxml Biotech, 150 
Cuddalore 

2. Dept. of Agrlc., Salem 250 13.00 2. ESVIN 20 
Bioaystema, 
Erode 

3. Dept. of Agrlc., 75 13.00 3. Magnam 250 
Kudumlamalal Assoclatea, 

Chennal 

4. T. Stane. & Co. 925 13.00 4. Main Blocontrol 300 
Colmbatore Rea. Lab., 

Chengalpaltu 

5. SPIC Biotech DIY., 75 13.00 5. Monarch BioI. & 22 
Chennal Rea. Centre, 

Chennal 

6. Seema Cotton Dev. Rea. 75 13.00 6. Detp. of Agrlc., 250 
AalOClation, Colmbatore Pudukottai 

7. TNAU, 17 
Coimbatore 

Uttar P,.dNh 

1. IFFCO, Phoolpur 75 13.00 1. Oeplt. 01 Agrlc., 300 
Meerut, 
AUgarh, Lucknow, 
Badaun, Elawah, 
Sultanpur, Banda, 
Jhanal, Azamgarh 
end Verenaal 

2. Dept. of Agrlc' Etah, 150 20.00 
Baharalch and Orai 
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2 
3. NBDC, Ghazibad 75 

West Bengal 
1 . BCKV, Kalyani 75 

2. HFC, Durgapur 75 

3. HFC, Sillguri 150 

Pond/Cherry 
1. P. Agro Service & Ind. 75 

Corpn. Pondicherry 

Deihl 

rripUf8 

Total 8350 

Grand Total 

[English] 

Adunerated Vegetable. 

339. SHRI A. GANESHAMURTHI : Will the PRIME 
MINISTER be plea.ed to state: 

(a) whether the Government are aware that veg-
etable. sold in the market are sprinkled or mashed with pes-
ticides to keep them fr •• from pesls and provide a shining 
look; 

(b) if '0, the facta thereof; 

(c) whether the Government intend to check the 
use of pesticides on vegetables and propose to bring them 
under the Food Adulteration Act; and 

(d) If ao, the .teps being taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAL) : (a) to (d) Un-
der the provlalons of the Prevention of Food Adulteration 
Act, 1954 and the Rul.. framed thereunder (administered 
by the Mlnlatry of Health & Family Welfare), the tolerance 
limits of pe.tlcide. r .. idues In different food articles includ-
Ing vegetable. are prescribed. Violation thereof is an pun-
Ishable offence under the Act. 

The Food (Health) Authorities of the States/UTs are 
responsible for enforcing the prOVisions of the Prevention 01 
Food Adulteration Act to keep a strict vigil on the presence 01 
pestlcld.e r •• ldue. In dlff.rent food articles including 
vegetables. 

Information Technology Induatry 

340. SHRI A.C. JOS : Will the PRIME MINISTER 
be pleased to state : 

3 

DAC 

13.00 

12.08 

20.00 

13.00 

812.43 

4 

1. Nitrofix Labs, 
Calcutta 

2. Micro Bac India 
Shyamnagar 

1. IARI, Pusa, New 
Deihl 

1. Dept. of Agrlc., 
Trlpura 

5 

150 

84 

3 

10 

7975 

16325 

(a) whether the Union Government propose to pro-
vide all support to the Information Technology Industry; 

(b) If so, the details thereol; 

(c) whether any conference on the subject was 
held recently In New Delhi; 

(d) If so, the suggestions made therein; 

(e) whether the suggestions have been accepted 
by the Union Government; and 

(f) If so, the steps being taken/proposed to be 
taken to Implement. them? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEI\'-
TATION (SHRI RAM NAIK) : (a) Ves, Sir. 

(b) The National Task Force on Information Tech-
nology and Software Development has made recommenda-
tions for accomplishing of Infro-Infrastructure Drive, $ 50 
Billion Annual Export of IT Software and IT Services and IT 
for All by 2008. It has suggested various measures relating 
to Soft-Bonded Unit, Fiscal and Financial Policies, Procedured 
Simplilicatlon, Export, Investment and RBI related Issues, 
Banking Issues, Company Law Issues, Labour Laws, Inlor-
mation Technology Units in DTA, Inlormation Technology Prod-
uct, Design Development for providing support to Informa-
tion Technology Industry .. 

(c) No conference relating to support to Informa-
tion Technology Industry as proposed by the National Task 
Force has been held recently. 

(d) to (I) Do not arise. 
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u.. of Force on Iraq 

341. SHRI BALASAHEB VIKHE PATIL : Will the Min-
ister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the United States has been acting 
unilaterally In using force against Iraq without the approval of 
the Security Council; 

(b) If so, the Government's stand thereon In this 
matter; and 

(c) the role likely to be played by the Government 
in bringing peace In West Asia and also ensure Iraq complied 
with UN resolution? 

THE MINISTER OF EXTERNAL AFFAIRS AND MINIS-
TER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) On 17 December, 1998, the 
Prime Minister had made a statement in the House on this 
issue. A copy of the statement is enclosed. 

(c) West Asia represents India's proximate neigh-
bourhood. India Is therefore vitally interested in peace and 
prosperity In the region and has supported all efforts to 
defuse the crises relating to Iraq. India has repeatedly called 
lor the lifting of sanctions In tandem with Iraq's compliance 
with relevant UN Security Council resolutions. We have also 
sought effective response from the international commu-
nity to remove the sufferings of the Iraqi people. Towards 
these ends, India has called for the resumption of diplomatic 
efforts under the ausplcles of the UN. in this regard. India 
is in touch with all Member- States concerned, including 
members of the Non-Aligned Movement and the 
Security Council. 

Statement 

1 . We have been closely following developments relat-
ing to Iraq. India has close historical ties and strong affinities 
with the countries and peoples of the region. We have been 
deeply concerned about the sufferings of the people Iraq, 
and have called for the lifting of sanctions In tandem with 
Iraq's compliance with the releva"t UN Security Council 
resolutions. We have consistently counselled restraints and 
moderation in resolving differences that have emerged from 
time to time in the Interaction of the UN special Commission 
(UNSCOM) with Iraq. 

2. The Government of India Is gravely concerned at and 
deplores these alrstrlkes being carried out on Iraq by the U.S. 
and U.K. It Is particularly regrettable that this unilateral step 
hal been undertaken at the very time when the UN Security 
Council wal In session to discuss developments arising Irom 
the report of the Head of UNSCOM, which the UNSG had 
forwarded to the Council with his recommendations propos-
ing alternative courses of action. This attack raises serious 
questions regarding the functioning of the collective and 
consultative procedures of the UN security Council. It also 
undermines the ability of the Council to verify Iraq's compli-
ance with the relevant Council Resolutions. 

3. It has been our considered view that use of force in 

this situation would be counter-productive. This Issue needs 
to be resolved diplomatically through peaceful means and 
dlalogueWe have supported efforts by the UN In this 
direction. We have noted the statement of the UN Secretary 
General expressing deep regret at the latest development. 
We call for an Immediate halt to the military action and a 
resumption of diplomatic efforts under the auspices of the 
UN. 

4. The Indian community In Iraq numbering about 50 
persons is safe. We have been in touch with our Embassy 
and are taking all measures to ensure their welfare. 

Welfare of Fiahermen 

342. SHRIMATI JAYANTI PATNAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware that the 
small fishermen in Orissa are being exploited by big fish 
merchants and prawn mafias; 

(b) If so, the details thereof; and 

(c) the steps being taken to check such practices? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAL) : (a) and (b) 
There are some reports on exploitation 01 smell fishermen by 
big lish merchants as well as traders at few places In Orissa. 
The small fishermen from marine sector in these places have 
availed loan at exorbitant rates for replacement of thalr 
wooden catamarans with FRP motorised catamarans from 
non-formal sources including fish merchants and traders. 

(c) The Government have taken adequate steps 
to check such practices by organising the small fishermen 
Into Cooperative Societies through which they get neces-
sary financial assistance from Banks, NABARD, National 
Cooperative Development Corporation, etc. Further, a fish-
Ing zone extending upto live Kms. Irom the shore has been 
exclusively earmarked for traditional fishermen for fishing 
under the provisions of Orissa Marine Fishing Regulation 
Act. The Government is also enforcing such fishing regula-
tion effectively under the provisions of the Act. Besides, 
linanclal assistance in the form 01 subidy is provided to 
traditional fishermen for motorisatlon of their craft which would 
enable them to extend the area of fishing operations at sea. 

Compenaatlon to Pokhran Vlctlma 

343. COL. SONA RAM CHOUDHARY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to give ad-
equate compensation to those people of Pokhran area who 
suffered any type of loss on account of nuclear tests car-
ried out on 11th and 13th May, 1998; 

(b) if so, whether any compensation has since 
been paid to the victiml; 

(c) if la, the details thereol; and 

(d) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) Yes, Sir. 

(b) to (d) The yields of the devices tested at Pokhran 
were carefully chosen to ensure that there would be minimal 
or no damage caused to structures In neighbouring villages, 
The Government of Rajasthan has conducted a detailed sur-
vey and action has been Initiated to release compensation In 
this regard. 

Sugarcane 

344. SHRI SURESHWARPUDKAR : Will the PRIME 
MINISTER be pleased to state: 

(a) whether attention ofthe Government has been 
drawn towards the news-Item captioned "Indian Sugarcane 
is far sweeter on Foreign Soli" appearing in 'The Hlndustan 
Times' dated August 9, 1998; 

(b) If so, the facts of the matter reported therein; 
and 

(c) the steps takenlproposed to be taken by the 
Government for transportation of sugarcane to the Sugar 
Mills within 24 to 48 hours of Its harvesting In order to avoid 
conversion of sucrose of the sugarcane Into alcohol due to 
natural fermentation process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) and 
(b) Yes, Sir. Many Sugarcane varieties developed at 
Sugarcane Breeding Instltute,Coimbatore named as Co. 
canes have been utilized by seversl foreign sugarcane grow-
Ing countries either as commercial varieties for general 
cultivation during the Initial stage of establishment of their 
own sugarcane research organisation or as a parent 
(genetic stock) for the development of locally suitable 
varieties. 

(c) The cooperative milia In Maharashtra, Gujarat 
and North Karnataka undertake the harvesting and trans-
portation of cane themselves. While In other Statas, har-
vesting and transportation is undertaken by the growers 
themselves. 

In Northern States, the growers are required to sup-
ply cane to the factory at the gate where harvesting and 
transportation Is not undertaken by the factory Itself, while 
purchase centres are set-up for convenience of the farmers 
particularly those situated away from the mills. The gap 
between harvesting and crushing rarely exceeds 24 hours. 

(Translation) 

Investment In Agriculture Sector 

345. SHRI AJIT JOGI : Will the PRIME MINISTER 
be pleased to state : 

(a) the capital investment made In the agriculture 
sector during each of the last three years; 

(b) whether the total capital Investment In this sec-
tor has been reduced; and 

(c) if so, the reasons therefor? 

THE MINSITER OF STATE IN THE MINISTRY OF AG-
RICULTURE AND MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI SOMPAL) : (a) A statement 
giving the details of public sector, private sector and the 
total capital investment in agriculture at current and 
1993-94 prices during the last three years Is enciosed. 

(b) and (c) Whereas there has been an Increasing trend 
In the overall capital Investment at current prices, the 
public sector Investment at 1993-94 prices has declined 
which Is attributed to diversion of resources from Investment 
to current expenditure In the form of subsidies. 

Statement 

Gross Capital Formation in Agriculture 

(Rs. Crores) 

Year Agriculture Total Agriculture Private Agriculture Public 

At current At At current At At current At 
Prices 1993-94 Prices 1993-94 Prices 1993-94 

Prices Prices Prices 

2 3 4 5 6 7 

1995-96 23942 19944 17954 15168 5988 4776 

1996-97 29296 19902 20184 15555 6112 4347 

1997-96" 29700 20995 22767 16579 6933 4416 

·QulckE" ....... 
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{English] 

Hal Pilgrims 

346. SHRI TATHAGATA SATPATHY : Will the 
Minister of EXTERNAL AFFAIRS be pleased to slate: 

(a) whether the Government are aware of the 
problems faced by Haj and Mansarovar pilgrims last year 
during their pilgrimage; 

(b) whether Government are taking various steps 
to minimise their difficulties; and 

(c) if so, the details thereof? 

THE MINSITER OF STATE IN THE MINSITRY OF EX-
TERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : (a) 
Yes, Sir. 

(b) and (c) A Statement is enclosed. 

Statement 

I. Haj 

The problems faced by pilgrims In Saudi Arabia arise 
from their. unfamiliarity with the living conditions and meas-
ures required for thler safety. The specific problems faced 
by pilgrims during Haj-98 related 10 the delays in their flights, 
particularly on the return journey, as a result of technical snags 
in aircraft. 

To address these problems, the Haj Committee, 
Mumbai, was to organise orlenlatlonllrainlng programmes for 
pilgrims, particularly at the district level, for Haj-99. This Is 
being Implemented In a number of states. Again, In order to 
me.t the requirements of pilgrims who do not go through 
such orientation programmes In India, the Consulate Gen-
eral In Jeddah has prepared detailed guidelines In five lan-
guage. (English, Hindi, Urdu, Malyalam and Tamil) which 
are being distributed to pilgrims on arrival. The India-based 
and local staff have also been put through an extensive 
training programme to equip them to meet the needs of our 
pilgrims, particularly in respect of safety measures during 
emergencies. 

In order to ensure that disruptions In Haj charter flights 
are minimised, for Ha1-99, the Haj Committee, Mumbai, in 
association with the Ministry of Civil Aviation, Air India and 
Directorate General for Civil Aviation (DGCA), has signed a 
contract with an International company that Is providing nawer 
arlcraft. So far, the haj air charter operations are proceeding 
satisfactorily. 

II. Ka/lash - Manasarova, I1Itra 

Last year, an unprecedented national calamity hit the 
12th batch of this Yatra on 17th August, 1998. When pilgrims 
were camped at Village Malpa. Dlatt. Pltthorgarh (U.P.), a 
massive landslide devastated the village. All 60 pilgrims of 
this batch were reported dead and the Yalra _s discontin-
ued after this tragedy. 

The arrangements for this year's Yatra take Into account 
the above tragedy. The possibilities of providing an aIIerna-
tive route for the Yatra has been under discussion with the 
Chinese since 1993, taking into account the growing popu-
larity of the Yatra, constrainst along the existing rout. and 
requests from resident of the border areas, specially Laddakh, 
The Chinese authorities are yet to respond positively to our 
suggestions. The Government's efforts to open a new route 
are continuing. 

Subaldy on DAP 

347. SHRI C.P.M. GIRIYAPPA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the news-item captioned "DAP subsidy hike 
delayed due to official faux pass" appearing In 'The Hlndustan 
Times' dated Dec., 12, 1998; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the action taken by the Union Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) Yes, 
Sir. 

(b) and (c) There was no delay In announcing the con-
cession (subsidy) for phosphatic and potassic fertilisers for 
Kharif 1998 and Rabi 1998-99 after Government took a de-
cision In the matter. 

Promotion of Aquaculture 

348. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have evolved any 
schemes for promotion of aquaculture: 

(b) 

(c) 
wise? 

II so, the details thereof; and 

the funds allocated during 1998-99, State-

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The Government of India is implementing two Centraly 
Sponsored schemes lor Devebpment 01 Aqueculura. Data .. of 
the two schemes are given In the enclosed statement. 

(c) The funds allocated during the 1998-99 for the 
scheme on Development 01 Freshwater Aquaculture is Ra. 
1850 lakhs and for the scheme on Development of Inte-
gratad Coestal Aquaculture Rs. 300 lakha. No State-wiH 
allocation of funds are made. However, fund. are released 
to the State Government. 88 per their requirement 
with proper justlficatlon'and duly supportad by utilisation 
eartHlcate •. 
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Statement 

I. Development of Freshwater Aquaculture 

A Centrally Sponsored Scheme on "Development of 
Freshwater Aquaculture" through Fish Farmers Development 
Agencies (FFDAs) is being implemented by the StatesJUn-
Ion Territory. At present 422 FFDAs have been sanctioned 
for establishment covering the major potential districts In the 
country. Under the scheme, expenditure on developmental 
activities such as, construction of new ponds, renovation of 
ponds and tanks, first year inputs (fish seed, feed, fertilisers, 
manures, etc.), running water fish culture, aerators, inte-
grated fish farming, fish seed hatcheries, fish feed mills, sal-
ary of incremental staff, cost of vehicle, training of fish farm-
ers, etc. is shared on SO:SO basis by the Government of India 
and the State Governments. However, the expenditure on 
base staff salary, maintenance of vehicles and office contin-
gencies is incurred 100% by the respective State Govern-
ments. 

II. Development of Integrated Coastal Aquaculture 

Under the Centrally Sponsored Scheme, "Development 
of Integrated Coastal Aquaculture", a package of financial, 
technical and extension support is provided to the small-
scale shrimp farmers through 39 Brackishwater Fish Farm-
ers Development Agencies (BFDAs) set up in the coastal 
States of the country and the Union Territory of Andaman & 
Nlcobar Islands. A subsidy of Rs. 30,000/- per hectare of 
water area is provided to the beneficiarla for developmental 
costs and inputs. Assistance of Rupees one Lakh per 
hatchery or 10 per cent of the cost, whichever Is lower is 
given for prawn seed hacteries of 2-S million capacity per 
annum. Trainees are provided stipend @ Rs. 2S/- per day 
and travelling allowance limited to Rs. 140/- per trainee for 
two months training. 

Indo-Pak Talks 

349. PROF. P.J. KURIEN : 

SHRI K.P. NAIDU : 

SHRI T. GOVINDAN : 

SHRI MADHAVRAO SCINDIA : 

SHRI P.C. THOMAS: 

SHRI HARI KEWAL PRASAD: 

SHRISURESH KURUP: 

SHRI SATYA PAL JAIN: 

SHRI SUSHIL KUMAR SHINDE : 

SHRI ADITYANATH : 

SHRI SATNAM SINGH KAINTH: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the progress made In the official lave I talks 
between India and Pakistan on various contentions Issues; 

(b) whether any substantial breakthrough have 
been achieved on the Kashmir issue and nuclear arms; 

(c) if so, the details thereof; 

(d) the main hurdles coming in way in the normali-
sation of relationship between both the countries; and 

(e) the steps taken/proposed to be taken to re-
solve all the outstanding issues? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (e) The resumed composite dia-
logue process between India and Pakistan began with a 
meeting of the Foreign Secretaries of India and Pakistan in 
Islamabad from IS-18 October, 1998, for discussions on the 
subjects of Peace and Security, including Confidence BUild-
ing Measures and Jammu & Kashmir. The discussions 
focussed on the need for exchanging views on security con-
cepts and nuclear doctrines, developing nuclear and conven-
tional CBMs, putting in place communication links that are 
fail-safe, secure and dedicated, increased information flow 
for greater transparency and predictability, as well as setting 
up of a consultative mechanism for periodic relvew and im-
proved implementation of the CBMs in piace. There was a 
convergence of views on these issues and It was agreed to 
continue these discussions. In the discussions on Jammu & 
Kashmir, we have made it clear that the entire State of Jammu 
& Kashmir is an integral part of India and this legai status 
does not admit of any change. We have also demanded that 
Pakistan cease Its futile sponsorship of terrorism and ad-
here to the provisions of the Simla Agreement, including the 
status quo which was established in Jammu & Kashmir un-
der that Agreement. 

The composite dialogue process continued In New Delhi 
with talks being held from S-13 November, 1998, on the sub-
Jects of Tulbul Navigation ProJect, Siachen, Sir Creek, Terror-
Ism and Drug Trafficking, Economic and Commercial Coop-
eration and Promotion of Friendly Exchanges in various fields. 

During discussions on Terrorism and Drug Trafficking, 
Government gave Pakistan detailed evidence regarding Its 
role in sponsoring terrorism against India and demanded that 
this should stop. Government also asked Pakistan to close 
down training camps for terrorists and hand over terrorists 
and fugitives from the law who had been given sanctuary in 
Pakistan. \ 

in discussions on Economic and Commercial Coop-
eration, the two sides recognised the usefulness of coopera-
tion In international fora on issues such as the environment 
and the soical clause and felt the need for enhanced exchange 
of information on economic and commercial matters. As a 
result of these discussions, expert level talks were heid in 
Pakistan and India on the possible purchase of power by In-
dia from Pakistan. Following the second round of these dis-
cussions, the Pakistan delegation confirmed the availability 
of 300 MW capacity for export to India for the next ten years 
with periodical increase of 600 MW. It was decided that the 
tariff and other commercial terms for purchase of power would 
be discussed in the next round of discussions to be held In 
March 1999 In Pakistan. 
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On the subject of Promotion of Friendly Exchanges in 
various fields, the two sides agreed to hold expert level talks 
on civilian prisoners, railway traffic and starting the bus serv-
ice between Deihl and Lahore, The two sides also agreed 
that fishermen who Innocently stray Into each other's territo-
rial waters should be released Immediately on completion of 
necessary procedures. Both India and Pakistan released fish-
ermen In their custody following these talks. Liberalisation of 
the visa regime was also discussed. Following expert level 
talks on bus service between Deihl and Lahore, an agree-
ment and protocol for the regulation of this service was signed 
between the Governments of India and Pakistan in Islamabad 
on 17 February, 1999. The inaugural Deihl-Lahore run of the 
bus service took place on 20th February 99. Prime Minister 
visited Pakistan on this occasion. 

On the subjects of Siachen, Sir Creek and Tulbul Navi-
gation Project, Government gave reasonable, practical and 
realistic proposals to Pakistan. It has been agreed to con-
tinue discussions on all Identified subjects. 

There has been some progress during the first round 
of discussions in the composite dialogue process. India's ap-
proach to this process is positive and constructive and we 
look forward to engaging Pakistan In a sustained dialogue 
on all aspects of our relations, I.e. cooperation, conlidence 
building, and resolution of outstanding issues. 

A strong impetus to the comprehensive dialogue proc-
ess has been provided by Prime Minister's visit to Pakistan 
on the Inaugural run of the Delhi-Lahore Bus Service. In the 
talks between Prime Minister and his Pakistani counterpart 
Mr. Muhammad Nawaz Sharif, It was decided that the proc-
ess should be intensified. 

The date of the next round of official lave I talks under 
the composite dialogue process will be decided through mu-
tual consultation between the two Governments. 

Gloomy Picture of State Finance. 

350. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission in Its re-
cent report has pointed out a gloomy pictures of the State 
finances pointing out that the States Plans are funded al-
most exclusively by borrowings; and 

(b) If so, the details thereof and the action taken 
by the Government as a follow-up measure on the report? 

THE MINISTER OF STATE INTHE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK): (a) Yes, Sir. 

(b) Borrowings, on an average, accounted for 84 
per cent 01 total resources for financing the State Plans of 25 
States In 1998-99. In addition, a large part of Central Assist-
ance which accounted for 43 per cent of States' Plan resources 

Is also in the form of loans to the States. Planning Commis-
sion has been impressing upon States to generate higher 
level of own resources through increase in tax and non-tax 
revenue and also by containing non-plan revenue expenditure. 

U.e of Hindi in Indian High Comml •• ion. 
and Embas.ies Abroad 

[Trans/ation} 

351. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Hindi is not used predomlnently In the 
Indian High Commissions and embassies; 

(b) If so, the steps taken by the Government to 
propagate the use of Hindi; 

(c) the percentage of amount spent on Hindi books, 
newspapers, magazines etc. in embassies out of the total 
aUocation made for magazines for the last three years; and 

(d) the steps taken by the Government to make 
available bilingual forms for all the forms available in English 
in the Indian embassies? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MIN ITER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) While the Ministry of External Af-
fairs/Missions and Posts abroad deals primarily with foreign 
countries and officials, the Missions/Posts are, on a con-
tinuing basis, making all efforts for popularisation and pro-
gressive use of Hindi abroad. Interactions with the Indian 
community abroad, including during National Day celebra-
tions, are In HindI. 

(b) The Ministry has a well formulated scheme of 
propagation of Hindi abroad Including dissemination of Hindi 
literature comprising books In Hindi on various subjects such 
as Indian culture, art, literature, language, history, philoso-
phy to Indian Missions abroad for building Hindi libraries in 
the Missions as also for dor.ating to educational institutions 
and voluntary organisations engaged in promotion and 
propagation of Hindi abroad. Hindi teaching material includ-
ing text books dictionaries, audio-visual cassettes, compu-
ter Hindi software, CD ROM etc. are also being sent. The 
Missions on their part maintain close contact with local or-
ganisations and Indian community etc., and fulfil their Hindi 
language related requirements. They also coordinate the work 
relating to selection of foreign students for studying Hindi at 
Kendriya Hindi Sansthan, Agra, on Government 01 India 
scholarships. Some of our Missions have been organising 
Hindi conferences, literary events, Hindi essay competitions 
to promote Hindi in the countries of their accreditation. Some 
Missions abroad conduct classes for local people keen to 
learn Hindi. Liberal financial assistance is given to the or-
ganisations engaged in the promotion and propagation of 
Hindi abroad. 

Hindi forms an integral part of the Foreign Service 
Institute training programme. Intensive training aboutihe OffI-
cial Language Policy of the Government 01 India and how to 
implement it, iI given to th~ officlail going on posting abroad. 

(c) Approximately 15%. 
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(d) All the Forms for Passports and other consu-
lar services forwarded by Ministry to Missions abroad are in
bilingual format.

[English]

CBI Enquiry

352. DR. SUBRAMANIAN SWAMY :Will the PRIME
MINISTER be pleased to state:

(a) whether the Prime Minister has received any
petition seeking his sanction, required under the Prevention
of Corruption Act against any Minister;

(b) if so, the details thereof;

(c) whether the attention of the Government has
been drawn to the news item appearing in the Free Press
Journal, Mumbai dated January 13, 1999 wherein it has been
reported that the CBI has completed its investigation con-
cerning certain charges levelled against a particular Minis-
ter;

(d) if so, the details thereof; and

(e) the action proposed to be taken by the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE
(BANKING, REVENUE AND INSURANCE) (SHRI
KADAMBUR M. R. JANARATHANAN) : (a) to (e) A petition
has been received from Dr. Subramanian Swamy, Member
of Parliament seeking sanction of prosecution of a Central
Minister under the Prevention of Corruption Act, 1988 and
the matter is receiving attention of the Government.

[Translation]

Traditional Crops

353. SHRI CHANDRAMANI TRIPATHI : Will the
PRIME MINISTER be pleased to state:

(a) whether the Government contemplate to de-
velop the traditional crops in India as they are being devel-
oped appropriately in the developed countries; and

(b) if so, the action taken by the Union Govern-
ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : (a) and
(b) The process of evaluation and development of tradi-
tional crops in India is being continued through the imple-
mentation of a nubmer of programmes in respect of research,

development and extension. These programmes include All
India Coordinated Crop Improvement Projects of Indian Coun-
cil of Agricultural Research as well as Centrally Sponsored/
Central Sector Schemes.

[English]

Soil Erosion in Kerala

354. SHRI A.C. JOS : Will the PRIME MINISTER
be pleased to state:

(a) whether the Union Government are aware that
there is constant soil erosion on the banks of various rivers
in the State of Kerala;

(b) if so, the details thereof; and

(c) the details of financial assistance provided
by the Union Government to the State Government of
Kerala during the last three years till date to check the
menace?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a)
Yes, Sir.

(b) Soil erosion on the banks of Moovattupuzha,
Periyar, Koddor, Meenachil and Mutter rivers in Kerala has
been reported.

(c) Flood Management Works, including anti soil
erosion works, is a State subject and are executed by the
States out their own Plan Funds as per their priorities and
availability of funds. Planning Commission allocates funds to
the State as block grants and loans. The outlays in flood
control sub-sector provided to Government to Kerala in the
last three years are as below:

1995-96 Rs. 21.00 crores

1996-97 Rs. 35.50 crores

1997-98 Rs. 25.50 crore

From these funds Government of Kerala has also been
undertaking river bank protection works on various rivers.

Ties with the U.K.

355. SHRIMATI JAYANTI PATNAIK : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government have a proposal to
normalise relations with UK;

(b) whether any dialogue was initiated by both the
countries in the matter; and
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(c) if so, when and the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS AND
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI
JASWANT SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Principal Secretary to Prime Minister
visited the U.K. from January 20-21, 1999. The Minister of
External Affairs visited the UK from February 2-7, 1999. The
visits have allowed forfrank discussions with the political lead-
ership in Britain on a wide range of issues including,
inter-alia, bilateral cooperation, regional developments, and
nuclear disarmament and non-proliferation.

[Translation]

National Gene Bank

356. SHRI AJIT JOGi : Will the PRIME MINISTER
be pleased to state :

(a) whether the National Gene Banks have been
set up in the country;

(b)

(c)

(d)

if so, the details thereof, State-wise;

the total expenditure incurred thereon; and

the main purpose of setting up of such banks?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE INTHE MINISTRY
OF WATER RESOURCES (SHRI SOMPAL) : (a) Yes, Sir.

(b) The National Gene Bank is located at National
Bureau of Plant Genetic Resources, New Delhi under the
Indian Council of Agricultural Research (ICAR).

National Gene Bank has a capacity to conserve one
million accessions under midium term (4°C) as well as long
term storage (-20°C). It has cryobank with an additional a
quarter million capacity of holding accessions.

At present 1,70,000 accessions belonging to 80 gen-
era of agri-horticultural crops as base collection (-20°C),
1250 seed samples in cryo bank (Iiquid/vapour nitrogen at
(-196 C) and 850 tissue culture materials comprising about
25 genera has been conserved in the gene bank.

The gene bank is supported by a net work of medium
term seed gene banks which have been established at
National Active Germplasm sites located in different crop
based institutes of ICAR, State Agricultural Universities,
NBPGR Regional Stations in different States as listed
below:-

1. ICAR Research Complex for NEH Region,
Shillong, Meghalaya.

2. Central Rice Research Institute (ICAR),
Cuttack, Orissa.

Indian Grassland and Fodder Research
Institute (ICAR), Jhansi, U.P.

3.

4. Indian Institute of Pulses Research (ICAR),
Kanpur, U.P.

Central Institute for Cotton Research (ICAR),
Nagpur, M.S.

Directorate of Wheat Research (ICAR), Karnal,
Haryana.

5.

6.

7. University of Agricultural Sciences, Bangalore,
Karnataka.

8. Indira Gandhi Krishi Viswa Vidyalaya, Raipur, M.P.

National Research Centre for Groundnut
(ICAR), Junagarh, Gujarat.

9.

10. Directorate of Vegetable Research, Varanasi,
U.P.

11. Directorate of Oilseeds Research (ICAR),
Hyderabad, A.P.

12. Indian Institute of Horticultural Research,
Bangalore, Karnataka.

13. M.S. Swaminathan Research Foundation,
Chennai, T.N.

NBPGR Regional Station, Thirssur, Kerala.

NBPGR Regional Station, Hyderabad, A.P.

NBPGR Regional Station, Akola, M.S.

14.

15.

16.

17. NBPGR Regional Station, Jodhpur, Rajasthan

NBPGR Regional Station, Shillong, Meghalaya.18.

19. NBPGR Regional Station, Shimla, H.P.

20. NBPGR Regional Station, Bhowali, U.P.

(c) The establishment of these have costed about
Rupees 20 crores.

(d) The purpose of the National Gene Bank is to
conserve plant genetic wealth in controlled conditions to
ensure that the diversity available at farmers fields is not
lost because of change over to new improved varieties. These
also ensure availability of plant genetic resources, which are
the basic raw material utilized for developing new high yield-
ing varieties of agri-horticultural plants by the plant breed-
ers. The rich heritage of agri-horticultural plants and their
wild relatives, which feeds and sustains human kind and is of
utmost importance for present and future use is conserved
in the gene bank in the form of seeds, tissue cultured plants,
embryos, pollen, DNA etc.

{English]

Passport Applications

357. SHRI MULLAPALLY RAMACHANDRAN: Will
the Miniter of EXTERNAL AFFAIRS be pleased to state:
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(a) the number of applications pending at 'lach 
of the passport offices In Kerala as on 31st January, 1.:199; 

(b) whether the applications are to be cleared 
under time bound programmes; 

(c) If so, the details thereof; 

(d) whether the Government propose to simplify 
the procedure for Issue of passport; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) The number of applications pending at the three 
passport offices In Kerala as on 31.1.99 is given below: 

SI. Passport Office Total 
No. Pendency 

1. RPO, Cochin 8,737 

2. PO, Kozhlkode 29,018 

3. PO, Trlvandrum 7,331 

(b) and (c) The major reasons for delay in issue of 
passports are increase In the number of applications, receipt 
of negative or Incomplete reports from police authorities, 
discrepancies In documents/applications submitted by the 
applicants, lack of response from applicants, who are asked 
to submit additional documents, etc. 

Every effort is being made to expedite disposal and 
reduce the backlog of pending applications. 

(d) and (e) The simplification and streamlining of 
procedures for Issue of passports is an on going process. 
Among the measures taken to expedite processing of pass-
port applications are: computerlsation of processing proce-
dures, opening of new passport offices and collection cen-
tres, enhancing validity of passports to 20 years, provision 
for dispatch of passport by speed post, etc. 

Attack on Christiana 

358. DR. T. SUBBARAMI REDDY : 

SHRI GURUDAS KAMAT : 

SHRI P.C. THOMAS : 

SHRI G.M. BANATWALLA : 

SHRI TARIQ ANWAR: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether any of the foreign countries or digni-
taries have expressed their reaction/concern on recent vio-
lence against Christians/Christian missions in various parts 
of our country; 

(b) If so, the names of such countries/dignitaries 
and Issues raised by them; 

(c) whether the Government have responded to 
them; and 

(d) If so, details of such response? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) to (d) Concern has been expressed 
In some countries including Australia, the UK, the US, as well 
as in the European Parliament, following some recent Inci-
dents of violence In India Involving members of the Chris-
tian community. In the UK House of Commons, this Issue 
was discussed is an Adjournment Motion on 10th February, 
1999. In his response, Minister of State for Foreign and Com-
mon wealth Mr. Tony Lloyd pointed out that India has been a 
model 01 a successlul, diverse and democratic State. ,he 
European Parliament In Its Urgency Resolution Procedures 
adopted on 11th February, 1999, a non-binding Resolution 
on religious freedom. While expressing anxiety about the 
Increase in persecution of religious minorities in various 
countries, the Resoultion also applauded the PM's speech to 
the nation supporting freedom of religion and calling upon 
the Indian authorities to bring to justice the guilty. The Aus-
tralian Foreign Minister issued a stateml!nt conveying their 
Government's concern and sorrow. The United Nations High 
Commissioner for Human Rights expressed her concern 
generally over such matters in her discussions during her 
visit to India In mid-February, 1999. 

Government 01 India has emphasised India's strong 
and continuing commitment to the maintenance 01 our long 
established tradition of religious tolerance and secularism. 
The statements 01 the President and Prime Minister of India 
codemnlng the recent incidents as well as the widespread 
public codemnation of these events have also been brought 
to the attention 01 interlocutors in countries where concern 
has been expressed. It has lurther been emphasised that 
government is lully committed to saleguarding the right 01 
all citizens to freedom of religion, and that this is enshrined 
In the Constitution. Government's prompt action to fully In-
vestigate and proceed under the law against all such acts of 
violence, and to preserve India's long tradition of peaceful 
co-existence and social harmony between people of differ-
ent religious faiths has also been made known. Foreign 
Governments, public opinion and the international media have 
been fully sensitised to the above facts. Our Missions and 
Posts abroad have been duly involved In this effort. These 
measures have effectively conveyed the facts, also that the •• 
recent Incidents were essentially aberrations. 

Space Policy 

359. SHRI A.C. JOS : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Government are formulating a 
national policy to enable the private sector to participate in 
satellite launching and maintenance programme; 

(b) if so, the details thereof; 
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(c) whether the Union Government haw also decided 
to permit private broadcasters tI upfink from the Indian soil; and 

(d) 
therefor? 

If so, the details thereof alongwlth the reasons 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) Yes, Sir. 

(b) The Government have approved a policy frame 
work which provides for private ownership and maintenance 
of communication satellites. 

(c) Yes, Sir. 

(d) The following seven private broadcasters have 
been permitted to uplink from Indian soli: 

(1 ) Mis. Uday TV, 
268-269, (2nd floor), Anna Salal, 
Teynampet, Chennai-600 018. 

(2) Mis. Eannadu TV, Shantishlkhera 
Complex, Raj Bhawan Road, 
Hyderabad-500 082. 

(3) MIs. Sumangali Publication, Pvt. Ltd. 
93-Kodambakkam High Road, 
Chennai-600034. 

(4) MIs. Gemini TV, 
268-269, II Floor,Anna Salai, 
Teynampet, Chennai-600 018. 

(5) Mis. Television International 
26B-Masjid Moth, Udey Park, 
New Delhi-ll 0049. 

(6) Mis. Asianet Communication Ltd., 
l-C, Nungambakkam High Road, 
Chennai-600034. 

(7) MIs. Vijay TV, Mc Dowell House, 
3-Second Line Beach, 
Chennal-600001 

Reasons for permitting private broadcasters to uplink 
from the Indian soli are : 

(I) It would remove the Imbalance existing earlier 
of permitting downllnking and not permitting 
upllnklng. 

(iI) It would result in saving a huge outflow of Ior-
eign exchange from the country which was 
being released by the Government for uplinklng 
facilities being hired by these private parties 
from ebroad. 

(iii) In permitting uplinking from Indian soli, a con-
dition Is now stipulated that the private chan-
nel operators would adhere to programme and 
advertisement code of Conduct of Prasar 
Bharatl. 

Irrigation ProJecta of Orl.aa 

360. SHRIMATi JAYANTI PATNAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) the total number of Irrigation projecta submit-
ted by the State Government of Oris .. to the Central Water 
Commission lor clearance, during the last three years; 

(b) the number out of them cle.red ao far; and 

(c) the details of the remaining proejcts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
and (b) The Government of Orissa submitted 11 Irrigation 
Projects to Centre for Its approval during last three years. 
Of these, one major project has since been accorded 
Investment clearance by the Planning Commission. 

(c) The details of remaining 10 projects is given 
In the enclosed statement. 

Statement 

SLNo. Name of Project 

Major Projects 

1. Upper Indravati 
Extension 

2. Kanupur 

3. Ong Dam 

4. Ib 

5. Brutang 

6. Upper Kolab 
Extension 

Medium Projects 

7. 

B. 

9. 

10. 

Dhauragoth 

Telengir 

Ret 

Upper Lanth 

{Translation] 

Present Status 

Accept by Technical 
Advisory Committee 
Subject to observation 

-do-

-do-

Under Correspondence 
with State Government 

-do-

-do-

Accepted by Technical 

Advisory Committee 

SubjKt to ob.ervatlon 

-do-

-do-

-do-

Subaldle. to Farme,. 

361. SHRI AJIT JOGI : Will the PRIME MINISTER 
be pleased to state : 

(a) the subsidies being given to the farmers directly 
and Indirectly on various counts, separately; 
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(b) the policy of the Government In regard to re-
duce or to abolish these subsidies; 

(c) the amount of subsidy reduced on Urea and 
other fertilizers alongwith the reasons therefor; and 

(d) the amount of subsidy on agriculture being 
provided In other developed countries In comparlsion to our 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Major agricultural Input subsidies given to farmers are fertilis-
ers, irrigation and power. A statement giving details of these 
subsidies is enclosed.Subsldles on Irrigation and power are 
gillen directly by the State Governments charging lower rates 
than that of the actual cost.The subsidies on fertilizers are 
routed through the manufacturers/suppliers of fertilizers. 

(b) The policy of the Government Is to provide 
Inputs to the farmers at affordable prices while keeping the 
subsidy within reasonable limits. 

(c) The price of Urea, which is under Statutory 
price control, has been enhanced by Rs. 340 per tonne from 
Rs. 3660 to Rs. 4000 per tonne w.e.f. 29.1.1999. The ra-
tionale behind the Increase in prices are (I) flscalsustalnabllity 
and (II) balanced fertilisation. 

(d) The estimates of producers subsidy (net 01 
Input subsidies and output taxes) as a percentage of valua 
of agricultural production as worked out by Organisation 01 
Economic Cooperation and Development are as under: 

Japan 68 

EC 48 

USA 30 

Australia 11 

Such estimates have not be.n worked out by the 
OECD for India. However, Fertilizer Association of India had 
placed It at 5%. 

Statement 

Details of Subsidies to Agriculture Sector 

Item 

Subsidy to Agriculture 
Sector through Inputs 

1 . Fertiliser (Total) 

1.1 Indigenous fertiliser 

1 .2 Imported fertiliser 

1.3 Fertiliser Subsidy to 
Small and Marginal farmers 

1.4 Sale of decontrolled 
Fertiliser with 
concesalon to farmers 

1993-94 
Actuals 

4562 

3800 

762 

2. Electricity •• 2400 

3. 

4. 

Irrigation II 5872 

Other subsidies given to marginal 1169 
farmers In the form of seed, 

dllllelopment of oil-seeds, pulses 
and farmers co-operatlve Societies 
etc. 

1994-95 
Actuals 

5769 

4075 

1166 

52B 

233B 

6769 

1176 

Source : 1. Fertilisers: EI(JI8fIdture Budget 199&-99, Vol. I 01 Central Government 
2. Electricity .nd Img.IIon : Central Statistical Organisation 

Not. : N. A.-Notll\lallable 

1995-96 1996-97 
Actuals Actuals 

6735 ,7578 

4300 

1935 

500 

lB2B 

7909 

262 

4743 

1163 

1672 

N.A. 

9256 

N.A. 

1997-9B 
RE 

10026 

6600 

826 

2600 

N.A. 

9nB+ 

N-A. 

(Rs. Crores) 

199B-99 
BE 

99B3 

6000 

983 

3000 

N.A. 

N.A. 

N.A. 

Electricity Includaa ... lubslclee to IIIIIcIrlclty Boards IIIlCI CorporatIoN. Seperalll 8Itimalll. of alactrlclty subsidy accountable 1IIIc\us1v8lY 
to IVlcuitural .actor Is not ll\lallabla. 

• • The r .... lor supply of walllr 10 farmera are kept low as a matter 01 policy. resulting In loa ... 10 the Government irrigation ayalilm. Tht 
u:caal of operating coats over the gfOla r_ IlIrea111d .. Impullld irrigation lubsidy. 

+ Quidl 8Itirnallll 
RE RIIViIad .. tlmates 
BE Budget .. tim .... 
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[Eng/Ish] 

Avallllbility of Water 

362. SHRI MOINUL HASSAN AHAMAD : Will the 

development In accordance with the National Water Policy. 
A statement shOWing per capita surface water availability 
and replenish able ground water resources of River Basins In 
the country is enclosed. 

(b) The present (1997) utlDaation of water for vartous PRIME MINISTER be plealed to Itate: 
purposes is as under (surface and ground water combined ):-

(a) the per capita water availability In the country 
at present, State-wise; and 

(b) the details of sharing of water amongst the 
agricultural, industrial and the domestic sector, sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : (a) 
Assessment of average annual availability of surface water 
resoulCu In the country has been made river basln-wlse as 
river basin has been considered as a unit of water resources 

Purpose 

Irrigation 

Domestic 

Industrial 

Energy 

Others 

Total 

Utilisation (in billion cubic metres) 

501.00 82.8% 

30.00 5% 

20.00 

20.00 

34.00 

605.00 

3.3% 

3.3% 

5.6% 

Riv., Basin Wat., Alia/lability 

River Basin Catchment 
Area 
(million 
hectares) 

2 

Indus 32.13 
Ganga 109.76 
Brahamputna 
Meghna System 
(includes Ganga 
& Brahamputra 
Barak) 

Ganga 86.15 

Brahamputra & 23.61 
Barak 

Godavari 

Krishna 

Cauvery 

Subernrekha 

Brahmani-
Valtarnl 

Mahanadl 

Pannar 

Mahl 

Sabarmatl 

~armada 

31.28 

25.89 

8.12 

2.92 

5.18 

14.16 

5.52 

3.48 

2.17 

9.88 

Average 
Annual 
Surface 
Water 
Availability 
(BCM) 

3 

73.31 
1110.62 

525.02 

585.60 

110.54 

78.12 

21.36 

12.37 

28.48 

66.88 

6.32 

11.02 

3.81 

45.64 

Replenishable 
Groundwater 
Resources 
(BCM) 

4 

26.55 
206.07 

171 

35.07 

40.6 

26.4 

12.3 

1.8 

4.05 

16.50 

4.93 

10.80 

Estimated 
1991 Population 
imillions) 

5 

41.90 
392.04 

356.80 

35.24 

53.98 

60.78 

29.33 

9.46 

9.77 

26.60 

9.70 

10.58 

10.48 

14.70 

Per 
Capita 
Available 
Surface 
Water 
(cubic 
metera) 

6 

1,749 
18,061 

1,471 

16,589 

2,048 

1,285 

728 

1,307 

2,915 

2,513 

651 

1,052 

360 

3,109 

Per 
Capita 
Surface and 
Ground 
Water 
(cubic 
meter&) 

7 

2383.29 
3358.56 

1950.73 

17612.66 

2799.93 

1719.84 

1147.63 

1497.89 

3329.56 

3134.59 

1159.79 

1051.53 

360.11 

3831.48 
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2 3 4 

Tapl 6.51 14.88 8.27 

East Flowing 28.90 
rivers 

Tapl to Tadri 5.59 87.41 

Tadri to 5.62 113.53 
Kanyakumarl 

Kutch and 32.19 15.10 
Saurashtra 
Incl. Lunl 

East Flowing 18.20 
rivers 

Mahanadl 8.66 22.52 

Godavari 
Pennar to 10.01 16.46 
Kanyakumarl 

Sea of Inland 6 
Drainage In Rajasthan 
Minor Rivers 3.63 31.00 
draining Into 
Bangladesh and 
Myanmar 

CSI Action In Security SCAMS 

363. DR. SUBRAMANIAN SWAMY : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the CBI has received a complaint from 
a Member of Parliament against the former Union Minister, 
seeking his prosecution under the prevention of Corruption 
Act In the security scam concerning Falrgrowth Financial 
Services Limited; and 

(b) If so, the date of receipt of the complaint and 
the proposed action by the CBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) According 
to the Information furnished by the Central Bureau of Inves-
tigation, a complaint from Dr. Subramanian Swamy, M.P. was 
received by them on 13.7.1998 against a former Union Min-
ister. A similar complaint had earlier been dismissed both 
by the Special Judge, Deihl and the High Court of Deihl. After 
examining the matter In depth, the Central Bureau of Inves-
tigation came to the conclusion that the present complaint 
does not disclose any fresh material which may conslltute a 
case against the former Union Minister under the preven-
tion 01 Corruption Act. 1988. 

Subsequently, another letter dated 16th February, 1999 
has been received from Dr. Subramanian Swamy, M.P., which 

5 6 7 

14.80 1,007 1564.19 

25.80 3,383 3387.98 

32.60 3,480 3482.52 

22.10 683 683.26 

23.60 953 954.21 

45.20 366 364.16 

7.10 

2.10 14,623 

has been sent to the Central Bureau of Investigation for 
comments. 

Issue of Passport 

364. SHRI M. BAGA REDDY: Will the Minister 01 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether It has been reported that the Ministry 
was responsible In clearing the passport for Dawood 
Ibrahim's mother on March, 1993; 

(b) If so, whether the Ministry had Issued the pass-
port without any proper verification or as no records were 
available either with the South District Pollee or with the Spe-
cial Board; 

(c) If so, whether the Ministry has conducted any 
enquiry as to how this passport was Issued without proper 
ver~ication; and 

(d) the action taken against those held 
responsible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDMARA RAJE) : 
(a) to (d) Regional Passport Office Deihl had Issued a 
passport In favour of Smt. Amina B. Sheikh Ebrahim Kaskar 
on 19.7.93. On the basis of statement by the applicant thai 
she needed to visit Dubal urgently since her only son had 
met with a serious accident in Dubal, a short validity pass-
port valid for UAE only, was Issued to her. There was no Indi-
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cation on the application form that the applicant was the 
mother of Dawood Ebrahim. Since Smt. Kaskar was already 
holder of e pessport which had expired on 14.1.93, the 
existing guidelines did not mandate pollee verification by 
the Passport Office prior to Issue 01 a new passport to her. 

The matter Is currently under Investigation by the 
Central Bureau of Investigation. 

Production of Wheat, Ric., Oll ••• d. and Pul ••• 

365. SHRI ASH OK NAMDEORAO MOHOL : 

SHRI HARIKEWAL PRASAD: 

SHRI RAMESH C. JIGAJINAGI : 

SHRI MADAN PATIL : 

SHRI PUNNU LAL MOHALE : 

Will the PRIME MINISTER be pleased to 
state: 

(a) the annual production and area under cuHi-
vatlon for wheat, rice, ollseeds and pulses In each States 
during last three years; 

(b) the estimated demand, production and con-
sumption of foodgralns, pulses and oilseeds at present; 

(c) whether the country achieved self-sufficiency 
In meeting the Indigenous, demand of foodgralns, pulses 
and oilseeds; 

(d) If so, the details thereof; and 

(e) If not, the steps taken/proposed to be taken 
to Increase the production of these crops? 

THE MINISTER OF STATE IN THE MINISTRY 

OF AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL) : 
(a) The production and area of wheat, rice, ollseeds and 
pulses-all India and State-wise during 1995-96, 1996-97 
and 1997-98 are given In the enclo.ed Statement. 

(b) to (d) The estimates of production and requirement 
during the 1998-99 are as follows :-

Commodity 

Foodgrains of which 

Pulses 

Edible Oils 

(Million tonnes) 

Requirement 

197.33 

16.27 

8.20 

Production 

195.25 

14.78 

6.80 

The country has almost achieved sell sufficiency in ce-
reals. However, there are shortages In the case 01 pulses and 
edible oliS/oilseeds. 

(e) In order to increase production 01 these crops. 
the Government is Implementing crop specific centrally spon-
sored schemes/programmes under which incentives are pro-
vided to farmers lor use 01 quality seeds and location spe-
cific high yieldinglhybrid varieties, application 01 Integrated 
pest management, propagation of scientific water manage-
ment Including micro Irrigation, Improved farm Impltlments 
etc. Besidlls, field demonstration. on farmers holdings In-
cluding training of larmers and farm labourers are organised 
for ellectlve transfer of technology. Further, under the 
national agenda for govllrnance, the Government has 
been given thrust to double the food production in next ten 
years adopting regionally differentiated growth strategies, 
creation of farming infrastructure and more efficient use of 
resources. 

Statement 

Area-Million Hv.tarll' 
Prod - MiHion Tonne. 

Sial .. Rica Wheal Total PulHI Total OUlaadI 

19115-98 1998-87 1887-98 11195-98 1998-87 1887-98 11185-98 1998-97 1887-98 1995-111 1998-117 1l1li7-98 

------ --- ------ ------ ---- ---- ---- ------
A P A P A P A P A P A P A P A P A P A P A P A P 

2 3 4 5 II 7 8 8 10 11 12 13 14 15 16 17 18 111 20 21 22 23 24 25 

ArdIra 3.7 8.0 4.1 10.7 3.5 8.6 - 1.6 0.8 1.6 0.8 1.6 0.6 3.1 3.0 3.0 2.4 26 16 
PracIeeh 

A8am 2.6 3.4 2.6 3.3 2.6 3.4 0.1 01 0.1 0.1 0.1 0.1 0.1 0.1 01 0.1 0.1 0.1 0.1 0.1 0.3 0.2 0.3 0.2 - 5.0 ... 6.1 7.3 5.0 ... 2.1 4.2 2.1 4.8 2.1 '.2 0.8 0.8 0.8 0.7 0.8 0.' 0.2 0.1 0.2 0.2 0.2 0.2 

G .... 0.' D .• 0.' 0.11 0.7 1.0 0.6 1.1 0.' 1.3 0.7 1.' 0.' 0.6 0.8 0.7 0.8 0.' 2.8 2.2 2.1 3.8 2.8 3.' 

HtIryWIa D •• 1.1 D .• 2.5 0.1 2.5 2.0 7.3 2.0 7.' 2.1 7.6 0.' O. 0.' 0.3 0.' 0.4 0.8 0.' 0.7 1.0 0.' 0.4 

Hkna.GhaI 0.1 0.1 0.1 0.1 0.1 0.1 0.4 0.5 0.4 0.5 0.4 os -
P_h 
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2 3 4 5 • 7 • 8 10 I I 12 13 14 15 1. 17 18 19 20 21 22 2:J 24 25 

0... 0..1 0.3 0.4 0.3 0..& 0..2 0..4 0.2 0.4 0.3 G.. - 0.1 - 0..1 - 0..1 

1.3 3.0. U 3.2 U U 0..2 0..1 0..1 0..2 0..3 0..1 1.5 0..7 1.8 0..7 1.7 0..5 2.' 1.7 2.. 1.8 2.2 1.3 

KeraII 0..1 1.0. 0..4 0..8 D.. 0..7 -

1.3 I.' U &.8 1.4 •. & •. 0 '.7 •. 3 7.. ..& 7.3 5.2 3.1 5.0. 3.1 5.0. 3.3 5.' 4.8 '.0. 1.1 •. 1 5.8 

1.1 2.8 U 2.& U 2.4 0..7 0.9 0.8 1.2 0.7 0.7 3.3 1.6 3.3 2.0 3.3 1.2 2.6 2.0 2.7 2.. 2.. 1.7 

4.5 U U U •. 5 8.2 - - 0.9 0.4 0.7 0.2 0.8 0.3 0.5 0.2 0.4 0.2 0.4 0.2 

PunJib 2.2 I.' 1.2 7.3 2.3 7.9 3.2 12.& 3.2 137 3.3 12.7 0.1 0.1 01 0.1 0.1 0.1 0.3 0.3 0.2 0.3 0.2 0.2 

0.1 0..1 0..1 0.2 0..2 0.2 2.2 U 2.5 &.8 2.7 &.7 3.6 1.5 3.8 1.8 •. 4 2.& 3.. 3.1 3.8 3.S 4.4 3.3 

TIII1IINIIdu 1.2 5.3 2.2 5.8 2.. 7.1 - D.. 0..2 D.. 0..2 0..& 0..3 1.1 I.' 1.1 1.5 1.3 1.9 

Unlll'Pradeeh U 10 .• U 11.8 5.7 12.2 8.8 21.8 9.0 24.0 8.2 23.0 2.8 2.2 2.8 2.6 2.8 2.3 I.. 1.4 1.8 1.5 1.7 1.0 

Well IIengIII '.0 11.' I.' 12.8 U 13.2 0.3 0.7 G.. 0.8 0.. 0.8 0.2 0.1 0.2 0.2 0.2 0.1 0..& 0.4 0.5 0.. 0.5 0 .• 

All india 42.8 77.0 43.481.7 43." 82.3 25.0. 82.1 26.8 69." 21.7 85.9 22.3 12.3 22." '''.2 22.B 13.1 21.0. 22.1 21.3 2 ..... 21.2 22.0. 

Drlva ag.lnst Inaurgent. 

366. SHRI G. GANGA REDDY: 

SHRI K. 'fERRANNAIDU : 

Will the Minlst.r 01 EXTERNAL AFFAIRS be 
pleasad to stat. : 

(.) wh.ther Indl. express.d concern over the us. 
01 Bhut.n .s • mlllt.nt base by North·Eastern Insurgent 
group.; 

(b) II so, the d.talls thereol; .nd 

(c) the ..... t.nc. glvenlpropos.d to Bhutan lor 
drive .galnst th.se Insurgents? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (.) to (c) The pres.nc. 01 North-E.st-
ern mllltsnts on Bhut.nese territory has be.n a subj.ct 01 
discussion with Bhutan. Both sides share concerns on this 
Issu. which was dlscuss.d at length in the National Assem-
bly 01 Bhut.n at ltala.t •• ssion held in June.July 1998. Th. 
National Assambly recognised the dang.r po.ad by thesa 
mlllt.nts to Bhutan ltaell, and lOught to find the moat .p-
proprlate ways .nd me.ns to move th.m from th.lr t.rrltory. 
India .nd Bhutan h.ve r.m.ln.d In frequant touch to find. 
IOlutlon to th" _us .nd .re cooper.tlng with each oth.r in 
ttl .. reg.rd. 

crBT 
387. DR. RAVI MALLU : Will the MINISTER 01 

EXTERNAL AFFAIRS be pleased to st.te: 

(a) whether India has decld.d to take up final view 
on CTBT aft.r diplomatic n.gotlatlons with the Europ.an 
Union and Ruasla? 

(b) II so, wh.ther the Indian Gov.rnm.nt had con-
cr.te discussion with th.s. countries; .nd 

(c) If so, by what time final decision in this regard 
is likely to be taken? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF DEPARTMENT OF ELECTRONICS (SHRI 
JASWANT SINGH) : (a) and (b) As part of Government's 
efforts to .ngage key interlocutors In key countries on a rsnge 
01 Issu.s Including the CTST, discussions have also been 
held, Inter-alia, with Russia and the European Union. 

(c) Gov.rnment's position on the CTBT has been 
placed before Parliament. On December 15, 1998, Prime Min-
Ister had stated that "India Is now engaged In 'dlscusslons 
with kay interlocutors on a rang. of Issues, including the CTBT. 
W •• re prepared to bring th.se discussions to a successful 
conclusion, so th.t the entry Into force of the CTBT Is not 
delayed beyond September 1999. We expect that other 
countrl.s as Indicated In Article XIV 01 the CTST, will adhere 
to ttle Treaty without conditions. That r.malna our position. 
For the successlul conclualon 01 the talks, creation 01 a 
positive environment by our int.rlocutors ia a necessary 
Ingredient." 

[English} 

12.00 hra. 

PAPERS LAID ON THE TABLE 

A copy of the Economic Survey 1998·99 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to lay on the Table a copy 01 the 'Eco-
nomic Surv.y, 1998-99'. (Hindi and English versions). 

[Placed In, Library. Se. No. LT. 2424/99) 

Annual Report and Review by the Government of the 
working of the Coconut Development Bo.rd, Koehl 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI SOMPAL) : Sir, I beg 
te lay on the Table-
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(1) (I) A copy ofthe Annual Report (Hindi and Eng-
lish versions) of the Coconut Development 
Board, Kochi, for the year 1997-98. 

(II) A copy of tha Annual Accounts (Hindi and 
English versions) of the Coconut Develop-
ment Board, Kochl, for the year 1997-98, 
together with Audit Report thereon. 

(III) A copy of the Review (Hindi and English 
versions) by the Government 01 the work-
Ing 01 the Coconut Development Board, 
Kochl, for the year 1997-98. 

(Iv) A copy 01 the Comments 01 the Board (Hindi 
and English versions) on the Audit Report 
on the Accounts of the Coconut Develop-
ment Board, Kochi, for the year 1997-98. 

(2) Statement (Hindi and English vesions) showing 
reasons for delay In laying the papers men-
tioned at (1) above. 

[Placed In Library. See No. L T 2425199) 

Notlllcation under aub-sections (2) of aectlon 3 of the All 
India Service Act, 1951 

THE MINISTER OF STATE INTHE MINISTRY OF RAiL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK) : Sir, on behalf 01 Shrl M.A. 
Kadambur Janarathanan, I beg to lay on the Table-

(1) A copy each 01 the following Notifications (Hindi 
and English versions) under sub-section (2) 01 
section 3 01 the All India Services Act, 1951:-

(I) The All India Services (Death-cum-Retire-
ment Benefits) Third Amendment Rules, 
1998 published In Notification No. G.S.A. 
719 (E) In Gazette of India dated the 7th 
December, 1998. 

(H) The All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 
1999 published In Notification No. G.S.A. 
35 (E) In Gazette of India dated the 14th 
January, 1999. 

(ill) The Indian Administrative Service (Pay) 
Seventh Amendment Rules, 1998 published 
In Notification No. G.S.R. 1 In Gazelle 01 
India dated the 2nd January, 1999. 

(Iv) The Indian Police Service (Pay) Twenty 
Second Amendment Rules, 1998 published 
In Notification No.G.S.R. 2 In Gazette 01 
tndla dated the 2nd January, 1999. 

12.01 hr.. 

(v) The Indian Forest Service (Pay) Third 
Amendment Rulsa, 1998 published In No-
tification No. G.S.R. 3 in Gazette 01 
India dated the 2nd Jaunary, 1999. 

[Placed In Library. See No. LT. 2426199) 

COMMITTEE ON PRIVATE MEMBER'S 
BILLS AND RESOLUTIONS 

First Report 

SHRI P.M. SAYEED (LAKSHADWEEP) : Sir, I beg to 
present the First Report (Hindi and English versions) of the 
Committee on Private Members' Bills and Resolutions. 

12.1~ hr.. 

RAILWAY CONVENTION COMMITTEE 

Second Report and Mlnutee 

SHRI BIJOY HANDIQUE (JORHAT): Sir, I beg to 
present Second Report (Hindi and English versions) of 
the Railway Convention Committee on 'Rate 01 Dividend for 
1998-99 and other ancillary mailers' alongwlth Mlnut .. relat-
ing thereto. 

12.02 h .... 

STANDING COMMITTEE ON FINANCE 

Thlrteanth Report 

SHRI MURLI DEORA (MUMBAI SOUTH) : Sir, I beg to 
present the Thirteenth Report (Hindi and English versions) 
01 the Standing Committee on Finance on the Constitution 
(Eighty-Filth Amendment) Bill, 1998. 

[English] 

MR. SPEAKE R : Now, the House will take up 'Zero Hour'. 
Shri Valko. 

..... {lnterruptlons) 

DR. SUBRAMANIAN SWAMY (MADURA I) : Sir, I had 
also given a notlca. 

MR. SPEAKER: I am going by the list before ma. 

DR. SUBRAMANIAN SWAMY : My name must also be 
on the list. 

12.03 h .... 

[MA. DePUTv-SfVKER in the Cha/lj 

SHRI VAlKO (SIVAKASI) : Sir, thank you very much for 
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permmlng me to raise a very Important issue during the 'Zero 
Hour'. 

I would draw the attention of the Government to a very 
serious problem which has caused a grave concern In the 
minds of the farmers, agriculturists, particularly In the South-
ern States, Tamil Nadu, Kerala and Karanataka. 

According to the Indo-Sri Lanka Free Trade Agreement, 
It has been proposed that out of 5,1 00 ~ems, 1,000 Items will 
be Included for duty free market .. .. (Interruptlons) 

Sir, If rubber, Ila, coffee, coir products, coconut and 
spices particularly cardamom, are Imported duty free, it will 
totally destroy the farmers and the planters. 

I understand Ihat according to the agreement, 28th 
Flbruary Is going to bl the last date for Iinalistion 01 the 
negative list 01 Itema. Unless these items like tea, rubber, 
collee, colr product., coconut spices, etc. are included in 
that negative lIat, It will totally ruin them and a devastating 
ellect will be there . ... (Interruptions) 

MR. DEPUTY-SPEAKER: There Is a lot 01 noise in the 
House. Silence please. 

DR. SUBRAMANIAN SWAMY : The whose noise is 
coming Irom the Congress Party . .... (Interruptions). 

SHRI VAlKO: It is a very serious issue. Thousands 
and thousands ollamllies will be lell on the streets,ln a lurch. 
A lot of people depend on these items. For example, tea 
growers sell tea In Ihe market at a price of Rs. 60 per kilo. 

But when It Is Imported from Sri Lanka duty free, it will 
be sold at Rs. 35-40 and that will definitely close down all the 
prospects of exports. 

In our country, particularly In the Southern States, we 
produce more than what we need for the domestic con-
sumption. Therefore, we depend upon the exports and par-
ticularly in Tamil Nadu we are going in for large scale coco-
nut plantations. And then If we import from Sri Lanka, as 
they have developed the modern technology, it will be very 
difficult to compete with them. 

I do not understand that rationale that compelled the 
Government to go In for a Free Trade Agreement and includ-
Ing these Items to be put In the duty free list, without taking 
Into consideration how much damage will be caused to the 
farmers, the agriculturists, planters and also the employees 
who depend upon thes. tea, rubber, coconut and collee plan-
tations. 

It Is a painful paradox that in the 18th and the 19th 
Centuries thousands and thousands of labourers went to 
Sri Lanka. Through their sweat and labour they brought the 
rubber plantation and one line morning with the stroke of a 
pen six lakh people were brought here as refugees. These 
very same people are dependant upon these plantations. 

Therefore, the economy of the Southern States, par-
ticularly of the farmers In Kerala, Tamil Nadu-especially the 

Nllglrls and the Kanyakumari districts-and Karnataka will be 
allected. It will totally ruin their future. 

MR. DEPUTY-SPEAKER: What do you want the Cen-
tral Government to do? 

SHRI VAlKO: Therefore, the Government should 
Include these Items in the negative list...(lntsrruptlons) 

MR. DEPUTY-SPEAKER: Shrl Valko, yesterday also 
many hon. Members had given notices. What I am saying is 
that today also we have a long list. You briefly put your matter 
and then ask what you want the Government to do. You put 
your final question. 

SHRI VAlKO: Now only three days are there for the 
28th February, the last date for finalisation of the list of the 
negative Items. These items should be Included In 'he list of 
negative Items. 

Therefore, I request the Government to have a meet-
Ing on this vital issue, with the Members of Parliament of the 
Southern States cutting across party lines and discuss the 
matter with them. The Government should also make a state-
ment on this very serious Issue.(lnterruptlons) 

MR. DEPUTY-SPEKAER : Shri Vai~o, the Government 
wants to react to It. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Some other hon. Members 
also have given notice. 

SHRI K. I<ARUNAKARAN (THIRUVANTHAPURAM) : 
The Prime Minister should make a statement on this Issue. 

SHRI VAlKO: Sir, the hon. Minister wanted to react; let 
him react. 

MR. DEPUTY-SPEAKER : Shri Karunakaran also has 
given a notice on the same matter. I am asking him to speak. 

SHRI K. KARUNAKARAN : The farmers of Kerala are 
in real panic. Kerala is the one State where the economy will 
be very much adVersely allected. The agricultural commu-
nity In Kerala is very much worried due to this agreement. 
The Items mentioned are coconut, rubber, cardamom, etc. 
These are produced both in Sri Lanka and In India. Kerala 
Is productlng the same products. Unfortunately, not only we 
are worried about the Import from Sri Lanka, but also there 
is every possibility of other countries operating through Sri 
Lanka, and then, the products come to India. That will very 
much adversely allect the farmers of this country. My per-
sonal request Is that the Prime Minister himself should Inter-
vene, sort out this and find out some solution. 

SHRI N.K. PREMCHANDRAN (CUILON) : We all 
support . 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 

I PARLIIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
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THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : The hon. Members have 
raised Important Issue. I will convey the sentiments expressed 
by the Members to the Commerce Minlster .... (lnterruptions) 

SHRI VAlKO : The Commerce Minister should come 
and make a statement here .... (lnterruptions) 

MR. DEPUTY-SPEAKER: Shrl Vaiko, this Is Zero Hour. 
You have raised the matter and the Government has reacted 
to It. Do not waste the time of the House. Otherwise, we will 
not be In a position to finish. 

... (Interruptions) 

SHRI E. AHAMED (MANJERI) : Sir, you can direct the 
Minister to make a statement. ... (Interruptions) 

MR. DEPUTY-SPEAKER: Shrl Ahamed, he has already 
reacted. 

SHRI N.K. PREMCHANDRAN : Sir, 28th February is 
the last date. 

SHRI VAlKO: The Commerce Minister should come 
forward to make a statement here. He should make a state-
ment here 

MR. DEPUTY-SPEAKER: He has already reacted. 
What more you want? 

SHRI N.K. PREMCHAII/DRAN : Sir, 28th February is 
the last date. 

MR. DEPUTY-SPEAKER: In Zero Hour, whenever you 
take up a matter, the Government reacts. That means, the 
Government has taken note of It. Do not waste the time 01 
the House. 

SHRI VAlKO : The Commerce Minister should come 
lorward to make a statement. 

(Translation] 

SHRI SHAILENDRA KUMAR (CHAIL) : Hon. Deputy 
Speaker, Sir, I would like to tell the Government through you 
that the people belonging to Scheduled Castes/Scheduled 
tribes and disinclined (Vlmuktl) castes (Pasl) who are well 
known lor their Industrious and self-respect qualities are 
being engaged as watchman for hundred years at police sta-
tions of north Indian states like Uttar Pradesh, Bihar, Madhya 
Pradesh and Rajasthan. Initially they are being ollered 
Rs. 20 as honorarium and at present this honorarium 
is Rs. 100/- per month, which is very less keeping In view the 
price rise ... (Interruptions) 

Sir, I demand from the Government through you that 
their pay and status should be brought at par with the class 
III employees of union and state Governments so that they 
Could meet the both end. With these words I thank you. 

SHRI CHANDRASHEKHAR SAHU (MAHASUMUND) : 
Mr. Deputy Speaker, Sir, Chhattlsgarh District of Madhya 

Pradesh is under the grip 01 severe lamine these days. Al-
most three lakh people have migrated from there due to this 
famine. In Khilluri assembly segment 01 my constituency 
Bhukhau tribals Binjwar has died due to hunger. and state 
administration did nothing so far In regard to relief providing 
to them. So many people are lacing such a large scale lam-
Ine, starvation and poverty problem, almost 55 Lakh rural 
population in entire Chhattisgarh region have been affected 
by this. Nothing Is being done there due to want 01 sufficient 
Government lund. 

Sir, I would like to urge upon the union Government to 
provide central assistance for this area immediately so as to 
solve this starvation problem ... (/nterruptions) 

[English] 

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL) : 
Sir, what about me? You have called me. 

MR. DEPUTY-SPEAKER: You will be called. He has 
given notice on the same Issue. 

(Translation] 

SHRI NARENDRA BUDANIA (CHURU) : Mr. Deputy 
Speaker, Sir, I would like to draw the attention 01 the Govern-
ment of India through you towards this. Rajasthan Is the 
State which is ahead in every Ileld ... (lnterruptions) Rajasthan 
produces brave soldiers, milk and so many minerals In India. 
Today Rajasthan Is facing severe famine conditions and al-
most 2070 villages are have been badly affected and are 
under the grip of this lamine. Due to famine, potable water 
and fodder lor cattle are not at all available in Rajasthan. It 
Is not a easy task to explain In words the condition 01 cattle 
there due to non availability 01 lodder. Insplte of the limited 
resources of Rajasthan Government 3.25 lakh people have 
been engaged in providing relief work. Leading news of pa-
pers of Rajasthan have expressed concern over It. Gov!. 01 
India is not paying any attention towards Rajasthan.Being a 
congress Government in Rajasthan Gov!. 01 India are 
adopting a dual policy in providing assistance. Only 
Rs. 95 crore are left in Raj!lslhan Natural Calamity Fund, but 
Gov!. of India Is not~ng seriously to provide assistance 
to Rajasthan. I, therefore. would like to draw attention 01 un-
ion Gov!. towards these problems through you. Due to 
wrong economic policy of lormer BJP Government of 
Rajasthan, the exchequer of Rajasthan Is empty. They have 
demanded Rs. 1500 crore from the Gov!. 01 India but noth-
Ing has been paid. It is very serious issue. I wold like to urge 
the union Gov!. through you that It should make a statement 
in the Lok Sabha and send a central tE>am to Rajasthan. The 
additional assistance as demanded by the Rajasthan Gov-
ernment should be provided to them so that Rajasthan Gov!. 
could creat more employment opportunities and provide po-
table water and subsidy for fodder. 

[English] 

SHRI VARKALA RADHAKRISHNAN : Sir, I wish to draw 
the attention 01 the Finan&e Minister to reports regarding 
strike by banking employees on 25th and 26th throughout 
the nation. Banking business is a day to day allair of our I~. 
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and the banking .mploy •• s are going on strike. Will the 
hon. Minister b. pl.as.d to Inform the Hous. about the 
st.ps that the Governm.nt have taken to prevent the strike 
from taking place tomorrow and day atter tomorrow because 
w. will b. put to great difficulties? The employ.es are on the 
war path. Not only the officers but even the .mploy.es are 
going on strik •. The entire banking system, Including money 
transactions, will be paralysed. The Finance Minister Is go-
Ing to pres.nt the Budget att.r two days. So, wh.n the 
Budget Is being presented, there is going to be a strike, and 
that too by the banking .mployees. So, I would urge the Fi-
nance Minister to make a statement In the House, prevent 
the strike and not to make It a reality because oth.rwls. we 
will be put to great difficulties. I hope, he will rise to the occa-
sion and give a reply to ourtisfaction. 

SHRI BASU DEB ACHARIA (BANKURA) : Sir, I have 
also given a notice on the same subject. 

MR. DEPUTY-SPEAKER : Shrl Basudeb Acharla, your 
nama Is there. You will get an opportunity. 

SHRI BASU DEB ACHARIA : My notice Is on the same 
subj.ct, Sir. Sir, for two days the entire banking Industry will 
b. paralysed ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : Sir, the Finance 
Minister Is here. Let him respond. 

MR. DEPUTY-SPEAKER: Shri Varkala Radhakrlshnan, 
Shrt Basudeb Acharia has also given a notle. on the same 
subject. 

SHRI BASU DEB ACHARIA : Sir, there have been a 
number of m.etlngs between IBA and all the unions of the 
banking industry, but no solution has come out. The employ-
ees of the banking industry are demanding Incr.ase In their 
pay and wages. The revision of their pay and wages is due 
lor the last one year but the Governm.nt has not takan any 
action in this regard, except a 1_ meetings which were 
hald betwaan IBA and tha unions 01 tha banking Industry. 

Sir, atter this strike for two days, they have again called 
lor a strike lor an Indefinite period II this Issue Is not 
resolv.d. As the Finance Mlnlstar Is hare, I damand that he 
should give a stat.mant that he would take urgant st.ps so 
that this strika by the banking employees is avoided and 
averted, their demand Is not and the Issue 01 wage revision 
is settled forthwlth .... (lnterruptions) 

MR. DEPUTY-SPEAKER: Shrl Radhakrlshnan, do not 
gat up every now and then. 

SHRI BASU DEB ACHARIA : Sir, both the Ministers are 
h.r •. Th. Finane. Minister Is hera and ha should assura th. 
House that ha will taka steps to resolve this issu ....... (Int.,-
ruptJonlJ) Sir, when the Finance Minister is here, you can direct 
the Finance Mlnist.r to taka stepe to resolv. thlllssu •. 

MR. DEPUTY-SPEAKER: How can I direct the 
Finance Minister? He Is sitting her •. II h. wants to react, he 
can r.act. I cannot dlract him. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, you can direct him. 
... (Interruptions) 

MR. DEPUTY-SPEAKER: No, I cannot dlract him. 

... (Interruptlons) 

SHRI BASU DEB ACHARIA : Sir, the banking Industry 
will b. paralysed for two days, tomorrow and day 
att.r tomorrow . ... (Interruptions) Sir, he should r •• pond .... 
(Interruptions) Sir, the Finane. Minister Is h.re. H. should 
r.spond. 

MR. DEPUTY-SPEAKER: Shri Ashok Argal. 

... (Interruptlons) 

DR. SUBRAMANIAN SWAMY (MADURAI) : It •• ems 
as If the Finane. Minister has lost Interest In the Indian 
economy. It Is a major strike that Is going to take place 
...... (Interrupt/ons) 

SHRI BASU DEB ACHARIA : Sir, what Is this? This a 
non-functioning government which we are having 
here ... (Interruptions) Sir, the Finane. Minister should respond. 

MR. DEPUTY-SPEAKER: He Is here. If h. wants to 
react, he can react. 

SHRI BASU DEB ACHARIA : He Is here. You should 
diract him to r.act. 

MR. DEPUTY-SPEAKER: Can I direct him to r.act. 

...(Interruptions) 

SHRI BASU DEB ACHARIA : H. Is not responding 
ev.n. 

MR. DEPUTY-SPEAKER: What can I do If he do •• not 
want to react? 

SHRI BASU DEB ACHARIA : Th. banking Industry Is 
going to be paralysed for two days and the Gov.rnm.nt Is 
silent. Sir, the Minister should respond ... (Interruptions) 

MR. DEPUTY-SPEAKER: Will you pleas. r.sum. your 
s.at? 

... (Interruptlons) 

SHRI BASU DEB ACHARIA : Both the Mlnlstera are 
h.r ..... (lnterruptlons) 

MR. DEPUTY-SPEAKER: Will you please resume your 
seat? 

...(Interruptlons) 

MR. DEPUTY-SPEAKER: He Is not prepared to react. 
How can I direct him? 

SHRI BASU DEB ACHARIA : W. are having a non-
functioning Gov.rnm.nt h.r •. Th. Gov.rnm.nt Is sle.plng 
whe,. the entire banking Industry Is going to be paralysed. 
nt. Gov.rnm.nt Is not r.spondlng .... (lnterruptlon.} 
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MR. DEPUTY-SPEAKER: Please take your seats. 

... (Intfmuptions) 

MR. DEPUTY-SPEAKER : Please resume your seats. I 
am on my legs. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Ashok Argal. 

(Translation] 

SHRI ASH OK ARGAL (MURENA) : Mr. Deputy Speaker, 
Sir, Interstate Chambal Dahlnl canal which pass through 
Madhya Pradesh from Rajasthan. Earlier 3900 cusec water 
was given to Madhya Pradesh but at present only 2300 
Cusec water Is being released by Rajasthan Govt. Due to 
this, Shyopur Kalan, Murena and near by Bhlnd district which 
comes under my constituency are not getting water. The 
crops of the larmer of this area are getting damaged. State 
Government Is not paying any attention towards this. I 
would like to urge upon the Government to release sufficient 
water from Rajasthan.Otherwise dacolt problem will erupt 
again and State Government and Union Government will be 
held responsible for It. 

SHRI RAVI PRAKASH VERMA (KHERI) : Mr. Deputy 
Speaker, Sir, sugar Industries In Uttar Pradesh are under 
going a recession period. A lot of difficulties are being faced 
jue to non Increase In the prices 01 sugar. Most of the Indus-
tries are at the verge of closure as a result therefor. Sugar-
cane growers are leellng Insecure. I urge upon the Govt. that 
it should review the situation and take steps as early as 
pOSSible, so that the sugar-cane growers could leel secure. 

{English] 

SHRI T. R. BAALU (MADRAS SOUTH) : Mr. Deputy-
Speaker, Sir, I would like to draw the kind attention of the 
august House and especially of hon. Kadambur Janarthanan 
to the poor plight of Tamillans appointed by the Staff Selec-
tion Commission. The Staff Selection Commission had se-
lected 23 Tamilians on merit and posted them in the Office 01 
the Accountant-General 01 Karnataka. Out 0123, 19 Tamillans 
have not been permitted to give their joining reports In the 
Ollice 01 the Accountant-General 01 Karnataka on the 
pretext that the appointees are not knowing Kannada, the 
Iocallanguage.Thls Is very much against the prinCiples set 
out in Article 14 and Article 16 01 the Constitution and also 
against the judgement that has been delivered during 1996 
In the case 01 Mr. Radheyslam versus the Union 01 India. 

The hon. Chlel Minister 01 Tamil Nadu, In his letter, has 
already requested the hon. Prime Minister to Intervene In 
thla matter and see that the 19 appointees from Tamil Nadu 
are permitted to join the same Department. 

Once again, I would like to request hon. Kadambur 
Janarthanan to kindly intervene In this matter and see that 
all the 19 Tamilians who have been selected on merit by the 
Staff Selection Commission are appointed In that particular, 
Department, that Is, Accountant General's Office, Karnataka, 

without any lurther delay. This Is an emotional matter for 
Tamillans. So, I request the Government, through you, Sir, 
that petty politics should not be allowed to Interfere In this 
sort 01 an issue because It is against what has been en-
shrined in Articles 14 and 1601 the Constitution. Thank you. 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : Sir, the Staff Selection 
Commission is a Body which provides employment In the 
Central Government. The total number 01 appointees Is 23 
and not 19. Out 01 23, lour have already been given employ-
ment and 15 more are getting employment In the Central 
Government In Bangalore itsel. ... (Interruptions) 

SHRI T.R. BAALU : They should be appointed In that 
particular Department Itself. Why should they be deprived 
01 this opportunity 01 joining the Accountant General's 
Olllce? 

SHRI KADAMBUR M.R. JANARTHANAN : The Staff 
Selection Commission Is a Body which givens employment 
to the unemployed in the Central Government Departments, 
and they have been given employment In the Central Gov-
ernment Departments. 

SHRI T.R. BAALU : No, they have been selected by the 
Staff Selection Commission. They should be appl)lnted In 
that particular Department only. 

DR. SUBRAMANIAN SWAMY (MADURAI) : Sir, al 
usual, the DMK has been mlslnlormed. 

MR. DEPUTY-SPEAKER: Shrl Baalu, you may disa-
gree with the statement 01 the Minister, but he has explained 
the position. 

SHRI T.R. BAALU : They should be permitted to join In 
the Accountant General's Office In Karnataka only and not 
elsewhere. 

MR. DEPUTY-SPEAKER : Shrl Baalu, he has already 
explained the position. 

SHRI T.R. BAALU: It Is very much against national 
integration. 

MR. DEPUTY SPEAKER: Shrl Baalu, he has already 
stated the stand 01 the Government. You may not agree with 
It, and we cannot help it. 

SHRI T.R. BAALU : When the persons have been ap-
pointed in Accountant General's Office, they Ihould be ab-
sorbed In that Office only and not elsewhere. What Ia wrong 
In this? 

DR. SUBRAMANIAN SWAMY : He has got lacts wrong, 
and the Parliament Ia being mlaled here. 

SHRI T.R. BALLU : The political outlill have prevented 
these people lrom giving the joining reports. 
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MR. DEPUTY-SPEAKER: Shrl Baalu, during the 'Zero 
Hour', you have mentioned It and the Minister has reacted to 
It. There are others who want to speak. So, let me call others. 

SHRI T.R. BAALU : The Minister should Issue orders 
permitting the Tamllian appointees to join in the Accountant 
General's Office. 

MR. DEPUTY-SPEAKER: Shrl Baalu, you have got 
ample opportunities. You can bring It up In some other form 
also. You have already mentioned It during 'Zero Hour'. 

SHRI T.R. BAALU : The selected candidates should be 
appointed in the Accountant General's Office onlyand not 
elsewhere. 

DR. SUBRAMANIAN SWAMY : They are not able to 
find employment for Tamllians in Tamil Nadu, but he Is wor-
ried about this. 

SHRI T.R. BAALU : There Is a Supreme Court order 
saying that regional criteria should not interfere in the 
appointment of PQople. So, those people who have been 
appOinted by the Staff Selection Commission should be ab-
sorbed in the Accountant General's Office only and not 
elsewhere .... (/nte"uptions) 

DR. SUBRAMANIAN SWAMY : Sir, I gave a notice on 
Admiral Bhagwat's case. 

MR. DEPUTY-SPEAKER: Whatever It may be, your 
notice was received after 10 o'clock. 

DR. SUBRAMANIAN SWAMY : I gave It before 10 
O'clock. 

MR. DEPUTY-SPEAKER: But this is the information I 
have got. 

... (Inte"uptions) 

SHRI N.K. PREMCHANDRAN : Sir, what about my 
notice? 

MR. DEPUTY-SPEAKER: Your notice was received In 
time, but It has been disallowed by the hon. Speaker. 

... (Inte"uptions) 

SHRI SUNIL KHAN (DURGAPUR) : I be permitted to 
speak. Sir, you have called my name ... (lnte"uptions} 

MR. DEPUTY-SPEAKER: Shrl Ahamad, I have called 
the name of Shri Sunil Khan. I will call you next. 

SHRI SUNIL KHAN: Sir, I want to raise a very serious 
Issue. Several sleepless nights were spent by the employ-
ees working In MAMC, Cycle Corporation of India, BOGL, 
RIC, National Instrumentation BPMEL, welghbard Ltd. Tan-
nery and Footwear. A long march from Devipur to Asansol, a 
distance of 130 km, has already been launched form 9th 
February to 15th February, 1999, with the support of all 
political parties, to protest against the closure of certain public 
sector undertakings. You are aware that thousands and thou-

sands of people came on to the roads and supported the 
march In favour of the revival packages. The Ministry of FI-
nance allocated about Rs. 517 crore for the VRS only. They 
are not allocating Rs. 375 crore for the revival package. I 
want to know whether the public sector undertakings are 
to be revived or not. I request that Rs. 4 crore should be 
allocated for BOGL and for certain amount for MAMC 
BOPL ... (Interruptions) 

MR. DEPUTY-SPEAKER: Please sit down. 

SHRI SUNIL KHAN: Sir, I want to highlight the Issue. 

1231 hra. 

(At this stage, Shrl Sunil Khan came and 
sat on the noor near the Table). 

MR. DEPUTY-SPEAKER: Shrl Sunil Khan, please go 
to your seat. Is this the way to behave in the House? 

1231 hre. 

(At this stage, Shrl Sunil Khan 
went back to his seat). 

SHRI BASU DEB ACHARIA : This is 9. serious matter. 
The Government should respond ... (/nterruptions} 

MR. DEPUTY-SPEAKER: Shrl Acharlia, serious mat-
ters are always raised In the zero hour. If a Minister or any-
body from the Treasury Benches wants to react, I can allow 
him. This is not the way the Members should behave In the 
House. 

SHRI MADHUKAR SIRPOTDAR (MUMBAI NORTH-
WAST) : Sir, they cannot Insist on a reply from the Govern-
ment. ... (Interruptions) 

SHRI BASU DEB ACHARIA : The Government should 
give some assurance.They have decided to close down eight 
public sector undertakings .... (lnterruptions} 

MR. DEPUTY-SPEAKER: Shrl Acharla, you have had 
your chance and you have raised the matter. There are other 
hon. Members who have given notices . 

... (Inte"uptions} 

MR. DEPUTY-SPEAKER: I am on my legs. Will you 
not allow even the Presiding Officer to speak? 

. .. (Inte"uptions} 

MR. DEPUTY-SPEAKER: Several hon. Members gave 
notices yesterday but nobody got a chance to raise their Is-
sues. I want to exhaust the entire list today. 

[Translation] 

SHRI MULAYAM SINGH YADAV : (SAMBHAL) : Mr. 
DJaputy Speaker, Sir, we are not displeased with you, why 
are you angry with us? 
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DEPUTY-SPEAKER: I am angry because those peo-
ple who have got chance, but even those who have not got 
the chance, are also sitting here. All of them should get a 
chance. How house will be conducted? It is not proper to sit 
here In 'Zero Hour'. All these members should maintain 
order in the House. 

{English} 

SHRI BASU DEB ACHARIA : Sir, 2Bth February Is the 
deadline by which they will have to take a decision, What will 
happen to these public sector undertakings? We want to 
know this from the Government...(lnterruptions) 

SHRI MADHUKAR SIRPOTDAR : This Is not the way 
to behave In the House .... (lnterruptions) 

MR. DEPUTY-SPEAKER: Shri Acharia, you are one of 
the senior Members. 

... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR : Sir, he cannot very 
often disturb the House like this ... (lnterruptions) 

SHRI BASU DEB ACHARIA : We are not disturbing the 
House. We are raising a very serious Issue .. :(lnterruptions) 

, MR. DEPUTY SPEAKER: If senior Members like Shrl 
Acharia behave like this, what to talk of new Members. 

... (Interruptions) 

(Translation] 

SHRI BASWARAJ PATIL SEDAM ((GULBARGA) : You 
should speak about Public Sector Undertakings ... (Interrup-
tions) 

MR. DEPUTY-SPEAKER: Why you are speaking now? 
Please sit down. 

... (Interruptions) 

{English] 

MR. DEPUTY-SPEAKER: Will you please resume your 
seat now. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Deputy-Speaker, Sir. all hon. Members are aware 
of the fact that during the 'zero hour' many issues are raised in 
the House for which the Government does not receive prior 
notice. On Issues where the Government has definite Informa-
tion, It tries to respond. On some other issue where there is a 
need to collect Information, k Is not proper on the part of any 
representative of the Government to respond off the cuff. 

These Issues are Important, and there Is a procedure 
which Is laid down. A Member who raises an issue during 
Zero Hour will get a reply, that is also fixed. But saying that 
Whoever Is smlng here on behalf of the Government will be In 
a position to respond to all the Issues which are being raised 
In this House .... (Interruptions) 

SHRI BASU DEB ACHARIA : These are very Important 
Issues. 

SHRI YASHWANT SINHA : They are important Issues 
but I do not have notice. I did not notice that you were going 
to raise the issue of Bank Employees' Strike. I do not have 
notice that you are going to raise issue of eight public sector 
undetakings ... (lnterruptions) 

MR. DEPUTY SPEAKER: Shrl Basu Deb Acharla, you 
do not want the hon. Finance Minister to react even. What Is 
this? This is not the way. 

... (Interruptlons) 

SHRI YASHWANT SINHA : So, I am not going to re-
spond on the part of the Government off the cuff because I 
will respond with full facts. 

SHRI BASU DEB ACHARIA : When? 

SHRI YASHWANT SINHA: Whenever I am directed by 
the hon. Speaker. 

MR. DEPUTY SPEAKER: Shrl Basu Deb Acharia, this 
is not the Question Hour. 

... (Interruptions) 

SHRI BASU DEB ACHARIA : This Is very unfortunate. 
They have fixed the deadline as 2Bth February about the 
voluntary separation schemes ... (lnterruptions) 

SHRI MADHUKAR 51RPOTDAR : How can he dictate 
terms In the House? ... (Interruptions) 

SHRI BASU DEB ACHARIA : Sir, today is already 24th 
and It is very unfortunate that we do not have Information 
about this ... (lnterruptions) 

MR. DEPUTY-SPEAKER: Shrl Sunil Khan, please take 
your seat. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: I am on my legs. Shrl Basu 
Deb Acharia, please take your seat. 

... (Interruptlons) 

MR. DEPUTY-SPEAKER: This cannot be converted 
Into a Question Hour. You know that during 'Zero Hour', 
everybody raises serious matters of urgent public Importance. 
The Government immediately cannot react there. If they have 
the facts and figures or the Information available with them, 
they can respond. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: But you do not want to hear 
even me. What is this? • 

... (lnterruptlons) 
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SHRI BASU DEB ACHARIA : Sir, a nubmer of times 
we have mentioned about this Issue. He knows that. He can 
tell us as to what the position Is ... (lnte"uptions) 

SHRI E. AHAMED (MANJERI) : Mr. Deputy-Speaker, 
Sir, I am raising here a serious matter which Is the concern 
of a very large population of this country. I also avail of this 
opportunity to express deep sense of resentment of the 
Muslims community of India on the Government decision to 
grant visa to a foreign national Salman Rushdle to visit this 
country. 

Sir, Salman Rushdie, in the eyes 01 the Muslim com-
munity of the world over is blasphemous. He has committed 
a blasphemy by abusing the holy Prophet of Islam and his 
family. He has not regretted so far, and It has wounded the 
sentiments of Muslims all over the country and all over the 
world. He has really hurt the feellings and sentiments of a 
very large section of the people In this country. Such a man 
should not be welcomed In the soil of this country. Freedom 
of expression does not mean freedom to wound other sen-
timents. 

Sir, I would like to say that, Muslims we have taken a 
principled stand on this matter. The feelings of the Muslims 
towards the Prophet cannot be expressed as It Is quite In 
explicable. On such an occasion, Mr. Salman Rushdie by 
abusing the holy Prophet and his lamily has become a man 
of blasphemy. He has committed a blasphemy. He has not 
regretted his action. Such a man cannot be allowed to visit 
India. It Is the duty of the Government to respect the senti-
ments of the people of this country. It is not the duty of the 
Government to bring anybody to wound the sentiments 01 
the people 01 this country. It is a question 01 sentiments of 
millions and millions of the people 01 this country. But our 
Government feels that It Is not a concern for them. Grant of 
visa to Rushdie Is unwised and provocative. Therefore, I would 
request that the Government should reconsider it and can-
cel the decision of granting him the visa. 

[Translation) 

SHRI MOHAN SINGH (DEORIA) : Mr. Deputy Speaker, 
Sir, I have also put this question. 

MR. DEPUTY SPEAKER: Your matter will be taken up 
later on. 

SHRI AJIT JOGI (RAIGARH) : Mr. Deputy Speaker, 
Sir, he has raised such a matter which Is connected with the 
sentiments of crores of people and we support it. 

MR. DEPUTY SPEAKER: The notice you have given, 
In regard to this matter Is like this. 

(English) 

"Organised attacks on Christian religious place in 
Gujarat." 

... (Inte"uptions) 

[Translation) 

SHRI MOHAN SINGH : Sir, the subject I would like to 
raise, Is given In my notice and this Is the same subject 
which has been raised by Shri E. Ahamad. Please try to see 
my notice, this has been given In 1t ... (lnte"uptions) 

MR. DEPUTY SPEAKER: The subject of Shri Ahamed 
Is In regard to not issuing visa to Shri Salman Rushdle. 

SHRI MOHAN SINGH : Mr. Deputy Speaker, Sir, my 
subject is also the same. I also want to speak on It. I have 
also mentioned about It In my notice. 

MR. DEPUTY-SPEAKER: O.K., I am giving you time 
to speak. 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir, I fully 
agree to the subject, raised by Shri Ahamed. I would like to 
say that GoV!. 01 India has a plan, according to which the 
Government wants to divide the whole society on communal 
lines and the Government has issued visa to Salman Rushdle 
under that scheme. Consequently many such incidents are 
taking place In the country with the sinister alliance of the 
Government and the Government are trying to create com-
munal riots in the country so as to gain pblitical advantage. 
I oppose this Intention of the GoV!. and appeal the GoV!. of 
India through you that the reason on which Salman Rushdie 
was Issued visa Is totally wrong. 

Mr. Deputy Speaker, Sir, Salman Rushdie had not only 
made comment on prophet Mohammad, that the several 
objectionable comments made on Hindu God. Godess by 
him also affect our Hindu society. Therefore it is not only a 
question of muslim society but Rushdle's Ideology about Hindu 
society also affects the sentiments of Hindu Soclety.Therefore 
efforts are being made by the Government of India to thrust 
India In to the fire 01 communal riots by Inviting such person 
as a guest. I condemn It and apeal that his visa should be 
cancelled Immediately .... (Interruptions) 

SHRI VIJAY GOEl (CHANDNI CHOWK) : Mr. 
Deputy Speaker, Sir, about which scheme he Is talking 
whatever hon'ble members are saying, Is totally wrong ... 
(lnte"uptions) 

SHRI AJIT JOGI : Mr. Deputy Speaker, Sir, the subject 
which has been raised by Shrl E. Ahamed Is very Important 
and we support hlm .... {lnte"uptions) 

MR. DEPUTY-SPEAKER: But you have not given no-
tice. You cannot speak. Please sit down. 

SHRI MUlAYAM SINGH YADAV : Mr. Deputy Speaker, 
Sir, the Government wants fo thrust the whole country Into 
the fire of riots It Is not a question only 01 muslim society but 
also 01 Hindu society . ... {lnterruptions) 

MR. DEPUTY-SPEAKER: Mulayam Singh JI, you can-
not sPilak in a such way without notice. 

SHRI MULAYAM SINGH YADAV : Mr. Deputy Speaker, 
Sir, il you will not hear, us who will? Whether they will 
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IIstan us. They are not only anti Hindu but are also anti 
muslim ... (Interruptions) 

MR. DEPUTY-SPEAKER: Mulayam Singh JI, how you 
can apeak, without notice. How It will go on. 

SHRI MULAYAM SINGH YADAV : Mr. Deputy Speaker, 
Sir, Salman Rushdle's book has been banned and a con-
spiracy Ia being hatched to creat riots by allowing him to come 
here ..• (Interruptions) 

SHRI LALU PRASAD (MADHEPURA) : Mr. Deputy 
Speaker, Sir, this Government has Issued visa to Salman 
Rushdle for Insulting the muslim communlty ... (lnte"uptions) 

MR. DEPUTY SPEAKER: LaluJI please sit down .. 

{Engllsh1 

Nothing will go on record. 

(Inte"uptions)" 

MR. DEPUTY-SPEAKER: You, please sit down. 

SHRI RAMDAS ATHAWALE (MUMBAI NORTH 
CENTRAL) : Mr. Deputy Speaker, Sir, the visa issued to 
Salman Rushdie for coming India should be concelled 
... (Inte"uptions) 

SHRI AJIT JOG I : Mr. Deputy Speaker, Sir, I would 
like to urge the Government through you that it should 
reconsider It's decision In regard to Issuing visa to Salman 
Rushdie as his Ideology Is against all the religious groups of 
the country ... (lnterruptions) 

(Engllsh1 

SHRIMATI GEETA MUKHERJEE (PANSKURA) : Mr. 
Deputy Speaker, Sir, I fully sympathise with you. If even the 
leaders stand up In this way, then Ita Impossible to conduct 
the House. This does not behave of parliamentarians. The 
people outside do not like this kind 01 behaviour on the part 
01 han. Members 01 the House. 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

... (/ntfmuptions)" 

SHRIMATI GEETA MUKHERJEE: Mr. Deputy Speaker, 
how can you conduct this House? ... (/I~·'irruptlons) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (/nterruptions)" 

SHRIMATI GEETA MUKHERJEE: I am sorry, H the 
House Is like this, It Is Impossible for anybody to conduct 
the proceedings. I fully sympathise with you. 

MR. DEPUTY-SPEAKER: It will be Impossible for any-
body to control this House. 

SHRIMATI GEETA MUKHERJEE: This does not be-
"NalRecor_ 

hove of us because when we go outside, we find that peo-
ple are extremely disgusted with us. 

The point I wanted to raise Is a pOint which deals with 
the question of the national sovereignty of India. A so-called 
~act finding mission', comprising 01 three customs offlciala 
of the United St~tes of America have arrived In India for 
ascertaining whether the produce 01 India's carpet Industry 
18 qualified for export. Swami Agnlvesh, Chairperson of 
Bonded Labour Liberation Front Bent a protest letter against 
this to Shrimatl Vasundhara Raja, the Minister of State In 
the Mlnstry of External Affairs but he did not receive any 
reply. 

This Is the first time that such a visit has been allowed 
by the Government of India. Obviously, this visit is connected 
with the social clause of the WTO. This means, they want to 
blockade our carpet export by saying that we are employing 
child labour. It Is our business and we shall try our best to 
save child labor. Whether any violation of human rights has 
taken place in child labour is the concern 01 the International 
Labour Organisation and not of the WTO. This kind of a visit 
tantamounts to violation 01 the sovereignty of our country 
and I demand that the Government should consider It from 
that point 01 view and stop any such so-called 'Iact finding' by 
the US officials. 

{Translation} 

SHRI BASWARAJ PATIL SEDAM: Mr. Deputy Speaker, 
Sir, I have been raising a problem lor the last one year that 
Husensagar Express bound to Mumbai Irom Sikandrabad 
Chiptapur railway station ... (lnterruptions) 

{Eng/ish1 

SHRI RUPCHAND PAL (HOOGLY): I want to Bay some-
thing on the same point. 

MR. DEPUTY-SPEAKER: But your name Is not on the 
list. 

SHRI RUPCHAND PAL: My name Is at No. 25. 

MR. DEPUTY-SPEAKER : I am sorry. Your name is 
there . 

[English} 

PROF. JOGENDRA KAWADE (CHIMUR) : Mr. Deputy 
Speaker, Sir, a minor girl has been raped in Kalol village. I 
would like to draw your anention towards this ... (lnte"uptions) 

[Eng/ish} 

MR. DEPUTY-SPEAKER : His name Is there. Please 
allow him to him speak. 

SHRI RUPCHAND PAL: Today, this US team is visiting 
Mlrzapur. We have repeatedly expressed our concern about 
the imposition or pushing through of the social clause In vio-
lation of the multilateral arrangement as per the WTO guld,-
lines. Our export 01 carpets is going to be severely affected 
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as a result 01 this. Child labour is an issue about which this 
House is very much concerned .... (lnterruptions) 

MR. DEPUTY-SPEAKER: She has already explained it 
In depth. You have only to say, 'I endorse'. That is all. 

SHRI RUPCHAND PAL: I join her. The Government 
should make a statement on this very serious issue. Today, 
this US team has violated all the guidelines and is trying to 
push through the social clause .... (/nterruptions) 

[Translation] 

DR. BIJAY SONKAR SHASTRI (SAIDPUR) : Mr. Deputy 
Speaker, Sir, I also want to speak on this subject. 

MR. DEPUTY-SPEAKER: He has given a notice to 
speak on this, but you have not given notice. 

MR. BIJAY SONKAR SHASTRI : You do belong to 
our area .... (lnterruptions) This is a very important question 
... (Interruptions) 

MR. DEPUTY-SPEAKER: If you would have given 
notice, I could have allowed you in the same manner. 

(Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

(Interruptions), 

[Translation] 

SHRI BASWARAJ PATIL SEDAM (GULBARGA) : Hon-
ourable Mr. Deputy Speaker, Sir, A demand to stop the 
Hussalnsagar train (Mumbal to Hyderabad) at Chlttapur Rly. 
Station in Gulbarga District has been lying pending lor the 
last three years. Due to this, there was a police case and as 
a result thereol many people had to go to jail and now they 
are coming to court every month. That train halts at a town 
which is having population of three thousand but it does not 
halt at station having a population 01 five thousand. We are 
constantly demanding from the Gov!. that it is justified to 
stop the train at that place. I therefore, would like to request 
from the honourable Minister of Railways through you that 
you should take Immediate step to stop the Hussalnsagar 
train at Chittapur Rly Stn. Along with this, all the court cases 
may be withdrawn against all concerned persons. 

PROF. PREM SINGH CHANDUMAJRA (PATIALA): 
Honourable Mr. Deputy Speaker Sir, I would like to draw the 
attention 01 the Gov!. through you towards a very Important 
Issue. Whatever a price rise in essential items has taken 
place have created concern among the common men and 
the poor class has suffered a great loss due to It. Some 
how, the prices of some Items have been reduced but it is 
not enough. Ileel that the farmer class has also sufferred a 
lot by the rise In cost of urea. The dryness and stagnation 
have been noticed in the field 01 agriculture per acre, yield 
has been reduced. Last time, the crops were damaged by 
• Not Recorded 

rain but no compensation was paid by the GOv!.The larmers 
are already committing suicide, now due to rise in urea price, 
agriculture will suller a lot, by which the States like Punjab 
and Haryana will suffer in particular. The rise in the price 01 
Urea announced by the Finance Minister last time has been 
withdrawn. He has agreed to our demand as well as the de-
mand the House. I would like to request the Gov!. through 
you that what ever price rise have been made in the cost 01 
Urea and other items, should be taken back. 

SHRI MOTI LAL VORA (RAJ NAND GAON) : Honour-
able Mr. Deputy Speaker Sir, the doctors 01 All India Insti-
tute 01 Medical Science are on strike lor the last lilteen days. 
Almost five hundred operations take place everyday but thi 
Central Gov!. have not paid any attention towards this. The 
High Court of Delhi had also given orders that the strike 
must be called off within 24 hours but the central Gov!. did 
not pay any head to it. The Gov!. have constituted the Bakshi 
Committee for this. Almost eighth months have been passed 
since we have received the Bakshi Committee report and 
alter these eight months the central Gov!. have not paid 
any attention towards the doctor's srike which Is going on for 
fifteen days. Whatever patients come there from every cor-
ner of the Country, they are facing great difllcultles now a 
days. I would like to request the honourable Minister of Health, 
at present who is not available here, through you that he 
should comply the orders 01 the High Court of Delhi. It seems 
that this Gov!. Is fully determined to disobey the orders of 
High Court of Delhi. 

[English] 

DR. RAM CHANDRA DOME (BIRBHUM) : Mr. Deputy-
Speaker, Sir, I thank you for giving me an opportunity to raise 
this issue. I fully endorse the views expressed by Shri Vora. 
My pOint of distinction he-re is that the main responsibility for 

_ the prevailing situation in AIIMS is on the part of the Gov-
ernment. It is a very sorry state of affairs that the senior 
faculty members of AIIMS have to come to the streets; It Is 
shameful. It Is against the interests of the people and I do 
not endorse that. But the main responsibility for the prevail-
Ing situation is with the Government alone. Therelore, Imme-
diately the Government should become active to lizzie out 
the strike in the greater Interest of the suffering people. The 
Government should not sit idle and it should immediately 
come out with a statement on this issue. 

[Translation] 

SHRI TARIQ ANWAR (KATIHAR) : Honourable Mr. 
Deputy Speaker Sir, just now Shrl Moti Lal Vora has drawn 
the attention of the Gov!. of India towards the Issue; I would 
also like to mention a lew words In that regard. The Igno-
rance of the Gov!. of India has been noticed that aileteen 
days of strike of All India Institute of Medical Sciences have 
been passed but so far the Gov!. of India have not taken 
any effective step.1t is absolutely true and everyone knows 
about It that the majority of p60r patients of North India come 
01 that institute. Today, thousands of patients are on street 
and there Is no one to look after them. Despite 01 the direc-
tives of the High Court, so far, no effective step has been 
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taken by the Gov!. of India due to which the people are much 
disappointed. 

Mr. Deputy Speaker, Sir, I would like to ask the Gov!. of 
India through you that talks should be held whh doctors In 
this regard and some solution may be sought out, In any way. 

{English] 

DR. RAVI MALLU (NAGAR KURNOOL) : Nobody from 
the Treasury benches is bothered to react...(lnterruptions) 

MR. DEPUTY-SPEAKER: The hon. Minister is react-
ing . .... (Intimuptions) 

{Translation] 

THE MINISTER OF STATE INTHE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PAR-
LlAMENTARY.AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK) : I will apprise the Minister of 
state of Health and Family Welfare of the emotions ex-
pressed by the hon'ble Members regarding the problems 
being faced by the patients due to strike at AIIMS. 

SHRI RAGHUVANSH PRASAD SINGH (VAISHALI) : 
When the strike is called off, inform the House also. 

SHRIKANTILAL BHURIA (JHABUA) : Whh this Infor-
mation, your work Is over. 

(English] 

SHRI BIKASH CHOWDHURY (ASANSOL) : Mr. Deputy-
Speaker, Sir, I would like to draw the attention of the hon. 
Minister of Industry regarding non-payment of statutory dues 
to the retired employees of the Cycle Corporation of India 
and other public sector undertakings for the last three or 
four years. Thousands of ax-workers are suffering due to 
this. Since they are not getting their dues, their families are 
starving. If they are not given their dues within fifteen days. 
then they have to sit In a Dharna before the Industry Ministry. 
It is a very serious matter. The dues should be paid imme-
diately to the retired employees .. (lntsrruptions) 

MR.DEPUTY-SPEAKER : Shrl Lakshman Chandra 
Seth, may please speak now 

... (Interruptions) 

(Translation] 

PROF. JOGENDRA KAWADE (CHIMtlR) : A girl was 
raped? ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what Shri Lakshman Chandra Seth Says. 

... (Interruptlons)" 
- NOI Recorded 

SHRI LAKSHMAN CHANDRA SETH (TAMLUK) : Sir, 
In the past there used to be a train service between India and 
Bangladesh ..... (lntsrruptions) 

MR. DEPUTY-SPEAKER: Prof. Joginder Kawade, your 
name Is not in the list. 

{Translation] 

PROF. JOGENDRA KAWADE : This Is a serious 
matter. 

MR. DEPUTY-SPEAKER: The notice of serious matter 
should be given before 10 O'clock. 

PROF. JOGENDRA KAWADE : It has Just been given. 

MR. DEPUTY-SPEAKER: As It has Just been given, It 
will be taken up tomorrow and not today. Your case will be 
taken up after completion of this issue. 

(English] 

SHRI LAKSHMAN CHANDRA SETH (TAMLUK) : Sir. 
In the past there used to be a train service between India and 
Bangladesh. But this train service was suspended. The 
hon. Chief Minister of West Bengal had already demanded 
that this train service should be revived. This would Improve 
the cuhural and trade relations between India and Bangla-
desh. The gas from Tripura can also be brought through 
Bangladesh. We should develop diplomatic relations with 
Bangladesh ... (lnterruptions) 

SHRI P.C. THOMAS (MUVATTUPUZHA) : Sir. I would 
like to draw the attention of the hon. Minister of Finance who 
Is present here. It is regarding the agricultural produce of 
Kerala, mainly rubber and coconut. The farmers are facing 
great stress because of the decrease In the prlcell of rubber 
and coconut. The rubber price has gone down from Rs. 65 
to Rs. 22 and the price of coconut has gone down from Rs. 
6 to Rs. 3 and even below Rs. 3. 

My submission to the hon. Minister Is that the duty on 
polyurethene which is used as the substitute for rubber which 
has come from 80 per cent to 30 per cent, should be hiked 
with immediate effect so that rubber grower. are benetned. 
The import of rubber should be stopped completely. 

13.00 hr •. 

Recently, the Minister of Agriculture, Shrl Sompal has 
declared the floor price. It is much below the reasonable 
price which a farmer should get. I would like to urge upon 
the Minister to review it and declares a new reasonable price 
for coconut. 

{Translation] 

SHRI PUNNU LAL MOHALE (BILASPUR) : Mr. Deputy-
Speaker, Sir, Bilha railway station I. the leading business 
centre of Bilsapur district of the State of Madhya Prada.h 
from where the Ral/ways ea!n revenue of around rupees five 
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crore. wery year. I would like to request you in connection 
with the stoppage of Sarnath and Ahmedabad Express there. 
At Bllha Railway station, the people face a lot of difficulties 
due to non-stoppage the above trains. As Sarnath Express 
and the Bilaspur-Visakhapatnam bound train does not stop 
there,the Ahmedabad Express, too, does not halt there. That 
II why there is no facility available for journey towards Orissa. 
Sarnath Express is the only train to go towards Banaras-
Allahabad. All types 01 works relating to joy and sorrow are 
performed at Prayagraj Allahabad on this line. My submis-
sion is that thel e should be a two minute stoppage of Sarnath 
Express and Ahmedabad Express at Bllha Station. 

PROF. JOGENDRA KAWADE : Mr. Deputy-Speaker, 
Sir, In Kalal a village 01 the district 01 Rohtak in Haryana, 
some persons abducted a 14 year old minor girl, a daughter 
01 a Valmlkl widow and gang-raped her lor two days. The 
people who have been arrested, are threatening the aggrieved 
family that they would demolish their house. However, the 
police heve not taken any action on it. The boys belonging 
to the lorward caste who lured that Dalit girl and took her to 
the house 01 the landlord of that village, have not been 
arrested so lar. I would like to ask the Minister 01 Home 
Allalrs as to what action has been taken by him in this regard 
..... (Interruptions) 

SHRI SHAILENDRA KUMAR : This is a very serious 
matter and action should be taken on it ... (lnterruptions) 

[English1 

MR. DEPUTY SPEAKER: Please do not waste time 
like this. 

..... (Interruptions) 

MR. DEPUTY-SPEAKER: I gave you the chance. Let 
him also have the chance. 

[Trens/ation1 

SHRI RAJO SINGH (BAGUSARAI) : Mr. Deputy 
Speaker, Sir, the Ministry 01 Water Resources had consti-
tuted a national commission on 13.9.96 lor water resources 
development scheme. The subjects under consideration of 
the Nallonal Commilslon Include Inter alia suggestions 
regarding transference of surplus water 01 the basin which 
has shortage 01 water by connecting the rivers with a view 
to preparing an integrated water scheme lor development 
01 water resources lor drinking, irrigation, Industrial, Ilood 
control and other purposes. This commission has not sub-
mitted Its report. This Is not In the interest 01 the State as 
well as the country. I request the Government to obtain the 
suggestion. 01 this Commission at the earliest and take ac-
tion in this regard. 

13.03 hra. 

The Lok Sabha then adjourned far Lunch till 
five mInutes past Fourteen of the Clock. 

14.07 hra. 

The Lok Sabha re-assembled aner Lunch at 
seven minutes past Fourteen of the Clock. 

(MR. SPEAKER In the Chair) 

MAnERS UNDER RULE 377 

(I) Need to stop telecast ·Shaktlmsn" snd other such 
serials/advertisements adversely sffactlng the 
minds of children. 

[Translatlon1 

SHRI ASHOK PRADHAN (KHURJA) : Mr. Speaker, Sir, 
the painful death of a six year old boy of Lucknow while 
imitating the advertisement of the cold drink shown on tel-
evision, the suicide 01 a nine year old girl belonging to 
Seelampur, Delhi after seeing the suicidal act of an actorass 
in a T.V.lilm and the increasing number of children dying due 
to the heroic scenes shown In "Shakllman" serial have 
brought to light Increasing III-effects of television. 

The psychologists say that the scenes shown on 
television go deep into the subconscious minds of the chil-
dren and these may have their effect at any time. According 
to the psychologists, mostly the children are badly affected 
by the television as they think that the message and scenes 
01 the television are real and they start Imitating them with-
out any rationale. 

According to the researchers 01 Australia, the specific 
rays, radiating from the television stop the functioning of 
the brain. The brain 01 the children Is unable to sustain the 
T.V. radiation and once the brain gets stuck, the eyes are 
fixed on the T.V. screen and in a way, the child Is hypnotized 
and the brain of the child Is badly allected. 

The news 01 death 01 around half a dozen children 
have come to light so far due to adverse effects of the 
·Shaktiman" serial. These Incidents are enough to prove as 
to how the children are being allected by the television. 

I, therelore, request the Union Government to Impose 
a ban with immediate effect on such serials and advertise-
ments including "Shaktiman" which are badly affecting the 
children to the country. 

[English) 

(Ii) Need to send a Central team to assess damag.s 
caused to various crops due to unseasonal hail-
storm in several parts of Maharashlra and release 
adequate funds to compensate the farmera. 

SHRI ANNASAHEB M.K. PATIL (ERANDOL) : Sir, rabi 
crops in several parts of Maharashtra have been damaged 
due to hailstorm and unseasonal heavy rains during the 
last two days. Grapes, oranges, tomato, wheat a,ld JOViar 
crops In these parts are nearly ruined according to reports 
reaching here Irom Vidarbha, North and South Maharashtra 
and the ,Marathwada region. 
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Recently, rain and hailstorm lashed Nashik, Jalgaon, 
Ahmednagar, Satara, Sang Ii and Kolhapur districts paralys-
Ing normal life In these pockets. 

Several villages In the Vldarbha and Khandesh regions 
reported breakdown In communication as telephone polls 
were uprooted and power lines tripped due to the storm. 
Uprooted treas blocked vehicular traffic on highway and other 
roads In the region. The sudden downpour damaged the cot-
ton plied up In monopoly purchase centres In the Vldarbha, 
Marathwada and Khandesh raglon. 

Under these circumstances, I appeal to the Central 
Government to send a team to asaess the losses and dam-
age caused to various crops by unseasonal hailstorm and 
compensate the Iosaes to the larmers. 

(III) Need to enaure that Indian Alrlinea fllghta are not 
cancalled at laat minute. 

SHRI K. S. RAO (MACHILIPATNAM) : Sir, I would like 
to draw the attention 01 the House towards the difficulties 
laced by passengers due to last minute cancellation olllights 
by the Indian Airlines. 

Visakhapatnam has now become the largest port in the 
country and it is a major centre lor investment by both Indian 
and multinational companies. Korean and other multinational 
companies have expanded their business at Visakhapatnam. 
A large number olloreign dignitaries have to face embar-
rass;ng situation due to cancellation of flights by Indian Air-
lines Irom Visakhapatnam and Hyderabad and as a result 
thereof they had to return back without attending their im-
portant functions. Besides this, on earlier occasions also, 
the Indian Airlines suddenly cancelled its flight to visit 
Visakhapatnam when a team of Korean investment compa-
nies was scheduled to visit Visakhapatnam to explore the 
possibilities of setting up a Korean Industrial Park and ulti-
mately the team had to return to Korea without viSiting 
Visakhapatnam. 

In view of the above, I urge upon the Government to 
direct Indian Airlines not to resort to last minute cancellation 
of flights and also to provide good quality of air service to 
passengers. 

(Iv) Need for apeclal economic package for backward 
area. of We.tern Raja.than 

COL. SONA RAM CHOUDHARY (BARMER): Sir, I 
wish to draw the attention of the Government through you 
that Western Rajasthan reels under sever dr0ught conditions 
for an average of eight years out of every fen years since 
there Is scanty rain in that region. 

Irrigation facilities are not available in most of the area. 
At some places where underground water or shallow wells 
are available, the water level is shrinking rapidly. As a result, 
crores of rupees spent on water supply schemes are going 
waste as most of such schemes have become defunct. 

As per the national record, about 34 per cent Indian 
POpulation is below poverty line. Compared to it, in drought 

prone districts of Western Rajasthan, 55 per cent are below 
poverty line. I would like to bring out that Government Is do-
ing everything for hilly areas and North-Eastern region by 
giving special concessions but adequate attention Is not 
given to backward/desert areas of Western Rajasthan. 

It Is lurther mentioned that In response to one of my 
supplementary questions on the lIoor of this augult HOUle 
of Parliament on 3rd June, 1998, the hon. Prime Minister, 
Shrl Atal Bihari Vajpayee had said: 

"The question raised by the Member pertains to the 
area which Is most neglected and Is a kingdom of 
Thar Desert. I agree that concessions sre given to 
hilly areas and North-Eastern region and similar con-
cessions are not given to desert areas of Western 
Rajasthan.The Member's suggestion Is very good. 
We will definitely considlr It and do the needful." 

Though a period of eight months has lapsed, no con-
sideration for pakage for backward/desert areas 01 Western 
Rajasthan has been given. I request the Government 
through you to give the time by which this package will be 
announced. 

(v) Need to Increase quota of foodgraln. to Rajasthan 
through P.D.S. 

[Translalion] 

SHRI BHERU LAL MEENA (SALUMBER) : Sir, in 
Rajasthan specially in Scheduled Tribe area, the tribal peo-
ple depend on ration being made available in fair price shops. 
Thsy have Neither adequatll land for their subsistence nor 
do they have facility lor irrigation. The cattle do not have 
lodder and water due to shortage of drinking water here. 

In 1980, 10 to 15 kilograms of wheat per person was 
provided at the rate of Rs. 1.50 per k.g. at the fair price 
shops and the fodder for the cattle was available free of 
cosl. But, the supply of foodgralns is almost nil lor quite a 
long time. During 1991 to 1996 the Union Gov!. supplied 
wheat at the rate 10 kg per person to the State but there Is 
no supply 01 wheat to the State for the last 3-4 years. As Ii 
result, the people of the State sre now on thll vergll of 
starvation. 

I would like to request the Government 01 India that 
the enhanced quota 01 foodgralns '.g. oil, sugar, wheat, rice 
etc. and 15 k.g. of wheat per person should be given to the 
people of that area through thll fair price shops. II no 
improvement is made in supply of e'18ntial commodities of 
the customers In tlmll, it is feared that plague and .tlrvation 
might spread there on state level. It is the moral responsibil-
Ity of the Government of India to ensure that no such condi-
tion prevails In the State and that the 'Upply 01 essential 
commodities Is Improved by taking proper steps in time. 

[Eng/ish} 

(vi) Ne.d 10 withdraw move for joint venture on Cap-
tive Power Plant. of St •• I Plant. of Durgapur, 
ShUal and Rourke'a, 
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SHRI SUNIL KHAN (DURGAPUA) : Sir, Captive Power 
Plants of Durgapur Steel Plant, Bhilai Steel Plant and 
Rourkela Steel Plant are going in for a jont venture. I strongly 
oppose the move. 

The bitter past experience of the Steel workers is that 
amost all the integrated steel plants Including liSCO were 
forced to Install Captive Power Plant precisely because power 
generated by oUllllde agencies was never distributed to 
steel plants on priority basis. A major share of Durgapur 
Steel Plant'S accumulated loss can be traced back to Damodar 
Valley Corporation's Inability to give Durgapur Steel Plant any 
priority. 

For the full-fledged running of Durgapur Steel Plant 
and Alloy Steel Plant together, the maximum demand is 160 
MW. Durgapur Steel Plant's demand is around 120 MW of 
which the average captive generation Is 60-120 MW. 
Durgapur Steel Plant can draw a maximum of 80 MW from 
Damodar Valley Corporation. There is intermittent outflow of 
power due to load fluctuation of 1 MW on an average. Only 
for such Intermittent export, It is not possible to get outside 
customer. 

According to the statement of the Chairman, SAIL, they 
are going to sell per MW only at the rate of Rs. 60 lakhs to 
Enron whereas per MW installation charge is rupees four 
crore. Not only the Captive Power Plant generation cost Is 
only 0.90 paise per unit but should the production is full-
fledged and if Enron takes over, the tariff will be As. 3.90 
per unit. Then the cost of production will be higher. As a 
result, the entire steel Industry of SAIL will be facing a disas-
ter. In the case of Durgapur, the addltonal burden will be Rs. 
110 crore per year as per the D.V.C. rate. 

Therefore, I earnestly request the Government to de-
sist from taking such a suicidal step. 

(vii) Need to provide adequate funde to State Govern-
ment of Uttar Pradesh for construction of Pucca 
bridge at Plpraghat on Rapt! river at Utrolla-
Tulslpur highway In Ball'ampur Parliamentary con-
etituency 

[Trans/ation} 

SHRI RIZWAN ZAHEER KHAN (BALRAMPUR) : Mr. 
Speaker Sir, I would like to draw the attention of the Govern-
ment towards a temporary bridge namely "Pipraghat" on 
Rapti river at Utrolla-Tulslpur highway in my constituency. As 
It is a tempory bridge, the people of this area have to cover 
the distance of 16 K.M. by travelling a long distance of 55 
K.M. This bridge remains closed for about 8 months in a year 
as a result of It about 10 lakhs people of this area have to 
face a lot of difficulties. Consequently, the labourers and the 
workers of this area who are daily passengers, are mostly 
affected. In addition, the green revolution and the develop-
ment of this area Is not possible due to this raw and tempo-
rary bridge. 

The Union Goverment is, therefore, requested that the 
steps should be taken to convert this temporary ·Pipraghat 

bridge" into permanent and pucca bridge on Rapti river at 
Utrolla-Tulsipur highway in Balrampur Parliamentary Constitu-
ency 80 as to ensure that about 10 lac people of my area 
do not get affected, green revolution takes place in this area 
and rapid growth of the area is registered. There Is a need 
to make necessary amount available to the State Govern-
ment for the same. 

(viii) Need to declare Cuddalore Port ae a major port In 
Tamil Nadu 

SHRI M.C. DHAMOTHAAAN (CUDDALORE) : Sir, 
Cuddalore Port in Tamil Nadu is very ancient. It was an Inter-
national trading centre for many centuries. But In recent 
years it has lost Its old glory. 

Yet, steamers have been using this port to various pur-
poses including fishing. A few thousand families living near 
the coastal lines of Cuddalore depend on fishing for their 
livelihood. They go for fishing In steamers using the port at 
Cuddalore. 

But during the last few months these fishermen are 
unable to use this port due to silting at the harbour. Since 
harbour has become shallow due to silting of sand, the fish-
ermen are unable to take out the steamers into the sea for 
fishing. This has resulted in extreme hardship to the fisher-
men. They are in danger of starvation. Unless the harbour is 
desilted immediately, thousands of fishermen will have to 
starve. . 

Since the State Government is unable to provide funds 
for such works, I appeal to the Centre to declare Cuddalore 
Port as major port and save our fishermen. II desllting is 
done, fishermen will be able to go for fishing as usual. The 
will also help us to export seafoods like fish and prawn that 
fetch precious foreign exchange 

II it Is developed Into a major port, It will be useful in 
Industrialising the districts of Cuddalore, Villupuram, 
Thanjavur, Trichy, Salem and Chengalpattu, because move-
ment of coal and other raw material for the Thermal Power 
Plants in Neyveli and an upcoming 2000 Mega Watt Thermal 
Power Plant at Cuddalore would be easy and cost efficient. 
Another Industrial complex at Cuddalore. SIPCOT will also 
be benefited. The seafoods could be exported directly from 
the port. Therefore, I appeal to the Centre to declare 
Cuddalore Port in Tamil Nadu as a major port and save the 
lives of fishermen. 

(ix) Need to eet up e Peasant'e Welfare Fund to render 
assistance to farmere affected by natural calami-
ties 

[Trans/ation} 

PROF. AJIT KUMAR MEHTA (SAMASTiPUR) : Mr. 
Speaker, Sir, the farmer~ are the backbone to the rural 
economy. The agricutlure is not only a profession of most of 
the population but also a pattern of life here. There is a sig-
nificant contribution of agriculture in our national Income. 
So, there is a need to pay special attention to It. During the 
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last days, the farmers have suffered from great losses due 
to heevy rains as well as the drought is different parts of the 
country. in Bihar alone, there has been a loss of hundreds 
of crores of rupees. The sum of losses of the whole country 
can be measured in hundreds of billions. The relief work 
carried out by the Union and the State Governments can be 
termed as nil and not inadequate. At present, the following 
schemes have been made to provide relief to the farmers :-

1. to convert short term loans Into mid-term loans; 

2. agriculture insurance; 

3. relief under agriculture credit guarantee and, 

4. relief fund. 

The conversion of short term loans into mid-term loans 
does not provide permanent relief to the farmers. The ad-
vantage of agriculture insurance Is limited to only one crop 
and the agriculture credit scheme does not provide benefit 
to the peasants at the time of loss of crops. 

Under the above circumstances, I request that the Un-
ion Government should invest Rs. 10,000 crores from the 
very beginning and set up a Peasants's Welfare Fund so that 
proper relief work can be carried out for welfare of the 
farmers of the States affected by natural calamities. 

(x) Need to take atern action against the peraona re-
aponslble for destroying certain precious Items 
at the office of Cricket Control Board in Mumbal, 
Maharashtra. 

SHRI RAMDAS ATHAWALE (MUMBAI NORTH-CEN-
TRAL) : Mr. Speaker, Sir, the Union and the State Govern-
ments have made the lives of lakhs of people living In slums 
mlserabie. These slums are located on the lands of the Rail-
ways and the Dept. of Forest In Mumbai, Maharashtra 
.. .. (Interruptions) 

[English] 

MR. SPEAKER: Shri Athawale, you have to read the 
approved text only. You should not read out other matters. 

... (Interruptions) 

MR. SPEAKER: Reading from other material Is not a 
good practice. You have to read from the approved text. 

... (Interruptions) 

MR. SPEAKER : Shri Athawale, you have given a 
noitce for raising a matter regarding need to take stern 
action against the persons responsible for destroying cer-
tain precious Items at the Office of Cricket Control Board in 
Mumbal, Maharashtra. 

... (Interrutions) 

MR. SPEAKER: That Is why I am always tslllng you to 
fOhow the procedure 

.... (Interruptions) 

[Translalion] 

SHRI RAMDAS ATHAWALE : Mr. Speaker Sir, the 
sports and games promote mutual understanding and the 
sense of brotherhood among different nations. Recently, the 
cricket team from Pakistan came to play cricket In India. 
Then, a particular party threatened this team not to play in 
the country. The persons belonging to this party dug the 
pitch of Ferozshah Kotla ground in Delhi and caused a 
great loss by destroying certain prizes and other items at 
the office of Indian Cricket Control Board In Mumbai. It has 
badly affected the prestige of the nation in the world. There 
was no action taken against the culprits. 

I. therefore, request the Minister of Home Affairs that 
strong punishment should be given to the culprits soon and 
such an arrangement should be made that no such inci-
dents take place on future. 

[English] 

(xi) Need to regularlse unauthorlssd colonies In Deihl 

SHRI KRISHAN LAL SHARMA (OUTER DELHI) : Delhi 
Is continuously on the march towards development and 
progress. Yet, it has not reached the required level of devel-
opment because many of the problems connected with its 
development have remained unsolved. 

In the order of priority for development Is the question 
of regularisation of unauthorised colonies which Rre thou-
sands in number and scattered all over the city. The Delhi 
assembly had passed a resolution some five years back 
recommending the Central Government to approve these 
unauthorised colonies. But the Issue has not been clinched 
so far. People of these colonies are living In Inhuman condi-
tion in the absence of basic amenities. I feel there is urgent 
need for coordination between DDA, MCD and Delhi Gov-
ernment to speed up the process of development work in 
these colonies. Government, should also take necessary 
steps to get the Court Stay vacated In this respect. 

(xII) Need to open a C.G.H.S. Dispensary at Ghaziabsd, 
U.P. 

DR. RAMESH CHAND TOMAR (HAPUR): Mr. Speaker 
Sir, I would like to draw the allention of the Union Govern-
ment towards a serious problem of thousands of present 
and former employees of the Central Government living In 
my Parliamentary Constituency. Ghaziabad Is situated near 
the National Capital Territory of Delhi and there are a large 
number of central Government employees residing here who 
go to Delhi everyday. There are former employees who live 
in very large numbers. However, there Is no proper arrange-
ment of the C.GH.S. dispensary for these people as a result 
of which they have to go to the private doctors for treatment. 

So, I would like to request the Union Government to 
make an arrangement for opening the C.G.H.S. dispensary 
in view of the serious problems of the employees. 
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STATUTORY RESOLUTION RE : APPROVAl. 
OF PROCLAMATION BY PRESIDENT IN 

RELATION TO THE STATE OF GOA 

14.32 hr.. 

[Trans/.tlon} 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Speakar, Sir, I move the following: 

"'that this House approves the proclamation issued 
by the President on 1 Oth F~bruary, 1999 under Arti-
cle 356 of the Constitution In relation to the State of 
Goa." 

Mr. Speaker, Sir. for the first time I stand In the House 
taking .ueh a proposal under Article 356. In the beginning 
our Government's stand was that the provision of that chap-
ter of Constitution, which Is called emergency provision, 
should never be misused for the political reasons. Dr. 
Ambedkar himself had accepted in the Constituent Assem-
bly that Its posalbillty would remain. He had said that he 
expected that It would never be misused but in the manner It 
has been us~ during the previous years, the Sarkaria Com-
mission was set up which went Into the deep and analysed 
as to how many times It was used and how many times it 
was applied tor the genuine reasons. Then they submitted 
their recommendations. It was pOinted out that we should be 
careful In this regard. I would like to submit very briefly that 
the Serkari. Commission, making a ruling on the break· 
down of Constitutional machinery, has stated at page-171: 

(English) 

"A failure of constitutional machinery may occur in a 
numbar of ways. Factors which contribute to such a 
situation are diverse and imponderable. Even so, some 
instances of what does and what does not constitute a 
constitutional failure within the contemplation of this 
article may be grouped and discussed under the fol-
lowing heads: .... 

[Translation} 

I read out their headings: 

(English) 

"I) political criSis; 

II) internal subversion; 

iii) physical breakdown; and 

Iv) non~ompliance with conslhutional directions of 
the Union Executive." 

[Translation} 

When I shall put forth .Imilar proposal In regard to 
Bihar, then perhaps, I will have to mention the Internal 

subverssion and physical breakdown. Today, so far as Goa 
is concerned, I believe that perhaps during the history of 
last fifty years, there has not been any other Instance in 
which the ruling party as well as the opposition parties to· 
gether have made such a recommendation as they have 
made In relation to Goa. Generally, I agree that every Mem· 
ber of Lok Sabha as well as every Member of Legislative 
assembly always desires that his five year term should be 
completed. He never wishes that his tenure be cut short in 
between the duration end here such a situation has arisen 
where 36 Members, out of the 40 Members, have recom-
mended to end up their tenure. Although there was time In 
It and eight-ten months were left, but they asked to end It up 
and to conduct elections after imposing President Rule. I, 
therefore. believe that. 

(English) 

This is a Classic case. It Is a kind of textbook case of 
the President's Rule, which is not even a matter of contro-
versy. 

{Translation} 

There Is no matter of controversy. 

The House might be aware that the elections of the 
Goa Legislative Assembly were held in 1994. No party could 
get C19<lr majority. But the Congress p'arty was the largest 
party and so the hon'ble Governor invited the leader of the 
Congress party Shri Pratap Singh Rane, he constituted his 
cabinet. He was asked to prove his majority within one 
month. It happened in the month of December and one de-
velopment took place in the month of January that the four 
M.L.A.s of the Maharashtra Gomantak Party, a leading 
opposition party; formed a new party after separating them· 
selves from their party and said that they would support the 
Congress party, Therefore, when voting took place in the 
House on 16 Jan. 1995, Shri Pratap Singh Rane got major· 
Ity and Mr. Rane was able to prove his majority formally as a 
Chief Minister. This Government continued for three and a 
half years. There is no context and even no reason to go Into 
that governance but in the month of July of 1998 ten M.L.As 
of the Congress party said that they separate themselves 
from the Congress party and form a new party named Goa 
State Congress party. My. Wilfred De'Souza was elected 
their leader and he approached the hon. Governor and told 
him that the Government of Shri Rane had lost Its majority 
and so you form our Government. The han. Governor, as he 
was expected to do, asked him to prove in the House and the 
test was carried out in the House in which the Government of 
Shri Rane lost and thereafter the Government of Dr. Wilfred 
De'Souza was formed. It is the case of July 1998 After July 
that Government continued for August, September, and Oc-
tober. In the month of November four M.L.As. after separat-
ing themselves from the Goa State Congress Party, said they 
were joining the oppositio"n Congress Party. Their majority 
has ended and then the Congress party claimed that their 
party was in majority and so should be asked to torm their 
Government. Then Mr. Pratap Singh Rane didn't turn up, but 
again a new Government was formed under the leadership 
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of Mr. Loziano Falleiro. This Government was formed on 26 
November. When two months of December and January 
passed, then In the beginning of February two Ministers of 
the Fellelro Cabinet approached the hon. Governor and toid 
him that they were separating themselves from that party 
and again Intended to support Dr. Wilfred De'Souza. 

This scene continued for 4-6 months and as a result of 
that the hon. Governor went on thinking whether he should 
be asked to prove the majority or not. On 8 February Shrl 
Fellerio, who was Chief Minister of that time, went to him and 
resigned and after resignation he said that he was not only 
resigning but the Congress Leglstative Party, passing a reso-
lution, has requested to dissolve the House and to hold the 
elections at the earliest. They have submitted this proposal 
In black and white. The hon. Governor did what he was ex-
pected to do and all that I will read out before you as to what 
the political crisis is called. He has stated in the second para 
that the political crisis is that which can also be called as 
Constitutional breakdown. 

[English] 

"If a Ministry resigns or is dismissed on loss of its 
majority support in the Assembly and no alternative 
Government Commanding the Confidence of the 
Assembly can be formed." 

{Translation] 

This is Sarkaria Commission report. The hon. Gover-
nor Invited all the parties one by one. He invited the 
Maharashtra wade Gomantak Party, invited the BJP and also 
Invited the Goa Rajeev Congress which had formed the 
Government earlier. All of them met one by one and all of 
them were unanimous and despite a few differences and ac-
cording to the report sent by the hon. Governor, out of the 
40 Members, 36 Mebmers have confirmed that now no Gov-
ernment can be formed. Nobody will hold the majority now. 
It will ba batter to constituta a new Legislative Assembly and 
tha state should be kept under the President's Rule. After 
that the Governor sent us a report and recommended that 
the President's Rule may be Imposed on the State. A meet-
Ing of the Union Cabinet was held and all these points 
were discussed therein. The matter of controversy on which 
we had to discuss was that In the meantime Bommal judge-
ment has come In which one thing was stated that the Presi-
dent has no right to dissolve any of the House unless It is 
accepted by the Parliament. It has some its own implications 
and I would like that legal Implications may be sorted out 
and it would be better if sorted out by thE' Court. But we are 
acllng In accordence with that, we have discussed and 
reached the conclusion that this Is a new case In which all 
the Members of Legislative Assembly have asked, with near 
unanimity to dlssolve.We had expressed concern about it that 
at present If, legally interpreting the Bommai Case, W9 ask 
to dissolve and keep It under Suspension Animation then It 
Is likely, that horse trading would take place. Such com-
plaints have already been noticed. But keeping in mind all 
these cases, the recommedation made by the Cabinet to the 
President is before you and under present circumstances, 

it will be fair to dissolve the Legislative Assembly and tha 
President's Rule be imposed and arrangement be made for 
the elections at the earliest. When the hon. Governot' cama 
here recently he talked to the Election Commission and afte 
the President confirmed it, then tha Proclamation was 
issued and today I have come here taking this Proclamation 
for the approval of the House and I will take it to the RalYa 
Sabha also. I would like the House to axpress its views on It. 
It Is a classic case where the situation has arlsan to Impo.a 
the President's Rule which can definitely be called a 

[English] 

political crisis which amounts to a break down of the 
constitutional machinery. 

{Translation] 

Mr. Speaker, Sir, as per the Constitutional guideline., 
a copy of the Proclamation has been laid on the tabla of the 
House and as per the prevailing tradition tha raport of tha 
Governor is also kept, so the same has also been laid. I rec-
ommend to the House to approve this motion unanulmously. 

[English] 

MR. SPEAKER: Motion moved: 

"That this House approves the Proclamation issued by 
the President on the 10th February, 1999 under arti-
cles 356 of the Constitution In relation to tha State of 
Goa." 

The time aliotted is two hours. 

SHRI K.S. RAO (MACHILIPATNAM) : Sir, I heard the 
hon. Home Minister taking trouble in explaining how ganu-
ine it was to invoke the article 356 for imposing the Presi-
dent's rule in Goa. 

I was present physically hearing this hon. Home Minis-
ter Shrl Advani as an Opposition leader during tha tenura 
of the Congress Government in the Centre. Tha tone ia 
different, the argument is different and tha postural are 
different now. In those days, as an Opposition leader or 118 a 
leader of the BJP, the moment articla 356 was used by the 
Congress Government in any State, the vigour, the veha-
mence, the anger and the argument used were totally dH-
ferent in finding fault with them. Not only that. Evan on 
sIlVera I aspects, on the moral aspect, on the legal aspect, 
on the constitutional aspect and on tha matter of break-
down, even when there was a genuine reason for tha Gov-
ernment to impose of the President's rule using article 356, 
they used to make political capital out of it. 

The Congress Government was always of the opinion 
that using article 356 for genuine reasons was correct.Today, 
simply because we are sitting in the Opposition, we do not 
want to speak in the same way as Shri Advanl used to 
speak as a leader of the Bharatiya Janata Party. 

But as he explainad, though every Membar of Parlia-
ment or a Legislative A~sembly would like to continue his 
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IShri K.S. Rao] 
five year term, in this particular case almost all the Mem-
bers of the Legislature had expressed their desire for the 
dissolution of the Assembly. We agree. 

The point here Is why is this happening? Keeping this in 
mind, the Anti-Defection Bill was contemplated by Shrl Rajiv 
Gandhi as the Prime Minister In those days. It was only at the 
behest of Shri Rajlv Gandhi that It was Introduced. We had 
discussed the Anti-Defection Bill in detail. We did find some 
lacunae in the Anti-Defection Bill in these days also. But we 
thought that by applying the Anti-Defection Bill over a period 
we would identify the lacunae and review the Anti-Defection 
Bill to avoid such Incidents of changing of parties and chang-
Ing of governments on personal considerations and per-
sonal benefits and party benefits leaving the national ben-
efit and the benefit of the people going haywire. 

While my party Is not against utilising this article 356 
In Goa, I do not find any reason why the same thing is 
applied In Bihar. He explained that the Rane Government 
and also the Faleiro Government were given enough 
opportunity to prove their majority by asking for a Special 
Session to be conducted, but the same thing Is not applied 
in Bihar for convening a SpeCial Session of the Assembly to 
prove the majority of the Chief Minister there. 

The Chief Minister has got the courage to accept this, 
convene the Assembly and prove his majority also In the 
Assembly in spite of the best efforts of the Opposition par-
ties to defeat him. In a democratic set-up, they may be 
elected in whatever manner but with the same rules and 
regulations formed by all of us. The Election Commission is 
watching the performance of different parties In the elec-
tions. With the Election Commission not finding any fault in 
the elections, when the legitimate legislators who are elected 
and who once again are found fault at the behest of the 
Central Government by way of the Governor, proved the 
majority, there was no justification for the hon. Home Minis-
ter to use his standards In a different way in different States 
as he himself said, 'there cannot be one rule In one State 
and another rule In another State'. It cannot be applied be-
cause a particular party wants or does not want it in a par-
ticular State. There should not be two standards. Shri Advani. 
till before the BJP Government came to power at the Centre 
In Delhi, there was some opinion among the people through-
out the country that you might be a different lot. But your 
behaviour In U.P., your attitude and the application of the 
same article, same Constitution, same guidelines and eve-
rything Including the guidelines of Sarkaria Commission was 
totally different, and, It Is already understood by the poe pie 
of this country. 

As a Member of Parliament from Andhra Pradesh, I 
know very well the basic facts 01 the BJP which is almost 
non-existent in Andhra Pradesh. But some people who are 
supporting Telugu Desam and some others who are sup-
porting Congress are not happy with both the Congress 
and TOP as well. They have fell that why do we not try this 
time BJP though the BJP by itself has no base to win a 
maximum or even a considerable number of seats in Andhra 
Pradesh. So far, It has won four seats out of 42. It is because 

01 your sermons, 01 your speech on the moral values, eth-
Ics, Constitution guidelines and all that, all these years, the 
same people thought that, may be, you would do some-
thing else other than what .Congress has done all these years. 
(Interruptions) What else to speak? Shall I speak as you want? 

They have put some words to you In Andhra Pradesh. 
But, today In Andhra Pradesh, the same youngsters who have 
felt that you are a different lot are not with the BJP. Not even 
one per cent is with the BJP. They realise BJP Is no party In 
ruling which can fit inio the administration. They might be 
good at sitting as the Opposition party but certainly not good 
in administration and in ruling. That Is the reason, why today 
In Andhra Pradesh, the BJP has gone back to ... (InterruptIons) 

(Translation] 

SHRI RAJVEER SINGH (AONWLA) : You speak on 
your issue ... (Interruptions) Why are you wasting the time of 
the House? .. (lnterruptions) Mr. Speaker, Sir, you ask him to 
speak on the issue ... (Interruptions). 

[English] 

SHRI K.S. RAO : Let me complete. Let me formulate. 
They have already understood. (Interruptions) It has no use 
at all. In regard to Goa, the Congress Government Is also 
of the opinion that the situation is very ripe where Article 356 
has to be used, and it is used there. We are not against It. It 
is not that we are opposing that. But you should not apply 
the same thing for your pOlitical ends. The same thing what 
you have said was said by Shri Ambedkar. He said that It 
should not be mlsued for political ends. You are doing the 
same thing. What you are doing is different from what you 
have spoken. It is totally different then and now also. except 

. that the tone Is different, the argument is different. 

What you are speaking today Is totally different from 
what you have been speaking earlier. Not in this case but 
what you did in regard to Bihar is unconstitutional and 
unethical. It was not proper for you to think in the same way. 
Earlier, in similar situations when the Congress did the same 
thin!), you just did not allow the House to proceed. You did 
the same thing. So, you should not find fault with the Con-
gress party simply because it Is now in the Opposition and 
you are the ruling party. Same yardstick, same values, same 
morals must apply irrespective of whether you are In the 
Opposition or you are ruling ... (lnterrutions) 

{Translation} 

SHRI PRABHUNATH SINGH (MAHARAJ GANJ) : How 
long do you know Bihar? .... (Interruptions) 

That is why eliminated from Bihar ... (Interruptions) 

[English] 

MR. SPEAKER: No running commentary please. 

SHRI K.S. RAO : Does Advanljl say that article 356 
must be applied everywhere, wherever there Is an incident 
by some hooligans, not at the behest of the Government 
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there but for various reasons? ... {lnterruptions). There are 
umpteen number of Incidents of massacre taking place in 
other States also. In Andhra Pradesh, even tOday people are 
getting killed mercilessly .... (Interruptions). 

AN HON. MEMBER: You speak on Goa. 

SHRI K.S. RAO: I am speaking on Goa only. I am just 
telling you about the way in which the party in Government 
Is speaking now. In Andhra Pradesh, there are several 
incidents where people have been killed In broad day light 
... (interruptions) 

MR. SPEAKER: Shri Rao, we are discussing Goa and 
Bihar separately. Please keep that In view. 

SHRI K.S. RAO : I am talking on the same subject, 
Sir, I am not talking about different things .... (lnterruptions) 

(Translation] 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) : You 
are providing benefit and we are getting that, what Is the 
objection therein. 

[English] 

SHRI K.S. RAO : The hon. Speaker got upset when I 
raised the Andhra Pradesh issue. In Andhra Pradesh also 
people are getting killed mercilessly In the name of some 
organisation. In the name of same Incident, but you ara not 
thinking In the same terms of app~/ing article 356 in Andhra 
Pradesh and pulling down the Government. Are you ready 
to do that?.. (Interrupt/ons). The same Is the case with 
Maharashtra. So my humble request to the hon. Home Min-
Ister Is that it is not in this particular case of Goa that we 
are opposing you, but you must apply the same standard 
everywhere. You must apply the same yardstick, same 
values, same ethics .... (lnterruptions). You will explain the 
same thing in respect of Bihar, I shall explain the same thing 
In respect of Andhra Pradesh and Maharashtra. Are you 
prepared to apply article 356 In every States? What shall we 
do? For the same s~uation, the Central Government did not 
do even this mUCh. What are we to do about the Central 
Government responslbil~? Has the Central Government 
got a moral right to continue with the same Incidents hap-
pening everywhere in other States? Is ij only a particular 
State to be victimised? And for what reason? Is ij not for 
political gain? Is It not at the Instance of some of your allies 
insisting that this Goverment should be demolished right 
from the beginning? I am talking about B~har. 

AN HON. MEMBER: You speak on Goa. 

(Translation] 

SHRI ASHOK PRADHAN (KHURJA): He does not have 
anything to apeak. 

[English] 

SHRI K.S. RAO :When you speak on Goa, doyou speak 

only the term 'Goa' and no other term? Are you prepared to 
speak only Goa, Goa, Gao, and nothing else? 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (GARHWAL) : Shri Rao, your party Insisted that we 
should discuss Goa and Bihar separately. Now you are 
combining the two. 

SHRI K.S. RAO : When I speak of application of arti-
cles 356 In Goa, let me also tell you how It Is applied else-
where. Let me tell you about what you have done in the 
past, about what you have expressed in the past, about 
what slogans you used earlier. At least for your awakening I 
must do that. I must remind you about what you have 
spoken In the past. It Is not just what the Minister spoke 
today. Yes, he spoke in a very humble way, In a very pleasant 
manner, In a very reasonable manner ... (lnterruptions) 

SHRI KHARABELA SWAIN (BALASORE) : Shri Rao , 
should I remind you about what you did to Shrl Rama Rao? 
He was also a Chief Minister. Shall I remind you about how 
you ousted him? .... (Interruptions) 

15.00 hre. 

SHRI K.S. RAO : All that I wish today is that the hon. 
Home Minister ... (lnterruptions) 

SHRI KHARABELA SWAIN: I can also remind him of 
what they did against Shri Rama Rao in Andhra 
Pradesh. They also did the same thing In Andhra 
Pradesh ... (lnterruptions) 

MR. SPEAKER: Shri Swain, please do not disturb him. 

SHRI K.S. RAO : I remember the eloquence with which 
Advaniji spoke in those days. But the same reason, same 
values, same ethics, same Constitution and the words of same 
Dr. Ambedkar must be applied In genuine way, with the same 
yardstick. I am of the firm opinion that they are not applying 
them In every State in the same way while we support and 
have no objection to their applying Article 356 and imposing 
President's Rule In Goa. Thank you very much. 

(Translation] 

SHRI SATYA PAL JAIN (CHANDIGARH) : Mr. Speaker, 
Sir, I rise to support the Proclamation made by the President 
for which the hon. Minister of Home Affairs has moved a 
motion seeking approval of the House. 

The hon. Advaniji while moving this motion, has ex-
plained all the events briefly In relation to the political devel-
opments in Goa. During the last three-four years, the Con-
gress party in Goa, which was not given clear majority by 
the peopla, tried to run tha Government by making manipu-
lations from here and there but they didn't succeed to do so. 
They sometime broke M.L.A,s from one side and sometime 
from the other, but uKlmately the situation has come to such 
a point that out of the 40 Members, 36 Members themselves 
asked the hon. Governor that this Legislative Assembly 
could not be run and the l:egislative 
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15.02 hrtl. 

(SHRI P. C. CHACKO /n the Chait) 

Assembly should be dissolved. The hon. Governor has 
elaborated all the developments in his report which he has 
sent to the Centre. 

I am happy that Rao Saheb, who has just concluded 
his speech on behalf of the Congress party, is agree with 
his Members of Legislative Assembly and with the unit of 
his party because these days nobody can say with confl-
d.nce about the Congress party that If th.ir State unit sup-
port to dissolve its Legislative Assembly or support to 
dlssolv. the Government, the sam. would also be sup-
port.d from here. Bihar is an example before us. When he 
started speaking I was listening his speech eagerly that he 
might change his attitude like Bihar. As you have decided, 
Ignoring your Bihar unit, to oppose in relation to Bihar per-
haps your decision In relation to Goa would have been a 
dIHerent one. But I am happy that at least you are with your 
Goa unit. 

You have raised very good points. I am glad. Rao 
Saheb, that you spoke and reminded Advanijl that when he 
used to sit there, his language haDpened to be something 
else. It would have been better, had you read out his state-
ments carefully. Since the coming of this Governm.nt, as 
hen. Advaniji has said In the beginning of his speech, per-
haps this is our first motion under Article 356, this has come 
from the state where out of the 40 M.L.A's, 36 M.L.A's have 
given In writing that now this Legislative Assembly has no 
meaning at aH and It should be disolved. 

[English} 

SHRI K.S. RAO : This is the first time that they have 
come In the Government. So, it cannot be other than using 
this Article for the first tim •.... (lnterruptions) 

MR. CHAIRMAN: Please do not disturb him. 

(Translation) 

SHRI SATYA PAL JAIN: Pleas. listen car.fully and 
liesur.ly. 

Mr. Chairman, Sir, the Bhartiya Janta Party Gov.rn-
ment has neither mlsus.d the Article 356 till date nor It Is 
doing so and would not do so in future. If w. had wished to 
use Articl. 356 for the political mileage, then long back we 
could have .scaped from s.veral of our political probl.ms 
and difficulties. This is the convention of the Bhartlya Janta 
Party, conviction of the Atal Biharl Bajpal Governm.nt, and 
convlcton of L.K. Advani. W. have not misused the Articl. 
356 and today you want to tell us about the misuse of the 
Article 356. Do you want to t.1I us? If the memb.r of any 
other party. memb.r of any new party had pointed out, I could 
understar.d if. Your Government has misused the 356 n •• rly 
90 times. 

[English] 

SHRI K.S. RAO : W. are not against using Article 356, 
but when w. were using It, they w.r. preaching sermons. 
Now, they themselves are using Article 356 ... (lnterruptions) 

MR. CHAIRMAN : No Cross-talk. Order please. 

... (Interruptions) 

MR. CHAIRMAN: PI.ase do not disturb Shri Jain. 

(Translation) 

SHRI SATYA PAL JAIN: Shri Somnath Chatterjee was 
reminding them of our language. I would lik. to r.mind my 
Communist brothers that first of all your Namboodripad 
Government in Kerala was fell prey to this Article 356 In 1956 
and at that tim. you had spoken against it. 

[Eng/ish] 

SHRI SOMNATH CHATTERJEE (BOLPUR) : He need 
not advise us. He should advise his Government. 

SHRI SATYA PAL JAIN: Today you are talking in a dlf-
f.rent manner while supporting the same forces In Bihar 
who had misused article 356. You want to strengthen the 
sam. forces. This Is what I want to remind you, Mr. Somnath 
Chatterjee, these are the same forces which you want to 
support. BJP has never misused it and Rao Sahab want to 
talk with us on the same issue. That incident happ.ned on 
Dec. 6th 1992 In U.P. Nothing had happened In Himachal 
Pradesh and the same is the case of Madhya Pradesh and 
Rajasthan. But you had dismissed the State Governments of 
Rajasthan and Madhya Pradesh just within one hour by ask-
ing the Governor's of these States to submit Reports in this 
regard. You are mentioning the same incident In which 'Dalits' 
were killed In Bihar and you are also saying that article 356 
has been imposed. So we would like to oppose It. Mr. Barnala 
is present here when he was the Chief-Minister of Punjab, 
at that time some people had been killed after being taken 
out from a bus. Your Government had dismissed Shri 
Barnala's Government and Imposed President's rule 
there.Today we all want to tell you that It is not correct to 
declare President's Rule In Bihar. Do not look into th.m In 
separate contexts. 

I would like to submit two things In r.gard to Goa. 
There defection cases have come up before the Speaker 
two times. One another case is also linked with Goa and 
that Is a case of Anti Defection Act. We have studied the 
report submitted by the Governor there. Th. mann.r in 
which the Speaker of that State had been disqualified some 
M.L.A.s without giving any notice, without conducting any 
trial that Is not a question of a single party today Speaker 
may belong to this party or that party and the disqualified 
M.L.As may belong to some other party. Tomorrow Speaker 
may be from some other party. This Is the basic qu.stlon 
before us whether the Speaker of any assembly or the 
Speaker of Lok Sabha while taking decision under anti-
defection law should take a decision on the party lines or 
should take a decision in accOrdanca to law. 
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{English} 

with regard to split in original political party. 

[Translation} 

Nothing clear has been said about It. I would like to 
submit that all the people should ponder over it and should 
see as to how It can be amended. There are several clauses 
of this act which needs to be amended. I want that we 
should also consider the matter which has come up after 
the Goa. Hera when MLA's have been disqualified, he sent 
two reports. In his first report he has stated that the Govern-
ment fall out by such and such votes and in his second re-
port he said that the Government won by such and such 
votes. So many MLAs had been disqualified, they went to 
Court and the Court had set aside the order. So far as Goa 
is concerned the Antl-<lefection case associated wllh Goa, 
should also be considered. Rao 5aheb had mentioned about 
Ambedkar JI. He said that Anti-Defection law should not be 
misused for meeting the political ends. I would like to make 
clear about the Goa case. Whereas in other States BJP 
Government has tried to enforce article 356, where there 
was no report other than this, there only It has been used. 
You should not misunderstand that this article can be 
imposed even where the Chief Minister does not have ma-
jority. 

[English} 

SHRI A.C. JOS (MUKUNDAPURAM) : Sir, hon. Mem-
ber has said that the BJP will not use Article 356 unneces-
sarily. Will he kindly spell out what are the criteria used for 
applying Article 356 In Goa as 'well as In Bihar? Can he 
distinguish both the cases? 

SHRI SATYA PAL JAIN : We will discuss Bihar tomor-
row, but in both the States, It had become difficult to run the 
Government according to the provisions of the Constitution 
of India. That Is the similarity In both the cases. For them, 
there may be some difference because with regard to Bihar, 
they want to get some political mileage which they cannot 
get in the case of Goa. That is their political compulsion, but 
so far as we are concerned, the situations in both the States 
were same and it was difficult to run the Governments as 
per the provisions of the Constitution of India. They should 
not remain under any misunderstanding that this cannot be 
done if the Chief Minister Is having majority. Shri Rao was 
talking that there was a majority with a particular Chief Min-
Ister but still we wanted to invoke Article 356. If I give him 
examples of Article 356 applied by them, he will find that In 
almost all the cases, the Chief Minis_I" were having major-
Ity. In Gujarat, they dismissed our Sur8sh Mehta Govern-
ment when he was having absolute majority. They dismissed 
It, the United Front Government dismissed II. Therelore, he 
should not talk 01 political misuse and all that. It does not 
look good in his mouth to say thaI. We are clear about our 
conceptions. We have not misused Article 356 and we will 
not misuse Article 356 In future also. 

[Translation} 

SHRI MOHAN SINGH (DEORIA) : Mr. Chairman Sir, 

the untenable argument, on which the hon. Minister 01 Home 
Affairs has presented his proposal for invoking artlcla 356 
for declaring President's Rule in Goa clearly Illustrates that In 
how much dilemma he Is. A person who has, throughout his 
Ille worked for propagation of misuse of article 356 Inside or 
outside the House among the Common people, when he 
hall-heartly advocates the declaration of President's rul. 
under the same article, It illustrate that in how much dilemma 
he Is. While It Is true that it became the necessity under the 
present circumstances, there was no other way out but the 
question is why this situation arose? It was alleged that Gov-
ernment is misusing the dignified post of Governor Inten-
tionally to affect the state's political situation. I think this wrong 
precedence has been set up inside the House. The ChaIr-
man, of the Goa Assembly misused his powers. That is why 
It was natural that such a situation has arisen? I think Con-
gress lorgot the principles 01 National struggle In lifty years 
but you forgot the political commitments In Just one year. 

I am anguished that it was being mentioned that alter 
the Babri Masjid's demolition, Presidents' Rule was imposed 
in three states Intentionally. Later on when elections were 
held in these three states BJP was deleated. It proves that 
Centre had taken decision according to the feelings of the 
masses. In Uttar-Pradesh the way you have formed your Gov-
ernment by creating delection, this was not an end of this 
chapter. It started from Rajasthan where you formed your 
Government by getting support from Independent candI-
dates. With their help you got majority and the post of Chief 
Minister. Wrong political precedence have started from 
Rajasthan and it reached Its peak in U.P. Its reflection was 
also seen in Cent;al Governments. You managed to run the 
Government by various tricks. The Minister 01 Home Affairs 
had made a reference to Dr. Ambedkar's speech but he 
forgot that Dr. Ambedkar also said that article 356 became a 
part 01 Constitution due to some unavoidable compulsions I 
circumstances but it would be like a dead letter. Governments 
should enforce It rarely under special circumstances. He 
expected the Governments to follow his instruction. In his 
last address in the Constituent Assembly he had submitted 
that many such articles are good and some have been 
framed through manipulation but constitution will not depend 
upon It In regard to its terminology and for the intenion 
behind it. The applications of laws of constitution will de-
pend on its enforcement managers, the type 01 people in 
power and the manner In which they enforce It. 

I am sorry to state that article 356 is that part of consti· 
tution on which several discussions were held in the pasio 
and many proposals have been passed regarding this in the 
last 50 years. In Parliament for forty years. the person who 
expressed his views on article 356 is today the Prime Minis-
ter of India but when discussions starts on Its utilisation and 
misuse and when its application Is the Prime Minister changes 
his stand and says that it is a matter for Public debate. In my 
views It Is not a matter of any political use. A Prime Minister 
having forty years of Parliamentary life and even a book has 
been published on him It Ie lis thaI It is a matter for public 
debate. I have heard ~:r. Advanl when he was quoting 
Sarkaria Commission and presented his views against tha 
misuse of this article. . 
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Sarkarla Commission is not the only one and the last 

to comment upon this article 356. In 1967 the then Govern-
ment of Tamil Nadu set up Rajbhandar Commission and 
from then onwards the matter come to Supreme Court, High 
Court and then one after another several commissions were 
appointed and they all have given their interpretations. One 
more addition has been made. After the Imposition of anti-
defection law Speaker would use or misuse it. Till now the 
allegation was this that only the Government of India uses It 
through the dignified post of Governor. After the passing of 
antl-defection law In 1984 article 356 was being used or 
misused by the Speaker. So a new section was added In this 
law that the decision of the Speaker would be final, but once 
this law was misused by the presiding officer under the pro-
vision even when the number of Members supporting him 
rose to maximum. Then Supreme Court struck off the article 
356 and said that Supreme Court would have the right and 
power to scrutinise the law. Inspite of this Government came 
to power through defection and till date no bench of Supreme 
Court has been set to take a decision In this regard. 

Sir, while we support the Imposition of President's rule 
In Goa, at the same time we would like to condemn the 
Government. We would like to condemn such actions and 
submit that the instability has been created by the Govern-
ment Itself. Such a situation was created that all parties 
had to accept this very fact that President's Rule should be 
imposed. 

Although we support the declaration of President's Rule, 
but we condemn the political instability caused by the Gov-
ernment. With those words I support this motion. 

SHRI UTTAMSINGH PAWAR (JALNA) : Mr. Chairman, 
Sir, I would like to submit my views In regard to Goa be-
cause If I start on Bihar I don't think that debate would end 
by seven. For the last three years Bihar has continuously 
become a object 01 debate. A friend of mine just now stated 
that BJP had created instability, I do not agree with this view. 
None of us agree to the statement that any party can cause 
Instability in other state. Unlortunately political Instability 
causes numerical changes and we require majority in the 
numbers.The stability of the Government depend upon the 
majority, not on principles. During the last fifty years i.e. till 
1990 misuse of article 356 has been done in all states. Till 
then main Issue was not the majority In numbers. Today the 
examples which are quoted because we are holding differ-
ent positions. Nobody Is expressing his views as to how the 
situation should be handled. 

Sir, at present 36 out of 40 people have said that the 
situation Is crystal clear. But I am unable to understand If we 
would not apply article 356 In states in future, why? I would 
like to submit that there are many loopholes In the laws. If 
we could make an amendment In the eXisting laws, then 
this problem could not have arisen. These days work is got 
done with money and power. I would like to know whether It 
Is a good sign for Democracy. 

Which type of democracy Is required here? Even after 
fifty years of independence we are discussing article 356 of 

the constitution. In fifty years we could not provide drinking 
water and education to all the citizens. When we make com-
ments on the working of the Government. what comments 
can be made lor a Government which had worked lor just 
ten months. A Government which ruled lor lifty years-just 
see their performance ... (Interruptions) a period of ten months 
is too less a period to be commented upon when we marry 
our children we wait for at least a year to become grandpar-
ents. II some one wants it In four months, I don't think it Is 
correct.. .... (lnterruptlons) We support the imposition of Presi-
dent's rule in Goa, but in Bihar other proofs are available 
.... (Interruptions) We would discuss the issue of Bihar 
tomorrow. Thirty six out of a total of forty has given their 
comments and the one who abstained from making com-
ments is Speaker .... (lnterrupt/ons) The situation of Goa has 
bean made worse by the Congress. Shri Mulayam Singh Ji, 
you know the policy of Congress Is to start destruction and 
where stability is seen. In 1978 Sharad Pawar Govec"lment 
was running the administration smoothly but it also fell prey 
to this policy. Many Governments fell prey to this policy. Every 
state has been a victim of it. It is matter of time. Today it Is 
our tune. While we do not deserve to be commented upon 
but still we are being commented upon. I would like to sub-
mit that comments should be given only when It Is required. 

[English] 

SHRI SURESH KURUP (KOTTAYAM) : Sir, Article 356 
01 the Constitution is one of the most misused Articles. Time 
and again, this Articles has been used by the Central Gov-
ernment to dismiss the State Governments that they do not 
like. From 1959 onwards, this Article has been continuously 
misused. 

Sir, none of the State Governments which belonged 
to the ruling party at the Centre was dismissed all these 
years, using this Article. Even, Government which was dis-
missed was belonging to parties which were against the 
ruling party at the Centre. So, that Itself shows the partisan 
manner In which this Article Is being used. 

The political drama In Goa shows some serious lacu-
nae in the Anti-Defection Law. While the Anti-Defection Law 
was passed in this House, we were having all sorts of expec-
tations; we thought that it would finally, put an end to defec-
tion, etc. The Speaker of an Assembly was given the author-
Ity to judge as to whether a Member has crossed floor or 
not. The Speaker was expected to act In an Impartial way. 
But we have seen so many cases where the Speaker has 
acted in a partisan manner. We have seen it in UP and also 
in Goa during the last six months. The Anti-Defection Law 
and Its provisions were misinterpreted by the Presiding 
Officers. 

Shrl Advanl was presenting the situation in Goa which 
led to the proclamation of the "Pre<;ident's Rule. In a way, he 
was narrating that he was going by all sorts of democratic 
norms. 

But this Is the same Central Government which used 
this article against the majority Government In Bihar two 
weeks ago. This particular situation In Goa might justify the 
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use of this article, but this article is misused in a partisan 
manner by every Government which ruled at the Centre. I 
am not going Into the merit of the situation in Goa. My 
request Is that fresh election should be held for the State 
Assembly In Goa as soon as possible and people's mandate 
should prevail. Every political party Is responsible for the 
situation that Is existing in Goa today. Floor-crosslng has 
become routine matter. So, the people are fed up wHh these 
parties and leaders of the Assembly. 

In principle, I am opposed to the Imposition of Presi-
dent's rule and the use of article 356. Whatever reasons 
the Central Government may put forward, this article is 
going to be misused again and again by the party which is In 
power at the Centre which Is against ali sorts of federal prin-
ciple. 

With these words, I would like to conclude. 

{Translation} 

SHRI ANANT GANGARAM GEETE (RATNAGIRI) : Mr. 
Chairman, Sir, the President's Rule in Goa has been Im-
posed under the Article 356 of the Constitution. The Hon. 
Minister of Home Affairs Shri L.K. Advaniji has moved a 
motion before the House for approval of the House. I stand 
up to support the same. 

Our country consists of several States and is under 
the control of the Union Government. The Provision of Arti-
cles is made in the Constitution to maintain this control. So, 
the existence of Article 356 is necessary but it should not be 
misused many ways. Such a demand has been raised every 
time. The Goa, Sh. Advanljl has just referred to the political 
problems arose In Goa due to which Article 356 has been 
imposed there. 10 M.L.A.s have come out of the Congress. 
Government headed by Raneji and formed their party. In 
this way the Rane Government have come into minority. The 
10 M.L.A.s, who formed the Rajeev Congress, have formed 
their Government. Under the leadership of WiHred De'Souza. 
After a few months the four M.L.A's, who belonged to the 
Rajeev Congress, have withdrawn their support from the 
WiHred De'Souza Government. Again the Wilfred De'souza 
Government has come Into minority. It Is not necessary to 
discuss as to who were the people between whom this fight 
was fought . All of them were Congressmen. The people 
who defeated the Rane Government were Congressmen, 
makers of the WlHred De'Souza Govt. were the Congress-
men and then those who defeated the Wilfred De'Souza 
Government were also the Congressmen. After that the 
Congress Government under the lead, . .-.. hlp of Mr. Feleireo 
came to power. The 10 Ministers of his Government who 
have resigned were also the Congressmen. Those who de-
feated the Felelreo Government were also the Congressmen. 
There was no other party which has brought their party into 
minority. Later on 36 M.L.A,s out of the 40 M.L.A,~ demanded 
to dissolve the Assembly. 

Mr. Chairman, Sir, today we are discussing about the 
use of Article 356 of Constitution In Goa. I had thought that 
Shri Sharad Pawar, the leader of the Congress Parliamen-

tary Party would speak on behaH of the Congress, but no 
leader of the Congress, spoke on behalf of the Congress. 
Their one Vidhayak (M.L.A.) named Sh. K.S. Rao spoke. 

[English} 

SHRI SOMNATH CHATTERJEE (BOLPUR) : Be It 
Sansad or Vldhayak, the question Is of attitude towards the 
hon. Member. 

{Translation} 

SHRI ANANT GANGARAM GEETE : All right, an hon. 
Memberwas speaking. Shrl K.S. Rao Is not any leader. These 
Congressmen. In their period have properly used or misused 
the Anticle 356 as much as 90 times. It was properly used 
when the Congress was In power and when we used It then .... 

SHRI RAJO SINGH (BEGUSARAI) : Had you born at 
that time? 

[English) 

MR. CHAIRMAN: Please take your aeat. Do not dis-
turb like this. Shri, Geete, you may continue. 

(Translation) 

SHRI ANANT GANGA RAM GEETE : Today you have 
come to know as to when you born, but the end of the Con-
gress is imminent and perhaps we are born for that. 

[English} 

MR. CHAIRMAN : Please address the Chair. 

(Translation) 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, 
Sir, what to do with Interruptions. 

[English) 

MR. CHAIRMAN : Please address the Chair. Will you 
. please take your seat? There should be no disturbance. 

{Translation} 

SHRI ANANT GANGARAM GEETE : I am addreSSing 
you. The Congress has misused the Article 356 as much as 
90 times .... (Interruptions) No State was left where this Arti-
cle was not misused. Today the discussion Is going on In 
this House on the use of Article 356 In Goa and thereafter in 
Bihar. Goa is placed at item NO.9 and Bihar is placed at Item 
No. 10 of the Agenda on date. Both these issues are before 
the House today. Friends from the Congress have supported 
the Imposition of the President's Rule in Goa but their role In 
the case of Bihar is different. 

Mr. Chairman, Sir, I was th9 Member of the 11th Lok 
Sabha and now I am elected and came as a Member of the 
12th Lok Sabha. The 11th Lok Sabha was dissolved wHhin 
one and haH years. When 11th Lok Sabha came Into exlst-
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ence, Shrl Deve Gawda was made the Prime Minister with 
the support of the Congress, but the same Congress has 
removed Shrl Deve Gawda from the post of Prime Minister. 
After that Shrl Gujral became Prime Minister with the sup-
port of the Congress, but this Congress has removed Shri 
Gujral also from the Prime Minister post and It means that 
the 11th Lok Sabha was dissolved only because of this Con-
gress. Thus, thousanda of crores of Rupees had to be spent 
on elections and the public of the Country had to bear this 
financial burden. Here we discuss about the farmers. When 
India is a poor country then why public was forced to bear 
the burden by spending thousands of crores of Rupees on 
elections? The 12th Lok Sabha came Into exlsten:e only 
because of these Congressmen and the alliance Govern-
ment led by BJP was formed at the Centre. Shrl Atal Behari 
Vajpyee has become the Prime Minister of the country. Now 
the colleague In Congress want to topple Shri Vajpayee from 
the post of Prime Minister. They are not interested in Bihar. 
The Congress is not concerned about the massacre of Dalits 
which took place in Bihar. They are interested in removing 
Shri Vajpayee from the post of Prime Minister .... (lnterruptions) 

(English] 

MR. CHAIRMAN: Please do not disturb like this. Take 
your seat. 

... (Interruptions) 

[Translation] 

DR. BIZAY SONKAR SHASTRI (SAIDPUR) : Dalits have 
been massacred and they want votes ... (lnterruptions) 

(English] 

MR. CHAIRMAN : Will you please take your seat. 

... (lnterruptlons) 

(Translation] 

SHRI RAJO SINGH: We should also be given a chance 
to make our pOints . ... (Interruptions) 

[English] 

MR. CHAIRMAN: I want to remind the hon. Members 
that they can speak only when the Speaker is yielding, oth-
erwise, you cannot speak like this. I am not allowing you to 
speak. 

... (Interruptions) 

(Translation1 

SHRI RAJO SINGH: When he will make an allegation 
how can we remain silent? 

[English] 

MR. CHAIRMAN: Shri Geete, you please address the 
Chair. 

(Translation] 

SHRI ANANT GANGARAM GEETE : I am addressing 

only you. Mr. Chairman, Sir, I don't aee at that side and I 
am just looking at you. 

Mr. Chairman, Sir, I am speaking here on the double 
role of the Congress. On the hand they support the impostion 
of Article 356 in Goa and on the other hand and at the same 
time are opposing to Impose Article 356 in other State. What 
type of role they are playing here? When Article 356 was 
misused as much as 90 times In this country then Con-
gress was in power. Dalits have been unabelted massa-
cred. When the Prime Minsiter and the Cabinet of India first 
time recommended to the President for Imposition of Article 
356 In Bihar, the President has returned the proposal and 
refused to do so ..... (lnt.rruptions) 

[English] 

MR. CHAIRMAN: Please take your seat. Let him speak. 
it Is his time. 

... (Interruptions) 

(Translation] 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, 
Sir, the hon. President has not accepted the recommenda-
tions of the Cabinet. The Prime Minister· and the Cabinet 
have agreed to the decision of the President. Later on, when 
Dalits have been massacred the han. President was com-
pelled to Impose Article 356 ... (Interruptions) I would not speak 
about Bihar but I want to criticise the double role of the 
Congress because they need Dalits to capture the power, 
they need Dalits to win the elections, but they don't feel 
sorry when Dallts are massacred rather they want to play 
politics with that. Today, the Article 356 has been imposed 
in Goa only because of the present political crisis and all the 
Members Sitting here are supporting It. I also support that 
but while supporting It I WOUld, of course, like to mention 
that our country Is made of various States and Article 356 Is 
necessary to keep the country as one unit, but at the same 
time we believe that It should also not be misused. Law and 
order Is discussed here today. When something happens in 
the Maharashtra then the slogans of Law and order are 
shouted here and demand to dismiss the Maharashtra Gov-
ernment is made. Who demands to dismiss the Maharashtra 
Government? 

SHRI RAMDAS ATHAWALE : We do. 

SHRI ANANT GANGARAM GEETE : You do and the 
Congressmen do. Many a time such a demand has been 
made .... (Interruptions) 

When the Incident of Ramabai Nagar occurred then 
the dismissal of the Maharashtra Government was demanded 
from this very side. Under which section you have been mak-
Ing such demand? Whenever something has happened In 
Maharashtra the demand to dismiss the Government of 
Maharashtra is made for gaining political mileage. When the 
structure 01 the Babri Mosque was broken, the Governments 
01 tne faur states were dismissed. The law and order has 
Iteen deterloated only in Uttar Pradesh, but the Governments 
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of the four states have been dismissed. When they feel about 
their benefits and political mileage then they urge that the 
Article 356 Is right and when you don't get political mileage 
and when you face political crisis then you feel that the use of 
Article 356 Is justified. That is why, I want to oppose the dou-
ble standard and anti Oallt role of the Congress. It Is the duty 
of the Nation as well as the Government to impose the Arti-
cle 356 where it Is essential to maintain law and order and 
this Government Is doing its duty. So, I support the same. 
Thanks. 

[English} 

MR. CHAIRMAN: Mr. Geete, you made a good speech. 
Please keep quite. No cross talking please. Let us have an 
effective discussion Mr. Ajay Chakraborty. 

SHRI AJAY CHAKRABORTY (BASIRHAT) : Sir, In 
principle and ethically, we are against the imposition of Presi-
dent's rule under Article 356 in Bihar or Goa or any other 
State. Since Independence, we have witnessed the ruling 
party at the Centre, that is, the Congress Party imposing 
President's rule under Aritcle 356 on Kerala, West Bengal 
and other States with some ulterior motive and with political 
motivation. West Bengal, Kerala, Tamil Nadu, Andhra Pradesh 
and other States have been the victims of the misuse of Arti-
cle 356. I would recall the memory of the hon. Home Minis-
ter, the strong man of the BJP, that both Inside and outside 
the House, he had strongly pleaded against using Article 356 
times without number. I also recall the memory of the hon. 
Home Minister about the stand taken by his party before 
Sarkarla Commission. His representative before the Sarkaria 
Commission strongly pleaded against misuse of Article 356. 

Sir, during the days of the United Front Government, 
the then hon. Home Minister convened the meeting of Inter-
State Council after the lapse of a long period and in that 
particular meeting, the leader of the Akall Oal, the hon. Chief 
Minister of Punjab, Shri Prakash Singh Badal strongly advo-
cated and raised a demand for the total abolition of Article 
356. Some Chief Ministers raised some safeguards as re-
gards the Imposition of President's rule under Article 356. 
What are those safeguards which have not yet been settled? 
I am rather astonished and sorry to say that in spite of the 
stand taken by the hon. Chief Minister of Punjab, his party 
Akali Oal is supporting the Government on Imposition of Ar-
ticle 356 In Bihar. I request them to change their stand and 
not to shift from their earlier stand on principle. Different States 
in our federal country are raising object~"ns regarding the 
use of Article 356 and our party and the Left Parties, in 
principle, are against misuse of Article 356. 

At present, the pOlitical situation in Goa is very much 
grave. We condemn the floor-crossing. We are against horse-
trading. We are not supporting the floor-crosslng because 1\ 
is unethical, It is unprincipled and unconstitutional also. It is 
against the verdict of the people. We also condemn the politi-
cal drama which took place and which was performed by the 
legislature. 

The BJP and its allies strongly advocated the imposi-

tlon of President's Rule In Bihar. H that be so, why not the 
same measure be applied In Maharashtra and Gujarst? I 
think there are sufficient opportunities and scope before the 
Governor of Goa to ascertain the matter to thrash out the 
matter within the floor of the Goa Assembly. But the Gover-
nor of Goa had not taken that opportunity. He did not avail of 
that opportunity. But, in prinCiple, on ethclal grounds, we 
cannot support Imposition of the President's Rule in any state 
using Article 356 of the Indian Constitution. 

SHRI KHARABELA SWAIN (BALASORE) : Sir, at the 
very outset, I would like to state that only one hon. Member 
has opposed the Imposition of President's Rule In Goa un-
der Article 356. But excepting him, all other Members have 
supported this move even though they had just raised so 
many matters. 

Shri Mohan Singh raised a question about the 
impropriety committed by the Governor. Shri K.S. Rao also 
raised so many points against the present Government 
... {lnterruptions) I, just like most of the Members of the 
House, do support the imposition of President's Rule In Goa 
under Article 356 of the Constitution. My first point is that the 
hon. Home Minister has already explained the situation In 
which Article 356 has been invoked in respect of Goa. Out of 
the 40 Members in the House, 36 Members had gone to the 
hon. Governor and told him that the House should be dis-
solved and there should be another election. Just my friend 
from the Left Front said that he did not support Imposition of 
Article 356 under any circumstances. He was saying like 
that. I am asking him that in this particular situation what 
else could have been done .. .. (Interruptions) 36 Members 
had already told that it should be imposed and only four Mem-
bers did not go. Hon. Members Shrl Somnath Chatterjee, a 
senior Member is sitting here ... {lnterruptions) 

Sir, I seek your protection. I am only looking at you and 
addressing the Chair. I am not arguing with anybody. If you 
like me to speak, then I will speak. 

MR. CHAIRMAN: It is good. Please carry on. 

SHRI KHARABELA SWAIN : The senior Members of 
the CPM, hon. Shri Somnath Chatterjee was raising from his 
seat to advise me something. But just before some time, 
when somebody was making some allegation, he was ask-
Ing me not to advise them. He is the only person who can 
advise us ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE (BOLPUR) : Have I said 
anything to him? 

SHRI KHARABELA SWAIN: He does not want to listen 
to any advice from anybody. He is the only Member who can 
advise because he is a senior Member. He is not prepared 
to listen to anybody. But he was just going to advise me. Now 
he has also stood up to advise me ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE: I have nolthe presum-
ptuousness to teach any~ody in this House .... (Interruptions) 

SHRI KHARABELA SWAIN: I am not yielding to him. 
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SHRI SOMNATH CHATTERJEE: I have not spoken to 
him. Anything and everything cannot be said on the floor of 
the House. I have not talked to him. I do not wish to speak to 
him. 

He is referring to some imaginary things. I do not know 
what is happening ... (Interruptions) 

MR. CHAIRMAN: Shri Swain, please listen. I have 
something to say. Please listen to me. Shrl Somnath 
Chatterjee was not a speaker in this debate. 

SHRI KHARABELA SWAIN: Sir, a little while earlier he 
was going to advise me. He told me certain things. That is 
why, I referred to him. 

MR. CHAIRMAN: His name is not there in the list and 
he did not speak. He Is not a speaker in this debate. The only 
pOint is that you can refer to another speaker, but not refer to 
some comments made by anybody by sitting or anything 
like that. Shri Somnath Chatterjee did not participate in this 
debate. So, please do not use names like that. 

SHRI KHARABELA SWAIN: He rose and talked to me. 
That is why I mentioned it. 

MR. CHAIRMAN: What is spoken to you personally is 
a different matter. But he is not a speaker in this debate. 
There is nothing no record from him. 

SHRI KHARABELA SWAIN : All right. But kindly ask 
him not to advise me. 

Sir, I was saying that in this particular situation in Goa, 
there was no other option but to impose President's Rule 
under article 356 of the Constitution. That is why, after a 
long deliberation in the Constituent Assembly, article 356 
was provided in the Constitution. 

Sir, Shri A.C. Jos was asking as to under what condi-
tions articie 356 of the Constitution should be imposed in a 
State. As a student of political science, I know that there are 

'four specific conditions In which article 356 of the Constitu-
tion can be Imposed In any State. The first is breakdown of 
the constitutional machinery just like it has happened in Goa; 
the second is internal disturbances as had happened in Bihar; 
the third Is armed rebellion which might happen In any State 
as It sometimes happens in Punjab, North Eastern State and 
Jammu and Kashmir; and the fourth is insurgency. Gener-
ally, these are the four circumstances in which articie 356 of 
the Constitution Is Imposed in any State. In Goa, one of these 
conditions, that is, breakdown of the constitutional machin-
ery, prevailed where 36 Members of the Assembly had gone 
to the Governor and -said that they did not want any further 
Government and that they want an election. That is why, there 
was no other option and the only option left was to impose 
article 356 which was rightly done. 

Secondly, the Governor has been indicted in an Indi-
rect way by the hon. Member, Shri Mohan Singh by saying 
that he did not utilise his powers. I would like to give a brief 
overview of the Important pOlitical events which have taken 

place in Goa, In a chronological order. The role of the hon. 
Speaker of Goa Assembly was also referred to by one of the 
han. Members. On 27.7.1998, Dr. Wilfred D'Souza, Deputy 
Chief Minister, alongwith nine other members of the Con-
gress Party split and formed the Goa Rajiv Congress Party. 
With the support of eight MGP MLAs and four BJP MLAs he 
staked his claim to form a Ministry. 

On 28.7.1998, the Speaker, Shri Tomazinho Lamberto 
Cardozo, on two disqualification petitions filed before him, 
passed an interim order restricting 10 MLAs of the GRCP 
from participating In the proceedings of the Assembly. It Is a 
very strange thing. The Speaker said that those people who 
had formed another party cannot even participate in the 
proceedings of the Assembly. Then, the Governor sent a mes-
sage to the Speaker under article 175 (2) of the Constitution 
to conduct the business of the House, as directed by him, 
including the Vote of Confidence on the Ministry hbaded by 
Shri Rane. Then, the Chief Minister reported to the Gover-
nor a victory in the Vote of Confidence by a voice vote, with 
a margin of 16-0. 

While the Speaker first said that it was 17-13, and sub-
sequently he said that it was 16-13. Then, the Chief Minister 
said that he won by 16-0. So, firstly, the Speaker said that it 
was 17-13, and later on he changed it and said that It was 
16-13. 

So, there are three figures, namely 17-13, 16-13 and 
16-0. Is it not a break down of the Constitutional machinery? 
This is one of the points which I just wanted to refer. Nobody 
can contradict this statement given by the Governor himself. 
The Opposition claimed that the proceedings were conducted 
in a sound manner. 

Then, the Governor prorogued the House. Ten MLAs 
of the GRCP challenged the ad interim order of the Speaker 
before the High Court. The High Court quashed the Spesk-
er's Interim Order. On 18.8.98, the High Court dismissed Shri 
Rane's petition against his dismissal, and on 7.9.98, the High 
Court finally dismissed the Speaker's orders of disqualifica-
tion of GRCP MLAs. What I mean to say is that whatever 
was done by the Governor was as per the provisions of the 
Constitution. He had not done anything wrong. His decision 
was upheld even by the High Court. So, there is no question 
of Governor committing any impropriety. 

Now, Sir, I do not want to discuss about Bihar. It is 
because, Bihar will be discussed later on, But some of the 
hon. Members have raised points about Bihar. Even hon. 
Shri Mohan Singh also said about Bihar. He also said. 

{Translation] 

As per the wishes of the public dismissed in Madhya 
Pradesh, dismissed in Uttar Pradesh, dismissed in Himachal 
Pradesh, and dismissed in Rajasthan. 

[English] 

"But, Sir, I am very sorry to say that the Constitution 
i does not provide. 
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{Translation] 

that It would ever be done as per the wishes 01 the 
public and Article 356 would be imposed. Here Is the Indian 
Constitution, does It mention anywhere in Article 356 that it 
would be done as per the sentiments of the public? 

[English] 

Sir, even In my own State, Orissa, out of 21 Lok Sabha 
seats, the BJP and the BJD have won 16 seats In the last 
elections. Do they mean to say that the Government 01 India 
or the hon. Home Minister should dismiss the Congress Gov-
ernment In Orissa? Now, the people are also not with them. 
It was the Congress Party who had themselves dismissed 
their own Chlel Minister Shrl J.B. Patnaik. They are talking 
about moral responsibility. I do not know what sort 01 moral 
responsibility they had Imposed on him: Where was that 
moral responsibility with regard to those Congress people? 
They are now talking about moral responsibility becasue a 
false allegation was made by some people that there was 
atrocity on Christians. I do not want to go into the details of 
~ now, but I wiU go into the details 01 It later on. 

MR. CHAIRMAN : I think you have completed your 
speech on Goa. 

SHRI KHARABELA SWAIN: I will just speak one sen-
tence, then I will conclude. Yesterday, I did not teU anything 
deliberately on the question 01 atrocity on Christians, when 
the hon. Home Minister was speaking. I am having so 
many evidences wllh me, on which I will come later on. Yes-
terday, I did not deliberately say anything. But on the basis 01 
false allegations, they dismissed their own Government. Now, 
they are saying that It Is Immoral to Impose article 356 in 
Bihar. I will come to It later on. But, Sir, linally I do not know 
why all these things are happening. There was a question 
about the role 01 the Speeker. There was a question about 
the non-Implementation 01 the Anti-Delection Act. 

Finally, I will conclude with one request to the hon. 
Minister that he should go with his proposal 01 the review of 
the Constitution. Sir, aU these things are happening because 
~ relates to the process 01 election 01 the Prime Minister. 
How should the Prime Minister 01 the country be elected? 
ShOUld he be elected by the House? Should he be elected 
by the Party as It is being done now? This Is one 01 the funda-
mental questions. 

There Is another fundamental questldn :9gardlng the 
fixation of tenure 01 the Legislature. That Is also another point 
01 view. 

16.00 hra. 

This anti-delection thing Is happening because 01 these 
two things. I would request the hon. Home Minister that he 
should go with his proposal 01 starting a national debate on 
the changes In the Constitution and change in the provisions 
01 article 356. I would request that he should go lor aU these 
things. I support the Statutory Resolution lor imposition 01 
~icle 356 in Goa. 
"ExllUllged .. ordered IPf the Chair. 

the State of Goa 

SHAI N.K. PAEMCHANDAAN (CUILON): Thank you 
Mr. Chairman Sir. At the outset I also oppose the use 01 Eartl-
cle 356 imposing President's rule in the States. 

Article 356 01 our Constitution Is a controversial article 
throughout the last 49 years and it has been used so as to 
wreck the vengeance against those States which are acting 
against the political interests 01 the Centre. It is a political 
weapon In the hands of the Centre to teach a lesson to the 
State Governments. 

In the history of India, during the last 49 years, In the 
year 1959 the first Communist Government which had come 
Into power through ballot in Kerala was dismissed without 
any reason because of the law and order situation. Till now, 
it Is going on. In Bihar also, we have seen the same thing. I 
am not going to discuss the facts regarding the Bihar Issue 
and also the Goa issue. The pertinent point to be discussed 
is when article 356 can be Invoked and whether it is highly 
essential or its sustenance Is essential. That is to be 
discussed first. 

As far as I am concerned, the retention of article 356 
without any safeguards is dangerous Is our political situa-
tion. So far, it has been used 101 times. On a perusal, it may 
be seen that it has always been misused and it has not 
been used. Use of article 356 is entirely different from mis-
use of article 356. 

In the case of Bommai versus the Union of India, the 
scope and ambit of article 356 has been elaborately dis-
cussed. It is very specifically said that it Is an extraordinary 
power which Is conferred upon the President and this article 
can be invoked only in extraordinary situation. But we can 
see that in Bihar as well as in Goa, it is a peculiar situation. 
There is no controversy regarding Goa. But it can be seen 
that it is being used in ordinary situations. It Is not being 
used in extraordinary situations. 

Regarding this aspect also, the matter has been 
referred to the Sarkaria Commission. Regarding the Centre-
State relationship and regarding the federal structure of our 
Constitution, the Sarkaria Commission has made certain rec-
ommendations. The first and the foremost recommendation, 
as far as this power is concerned, is that the Governor who is 
appointed to a particular State should be a non-political 
man. He should act beyond political biases. What is hap-
pening in our country? The discussion will come today after 
this and tomorrow when Bihar issue is going to be discussed. 
The dispute regarding the Governor's appointment will come 
later on. 

I would like to say that so far as the recommendations 
of the Sarkaria Commission and as far as this matter are 
concerned, it has so far not been Incorporated In the Con-
stitution. Another point which I would like to cite Is that an 
elected Government is dismissing another elected Govern-
ment. Sir, for example, In Kerala in 1959, the Government 
was dismissed. The Government was elected by the people 
of Kerala and the Bihar Government, the Rabri Devl Govern-
ment was also elected by the people of Bihar. That Govern-
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ment was dismissed as per the advice or as per the recom-
mendations of the Cabinet to the President. That was also 
elected by the same people. What is the veracity of article 
356? What Is the legitimacy of article 356? What are the 
principles of democracy Involved in It? 

An elected Government, which is elected by the same 
people who have elected another Government Is not su-
preme. The State Legislature as well as the Parliament are 
autonomous in their own spheres. One is not supreme than 
the other. So, the Parliament is also elected by the people 
as well as the State Legislative Is also elected by the people. 
That is the will of the people. How can the Centre arbitrarily 
dismiss a Government or dissolve an Assembly without tak-
Ing into account the people's confidence? That Is going on. 

Therefore, I would like to submit that there has to be a 
national debate on article 356. For the last so many dec-
ades, it is being discussed but so far no fruitful decision has 
come up. So, that has to be discussed in detail. 

With these faw words, I would like to oppose the use of 
article 356 In Goa. In regard to Goa also, some other provi-
sion has to be found out. 

As far as Goa Is concerned, we know that the consti-
tutional machinery is collapsed; there Is no other alternative 
and the chance of an alternate Government Is not there. 
When such a Report has come, some order mechanism has 
to be evolved so as to meet the situation; such a modification 
is required. 

With these words, I once again oppose the use of arti-
cle 356 in Goa. 

SHRI C. GOPAL (ARAKKONAM) : Mr. Chairman, Sir, 
on beha" of All India Anna D.M.K. I welcome the Imposition 
of the President's Rule promulgated under article 356 in the 
State of Goa. 

Sir, nowadays article 356 is very shocking to some of 
the eminent leaders and some of the leaders are also giving 
suggestions against the use of this article. 

As far as this article 356 of the Constitution is concerned, 
now a question has arisen In the minds of the eminent poli-
ticians at present whether it should be In the Constitution or 
It should be removed. I will come to that point again. 

As far as the Imposition of the President's Rule in Goa 
Ia concerned, after thorough preparations, the Central Gov-
ernment has come to the conclusion in a proper way that 
there Is no option except the impOSition of the President's 
Rule In the said State. That is why, the Union Government 
has recommended for tha Imposition of the President's Rule 
under article 356 in the Slate of Goa. 

When you see the history of the State, the first Chief 
Minister Luizhino Faleiro had got 21 Members out of 40 Mem-
bers In the Assembly. On that basis, he formed the Govern-
ment. But II was unfortunate that within 19 days, the 19o(jay 
Congress Government headed by Mr. Falelro paved the 

way for the Chief Minister to dissolve the State Legislative 
Assembly within a short time. Even the AICC had deputed 
Mr. Govindarao Adhik as Its observer to Goa'also. But the 
Chief Mlnsiter, Mr. Falelro had declared even at a Press 
conference that he had recommended dissolution of the 
Assembly to the Governor. Not only that, even opportunities 
were given to the Opposition side aiso; even the Opposition 
people were not in a position to form a Government In Goa. 
The public were seeing the situation in Goa. The journalists 
have also commented about It and they favoured Immediate 
dissolution of the House and Imposition of the Pre.ldent's 
Rule In the State. Whatla going on at present In Goa Is abso-
lutely a crisis. Even the public have come to the conclusion 
in their mind that politics has become a joke In Goa. 

Under these circumstances, when no political party is 
ready 10 form a stable government, the Central Governmenl, 
alter a meeting late In the evening, has advised the hon. 
President to dissolve Goa's State Assembly and invoke Arti-
cle 356 till fresh elections were held. 

Sir, as I already told the House, there are eminent lead-
ers. They do not have any constant Ideas with regard to Arti-
cle 356. Sometimes, they say that they.welcome It and, un-
der certain circumstances, they say that it should nol be 
used. For example, in the year 1980, our eminent leader, Dr. 
Puratchi Thalaivar was heading the Government. Then, with-
out giving any reason, Article 356 was used at that time and 
the President's Rule was imposed In the year 1980. Being 
an eminent leader, having constant touch with the public 
and having support or the public, he did not accuse anybody. 
The Government headed by Dr. M.G.R. was removed in the 
year 1980. He did not even accuse the Central Govern-
ment. He was a very magnanimous man. He said In the 
public that he would face them again. He faced the public. 
He got the Victory and again he was heading the Govern-
ment. However, when this article was used against them, 
there were certain leaders In Tamil Nadu, who were jumping 
like anything and talking like anything. Even they were using 
words which were very abusive. Such leaders are there in 
Tamil Nadu. In the year 1980, they allowed the use of Article 
356. Now, they do not want that Article. 

As far as Goa is concerned, the Central Government 
has taken a right decision. 

On beha" of the AIADMK Party, I welcome It. With these 
faw words, I conclude my speech. 

[Trans/ation] 

DR. BIZAY SONKAR SHASTRI (SAIDPUR) : Mr. Chair-
man, Sir, the President Rule has been Imposed In Goa and 
I am stood up to speak In support of Its justification. A de-
tailed discussion is going regarding the conditions under 
which the President's Rule has been Imposed. There was a 
problem to operate and control the prevailing situation In 

. Goa. This problem was not only limited to Goa but also the 
, whole country was aHected with It and all were concerned 

about It. The administrative activities due to which public wa. 
suffering over there, the situation ther~ and the political in-
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stability there were some of the major factors due to which 
the Presidents Rule has been Imposed under Article 356 and 
there was no other way out. So far as the condition of Bihar 
Is concerned, ~ was just being mentioned here that whatever 
happened in Bihar was right and there was no justification of 
the President Rule there. 

I agree that it's not Bihar but it's also not Bihar It's Lok 
Sabha ... {lnterruptions) I know that the subject is Goa. Bul it 
is not so that the situation in Goa and Bihar are very much 
d iflerent. ... (Interruptions) 

MR. CHAIRMAN: You address Ihe Chair. 

DR. BIZAY SONKAR SHASTRI . Sir, it is a lact that 
tOday the situation in Goa needs a thinking and not cor,cern 
As my cOlleagues are also listening I just want to say that 
Goa is Goa and Goa cannot become a Bihar. But Bihar like 
sHuatlon is developing in Goa. Consdering it as to what was 
happening in Goa and Bihar; had the President's Rule not 
imposed in these States, the situation would have been 
different. So, the people of Bihar must thank. 

MR. CHAIRMAN: Shastriji, you speak about Goa. 

DR. BIZAY SONKAR SHASTRI: Mr. Chairman Sir, if 
you keep them silent, then I can start speaking. If they are 
willing to listen to me like this, I would like to speak in this 
way. 

M8. CHAIRMAN: Now, Shastrlji will speak on Goa. 

AN HON. MEMBER: Shastri should speak on Goa. 

DR BIZAY SONKAR SHASTRI: You please do not 
advise me. 

SHRI LALU PRASAD (MADHEPURA) : Sir, I will also 
speak on Goa. Our meeting Is over and I have come back. 

DR. BIZAY SONKAR SHASTRI: Laluji, you may speak 
on Goa or on Bihar. You may speak on anything for which 
you have been permitted but let me please speak. 

As regards the political situation In this context, I would 
like to speak about the position 01 Congress also. In Goa, 
there was certainly a s~uation of political uncertainty. Every-
day, there were new developments; leaders of one party were 
turning to another Party. While the people belonging to our 
particular party were Joining some another party. Someone 
was talking in terms of proving majority while some other 
person was maintaining that the Government was in minor-
Ity. Keeping in view all these developments, the step taken 
by the Union Government, Is commendable. Likewise, what-
ever type of rule has been there in Bihar, the situation re-
mained the same there also .... {Interruptions} Our area is 
just adjacent to Bihar. So, I have to speak on it too. We are 
comparing Bihar with Goa in regard to the situation prevail-
Ing In Goa ... {lnterruprions) 

THE MINISTER OF STATE IN THE MINISTRY OF IN-
FORMATION AND BROADCASTING AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKHTAR NAQVI) : Sir, they have compound Bih"r 
with Goa ... (lnterruptions} 

DR. BIZAY SONKAR SHASTRI: Sir, I belong to Banares 
and Bihar is adjacent to it. Whenever there is any tension in 
Varanasi, the people move towards, Bihar border and take 
refuge there. This was a reality. Today, this is not happening. 
There is a great change during the last few days. Whatever 
happened in Bihar, is not unknown to anyone, now. The 
assassins of all the murders that took places in the Eastern 
parts (Purvanchal), took refuge in Bihar. 

MR. CHAIRMAN: You please spe:tk about Goa. 

DR. BIZAY SONKAR SHASTRI: We were badly af-
fected by the way rhe Oallts were being assassinated in the 
border areas of Bihar as all our friends, relatives lived in 
Bihar. Whenever they were tormented, they came to us. They 
were b&ing killed. The O~lits were being murdered 13very 
now and then. You may see tile newspaper of that period; 
there was not a ~.ingle day whicil passed without the murder 
olthe Dalits ... (lnterruptiol,sjSir. those arethe circumstances 
when the President's rule is imposed in a State. There is no 
fixed parameter for impo~ltlon of the President's rule that In 
certain circumstances, It wdl be imposed ... (lnterruptions). 

(English] 

MR. CHAIRMAN: Please allow hiul tJ speak 

(Translation] 

DR. BIZAY SONKAR SHASTRI: You please tell what is 
such parameter in Bihar ... {lnrerrupllons). Last days, when 
the Union Government had forwarded their recommendation 
to the President for imposition of the PreSident's rule In Bihar, 
~ was sent back for reconsideration. Then at many places in 
Varanasi. there were talks about the fate of Bihar and its 
people. Mr. Chairman,Sir, It is a mailer of great shame that 
such snuations are created by the administration anCi the 
Government of that State ... (lnterruptions) All accidents take 
place in Bihar. It the train had run in Goa, the accident would 
have taken place there also. I had got an opportunity to go 
to Goa with a committee. I saw that all these act/vities werE' 
in peak that time. I got an opportunity to stay there for three-
four days. I had talks with some of the leaders of tilat State 
and the various facts ilave come up which were being ob-
served by all the people of Hindustan. In such a situation, n 
the President's rule is imposed there under Article 356 and 
as ~ is being criticized, then the Imposnion of the President's 
rule in Bihar, will also be criticized ... {lnterruptions} 

[English] 

MR. CHAIRMAN: Do not listan to them Dr. Bizay Sonker 
Shastri. you please address the Chair. 

(Translation] 

DR. BIZAY ~;(!~~KAR SHASTRI: Mr. Chairman, Sir, they 
went to listen to matters regarding Bihar. They want to see 
the plight of the people 01 Bihar. The people who are sup-
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[Dr. Blzay Sonkar Shastri] 
porting the case of Bihar, will be held responsible for all that 
takes place In Bihar. All that had happened in Goa and the 
President's rule which has been imposed in Goa In anyway, 
Is justified and I am In support of the same. 

SHRI LALU PRASAD (MADHEPURA) : Mr. Chairman, 
Sir, I will keep myseH confined to GC)a only in regard to the 
motion that has come up for approval for imposition of the 
President's rule in Goa. I will speak about Bihar when I get 
an opportun~y to do so ... (lnterruptions) I will give you table 
regarding Bihar, you can read the same. When the Bihar Is-
sue will come up for discussion, then I will reveal you, the 
House, the nation and the world, all the facts regarding ~. 
Now, I will discuss only about Goa. Whatever is being re-
peatedly stated by him, makes ~ clear that in his mind, what 
was going on how much jealouse, he was and to what extent 
he had tried to prepare and hatch conspiracy. He sees Bihar 
even in dream. 

DR. BIZAY SONKAR SHASTRI : He is saying about 
me. It Is true that we always talked about Bihar as we had to 
face the music regarding Bihar. We were not fan away from 
what was happening in Bihar. 

SHRI LALU PRASAD: His Excellencey, the Governor 
misled the President by sending details regarding each and 
every matter here. The nation as well as the House was 
told about it. I will answer to the allegations made by him. 

(Interruptions) How can Advaniji remain unaware about it? 
He is procreator of it. Advaniji wanted to become Sardar Patel. 
Chaubeji Chale the Chhabbe banane aur dubey ban kar 
rah gaye. An ass went to ask for horns but lost his 
ears ... (lnterruptlons) They will have to be informed about the 
policies of Advaniji. ... (Interruptions). 

DR. BIZAY SONKAR SHASTRI : Mr. Chairman Sir, ~ 
he says like this, it cannot be tolerated. He cannot use 
unparliamentary words. I had not used any abusive language. 
I could also have used the abusive words .... (lnterruptions) 

(English] 

MR. CHAIRMAN: Please do not interfere. 

.... . (lnterruptions) 

MR. CHAIRMAN: Will you please take your seats? 

'" (Interruptions) 

MR. CHAIRMAN: Shastrijl, will you please take your 
seat? You have already made your point... (Interruptions). 

MR. CHAIRMAN . Shastriji, I am requesting you to 
please take your seat. Please understand that each Mem-
ber has got his or her time. Please do not disturb others 
Anything unparliamentary will be removed from the record. 
Please take your seat now. Why do you disturb like that? 
Referring to an hon. Member in parliamentary language can-
not be deleted. So, please listen to other Members also. So 
for nothing has been mentioned here which is unparliamentary 
and which has to be removed from the record. So, please 
understand that and please avoid such disturbances. 

[Translation] 

SHRI LALU PRASAD: Sir, I do not use unparliamentary 
language and I will not do so in future too. I want to keep 
myself confirmed to Goa only. In regard to Article 356, it was 
alleged that when the Congress Party was in power, it alao 
imposed this article. 

Shrl Devegowda, imposed the same and you are fol-
lowing his foot steps. Hon'ble Prime Minister had assured 
the nation about Article 356 that a discussion would be held 
with all political parties regarding the justification of Article 
356. In this regard, the opil1ion of every State was sought. In 
order to ensure that no elected Government Is pulled down 
on the political grounds, jealousy or hatred or retaliation, a 
Committee was constituted. When the meeting of thA Com-
mittee was held, the hon'ble Minister o! Home Alfairs might 
have attended that meeting and ~ was the general opinion. 
The Chief Minister of West Bengal Shrl Jyotl Basu Is the 
member of that Committee. He as well as other persons must 
have had much pains so far as the Article 356 is concerned. 
Whatever political compulsion had been there, it has been 
done. We want to unite the nation. Now, there is the question 
of Goa ... 

{English] 

MR. CHAIRMAN: Shrl Lalu Prasad, please take your 
seat. We started this discussion at 2.31 p.m. Originally, the 
time allotted by the Business Advisory Committee for this 
discussion was two hours. There are six more speakers who 
want to partiCipate in the discussion. So, if the House agrees, 
we can extend the time for discussion by one hour. 

SHRI BHAJAN LAL (KARNAL) : Sir, we may extend ~ 
by half-an-hour. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (GARHWAL) : Sir, we may extend it by one hour. 

MR. CHAIRMAN :What is the consensus of the House? 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : We should extend ~ by one hour. 

MR. CHAIRMAN: We are just extending the time and 
that is all. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : We may extend the lime by one hour. 

MR. CHAiRMAN: So, the sense of the House is to 
extend the lime for discussion by one hour. 

SEVERAL HON. MEM[3ERS : Yes. 

MR. CHAIRMAN: The time for discussion is extended 
up to 5.31 p.m. 

[Translation] 

S1-iRI LALU PRASAD: Mr. Chairman Sir, with rflgard 
to Article 356, the signs are not favourable, be it any political 
party in power. Todays, these people are in power. Some of 
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my colleagues were talking about parliamentary and 
unparliamentary language. Everybody knows that a human 
child is born in nine months but even after ten months of 
this Government in power, no result has come out. The Gov-
ernment of these people Is creating disturbances. Now, the 
abortion Is to take place. When His Excellency the President 
was addressing , there were clear sings of it at that time 
... (Interruptions) 

SHRI MUKHTAR NAeVI: Mr. Chairman, Sir, Laluji had 
promised that he would strictly speak on Goa. Now, why is 
he going via Bihar? 

SHRI LALU PRASAD: When once it has been decided 
that whatever Is unparliamentary, will be expungned from the 
record, then there is no need to raise this maner. 

Mr. Chairman Sir, In the case of Articie 356, the begin-
ning has been made from Goa. When there was B.J.P. ruie 
in the State, the same was welcomed with great pleasure. 
Then, It was a change of the Government. Why has the situ-
ation taken such a turn? What is happening in the north-
eastern States? It Is happening in H.P. 

SHRI MUKHTAR NAeVI: It never took place there. 

SHRI LALU PRASAD: In Himachal Pradesh, Pandlt 
Sukh Ram Is being paid high respect. Lalu is sentenced to 
jail and Pt. Sukh Ram is worshipped? Mr. Chairman Sir, I 
would like to tell you that they are distributing alms by divid-
ing the country into new and small States. They want to 
disintegrate the nation. So far as the situation of Goa is con-
cerned, there are limited Assembly seats. Home Is the situa-
tion in the north-eastern States and, then, by talking about 
Uttaranchal, Vananchal, you ... (lnterruptions) 

{English] 

MAJOR GENERAL BUVAN CHADNRA KHANDURI, 
AVSM : Mr. Chairman Sir, I object to this. This is not relevant. 

[Translation] 

Mr. Chairman Sir, Utranchal and Vananchal has noth-
Ing to do with Goa. I do not agree with your statement that 
we are forming small States. 

(English] 

MR. CHAIRMAN: You cannot object to a person refer-
ring to that. There Is nothing objectionable in that. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : Sir, it Is an irrelevant issue. 

MR. CHAIRMAN : Your speakers can reply to that. 

... (Interruptions) 

MR. CHAIRMAN: Anybody speaking from your side 
can reply to that. 

... (Interruptions) 

MR. CHAIRMAN: Please take your seat. There II noth-
ing objectionable in that. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : Imposition of President's Rule in Goa has nothing to 
do with Unaranchal. 

MR. CHAiRMAN : I agree but we cannot give any 
direction on how a Member should speak. Please take your 
seat. 

{Translalion} 

DR. BIZAY SONKAR SHASTRI: How Utlaranchal 
and Goa are related? Bihar and Vananchal can be related 
.... (Inlerruptions) 

SHRI LALU PRASAD: Please understand the context. 
You have been in military service and we have been in .uch 
a political career, during which we have .een the upheavals 
of life. You will have to be made to understand separately. I 
am referring to the context. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : So far as Nation's safety and security is concerned 
Hon'ble Laluji is well versed with the politics 01 defection 
but about the defence of the country please do not talk ... 

(Interruptions). 

SHRI LALU PRASAD: When you will get time, you may 
speak ... (Interruptions) 

Once he had been imprisoned with me during emer-
gency. That Is also a document and history. All those people 
who are in favour of Dalits and are shedding crocodile's tears, 
had come out of jails only after requesting several times for 
pardon. They came out of jails by paying respect to Smt. 
Indirajl and her 20 point programm., gr.eting her and be-
traying the principl.s of J.P. Hon'bl. Minist.r of Hom. Affairs 
is requested to answer to this. The 'Jan.oo' (sacred thrill ad) 
which is placed on the ears at the time of going to the 
tollet ... (lnterruplions) 

SHRI MUKHTAR NAeVI : It can not be und.rstood 
wheth.r Laluji is speaking on Goa or on Bihar or on toilet 
. .. (lnterruptions) 

(English] 

MR. CHAIRMAN : Will you please take your .eat? He 
Is not yi.lding. Please und.rstand that you cannot inter-
vene, if the Member does not yield. PI.ase take your seat. 

... (Interruptions) 

[Translation] 

DR. BIZAY SONKAR SHASTRI: He has talked against 
the Hindu cullur •... (lnterruplions) 

SHRI CHANDRAMANI TRIPATHI (REWA): H. has 
talk.d about Janeoo (the sacred thread) it will not be 
acceptable ... (Interruptions) 
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MR. CHAIRMAN : How can you stand up and speak 
like this? Please take your seat. 

... (Interruptions) 

MR. CHAIRMAN : Please take your seat. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record other than 
Sllrl Lalu Prasad Yadav's speech. 

... (Interruptions)' 

(Translation] 

SHRI PRABHUNATH SINGH (MAHARAJGANJ) : Mr. 
Chairman, Sir, I am on my point of order ... (lnterruptions) 

(English) 

MR. CHAIRMAN: You please take your seat. Under 
whrt rule are you raising this? I want to know if it Is a point 
of order. This is not allowed. If you want to raise a point of 
order, I will allow you; otherwise, I will not. 

[Translation} 

SHRI CHANDRAMANI TRIPATHI : The point of order is 
that how he can abuse the 'janeoo'. Whether he wears the 
Janeoo or not, how can he abuse the janeoo? 

(English) 

MR. CHAIRMAN: There is no point of order. Please 
take your seat. 

[Translation} 

SHRI CHANDRAMANI TRIPATHI : He cannot assault 
our Hindu culture and system ... (lnterruptions) 

SHRI PRABHUNATH SINGH: You please give your 
ruling whether he is speaking on Goa or on toilet? ... (Intelrup-
tions) 

(English) 

MR. CHAIRMAN: You cannot ask any question now. 

... (Interruptions) 

[Translation) 

SHRI CHANDRAMANI TRIPATHI : Mr. Chairman 
Sir, he can make a speech but he cannot abuse the janeoo 
... (Interruptions) 

SHRI LALU PRASAD :Who Is abusing? ... (Interruptions) 

SHRI CHANDRAMANI TRIPATHI : You are abusing 
::.:...f!!:terru!!.l!!!n_s..:..) _______________ _ 
-~Iol Recor<led 

{English} 

MR. CHAIRMAN: You will have an opportunity to reply 
to what others are speaking. Do not go on apeaking like this. 
The job of the Chair is not to discipline each of tha Mambars . 
Plaase understand It. You ara sanior Mambers. Do not 
behave like this. 

... (Interruptions) 

(Translation] 

SHRI CHANDRAMANI TRIPATHI : ...• 

SHRI LALU PRASAD : ... .' 

DR. BIZAY SONKAR SHASTRI: ... .' 

(English) 

MR. CHAIRMAN: Shastriji, please sit down. 

{Translation} 

SHRI LALU PRASAD .... 

DR. BIZAY SONKAR SHASTRI: The House cannot run 
like this ... (lnterruptions) 

SHRI LALU PRASAD: .. .' 

SHRI CHANDRAMANI TRIPATHI : How will he quota 
the laneoo? ... (Interruptlons) 

{English} 

MR. CHAIRMAN: What is the point In talking like this? 

. .. (Interruptions) 

(Translation] 

SHRI LALU PRASAD: .. .' 

Will he abuse me? ... (Interruptlons) 

SHRI CHANDRAMANI TRIPATHI : If we wear janeoo, 
how can he abuse us? .. (lnterruptlons) 

SHRI LALU PRASAD: .. .' 

. .. (Interruptions) 

I would like to tell you that I am not abusing the janeoo. 
J.P. had said to the people and the children of the upper 
caste that this is our total revolution, a complete revolution. 

... (lnterruptions) 

(English] 

MR. CHAIRMAN : What is this? 

... (lnterruptions) 

~~--~------------------­°E'pullged as ordored by Ihe Chair. 
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MR. CHAIRMAN: Nothing will go on record other than 
what Shrl Lalu Prasad says. 

... (Intlmuptlons)" 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI. 
AVSM: Can he not speak on Goa? 

MR. CHAIRMAN: Please do not direct like this. It is the 
will 01 the Members. 

.. , (Interruptions) 

MR. CHAIRMAN: Shrl Khandurl, you are the Whip 01 
the party. While making his speech Dr. Shastri did not utter a 
word about Goa but we were allowing him. Please under-
stand it. 

... (Interruptlons) 

MR. CHAIRMAN : I am not saying that he can speak 
anything. On the issue 01 Goa, if Members want to utilise 
their time effectively, let them use It. The whole country is 
watching this. This is my request. So, please do not direct 
other Members like this. 

... (Interruptions) 

[Translation] 

SHRI LALU PRASAD: I am not abusing any person's 
'janeoo'. J.P. had said - "break all castes, classes, society". 
His Party, his Sangh !amily stated that J.P. demolished our 
thoughts, our lundamentalism. The people 01 upper castes 
sent the broken 'janeoos' (the sacred threats) in tons, there 
were no upper caste and lower caste and no Dalils. I am 
not saying all this, now you listen to all this. As you encroached 
upon, and you and your people left Goa and proceeded to 
Blllar.1 am reminding you of the Sangh family and the 
fundamentalism ... (lnterruptions) 

SHRI ASHOK PRADHAN (KHURJA) : Why are you 
dragging the Sangh lamily towards this issue ... (lnterruptions) 

DR. BIZAY SONKAR SHASTRI: Mr. Chairman Sir, you 
have given a number 01 rulings. As you are giving the rul-
Ings, he Is violating the same. Is he speaking about the 
Sangh lamily or about Goa? (Interruptions) "you want to 
Speak on Sangh lamily, we are ready lor the same also. " 
he continues to speak like this, we will not tolerate the 
same ..... 

SHRI LALU PRASAD: I will tell you about Its demon-
stration tomorrow .. .. (Interruptions) 

SHRI HARIN PATHAK (AHMEDABAD): The discus-
sion Is gOing on Goa. He should speak on Goa but he is 
speaking on some other toplc ... (lnterruptions) 

[English] 

MR. CHAIRMAN: Whatever you are saying is not find-
Ing a place on the record. Please take your seats. 

-NO! Recorded. 

... {lnterruptlons}'" 

[Translation} 

SHRI LALU PRASAD: These people who are disinte-
grating the natlon ... (lnterruptions) I was telling about the 
President's rule in Goa, I wanted to suggest ... (Interruptions) 

SHRI CHANDRAMANI TRIPATHI (REWA) : Lalu Yadav 
jl .. • 

SHRI LALU PRASAD: I will repeat the same matter 
i.e. what are your scams ... • 

16_42 hr •. 

(At this stage Shri Surendra Prasad Yadav 
(Jhanjharpur) and some other hon'ble Members 
came and stood near the table of the House.) 

[English] 

MR. CHAIRMAN: Hon. Members, Please take your 
seats. 

... (Interruptions) 

16.43 hr •. 

(At this stage Shri Surendra Prasad Yadav (Jhanjharpur) 
and some other hon'ble Members went back to their 

seats). 

. .. (Interruptions) 

[Translation] 

SHRI LALU PRASAD : This is constitution, this is lun-
damentalism, this Is ... (Interruptions) Mr. Cllalrman Sir, I would 
like to state that the fundamentalists who demolished the 
mosque and those who have created turmoil In the country, 
are teaching us ... {lnterruptions) 

SHRI CHANDRAMANI TRIPATHI : .... 

SHRI LALU PRASAD : ..... 

... (Interruptions) 

16.44 hrs. 

(At this stage Shrl Lalu Prasad and some other 
hon'ble members came and stood 

near the table of the House.) 

MR. CHAIRMAN: All of you please take your seats. 

... (Interruptions) 

[English] 

MR. CHAIRMAN: Please go back to your seats. 

... (Interruptions) 

MR. CHAIRMAN: HOfl. Members, please take your 
seats. 
-Expunged 8S ordered by the Chair. 
--Not Recorded. 
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... (Interruptions) 

MR. CHAIRMAN : Please resume your seats. 

... (Interruptions) 

MR. CHAIRMAN : lance again appeal to all the han. 
Members to pleas. resume their seats. 

... (Interruptions) 

MR. CHAIRMAN: Han. Members are requested to 
resume their seats please. 

... (In terruptions) 

16.47 hra. 

(Shri Lalu Prasad and some other hon'ble Members 
then went back to their seats.) 

(English] 

MR. CHAIRMAN: Shri Lalu Prasad, please take your 
seat? 

... (Interruptions) 

MR. CHAIRMAN: Shri Lalu Prasad, will you please, 
lake your seat? 

[Translation] 

SHRI LALU PRASAD: Mr. Chairman, Sir, he has used 
abusive language. The whole House was listening that he 
was speaking abusive language, so, he should seek apology 
from the House. 

(English] 

DR. SUBRAMANIAN SWAMY (MADURAI) : Why do 
you not ask to apologise? ... (Interruptions) 

MR.CHAIRMAN : Han. Members, please take your 
seats. 

... (Interruptions) 

MR. CHAIRMAN: How long are you going to do this? 
Please take your seats. 

[Translation] 

SHRI SHARAD PAWAR (BARAMATI) : Mr. Chairman, 
Sir, the language which Is being used In the House, Is not 
proper. I do not think It proper for the dignity of the House to 
call any person nonsense or thief. Therefore, whatever Is be· 
Ing done In the House, It should be stopped. I am ashamed 
of this thing that the Minister of Parliamentary AHairs himself 
Is Interrupting. The treasury Bench Is responsible for run· 
ning the house properly. If the Minister of Parliamentary 
Affairs will Interrupt, I do not think the House will run 
properly . ... (lnterruptions) 

{English] 

MR. CHAIRMAN: Shrl Prabhunath Singh, please sit 
down. 

[Translation] 

THE MINISTER OF STATE IN THE MINSITRY OF IN· 
FORMATION AND BROADCASTING AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKHTAR NAOVI): Mr. Chairman Sir, I 
did not say anything. 

SHRI SHARAD PAWAR : Mr. Chairman, Sir, this should 
be stopped. I urge upon the Minister of Home AHalrs that he 
ask his colleagues to maintain dignity of the House. I take 
the responsibility 01 my colieagues ... (lnterruptions) 

(English] 

MR. CHAIRMAN: I will allow you after this. Please sit 
down. 

... (Interruptions) 

MR. CHAIRMAN: I will allow you after this. 

... (Interruptions) 

MR. CHAIRMAN: Will you please take your seat? The 
han. Minister 01 Home Affairs is on his legs? Why are you 
disturbing like this when your own leader is on his legs? 
Please allow the han. Minister to speak. 

... (lnterruptions) 

[Translation] 

THE MINISTER OF HOME AFFAIRS (sHRI L.K. 
ADVANI) : Mr. Chairman, Sir, I fully agree with the views 01 
han. leader of opposition that such type of language should 

. not be used because it decreases the dignity 01 the House, 
but I think that whatever has been said by the leader 01 
opposition about the Minister of Parliamentary AHalrs, I did 
not hear such thing. 

(English] 

MR. CHAIRMAN: Shrl Shailendra Kumar, please sit 
down. 

[Translation] 

SHRI SHARAD PAWAR : Mr. Chairman, Sir, I have seen 
him saying such thing more than once during the last one 
hour. 

SHRI L.K. ADVANI : Mr. Chairman, Sir, I agree with the 
view of Shri Sharad Pawar that such type of, language should 
not be used In any way. What ever has happened either that 
side or our side, that should not be done. I would like to 
request that unparliamentary language or such types of 
words which are Insulting ones, should be expunged lrom 
proceedings. . 

SHRI RAGHUVANSH PRASAD SINGH (VAISHALI): 
Will such type 01 interruptions continue? .. (Interrupt/ons) 
When Laluji is speaking ... (Interruptions) I would like to 
ask from the Minister of Home Affairs that when 

fany .. . (Interruptions) 
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[English} 

MR. CHAIRMAN : What is this? 

... (Interruptions) 

MR. CHAIRMAN : No, This Is enough. You may take 
your seats. The Leader of the Opposition and the hon. Home 
Minister have made very clear the mood and the sense of 
the House. I am not allowing any more Members to make 
any reference to this. 

I have been telling the Minister of State for Parliamen-
tary Affairs, when he was interfering on a particular Issue, 
that even If there are provocations from the Opposition, It is 
the parliamentary practice that the Treasury Benches would 
show more tolerance. That is why, I once tried to prevail on 
the hon. Minister of State for Parliamentary Affairs. 

Unparliamentary and derogatory languages are being 
used by both the sides; and they will be removed from the 
records of the House. I once again request the hon. Mem-
bers not to use even provocative langauges. We are dis-
cussing an Issue. I would say that provocative languages can 
be used In a parliamentary debate, but for the smooth func-
tioning of the House, kindly see that even provocative 
expressions and langauge are not used in the House. 

I have a special request to Shri Lalu Prasad also that 
whenever he is making a point - he was making very good 
points, but at the same time, he was provoking -let him kindly 
avoid provoking the other side. 

In spite of my repeated requests, a very senior Mem-
ber from the ruling party was not at all listening to the Chair. 
Kindly do not do that. It is not that some individual person is 
sitting In the Chair. One has to abide the Chair. 

Whatever happened In the last five or ten minutes in 
the House is very unfortunate and unbecoming of the House. 
Let us forget It and let us have s more constructive discus-
sion. Whatever derogatory languages are used here will be 
looked Into and they will be removed from the records. 

Shri Lalu Prasad may continue. 

... (Interruptions) 

(Translation] 

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr. 
Chairman, Sir, I fully agree with the ruling given by you and I 
comply with that. But it cannot be put off by calling bolh sides 
matter. We can say any thing in anger, it is correct, but abuses 
have not been made from our side earlier ... (lnterruptions) If 
you will use abusive language for us, in return. We will use 
more abusive language ... (Interruptions) Why you do you 
talk of both sides? ... (Interruptions) I agree with your ruling, 
but abuses have been made three times from their side 
..... (Interruptions). It Is correct that we became angry on 
fourth time. Will we hear their abuses? Have we come to 
hear their obscence language ... (Interruptions) what do 
you think of LaluJI? ... (Intfmupt/ons) What are you saying. 
We comply with your ruling ... (lnterruptions) They are diso-

beying your rUling ... (/nterruptions) He used absurd language 
three times due to which our members reacted sharply. You 
did not stop him . 

Advanijl, as a dignified personality, you should nol lalk 
of both sides. I would like to say that you should scold, and 
we will control ourselves .... (lnterruptions) 

[English] 

MR. CHAIRMAN: I have said It. 

(Translation) 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Chair-
man, Sir, when a Member is speaking and dozen of per-
sons decide not to allow to speak hlm .... (/nterruptions) 
AdvaniJI was smiling ... (Interruptlons) He should see to II 
... (Interruptions) 

(EnglIsh) 

MR. CHAIRMAN: Now, lei us take up the buslnes. 
please. Shrl Lalu Prasad may conlinue. Please do not dis-
turb him. 

(Translation) 

SHRI LALU PRASAD: Mr. Chairman, Sir, the article 
356 was initiated from Goa. I admit thai all the parties were 
unanimous In the meeting of Business Advisory Committee 
that political situation has worsened there and hence there 
Is no remedy except putting the State under President's Rule. 
We admitted this, but what is about Bihar, It will be discussed 
later. I was saying Ihal all the legislators want to become 
Minister and Deputy Chief Minisler In Ihe small States of 40-
80 members. II will be repeated in the country again and 
again. Is there any way out by which we can Increase seats 
of the assembly. There are States like Himachal etc. where 
even 2-3 votes can cause the fall of the Governments. it Is 
the people which suffer most. I would like to say that 10 
disintegrate the country and to establish own supremacy law 
become the culture of this country. 

16.55 hrs. 

[MR. DEPUTY SPEAKER in the Chait! 

Tendencies of iII-w1ll malice and hatred are taking deep 
roots in our country, today it was told about dalits. I am telling 
that fundamentalists snached away our lather 01 the Nation 
Mahatma Gandhi from us, our equality based society and 
·proof 01 actual Ireadom, our village be strong" it was the 
message 01 Bapu, today he is not J;\live. Our Dalit brothers. 
people 01 minorities and Christians, why arll you talking 01 
castes. When Bihar issull will be discussed tomorrow, then 
we will reply. I too have experience of the chief mlnlatership 
of that state. I will reply towards, In which manner elite class 
is coming on T.V. and addressing Rabri Devi 01 Bihar and In 
which wey social justice will come . 

I coma back on my point. You have moved the pro-
posal aboul Goa becauae a critical situation was prevailing 
there. The people 01 the country have understood your lu-



271 Statutory Resolution Re: 
by President In Relation to 

February 24, 1999 Approval of Proclamation 
the State of Goa 

272 

[Shri Lalu Prasad] 
ture strategy, your lundamentalism and policy. Now, the time 
has changed. The people were In illusion about you. Now, 
they are disillusioned and you want to put the stamp. Sir, you 
might have watched theT.V. programme of the Minister of 
Home Affairs. He is the Minister. The Minister says that the 
Bihar GoV!. Is corrupt and antl-dallt. Many cases were flied 
against you. We never told you corrupt. We did not abuse 
you. We or any 01 our colleagues or the Member of Parlia-
ment may be prosecuted. As you sow, so you will reapWe 
pay regard to the judiciary but you are not doing so. A con-
victed person is the Chief Minister of Uttar Pradesh today. 
What message you are conveying to the people by flouting 
the directive 01 the courts, demolishing mosque .... (Interrup-
tions) I repeat my determination that If you use abusive lan-
guage, we will make more ... (Interruptions) why are you in-
terrupting ... ... (Interruptlons) You have been using abusive 
language for thousands of years towards our lore-lathers. 
Our lore fathers have been victims 01 exploitations. I know 
about your plan, I also know what you want to do. I will tell to 
the nation about your document, Kameshwar Paswan 01 
Bihar, and dallts. I have all the literature, you cannot decleve 
the nation and the President. You people have misled the 
President as well as this House ... (Interruptions) I am ask-
Ing you. I am speaking on Goa. I know Goa is only an ex-
cuse. Goa is a beginning only. You are targettlng Bihar and 
other States now. We will teach you when Bihar issue will be 
discussed tomorrow ..... (/nterruptions) Sir, you are interferring 
. We support the resolution on Goa and we warn that if you 
tried to rule by imposing Article 356, in the country, we will 
remove dictatorship and people have not allowed dictator-
ship in the foreign countries too. However, Vajpayee. 

17.00 hrs. 

may try to be moderate and travel by the bus, I said 
him that you are going, this is good, Mulayam Singh Yadav 
jl was saying samethlng, your visit to Pakistan Is purpose-
less II hon. Advanijl Is not with you. We are sitting here to 
spall your show. The country Is on the verge of disintegra-
tion. You should not do this. Do not divide the country but 
unite It. It will be a good thing, we will support it. Goa iii facing 
such situation, we have our democratic Iront and we are sup-
porting it. But Dube ji, Choube jl, Tripathl ji who used to 
teach us mantras and now will teach abusive language, then 
we have learnt all things and tantra-mantras ... (/nterruptions) 
You are a lady, why are you standing up. Please you sit 
down. 

SHRIMATI BHAVNA KARDAM DAVE (SURENDRA-
NAGAR) : It Is our right. 

SHRI ~LU PRASAD: I am giving your right. If you 
have your right, why you get Rabrl Devi's Government dis-
missed? If It is woman right, why Rabri Devi's Government 
has been dismissed, why don't you speek on It. It Is her 
right? 

Sir, I sit down by supporting It. She has right lor her 
only, not lor Rabrl Devl, she has been dismissed. 

DR. RAMKRISHNA KUSMARIA (DAMOH) : Mr. Deputy 

Speaker, Sir, the motion for imposing President's Rule in Goa 
under Article 356 has been moved for approval and I strongly 
support It. 

Laws are made lor the benefit of the country and no 
law is hard. Its use or misuse depends upon the user. Dur-
Ing the Congress regime, Article 356 was misused 90 times. 
There was constitutional crisis in Goa and the rule of law 
could not continue. The leaders of all parties and the almost 
36 MLAs unanimously supported the view that In order to 
overcome the Constitutional crisis, President's Rule should 
be Imposed there and as a result thereof the order to Im-
pose it has been issued. 

Today, the motion has been moved In the Parliament, 
for Its approval. I am putting details of use or misuse 01 law 
In 1975. Emergency was imposed on the country. Many lead-
ers are sitting here, all the leaders 01 opposition except hon. 
Lalu Yadav, Mulayam Singh ji and people of congress party 
were sent to jails. The whole country was converted Into a 
Jail. I am talking to you about misuse of law. In this way, 
Congress has murdered the democracy 90 times by misus-
ing Article 356. 

Whereas the Congress on the one hand supports the 
President's Rule in Goa, for Bihar they have other criteria. 
Even the Courts have described the situation In Bihar as 
"Jungle raj". There has been massacre in the state. Recently 
Rao Sahab was speaking and he said by quoting Ambedkar 
Ji that Article should not be misused. But I would like to ask 
him that should the Dalits be killed? An organisation 01 a 
particular caste is running village. Under such circumstances, 
there is no law and order situation In the Bihar due to these 
massacres. Sir, they are supporting the issue 01 Goa, but at 
the same time they are saying that there has been misuse of 
Article 356 In Bihar. There is a saying for such people-Sing-
ing all the days in the week and going to church on 
Sundays ... (lntarruptions) 

MR. DEPUTY-SPEAKER: Kusmaria ji, please do not 
talk here and there. Please continue your speech. 

DR. RAMKRISHNA KUSMARIA : If the democracy Is 
In danger and the rule of law In not able to protect the life and 
property of the common masses, use 01 Article 356 is proper. 
By using this Article, Shri Advanl has not only protected 
democracy, but also the constitution and people of Goa. 
A new era 01 democracy has been ushered In Goa. I 
congratulate the hon. Home Minister lor this and support 
the Resolution. 

PROF. JOGENDRA KAWADE (CHIMUR) : Mr. Deputy 
Speaker Sir, President's Rule has been imposed In Goa un-
der article 356. Hon'ble Minister of Home Affairs has put this 
proposal to seek approval In this regard. Much has been said 
in the House in this connectlo[l. It has been submitted that It 
Is the responsibility 01 all the Members to maintain the dignity 
of the House. But when we talk about blemishing the dig-
nity 01 democracy under article 356 and the people in power 
misuses it then they should also keep this In mind. 

Many Hon'ble Members started discussing the Bihar 
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while discussing Goa. But they forgot to discuss about 
Gujarat and Uttar Pradesh alongwlth that. But the situation 
In Goa was such that the M.L.As themselves have said that 
the Government should be dismissed and fresh elections 
should be held, and you also agreed to it. The Governor to 
Goa made a request in this regard and you Imposed Presl-
denfs rule there. Now you came here to seek his approval 
for that purpose. I would not talk much about Bihar but many 
of my friends have studied the political situation there. In 
Bihar people of backward communities were killed mercilessly, 
which is a black spot for the whole humanity. I would like to 
know from the Government In power at Centre that although 
It Is true that the people have been killed there but the Centre 
has also hatched a conspiracy by withdrawing reservation 
for downtrodden, scheduled caste and scheduled tribes and 
the members belonging to ruling party do not want to com-
ment on this. In Bihar the dountrodden people have been 
killed and by withdrawing reservation they have been deprined 
of their right. The ruling party Is not talking even about that. 

Today talking about all these things ... (lnterruptlons) 

SHRI RAJVEER SINGH (AONLA) : Mr. Deputy Speaker, 
Sir, they are leveling charges ... (Interrupt/ons) 

MR. DEPUTY-SPEAKER: Rajveer Singh jl, please sit 
down. 

... (Interruptlons) 

SHRI RAJVEER SINGH: Mr. Deputy Speaker Sir, they 
are leveling charges. You are leveling charges on the ruling 
party. He should specifically state where reservation has 
been withdrawn .. (lnterruptions) Where the down trodden peo-
ple have been shoot down? (Interruptions). If wrong charges 
are being levelled In the proceedings of the House It would 
create bad impression on the minds of people ... (Interruptions) 
He should level specific charges and furnish details 
8Ventwise. (Interruptions) He should tell the names of the 
State .... 

(English) 

MR. DEPUTY-SPEAKER: Prof. Kawade please con-
fine yourself to the subject of Goa. All these problems are 
cropping up because 01 It. 

PROF. JOGENDRA KAWADE : Let me be specific now. 

{Translat/on} 

What about the OMDOPT released against the reser-
vation 01 the downtrodden people. This Is a matter concerned 
with the reservation of SC & ST's. What are they 
dolng .... (lnterruptlons) 

SHRI THAWAR CHAND GEHLOT (SHAJAPUR) : I am 
on a point 01 order. Under article 356, I am on a point of 
order. 

MR. DEPUTY-SPEAKER: See Rule No. 356 

(Interruptions) 

[English} 

SHRI TAPAN SIKDAR (DUMDUM) : Sir, he cannot raise 
this Issue here. This Is totally irrelevant to the subject under 
discussion ... (Interruptions) 

SHRI THAWAR CHAND GEHLOT : Sir, I am on a point 
of order. 

MR DEPUTY-SPEAKER: Under what rule are you rais-
Ing your point of order? 

SHRI THAWAR CHAND GEHLOT : It Is under Rule 356. 

{Translation} 

He is making Irrelevant remarks. Rule 356 illustrated 
that you can stop him from talking Irrelevant things. These 
office memorandum had been Issued during the rule of Shrl 
Devgauda and Shri GuJral at that time during 1996-97 these 
were Issued. The promotions In services were postponed 
and during that period SC & ST commission had given In 
writing to the Government of Shrl Dllvgeuda and Shrl Gulrel 
that these peromotlons should be contlnued ... (lnterruptions) 

(English] 

MR. DEPUTY-SPEAKER: This is not concerning the 
point of order. There is no point of order. There may be no 
Interruptions from now onwards. 

{Translation} 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA 
(JUNAGARH) : This has been incorporated In article 356 
but this Is not point of order ... (lnterruptlons) 

[English} 

MR. DEPUTY-SPEAKER: ChlkhallaJl, this Is not e point 
01 order. 

{Translation} 

PROF. JOGENDRA KAWADE : I would like to submit 
that ... (Interruptions) 

[English} 

MR. DEPUTY-SPEAKER: I have already gonll through 
the rule. I am not giving you permission to quote it. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I have already given you 
my ruling. Nothing will go on record. 

(Interruptions)' 

MR. DEPUTY-SPEAKER: Shrl Ramdas Athawale, 
please sit down. 

(Interruptions) 

·Nol Recorded. 
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[Translation] 

PROF. JOGENDRA KAWADE : I only _nt to submit 
this much. I do not _nt to make allegations on anybody, but 
I only want to continue the some mlltter which has been re-
peatedly dlscussed ... (lnterruptlons) 

MR. DEPUTY-SPEAKER: Express your, views in re-
gard to Goa. 

(Interruptions) 

PROF. JOGENDRA KAWADE : Now, each and every-
thing has already been said ... (lnterruptlons) We 

MR.DEPUTY-SPEAKER : Please conclude now. 

(Interruptions) 

PROF. JOGENDRA KAWADE: Members expressed 
their views in favour of dismisal of Bihar Govt. due to killings 
of 'down trodden' people. (Interruptions) There also the same 
view had been expressed. (Interruptions) I want to submit 
that downtrodden people have been mercilessly killed but 
even the living are being devoid from the right to live. 
Nobody Is paying allentlon to this aspect. This is what I want 
to aubmit. 

Regarding Goa, our Minister of Home Affairs had 
sent a proposal lor the dismissal of Bihar Govt. under article 
356 and the Presldont sent it back so there people got 
Irritated and now thay are demanding public debate on this 
Issue. These people were of the opinion that article 356 
should be eliminated from the Constitution, but now they 
are giving support to the same article In name 01 Baba 
Shaheb. Now I would like to know from Minister of Home 
Affairs that his demand that there is a need of public debate 
under Article 356 and he had expressed his views against 
the Article 356 previously. Expressing his anguish over the 
decision of the President the hon'ble Minister of Home 
Affairs has tried to dismiss the State Govt's of Goa and 
Bihar by the help of the same Article 356. On one hand he 
talks about the policy and on the other hand their Intentions 
are not clear ... (Interruptions) The M.L.As of the Goa as-
sembly had demanded that the Goa Government should be 
dismissed because their should be no manipulation as such 
In Insulng Budget. They Invited the problems and thay did the 
same. But what happened in Bihar? 

(Interruptions) 

{English} 

MR. DEPUTY-SPEAKER: Let me control the House. 

[Translation] 

PAOF. JOGENDAA KAWADE: You are making wrong 
statementa then It's all right. But when I say some thing then 
would not go .... (lnterruptlons) 

MR. DEPUTY-SPEAKER: Mr. Kawade, please con-
clude. 

PROF. JOGENDRA KAWADE : If a new order could be 
established under any other provisions and the Goa Gov-
ernment could have survived and Chief-Minister could have 
survived with all honour, then we would have thanked the 
centre Governmen!. But this has not been done there. Presi-
dent's rule was Imposed under Article 356. While supporting 
all that had happened in Goa I would like to submit that 
Article 356 should not be misused In future. 

With these words I conclude. 

SHRI CHETAN CHAUHAN (AMAOHA) : Mr. Deputy 
Speaker, Sir, President's rule has been imposed in Goa after 
the dismissal of Goa assembly and I support It. 

Sir, the situation In Goa was so complicated that three 
Governments have changed there during the last 7 months 
and finally thirty six MLA's submitted a written sta',ement 
that no Govt. can stay now, so fresh elections should be 
held and that Is In the Interest of the State. Thirty six M.L.A's 
out of the total of forty M.L.A's submitted this In wrlttlng. Shrl 
Pratap Singh Aane, Welfred De'Souza and Leusera Felelreo 
these three Chief Ministers had been the chairman of the 
Boards. The Four M.L.As from BJP who could not get the 
benefits. There was the internal lighting In Congress I.e. Con-
gress Sonia and Congress RaJiv. I would like to submit that 
this Infighting In the Congress started In July and ended In 
January. The objectionable part during this fighting was that 
Speaker disqualified ten M.L.As who belonged to Congress. 
But the High Court gave opposite verdict. Then the situation 
again changed and this change occurred three times. The 
political scenerio of the state changed in such a way that 
some Newspaper's wrote that the politics In Goa Is like a 
'Tamasha'. During the first situation, It was a slender maJor-
Ity. Out of them, the number of M.L.A's in favour of the Govt. 
were 21 and the number ot those who were opposing It was 
19. Therefore due to one M.L.A. only the Govt. regained the 
majority. So I think situations become very complex in small 
assemblies where there Is slender majority. The main diffi-
culty Is the advantageous position of such member in this 
situation and the horse-trading going on there. Thus situa-
tion are getting more complex and It require consideration. I 
know the time Is ripe when people should try to think about 
this situation arising out of defection in such places where 
assemblies are small, as has happened In Gas. The way 
money Is being exchanged, people are lured towards big posts 
and as the defection Is a going on, there Is need of serious 
consideration In this regard. As far as the Article 356 Is con-
cerned, BJP has been always against It right from start. But 
the situations In Goa took such a turn where there was no 
alternative except President's rule. Nothing can be done. 
When thirty six M.LA's submit in writing and people make 
such a demand then President's Rule was the only option 
left. 

With these words, I conclude my speech by supporting 
the Imposition of President's rule in Goa. 

SHRI RAM NAG INA MISHRA (PADRAUNA) : Hon'bla 
Mr. Deputy Speaker, Sir, time is very short but I am express-
Ing my views In brief. So far as the Imposition of Article 356 In 
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Goa II concerned, the MLAs 01 Goa hava themselves de-
manded that since we are not abe to run the Government, 
the elections should be held after imposing President's Rule 
here. 

Sir, I would like to request that Article 356 should not 
be misused but at the same time this Article is essential In 
the Constitution. The main problem today Is thair the petty 
political parties always make defections In their self interest 
so that they could snatch power. They are Instrumental In the 
lall and rise 01 the Governments. if we want to have a healthy 
tradition in this respect, there should be a total change in the 
antl-delection law. There should be a stringent provision that 
whosoever member crosses the lIoor and defects to another 
party, his membership should be terminated. If this does not 
happen, these meladies would continue. 

Sir, whatever is happening In the House, people are 
laellng a great conCern over It. Today the situation 01 the 
House, what poe pie are seeing Is really painful, this House 
is functioning lor the last several years but today what is its 
condition - "Saying and doing are two things". Our respected 
lormer Cabinet Ministers and former Prime Minister also, sit-
ting in the opposition know only to preach others. Whatever 
they say, is it applicable to them also? I have a high regard 
for Laluji and Mulayam Singh ji. It is true that when Laluji 
starts his speech even those people, who do not want to 
stay any more In the House, stop and listen to him with great 
curiosity. Yesterday Laluji called himself 'Krishna'. I am re-
questing Laluji to have a study of Lord Krishna. Krishnaji used 
to serve saints and Guru while Kans used to kill saints, tor-
ture them. You find the difference between them and then 
see where are you going. You decide whether you are es-
corting saints like Krishna or killing them like Kans. So far as 
the Indian culture is concerned - it is not a job 01 great 
people to make Insult of 'Janeu', 'Shlkha' and some castes. 
We remember that day very much when he came to our re-
gion. At that time he was the Chief Minister and he was deliv-
ering a speech. It is said that he blow\ld conch-shells also, 
condemned the Brahmins and emphasised on elimination of 
"BhureBal." "Bhu" means "Bhumihaar", 'Ra' means "Rajput', 
'Ba' means 'Brahmins and 'La' means 'Lala'The issue 01 'Elimi-
nate BhureBal" was also brought in the House. 

Is It true? I would like to request that if you really claim 
yourself as the origin of Krishna dynasty. You can take a oath 
01 holy Geeta that you have not user! these words. 

SHRI LALU PRASAD: Shri Mishra; I do respect you. 
Our opponents, Ranveer sena did propaganda that the Chief 
Minister Lalu Prasad ji has said in Begusarai that "Bhura Bal" 
should be eliminated and such type of propaganda, was 
made In detail also. I Ii led a case and challenged them that I 
have never made this comment ... (lnterruptions) Holy Geeta 
Is a book, but I really say that I did not say this. But Shri 
Govlndacharya jl 01 B.J.P. has said that a jungle rule of Lalu-
Rabrl should be ramoved-II was telecasted. Shri Kamashwar 
Paswan, Shri Tarachand ji, Shri Janardan Yadav and Shri 
Chaubey jl the M.L.As had objected on the comments made 
In It against the 'Bhuml/:lar' caste of Bihar and a~ked to 
remove Govlndacharya ji. But Govlndacharyajl Is stili thera. 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA : Why 

are you saying this about Shri Govlndacharayjl, ha Is not 
prasent here to give you a reply. 

SHRI LALU PRASAD: Excuse rna, you are an honour-
able member and worth to be here ... (lntsrruptJons) and was 
turned away from thara. Shri Janardan Yadav and Shrl 
Chaubay para your colleagues. Thay wera lsaued show causa 
notices. I will tell you tomorrow by raadlng from a book about 
what I say and what do you say. 

SHRI RAJVEER SINGH : For whom you are talking 
about, are not the members of this House and they can not 
give you a reply. You have quoted their names. Is It appropri-
ate? All the names that have been quoted here by him, should 
be expunged from the proceedings. 

MR. DEPUTY-SPEAKER: If there will be any objec-
tionable point, we will expunged It. 

SHRI RAM NAG INA MISHRA : Mr. Deputy Speaker, 
Sir, a tradition should be made to protect everyone's dignity. 
May God bless with wisdom. It Is true that the caaes were 
flied against our Laluji prior to BJP Government In which he 
was sent to jail. The issue of fodders scam came Into light 
prior to this Government. It was already going on. if you re-
ally respect the court, it is the court which has sent you to jail 
and not the BJP people. 

MA. DEPUTY-SPEAKER: You should address to me 
and not to them. 

SHRI RAM NAG INA MISHRA : I am making ~ humble 
request. As some poet has said, "Boond aaghaat aahe girl 
kaise, khalke vachan sant sahe jaise." You are the symbol of 
our tradition. I would like to make a humble request to every-
body not to create such circumstances alleast in the future. 

Since I am on my legs to speak about the question 01 
Goa, I would say that the President's Rule in Goa has not 
been forclblly Imposed. I am not quoting Bihar. If our party 
will ailow us tomorrow to speak on II, then we will dellnitely 
speak. The President's Rule was essential there. The Con-
gress people have ruled the country for 40-45 years and stili 
they are willing to rule. They are intellectual. There is a feel-
ing in the country that either BJP or Congress should rule the 
country, there . will be no third front. People have made up 
their mind. I would raquestthe Congress Party to frame such 
laws so that when they come to power, they should not lace 
such a situation. You always change your stand. Once you 
dismiss a Government by withdrawing thp support and then 
say that you had committed a mistake. Therefore, I woald 
urge them not to resort to such tactics. Wllh these words, I 
support it. 

SHRI RAMESH CHANDRA DWIVEDI (BANDA) : Mr. 
Deputy Speaker, Sir, I support the President's Rule imposed 
in Goa under Article 356. The Constitution makers, had added 
this Article 356 In the Constitution after deep deliberatlons.ln 
this country Congress Governments had misused this Arti-
cle 356 for the lirst time In Kerala and since then this Article 
356 has been misused 90 times by them during the 50 years 
history of Democracy. We are against the misuse 01 Article 
356. In Goa there was no ,Government worth the name and 
then _s no chance 01 any party forming the Government. 
All the hon'bla Members 01 the State Assembly themselves 
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(Shrl Ramesh Chandra Dwivedi) 
made a demand to impose President's Rule In the State as 
the State machinery has failed there. I support the use of 
Article 356 there. As our colleague Shrl Ram Naglna Mishra 
ji has said that a debate should be held on defection and if 
some Members crosses the floor and defects to another party, 
then his membership should be terminated. It Is the only 
solution. I would also like to add my point In It. I share my 
feelings with him. The use of Article 356 against defection Is 
the first requirement. 

With these words, I strongly support the President's 
Rule imposd in Goa by using Article 356 by the GOl/ern-
ment. 

SHRI SHAllENDRA KUMAR (CHAll) : Mr. Deputy 
Speaker, Sir, I am highly thankful to you giving me an oppor-
tunity to speak on Goa. Many hon'ble Members have just 
now expressed their views in detail regarding Article 356. It 
is true that people expect from the Government, to whom 
they have voted, to complete its tentre of 5 years. People 
believe that the elected Government will take care of their 
Interests. There are many points for which this Article 356 
had been made. Article 356 should be enforced in genuine 
cases. It is true that in Goa, all the political parties supported 
the move to Impose President's Rule In the State. So far as 
the others States are concerned, Bihar was also one of them 
where the President's Rule was imposed by enforcing Arti-
cle 356 there. There are several provisions under Article 356 
which can be applied to other States. If this trend continues, 
Article 356 will always be misused. 

While concluding my point, I share my views with all 
other hon'ble Members and support the permission sought 
by the Minister of Home Affairs for imposing President's Rule 
In Goa. 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA 
(JUNAGADH) : Hon'ble Mr. Deputy Speaker, Sir, the resolu-
tion for imposing Presidenfs Rule in Goa under Article 356 
has been brought to this House by the Minister of Home Af-
talrs. I support it. If majority of the-members of a State legis-
lative Assembly admit that the State machinery can not func-
tion there, President's Rule should be imposed. In Goa 40 
MlAs said that the State machinery can not function.So the 
resolution to impose Article 356 In Gao was brought on that 
ground. 

laluJi mentioned about Gujarat. I would like to reply It 
here. This Article had been used or misused for 90 times 
during the last 50 years when the Congress was in power. 

This Article was entirely misused In Gujarat because at 
that time BJP had a majority in the House. But by misusing 
Article 356 Congress got imposed President's Rule there. 
Therefore I would like to say that the BJP Is not against Arti-
cle 356, but It consider It to be a wrong practice If It Is mis-
used. Therefore, on this ground one of our colleague had 
said that everyone either male or female, has a right to 
speak in this House. A Members can say anything. Whether 
Shrlmatl Rabrl Devi Is a female or not? In this context I would 
like to say that Indlrajl ruled over this country but people re-
moved her because when a female can not rule in a better 

way, anybody can oppose her. The same thing has hap-
pened In Bihar. If a person, either male or female, can not 
rule properly, he/she has to quit. That Is why, the use of Arti-
cle 356 Is essential. While supporting the resolution In re-
gard to Imposition of President's Rule in Goa, I conclude. 

17.36 hra. 

BUSINESS ADVISORY COMMITIEE 

Ninth Report 

[English} 

THE MINISTER OF POWER, MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF NON-CONVEN-
TIONAL ENERGY SOURCES (SHRI P.R. KUMARA-
MANGAlAM) : Sir, I beg to present the Ninth Report of the 
Business Advisory Committee. 

I think, It will also be relevant to inform the han. Mem· 
bers that as decided In the BAC, we will have holidays on the 
1st March and on the 3rd March in order that the hon. Mem-
bers of Parliament can celebrate Holi .... (lnterruptions) 

SHRI SHARAD PAWAR (BARAMATI): 3rd March 
also? ... (Interruptions) 

SHRI P.R. KUMARAMANGAlAM : We are having a 
holiday on the 3rd March also because a number of Mem-
bers have requested for It. I think, I should clarify It. It Is for 
adoption. It Is not final. It is a proposal from my side because 
a number of Members of Parliament have requested for It. 
The hon. Leader of the Opposition would recollect that the 
basic thinking was that we should have non-controversial 
business on the 3rd March .... (lnterruptlons) 

(Translation] 

SHRI LALU PRASAD (MADHEPURA) : I could not come 
on 3rd, we do not celebrate Holl but Hola In Bihar. 

SHRI P. R. KUMARAMANGAlAM : That Is why, I am 
speaking in Hindi that this house will boserve holidays on 1st 
and 3rd March. Please present on 4th. 

[English] 

DR. ASIM BAlA (NABADWIP) : What about the Ques-
tions listed on those days? Will they be taken up on some 
other day? ... (Interruptlons) 

MR. DEPUTY-SPEAKER: No. 

. .. (Interruptions) 

SHRI HARIN PATHAK (AHMEDABAD) : That Is not the 
practlce ... (Interruptlons) 

MR. DEPUTY-SPEAKER: Now the hon. Home Minis-
ter will reply to the discussion on the Statutory Resolution. 
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17.38 hr •. 

STATUTORY RESOLUTION RE : APPROVAL OF 
PROCLAMATION BY PRESIDENT IN RELATION 

TO THE STATE OF GOA-Cond. 

(frans/ation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Deputy Speaker Sir, I thank to all the memo 
bers, who have expressed their views on the resolution reo 
garding Goa, which was moved by me. Naturally, whatever 
discussion Is held, the Initiator of discussions gives allention 
towards, the criticism, differences and on which point they 
Bre; I am constantly hearing all the discussion from the be· 
ginning to the end. I heard that all these differences or criti· 
cising were about our Gov!. or section 356 or In rElference to 
Bihar. What ever resolution I have moved, perhaps, In that 
regard no differences have been expressed. Almost all the 
members have accepted that the circumstances which were 
prevailing in Goa and there was no possibility of formation of 
B stable Gov!, and out of 40 total MLAs, 38 members have 
themselves said that the state legislative assembly may be 
dissolved and by Imposing the President rule, the provision 
of new election should be made. Normally, it does not hap· 
pen anywhere and in this way, this is a fully undisputed 
proposal. 

Indeed, there is no dispute on this. So I need not say 
any thing about that proposal except that Shri Mohan Singh 
had blamed the Govt. that whatever unsuitability has emerged 
there, that has been created by the central Gov!. Normally, 
Shri Mohan Singh jl speaks to the pOint, puts his views logi· 
cally, but why did he say so, I could not understand it. No 
where he has given its detail. Whereas the factual position Is 
that if the Gov!. have been destabilized three times, the in-
ternal dispute of the Congress Party was the reason for that. 
The Central Gov!. has nothing to do with it. In addition to it 
there was more or less a reference about the Governor's 
role. If this reference may not be considered as direct or indi-
rect comment on his' I would like to say that the manner in 
which I have seen hi~ tenure, read all his reports, I think that 
In all this reference when there was so much unstability, the 
role of the Governor was quite Impeccable. No one can find 
out any fault in that. It was according to the provisions of ~he 
constitution. Therefore what ever all the members asked him, 
he has taken the action accordingly. If some where unsuit-
ability was found, he has always argued that it should be 
decided on the floor of the House. No mailer you have given 
me signed letters, I will not '3ke decision in the Raj Bhawan 
on the basis of signatures the decision will be taken on th~ 
floor of the House. Even when the Ministers have given their 
resignations, at that time too he asked the Chief ~inlster to 
prove the support of the majority but the C.M. hlmse~ has 
given his resignation. So, it is incorrect to blame tha Cantral 
Gov!. as was referred to at few places in the said discussion 
that has dissolved the Gov!. of Goa, the Central Gov\. has 
not dissolved any Gov!. In this context, the~e was not Gov!. 
whatever Gov!. was there, has given its reslgnallon and n~t 
only given to resignation but also had given uanimous deCI-
sion of his party, the congress legislalive party, the Chief Mln-

ister has given a deCision of his cabinet that the Central 
Gov!. should dissolve the House end ask for fresh elections. 
Perhaps his Intention might be that the Governor should dis-
solve the House but the Governor thought that it would be 
better If the elections will be held under the President's rule 
and on that basis, this decision has been taken and you all 
have supported It, for this I am grateful to you. 

I will certainly point out one thing because all the 
spokesmen have mentioned this in the same context that 
with the enforcement of the anti defection laws the role of 
the Speaker has become tile subject of dispute at many 
places. Whether the decision of speaker is correct or not, is 
discussed and this time the decision of the speaker in Goa 
has been challenged and the High Court has turned down 
his decision as Illegal. On that basis, some decision has been 
taken. I would like to remind that once the Speaker of the Lok 
Sabha Shrl Shiv Raj Patil has made long discussion wMh all 
the parties on this point. He called a special meeting of the 
speakers to assess the utility of the anti-defection law; he 
was of the opinion that this law is originally very good In 
principle but during rts Implementation many shortcomings 
and faults have come to light, there10re there should be 
reconsideration on this. At one time we felt that a consensus 
has been arrived among the parties about the changes to be 
made in the law and the then Gov!. was also agree that what-
ever views had been expressed here they would bring amend-
ments in anti-defection law accordingly but we could not 
progress in this direction. Today, in the context of the cir-
cumstances of Gao a number of members have mentioned 
this thing. I would like that Mr. Speaker should take InitiatiVE 
in this regard. 

Because all these laws are such, let it be any law of 
Constitution, I say, not only constitutional law but also a sim-
ple law, as can be passed in the present position of our 
parliament, when there will be a consensus and on this sub-
Ject consensus Is essential; because one of the members 
has said that the role of the speakers becomes disputed as a 
result of it. 

[English] 

Is he playing a partisan role? 

[Translation] 

that is why some times I think that the Speaker should 
not be made a Judge. As has been mentioned In the Consti-
tution that if any where the question of disqualffication of any 
Member of Parliament Is raised, the President takes the de-
cision with the advice of Election Commission; the President 
does not take the advice of the cabinet, he takes many deci-
sions with the advice of election commission. Perhaps it would 
be appropriate to incorporate such type of a provision and to 
bring some amendments in anti defection law; but it Is to be 
judged. In the same way the people comment on this-

[English] 

Defection in the singular is an ollence. But defection in 
the plural, provided it is an adequate plural, Is not an 
ollence. 
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[Shrl L. K. Advanl] 
[Translation] 

It means whether the provision of spilt In the law Is cor-
rect or not, It needs a re-conslderation, because It Is In the 
mind of the general people that It Is an offence In retail but 
not In whole sale. But split has Its own rationale, I do not say 
that I! Is quite useless; but In spite of rational, all together It Is 
a fact that whatever defection was taking place In the past 
the provision of split played a vital role. That Is why, In my 
opinion, It would be better that the dlscuaslon which has 
already been held before, should further extended so that 
the Issue may be considered in detail and the Initiative In this 
regard should be taken by the Chairperson or Hon. Speaker. 
As far as this motion Is concerned except giving thanks to all 
the members and the parties I do not want to say any thing. 
since you have given unanimous approval. 

[English] 

MR. DEPUTY-SPEAKER: The question Is : 

"That this House approves the Proclamation issued by 
the President on the 10th February, 1999 under article 356 
of the Constitution in relation to the State of G('3". 

The motion was adopted. 

THE MINSITER OF POWER, MINISTER OF PARLIA-
MENTARY AFFAIRS AND MiNISTER OF NON-CONVEN-
TIONAL ENERGY SOURCES (SHRI P.R. KUMARAMA-
NGALAM) : Mr. Deputy Speaker, may I request that In the 
light of the fact that I have spoken to most of the Members 
and the leaders of the parties as far as possible I could 
consult, they fel! that we should really start the debate on 
the Resolution on Bihar tomorrow because many people 
waited for a very long time and were very tired? 

So, since at the moment on the List of Business the 
Resolution about Bihar Is the next Item-it will be advisable 
as we have reached nearly six o'clock-with the consent of 
the House may I propose that we adjourn now to meet to-
morrow at 11 B.m.? 

MR. DEPUTY-SPEAKER: Is It the consent of the House 
that WB adjourn now? 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. DEPUTY-SPEAKER :The House stands adjourned 
to meet on the 25th February. 1999 at 11 a.m. 

17.49 hrs. 

The Lok Sabha then adjourned till Eleven of the Clock on 
Thursday, February 25, 1999IPhatguna 6. 1920 (Saka) 
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